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 LOK  SABHA  DEBATES

 LOK  SABHA

 Thusday,  July  26,  978/Sravana  4,
 895  (Saka).

 The  Lok  Sabha  met  at  Eleven  of
 the  Clock.

 (Mr.  Speaxer  in  the  Chatr]

 ORAL  ANSWERS  TO  QUESTIONS

 Visit  to  Mongolia  by  a  Bombay  Indus-
 trialist  and  Cinema  House  Proprietor

 for  Purchase  of  Horses

 *61,  PROF.  MADHU  DANDAVATE:
 Will  the  Minister  of  DEFENCE  be
 pleased  to  state:

 (a)  whether  an  industrialist  and  a
 proprietor  of  a  big  Cinema  House  in
 Central  Bombay  visited  Mongoha  to
 purchase  horses  for  defence  purposes.
 and

 (b)  if  so,  whetber  he  possessed
 special  qualifications  for  the  purpose”

 THE  MINISTER  OF  STATE  (DE-
 YENCE  PRODUCTION  IN.  THE
 MINISTRY  OF  DEFENCE  (SHRI  VID-
 YA  CHARAN  SHUKLA):  (a)  No.  Sir

 (9)  Does  not  arise.

 PROF.  MADHU  DANDAVATE:  I
 would  like  to  know  whether  one  Mr.
 Goleba  hag  been  to  Mongolia.  Ob-
 viously,  he  must  have  gone  with  a
 passport;  if  he  had,  what  reasons  did
 he  offer  far  taking  a  trip  to  Mongo-
 Ha?

 SHRI  VIDYA  CHARAN  SHUKLA:
 We  are  not  concerned  with  people  who
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 go  to  Mongolia  or  to  any  other  coun-
 try  for  various  purposes.  As  far  as
 defence  purposes  are  concerned,  no
 Mr.  Golcha  has  gone  to  Mongolia
 either  officially  or  unofficially  with  our
 knowledge,  and  are  not  aware  of  any
 such  visit  by  any  industrialist,  much
 Jess  Mr.  Golcha.

 PROF.  MADHU  DANDAVATE:  He
 has  said  that  they  do  not  know
 whether  one  Mr.  Golcha  had  gone  to
 Mongolia  or  not.  In  case  he  does  not:
 know  whether  he  had  gone,  how  can
 he  say  with  such  confidence  that  he
 had  not  gone  there  officially?

 SHRI  VIDYA  CHARAN  SHUKLA:
 Y  have  not  said  that  I  do  not  know
 whether  Mr.  Golcha  went  or  not.  I
 am  saying  that  we  know  that  Mr.
 Golcha,  or  any  other  industrialist  for
 that  matter,  has  not  gone  to  Mongolia
 for  defence  purposes.  Mr.  Golcha  or
 any  other  industrialist  might  have
 gone  to  Mongolia  for  other  purposes,
 but  as  far  as  defence  purposes  are
 concerned,  no  Mr.  Golcha  or  any  other
 industrialist  has  gone  there.

 श्री  भु  लिमये  :  प्रत्यक्ष  महोदय  :

 यह  भी  हो  सकता  है  कि  क्‍यों  कि  पासपोर्ट

 देने  का  काम  शायद  विदेश  मंत्रालय  करता  है
 कौर  उस  मंत्रालय  को  उन्होंने  कहा  होगा  कि

 इस  काम  के  लिये  जा  रहे  हैं, कौर  उस  के  लिये

 इजाजत  मिली  होगी  t  तो  क्यां  मंत्री  महोदय

 का  यह  कज  नहीं  होता  कि  विदेश  मंत्रालय से
 जानकारी  हामिल  करें  जवाब  देने  के  पहले?
 प्रत्यक्ष  महोदय,  भाष  स्वयं  जीतते  हैं  कि  बम्बई
 के  एक  बड़ें  स्मगलर  को  गवर्नर  के  द्वारा  वह

 ममा जसे वों  है  इस  नाम  पर  पासपोर्ट  दिलाया

 गया  था।  तो  इस  तरह  को  बातें  होती हैं
 हैं  सुरक्षा  मंत्रालय  पर  कोई  आरोप  नहीं

 लगा  रहा  हूं,  लेकिन  हो  सकता  है  कि
 विदेश
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 मंत्रालय  से  इस  बहाने  पासपोर्ट  बनवाया  हो
 और  वह  मंगोलिया  गये  हों  ?

 श्री  विद्या  चरण  शुक्ल  :  हर  तरह  से
 जांच  पड़ताल  कर  ने  के  बाद  ही  यह  जवाब

 उत्तरदायित्वपूर्ण  तरीके  से  दे  रहे  हैं,  पूछताछ
 करने  के  बाद  ही  जवाब  यहां  दिया  जा  रहा  है
 कि  इस  तरह  का  कोई  व्यक्ति  या  कोई  दूसरा
 व्यक्ति  हमारे  सुरक्षा  मंत्रालय  से  संबंधित
 कार्यवश  कभी  मंगोलिया  नहीं  गया  ।

 अध्यक्ष  महोदय  :  ठीक  है  जबदेस्ती

 थोड़े  ही  भेज  देंगे  ।

 Efforts  made  to  maximise  Coal  Pro-
 duction  and  Streamline  its  Distribution

 ना

 DHARAMRAO  AFZAL-
 PURKAR:

 SHRI  RANABAHADUR  SINGH:

 #62,  SHRI

 Will  the  Minister  of  STEEL  AND

 streamline  its  distribution  so  that
 domestic  consumers,  brick  burners,
 small-scale  industries  etc.  may  get  it
 at  reasonable  price  and  in  adequate
 quantity?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SUBODH.  HANSDA):  All  the
 Coal  Mines  have  been  nationalised  ex-
 cept  for  a  few  captive  collieries  of  two
 Ppeival  sector  Steel  Plants,  with  a  view
 to  meeting  the  coal  requirements  of
 essential  industries  and  developing  the
 coal  resources  in  a  rational  and  scien-
 tific  manner.  Investment  plans  are
 being  formulated  to  increaSe  the  pro-
 duction  of  coal  from  the  present  ‘evel
 of  76  million  tonnes  to  43  million
 tonnes  per  annum  by  1978-79.

 The  Railways  are  making  special
 efforts  to  provide  more  wagons  for  the
 movement  of  coal  to  domestic  con-
 sumers,  brick  burners  and  small  scale

 JULY  26,  973
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 industries.  Movement  of  coal  for  these
 consumers  in  block  rakes  is  being  en-
 couraged.  Scheme  for  the  opening  of
 dumps  at  important  locations  all  over
 the  country  under  the  aegis  of  the
 State  Governments  is  being  pursued.
 The  Coal  Mines  Authority  have  opened
 a  dump  at  Calcutta.  This  Organi--
 sation  and  the  Bharat  Coking  Coal  Ltd.
 intend  opending  servicing  centres  at
 all  important  cities.  Round  the  clock
 loading  in  trucks  for  movement  by
 road  is  freely  permitted.  The  State
 Governments  are  being  advised  to  take
 action  under  the  Essential  Commo-
 dities  Act  to  check  the  rise  in  price.
 of  coal.

 SHRI  DHARAMRAO  AFZALPUR-
 KAR:  According  to  the  statement,
 “all  the  coalmines  have  been  nationa-
 lised”.  That  is  a  good  thing,  but  after
 the  nationalisation  of  the  coalmines,
 the  small  industrialists  and  other
 persons  are  not  getting  the  coal  as  per’
 their  requirements.  But  here,  the
 statement  has  disclosed  that  ‘“‘invest--
 ment  plans  are  being  formulated:  to»
 increase  the  productioi.,;.”’  I  want
 to  know  how  many  months  and  how
 many  years  it  will  take  to  increase  the
 production  and  supply  the  require-
 ments  to  the  needy  persons.

 THE  MINISTRY  OF  HEAVY  IN-
 DUSTRY  AND  STEEL  AND  MINES.
 (SHRI  T.  A.  PAI):  Sir,  I  know  and  I
 am  fully  aware  of  the  difficulties  in
 the  availability  of  coal  for  the  small
 industries  and  the  consumers  for
 soft-coke  and  the  brick-making  coal
 also.  The  railways  had  given  a  low
 priority  for  this  last  type  of  coal  that
 I  mentioned.  But  I  am  requesting  the-
 railways  to  give  considerable  im-
 portance  to  the  movement  of  this  also,
 because  it  affects  the  lives  of  the
 common  man  and  we  are  very  much
 interested  in  seeing  that  the  avail-
 ability  of  coal  to  the  small  scale  in-
 dustries  and  to  the  people  at  large  is
 assured.

 So  far  as  the  investment  is  concerned
 If  we  have  to

 double  the  capacity  we  have  to  take
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 wxgent  action  in  the  matter  because
 in,  five  years  we  .propase  to  double  it
 but  within  the  existing  coal  supplies.
 we  shali  tty  to  ensure  a  more  equit-
 able  distribution  than  at  present.

 SHRI  DHARAMRAO  AFZALPUR-
 KAR:  During  the  budget  session,  the
 Railway  Minister  promised  to  supply
 wagons  wherever  necessary.  But
 here,  the  statement  given  in  reply  to
 the  question  says  that  “the  railways
 are  making  special  efforts  to  provide
 more  wagons.”  When  the  railway
 department.  fs  supplying  wagons  to
 other  countries,  within  the  country
 many  departments  and  many  persons
 and  big  merchants  and  industrialists
 are  not  getting  the  wagons  and  the
 coalmines  are  not  getting  the  wagons.
 What  are  the  reasons,  and  why  the
 tailway  department  is  not  taking  any
 serious  steps  in  this  matter?

 SHRI  T.  A.  PAI:  Before  the  nationa-
 lisation  of  coalmines,  we  used  to  move
 about  6800  wagons  a  day  from  Ben-
 gal,  Bihar  and  there  was  consider-
 able  stock  at  the  pitheads  of  coa)]  and
 the  railways  were  not  able  to  move  it
 fully,  and  therefore,  there  was  a
 shortage  at  that  time.  After  nationa-
 lisation,  there  is  fall  in  coal  stock  at
 the  pitheads,  We  are  now  trying  to
 see  that  a  high  level  committee  is
 constituted  with  the  Member,  Trans-
 port,  in  the  Railway  Board  and  the
 Deputy  Minister  in  charge  of  coal  and
 also  the  authority  connected  with  ceal
 supplies,  so  that  they  ensure  the
 regularity  of  transport  also.

 SHRI  RANABAHADUR  _  SINGH:
 May  I  know  whether  it  has  come  to
 the  notice  of  the  Government  that  a
 major  reason  for  the  breakdown  of
 coal  production  in  the  nationalised
 coal  fields  is  the  fact  that  the  agree-
 ment  that  has  been  reached  between
 the  small  contractors  and  the  erst-
 while  owners  of  the  coal  fields  has
 now,  since  the  nationalisation,  broken
 down  and  there  is  complete  stand-
 atill  of  the  operations  where  such
 agneements  had  s0  far  operatedt

 @HRI  T.  A.  PAI:  While  it  may  be
 true,  I  ehould  say.  that  the  production
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 for  the  five  months  from  January  to
 May  this  year  has  been  33.52  million
 tonnes,  compared  to  the  production  of
 30.85  milhon  tonnes  for  the  corres-
 pending  period  in  1972.  It  is  quite
 possible  that  this  may  not  retiect
 the  correct  state  of  affairs,  as  in  the
 past,  many  of  the  mines  might  have
 Rot  been  showing  thefr  accounts  cor-
 rectly.

 With  the  result  that,  production  was
 also  not  shéwn  correctly.  Since  the
 Government  taking  over,  these  figures
 are  accurate  and  they  show:  that  pro-
 duction  has  not  fallen  as  such  but  it
 may  not  be  commensurate  with  the
 demand  in  the  country.

 श्री  अटल  बिहारी  वाजपेयी  :  मंत्री

 महोदय  ने  यह  दावा  किया  है  कि  पिछले
 साल  की  तुलना  में  कोयले  का  उत्पादन  बढा

 है,  उन्होंने  यह  भी  दावा  किया  है  कि  रेल  के
 डब्बों  की  कमी  नही  है  ।  अब  भरकर  कोयला
 भी  कम  नही  है  भोर  रेल  के  डब्बे  भी  कम  नही
 हैं तो बाजार  में  कोयला  कम  क्‍यों  है  शर  उस  के
 दाम  क्‍यों  बढ़े  ?

 SHRI  T.  A.  PAI:  It  is  possible  that
 with  the  private  sector  the  movement
 was  made  by  all  kinds  of  means.  The
 Railways  have  been  insisting  upon
 moving  coal  by  block  rakes  which  is
 a  more  scientific  way  of  doing  it.  All
 the  same  until  that  is  done  I  have  re-
 quested  the  railways  to  see  that  there
 is  no  breakdown  and  I  hepe  that  al
 the  deficiencies  that  are  now  found
 will  be  rectified.

 SHRIMATI  JYOTSNA  CHANDA:  I
 want  to  know  from  the  Government
 whether  they  are  aware  of  the  fact
 that  coal  required  ‘by  the  Assam  Oil
 Company  at  Dighoi  and  the  Oil  Indie
 at  Duliajan  in  Agsam  are  not  being
 supplied  and  if  so  what  action  is  the
 Government  taking  to  give  the  amount
 of  coal]  that  they  require?

 a
 SHRI  त्  A.  PAI:  I  thank  the  hon.

 Member  for  the  information;  I  shall
 look  into  ४  amd  gee  that  it  is  rectified.
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 quality  coal  is  made  available
 right  type  of  consumers

 (Interruptions).  That  includes  the
 Railways  also.

 SHRI  0.  N  TIWARY:  May  I  know
 whether  Government  has  devised
 anhy  machinery  to  find  out  whether
 toal  is  available  to  the  consumers  at
 Proper  price?  Because  before  nationa-

 it  wag  selling  at  a  lower  rate
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 SHRI  DAMODAR  PANDEY:  Is
 there  still  a  pithead  stock  of  4  to  %
 miliion  tonnes  to  be  cleared?

 SHRI  T  A  PAI  I  am  not  fully
 aware  of  the  availability  of  stocks  at
 the  pithead  waiting  for  wagons,  I  shall
 centainly  take  that  into  con  deratron

 oft  मधु  लिखने  :  दिल्ली  से  sco  मील  की

 दूरी  प्  फिरोजाबाद  न्प्म  का  शहर  है  |  वर्ड

 बहुत  बढ़  पैमाने  पर  चूड़िया  बनाने  का  उपयोग
 चलता  है।  मेरे  पाम  कम  से  कम  50  तार  और
 पत्र  फिरोजाबाद  से  भागे  हैं।  मैं  स्त्री  महोदय
 से  जानना  चाहता  ह  कि  यहां  चिड़िया  बन  ने  बाले
 जो  वारोगर  भूखा  मर  रह  हैं,  क्या  उठ  को

 जल्दी  में  जल्दी  कोयला  दिखाने  का  इन्तजाम

 वह  करे ?



 कोड  coal”  to  all  the  industries,
 therthal  plants  and  railways’

 SHRI  T.  A.  PAI:  I  have  been  col-

 If  individual  problems
 rought  before  me,  that  will  help

 to  see  whether  the  policies
 being  followed  are  effective  and  what
 modifications  are  necessary.  I  am

 ‘anxious  to  see  that  the  needs  of  all
 the  industries  are  met  fully.

 SHRI  K.  S.  CHAVDA:  Is  the  minis-
 ter  aware  of  the  fact  that  there  is
 acute  shortage  of  coal  in  Gujarat  and
 Industries  are  starving?  If  so,  what
 steps  does  he  propose  to  take  to  meet
 the  demands  of  coal  there  adequately?

 ‘SHRI  T.  A.  PAI:  The  needs  of
 Gujarat  also  will  be  taken  care  of.  I
 i

 Gud
 'y  look  into  the  problems

 of

 og
 SPEAKER:  That  applies  to  all

 other  States  also!

 Pak  Military’s  Border  Activities
 +

 *63,  SHRI  PURUSHOTTAM  KAKO-
 DKAR:

 {  SHRI  V.  MAYAVAN:

 Will  the  Minister  of  DEFENCE  be
 ‘pleased  to  state:

 (a)  whether  signs  of  Pakistani  Mili-
 tary  activity  have  been  noticed  on  the
 border  with  India;  and

 (b)  whether  Government  are  aware
 ‘of  the  fact  that  there  has  been  a
 change  in  the  attitude  of  Pakistan
 towards  India?

 THE  ‘MINISTER  OF  STATE  (DE-
 YENCE  PRODUCTION)  IN  THE
 MINISTRY  OF  DEFENCE  (SHRI
 VIDYA  .  CHARAN  SHUKLA):  (a)
 There  are  no  reports  to  suggest  any
 abnormal  Pakistani  military  activity
 along  ‘the  border  with  India.

 Gral  Answers’.  SRAVANA  4  2895  (SAKA)
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 peaceful  means  through  bilatera)  nego-
 tiations,

 GHRI  BURUSHOTTAM  KAKOD-
 Pakistan  is  really  adhering  to  the
 seatement  given  by  one  of  our  Minis-

 Mr.  SPEAKER:  There  is  no  acti-
 vity  and  there  is  no  neeq  for  any  sup-
 plementary.

 SHRI  PURUSHOTTAM  KAKOD-
 KAR:  it  is  a  matter  of  happiness  that
 Pakistan  is  really  adhering  to  the
 principle  of  mutual  negotiations  to
 settle  their  differences  with  India.
 May  I  know  whether  it  is  a  fact  that
 China  is  supplying  very  heavy  TU-i8
 et  bombers  with  all  facilities  of  train-

 ing  and  maintenance,  with  the  capa-
 city  of  carrying  heavy  bombloads?

 MR.  SPEAKER:  How  is  it  relevant
 to  this  question?

 SHRI  PURUSHOTTAM  KAKOD-
 KAR:  According  to  reports  distant
 targets  in  Bombay  and  Hyderabad
 can  be  attacked  with  these  weapons.
 If  so  what  is  the  action  that  the  Gov-
 ernment  is  going  to  take?

 SHRI  VIDYA  CHARAN  SHUKLA:
 Does  it  arise  out  of  the  main  question?

 MR.  SPEAKER:  He  can  ask  a  speci-
 fic  question  about  the  border  activi-
 ties.  .

 SHRI  PURUSHOTTAM  KAKOD-
 KAR:  I  am  saying  that  these  activities
 are  taking  place  because  of  the  aid.
 which  they  are  receiving  from  China.

 MR.  SPEAKER:  Then  he  can  ask  a
 question  about  supply  of  arms  by
 China.

 SHRI  PURUSHOTTAM  KAKOD-
 KAR:  May  I  know  whether  US  aid  is
 behind  these  activities?

 MR.  SPEAKER:  I  am  sorry,  it  is
 not  relevant.

 +
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 SHRI  P.  G.  MAVALANKAR:  In
 aniwer  to  the  first  part  of  the  quas-
 tien  the  hon,  Munister  stated  that

 no  abnormal  activities  are  going  on.
 May  I  know  what  Government  con-
 siders  to  be  normal  activities?

 SHRI  VIDYA  CHARAN  SHUKLA:
 For  instance,  patrolling  along  the  bor-
 der  is  a  normal  military  activity.
 That  goes  on.  I  said  that  no  abnormal
 activity  has  been  seen  on  our  borders
 with  Pakistan.

 SHRI  N.  K.  SANGHI:  The  hon.
 Minister  says  on  the  one  side  that

 there  is  no  abnormal  military  activity
 in  the  borders.  Is  it  not  within  his
 knowledse  that  the  Pakistani  armed
 forces  are  making  prepafationg  on  8
 war  footing  and  that  they  are  con-
 structing  border  roads,  bunkers  and
 airports  and  gettink  military  hard-
 ware  f{:om  China?  Is  he  also  not
 aware  that  Mujahids  from  Pakistan
 are  entering  our  territory  and  lifting
 cattle?  Is  it  a  normal  activity  on  the
 border?  In  the  Azad  Kashmir  area
 they  are  creating  another  para  mili-
 tary  force.  When  we  have  all  that
 information,  because  of  which  we  are
 very  much  agitated,  how  can  the  hon.
 Minister  say  that  there  is  no  abnor-
 ma]  activity  onthe  borders?

 SHRI  VIDYA  CHARAN  SHUKLA:
 The  improvement  of  the  defences  and
 preparation  of  bunkers  are  normal
 activitles  that  go  during  peace  time
 also  That  is  why  J  sald  that  we
 have  not  noticed  any  abnormal  acti-
 vity  in  the  Indo-Pakistan  border.

 Is  that  a  normal
 activity?  Have  you
 of  this  activity?
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 MR.  SPEAKER:  The  Minister  ip  not
 prepared  to  say  anything  more  thas:
 that.

 SHRI  SAMAR  QUHA:  May  I  knew
 whether  it  ja  a  feet  that  a  twe  or
 three-column  pregs  report  appeared,
 purporting  to  have  been  a  statement
 issued  by  the  hon.  Defence  Minister
 from  Chandigarh,  to  the  effect  that
 there  were  some  abnormal  activities
 along  the  Pakistan  border;  if  so,  why
 did  the  hon.  Minister  not  contradict
 it  earlier?  Also,  may  I  know  whether
 since  the  Simla  Pact,  there  has  been
 any  increase  in  the  mobilisation  of
 the  Pakistan  Army  along  the  western
 border  of  India?

 SHRI  VIDYA  CHARAN  SHUKLA:
 We  have  given  the  assessment.....  .
 (Interruption).

 SHRI  SAMAR  GUHA:  The  two  or
 three-column  statement  came  in  the
 name  of  Jagjivan  Ramji  and  not  in
 Shri  Shukla's  name.  Shri  Jagjivan
 Ram  should  answer.

 MR.  SPEAKER:  If  the  Minister  says
 that  there  is  no  abnormal  activity,
 why  do  you  put  him  in  a  position
 where  he  should  say  that  there  is  ab-
 normal  activity?  It  is  a  plain  reply
 that  he  has  given.

 SHRI  SAMAR  GUHA:  A  press  state-
 ment  running  into  two  or  three
 columns  came  all  over  India  daying
 that  there  was  abnormal  activity
 noticed  on  the  Pakistan  border.  It
 was  attributed  to  Jagjivan  Ramji  who
 issued  it  from  Chandigarh.

 SHRI  VIDYA  CHARAN  SHUKLA:
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 THE  MINISTER  OF  DEFENCE  :  बोर (SHRI  JAGJIVAN  RAM):  I  do  not

 ह  विद्या  श्व्ल  शुक्ल
 :

 बोर  सिक्योरिटी
 remember  the  Chandigarh  statement  3  =  फोर्स  या  सीमा  सुरक्षा  दल  यदि  हमारी  सीमा
 at  present  but  a  question  was  asked  पर  रहे  तो  उस  का  मतलब  है  कि  यह  सामान्य
 about  fresh  acquisition  of  mulitary
 strength  by  Pakistan  and  to  that  my  स्थित  है।  असामान्य  स्थित  जब  होती  है
 reply  was,  “Yes”  So  far  as  our  in-  =  या  बहुत  कठिनाई  की  स्थिति  होती  है  तो  बोर
 fofmation  goes,  there  has  been  in-

 =  सेक् योग् टी  फोड़े  के  बदले  वहा  पर  सेनाएं crease  in  the  military  strength  of  a
 Pakistan  but  so  far  as  the  activitie,  'पहुँच  जाती  हैं  और  जैसा  थे  ने  कहा  इस  तरह
 on  the  border  are  concerned,  no  un-  =  की  हालिया  कभी-कभी  चल  जाती  है  t
 usual  activity  has  been  noticed  कभी  कभी  पेट्रोल  पार्टीज  जो  गीत  लगाती

 SHRI  VISHWANATH  PRATAP  #@  सीमा  पर  वह  झपना  सोधा  रास्ता
 SINGH:  J  want  to  draw  the  attention  gig  कर  पहुंच  जाती  है  तो  दत  तरह  की
 of  the  hon  Minister  to  certain  speci-  कोई fie  reports  in  the  papers.  One  was  बाते  कोई

 भा साधारण  नीठि
 मानती  जाता

 about  large  stat.oning  of  para-muilitary  कौर  पह  चीजें  हमार  हिन्दुस्तान  श्र  पाकिस्तान

 —  png  eo  =  pad
 की  सीमा  पर  सालो  से  होती  चली  भाई  है  ।

 ammu  ashmuir  border  ©
 second  was  that  towards  the  end  of  मिस  को

 हम  बहुत  भ्रमाघारण  मानते  हैं.  उस
 May  in  the  Ferozpore  sector  there  तरह  की  कोई  घटन,  नही  हुई  है  ।
 were  border  firing.  I  want  to  know
 whether  this  was  a  result  of  intrusion
 by  Pakistan  into  Indian  territory,

 area whether  intrusion  will  be  considered  tt  ae  बिहारी  बाजपेयी  :  अभी
 “normal  activity"  and,  if  it  was  50,  ये  कह  रहे  थे  कि  वहा  कोई  एक्टिविटी  नहीं  हो t
 what  was  the

 number  of  casualties
 रही  थी,  लेकिन  श्व  कह  रह  हैँ  कि  बहा  बोरिया
 चली  है,  जैसे  गालियां  चलना  इन  के  लिये

 SHRI  VIDYA  CHARAN  SHUKLA  मामूली  सो  बात  है  ।  श्ध्यल  जी,  मूझे

 shee  a  ne  now  manned
 by  =  बहनो  प्  रहा  हैं  कि  ये  सदन  को  गुमराह  कर

 t  o-der  urity  Force  and  some  :  .  ~  7
 minor  intrusions  do  take  place  while  t  तथ्यो

 को  छिपा  रहें  है।  झगर  सीमा
 patrolling  These  are  not  unusual  पर  हमारे  बाहर  सिक्‍योरिटी  फॉर्म  कौर
 during  peace-time  As  to  the  specific  पाकिस्तान  के  बाहर  मिक्‍योर्टी  फ
 instance  that  the  hon  Member  has  «  «  :  ri  ai referred  to.  I  shall  have  to  find  out  कलर  होता  है  तो  क्या  यह  तमेर  स्थिति  है

 the  specific  information
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 थी झल  बिहारी  बाजपेयी  मंत्री  प्रख्यात
 महिला_

 नगर
 भाष

 मेरे

 महोदय  ने  प्रारभ  में  गह  हवा  किया  कि सीमा...  साथ  बाहर
 पर

 चलेगे  तो  मैं  श्राप  को  ले
 चलेगा

 पर  कोई  हाल  नहीं  डो  “ही  है  जिस  से  कोई  दो  चार  दिन  बाप  इस  के  शादी  हो  जायेंगे  ।

 खतरा  हो  1  पर  भव  नहाते  यह  मान  लिया
 बाजपेयी

 कि  गोबर  सेक्योस्टी  फोड़े  है  कौर  गोलियों  श्री  wee  बिहारी  बाजपेयी
 .

 मैं  अभी

 का  अरदास  प्रदान  होता  है  -  मैं  जाना  लगाता.._  जम्मू  काश्मीर  हो  कर  शाया  हूँ  /  भर

 हूं  लि  क्या  यह  सब  1  जम्मू  काश्मीर  मैं  पूछ  गोलियां  चलती  हैं  तो  उस  को  जानकारी  सदन

 की  मोती  पर  कई  बार  भारत  शोर  पिस्तान._  की  मिलनी  चाहिये  ।

 के  मलिक  दलों  मे  गोलियां  चल  चकी  है

 शौर  "पकिस्तानी  पूछ  के  लिए  खतरा  पैदा  अध्यक्ष  महोदय  :  मुक्त  बाप  को  वहां

 कर  रहा  हूँ  ?  ले  जाना  पड़ेगा  ।
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 क,  Reporte  Kran’s  readi-  «two  wate  of  2765  and  i97],  Also,  in
 india  the  light  of  ovr  past  experience,  may सालिक  to  help  Pakistan  against

 I  knew  what  dote  the  Government  of +  India  expect  as  regards  the  nature
 785.  SHRI  MUKHTIAR  “SINGH  and  emount  of  aid  from  Iran  to

 MALIE:  Pakistan  in  similar  situation  in
 SHRr  P.  A.  SAMINATHAN:  future?  ६

 Will  the  @inister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state:

 (a)  whether  Government  have  seen
 the  Preas  reports  in  various  news-
 papers  dated  the  Ist  July,  973  where-
 in  {t  hag  been  stated  that  “Iran  will
 help  Pakistan,’  if  India  attacks”;  and

 action (b)  if  so,  Government's
 thereto?

 THE  MINISTER  OF  EXTERNAL
 AFFAIRS  (SHRI  SWARAN  SINGH):
 (a)  Yes,  Sir.  Government  have  seen

 Press  reports  on  a  broadcast  of  June
 $0  by  Radio  Iran  to  this  effect.

 (b)  It  is  well  known  that  India  has
 never  commutted  aggression  on  Paki-
 stan,  but  hag  been  obliged  to  defend
 herself  against  unprovoked  attacks.
 It  is  equally  well  known  that  we  are
 pleged  to  the  resolution  of  all  pro-
 biems  with  Pakistan  bilaterally  and
 without  the  use  of  force.  From  my
 recent  visit  to  Iran,  I  have  been  as-
 sured  that  Iran  will  also  exercise  her
 influence  on  Pakistan  for  the  peace-

 in  case  there  is  another  conflict.  It  is
 very  difficult  to  speculate  on  that.

 they  will  actively  help  in  the  event  of
 similar  situation  in  future

 However,  my  second  question  to  the
 Foreign  Minister  is  this.  Our  Foreign
 Minister  has  expressed  the  hope  that
 he  has  been  assured  during  his  recent
 visit  to  Iran  that  they  will  also  exer-
 cise  their  influence  on  Pakistan  for
 peaceful  solution  of  the  problem.  But
 there  is  a

 rot,  while  he
 Foreign  Mimster  of  Iraq,  says:

 “Mr.  Abdul  Baqi  said  here  today
 that  massive  military  build-up  in
 Iran  and  reactivisation  of
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 I  would  like  to  know  the  reactions
 of  the  Government  of  India  to  these
 apprehensions  expressed  by  the
 Foreign  Minister  of  Iraq  and  to  the
 evasive  replies  given  by  the  Shah  of
 Tran  in  America  to  the  Press  repre.
 serttatives,

 SHRI  SWARAN  SINGH:  As  the
 House  is  no  doubt  aware,  we  are  in
 constant  touch  with  the  Government
 of  Iraq.  I  myself  paid  a  visit  to  Iraq
 some  weeks  ago  and  I  had  very  use-
 ful  exchange  of  views  with  the
 Foreign  Minister  of  Iraq  on  the  situ.
 ation  in  the  Gulf  area  and  the  general
 situation  in  the  Indian  sub-continent
 and  also  the  conditions  in  South  Asia
 generally.  There  is  no  doubt  that
 there  are  several  unresolved  problems
 between  Iraq  and  Iran  and  I  can  well
 understand  the  anxiety  that  has  been
 expressed  by  the  Foreign  Minister
 of  Iraq  arising  from  the  massive
 acquisition  of  arms  by  Iran;  there-
 tore,  I  can  well  understand  his  re-
 action  to  this  effect

 His  second  question  was,  the  Shah
 of  Iran  evaded  replies  to  certain  ques-
 tions.  What  am  I  expected  to  react  on
 evasion  in  the  matter  of  replying  to
 questions?

 SHRI  MUHAMMED  KHUDA
 BUKHSH:  Will  the  hon.  Minister  tell
 the  House  if  he  has  been  assured  by
 hus  colleague,  hon.  Defence  Minister,
 that,  even  in  the  event  of  Iran  helping
 Pakistan,  India  will  be  more  than  a
 match  for  the  combined  efforts  of
 Iran  and  Pakistan?

 MR.  SPEAKER:  You  are  asking  his
 opinion  about  it.  How  can  this  be  a
 supplementary  question  here?

 SHRI  PARIPOORNANAND  PAI-
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 of  India  has  made  any  protest  to  the
 Government  of  Iran?

 SHRI  SWARAN  SINGH:  It  is  not
 unusual  that  experts  of  one  country
 do  train  the  armed  forces  of  another.
 There  8  nothing  to  protest  about  it.

 SHRI  zB  एप.  REDDY:  I  want  to
 know  whether  Government  sees  any
 American  hand  behind  this  develop-
 ment  and  whether  the  Foreign  Minis-
 ter  raised  this  matter  in  the  course  of
 his  discussion  with  the  Iran  Foreign
 Minister  recently.

 SHRI  SWARAN  SINGH:  It  is  a
 fact  that  the  United  States  is  likely
 to  be  the  principal  supplier  of  arms
 to  Iran  and  they  will  be  charging
 pretty  stiff  prices  and  Iran  isin  a
 position  to  pay.  Britain  is  also  hkely
 to  supply  arms  to  Iran,  of  course,  on
 normal  commercial  basis.  There  are
 a  large  number  of  suppliers  in  the
 world  today  who  are  prepared  to  sell
 arms  to  any  country  which  १8  orepar-
 ed  to  pay.

 SHRI  छ,  N.  RDDY:  What  about
 my  question  whether  Government
 sees  any  American  hand  behind  this
 development?

 SHRI  SWARAN  SINGH:  I  have
 already  said  that  the  United  States  of
 America  ot)  likely  to  be  the  principal
 suppher  of  arms  by  means  of  sale  to
 Iran  and,  obviously  hands  will  be  re-
 quired  to  complete  any  transaction.

 श्री  राम  सहाय  पांडे  :  जैसा  जनाब

 भुट्टो  साहब  ने  भ्र पने  बयान  में  फरमाया  था
 कि  हमारी  कौर  भारतवर्ष  को  गुड़िया'
 हजारों  वर्ष  पुरानी  हैं।  मुमकिन  है  किसी

 पागलपन  में  किसी  वक्‍त  आक्रमण  कर  बेरे,
 तो  यह तो  वक्त  बतायेग। कि  ईरान  मदद  करेगा

 या  नही,  लेकिन  मैं  जानना  चाहता  हूं  कि  जब

 श्री  स्वर्ण  सिह  जी  ईरान  के  शाह  से  मिलें

 थे  तो  क्या  उन्होंने  पूछा  का  कि  यह  प्रोवोकेशन

 क्या  है,  वे  प्ाम्जं  कौर  एम्पुनीशरज  अमरीका  से

 खरीद  हे  हैं  जब  कि  भ्रमरी का,  चीन  शर

 स  मिल  रहे  हैं।  हमारी  कौर,  ईरान  की
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 नजदीकी  को  देखते  हुए  हमें  शौर  सदन  को
 पूरा  एप्रीहैन्शन हो  सकता  है  कि  किसी  वक्‍त
 पाकिस्तान  ने  एटेक  किया  तो  बहू  इन  का
 इस्तेमाल  करेगा  +  मैं  पूछना  चहाता  हूं
 कि  पाकिस्तान  के  एटेक  के  माफ  पर  ईरान
 का  एटोचूड  क्‍या  होगा  ?

 दूसरी  बात  यह  है  कि  इस  का  क्‍या
 लोकेशन  है  कि  गोला बा रुद्ध  वहां  इुकटदे
 किये  जा  रहे  हैं  ?

 झप्यक्ष  महोदय  :
 दे  चुके  हैं  प्राय  ।

 जवाब  ना  प्रद  हो

 ह-1:1:46  SWARAN  SINGH:  I  must
 inform  the  House  that  even  in  public
 statements  and  in  certain  press  inter-
 views  the  Shah-an-Shah  of  Iran  has
 been  trying  to  project  that  the  arms
 that  are  in  possession  of  Iran  are  not
 likely  to  be  available  directly  or  in-
 directly  to  Pakistan  unless  Pakistan
 78  attacked  and,  secondly,  unless  the
 integrity  of  Pakistan  is  endangered,
 meaning  thereby  that  if  the  problems
 in  Baluchistan  and  the  Frontier  Pro-
 vince  take  a  shape  which  threaten  in
 a  major  way  the  integrity  of  Pakistan,
 then  Iran's  help  will  be  available  to
 Pakistan  to  counter  that  situation.

 On  the  second  aspect,  our  position
 is  quite  clear  that  we  do  not  at  all
 interfere  in  the  internal  affairs  of
 any  country  and  whatever  may  be
 the  danger  to  the  integrity  of
 Pakistan,  certainly  it  is  not  from
 India.

 SHRI  R.  V.  SWAMINATHAN  :
 Arising  from  the  answer  given  by  the
 hon.  Minister  that  Iran  will  use  its
 good  offices  for  a  peaceful  settlement
 between  India  and  Pakistan,  mey  I
 know  what  impression  the  han.
 Minister  has  gained  in  Iran  during  his
 recent  visit,  whether  in  the  event  of
 there  being  any  conflict  between
 Pakistan  and  India,  Iran  will  keep
 aloof  or  keep  neutral  or  they  will
 entangle  themselves.  I  would  Uke  to
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 know  ay  to  what  is  the  public  opinion
 as  well  as  that  of  the  Shah  of  Iran,

 SHRI  SWARAN  SINGH:  I  have
 already  replied  to  that  question.  I
 would  like  to  clarify  that  I  have
 never  used  the  expression  that  they
 will  use  their  good  offices  to  bring
 about  a  settlement  because  according
 to  the  Simla  Agreement,  India  and
 Pakistan  have  to  settle  all  differences
 between  the  two  bilaterally  and
 peacefully.  I  have  used  the  word  that
 they  will  use  their  influence  with
 Pakistan  and  suggest  to  them  that
 they  should  settle  their  differences
 with  India  peacefully.

 SHRI  H.  M.  PATEL:  I  would  like
 to  know  in  the  light  of  the  answer
 given  by  the  hon.  Minister  how  he
 could  reconcile  the  statement  made
 by  the  Defence  Minister  in  London
 and  elsewhere  that  there  is  an
 apprehension  from  Pakistan  because
 of  the  large  arms  that  Iran  has  been
 purchasing,  with  the  Foreign  Minis-
 ter’,  statement  that  these  purchases
 constitute  no  apprehension  to  India.

 SHRI  SWARAN  SINGH:  If  I  may
 say,  there  is  no  contradiction  at  all.
 For  one  thing,  I  have  never  said
 that  there  is  no  apprehension,  There-
 fore,  there  is  no  questions  of  any  con-
 tradiction  (Interruptions)

 May  l  complete.  Mr.  Patel,  because
 you  had  been  Defence  Secfetary  and
 you  know  better.  What  I  have  said  is
 that  of  course  any  large  scale  acquisi-
 tion  of  armg  in  our  neighbourhood  is
 a  matter  which  we  must  seriously
 take  note  of.  It  may  be  that  we  may
 have  apprehension  but  our  efforts
 should  be  to  reduce  that  apprehension
 and  if  assurances  are  available  which
 do  hold  out  the  possibility  that  these
 arms  will  not  be  used  against  us,
 unless  of  course,  certain  contingencies
 of  the  type  do  take  place,  then,  that
 is  something  we  should  try  to  achieve
 and  try  to  get  such  assurancés.

 I  do  not  vee  any  contradiction  bet-
 ween  ihe  statements  made  by  the  De-
 fence  Minister  and  by  me.  I  have
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 also  made  several  statements  before
 dhat  large-scale  acquisition  of  arms
 by  Iran  can  pose  a  problem  for  us
 and,  it  ig  for  these  reasons,  that  we
 have  decided  to  have  this  dialogue
 with  Iran  to  find  out  whether  there
 fe  a  possibility  of  us  being  assured
 that  these  apprehensions  may  not
 actually  materialise  So,  it  is  quite
 straightforward

 SHRI  BHOGENDRA  JHA  From
 the  statement  of  the  Minister  appre-
 hension  arises  in  the  country  and  m
 the  Hiouse  In  the  background  of  the
 assurance  that  he  has  received  that
 unless  Pakistan  is  attacked  Iran  will
 not  send  its  army  and  armaments  to
 the  help  of  Pakistan,  may  I  know
 whether  it  is  not  a  fact  that  in  965
 and  ]५7]  Iran  sided  with  Pakistan
 even  trough  India  had  been  attacked
 on  both  the  occauons?  Secondly,  Sir,
 with  regard  to  the  integrity  of  Paki-
 stan,  some  time,  there  may  be  demo-
 cratic  movements  in  the  frontier
 areas,  in  Baluchistan  or  m  Sind  Or,
 even  tomorrow  there  may  be  miltary
 rule  in  Pakistan  and  there  may  be
 democratic  movement  in  Punjab
 against  the  miltary  rule,  uf  there  is
 miltary  rule  In  such  a  situation,  in
 the  name  of  continued  integrity  of
 Pakistan  these  armies  and  armaments
 will  come  to  our  borders  May  I
 know  whether  it  is  not  a  cause  of
 anxiety  for  us”  So,  I  want  to  know
 whether  the  statement  of  the  Exter-
 nal  Affairs  Minister  will  not  lull  this
 country  into  a  false  sense  of  security
 Will  it  not  pose  embarassment  to  our
 friends  with  whom  we  have  friendly
 relations,  with  Iraq  with  the  Republic
 of  Afghanistan  and  other  countnes’  I
 want  to  know  about  that.

 SHRI  SWARAN  SINGH  It  is  a
 different  thing  if  there  are  such  types
 of  movements  in  Northern  Frortier
 Province  and  Baluchistan  and  they
 have  indigenous  origin  amongst  the
 people  of  those  areas~  We  have  no
 such  plan  to  export  these  ideas  to
 those  parts  of  Pakistan.  Let  me  put
 ft  quite  clearly  If  there  are  indigex-
 ous  movements  in  Pakistan,  this  is
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 an  internal  matter  between  Pakistan
 and  the  federaling  units  or  piovinces.
 in  that  situation,  whatever  may  ve  the
 agreement  verween  lran  anu  Pakistan
 to  heip  Pakistan  to  quell  any  such
 movement,  It  4  a  Matter  im  woth  we
 dont  come  direcily.  It  is  a  matter
 between  inése  two  countries  and  they
 May  aftive  at  any  agreement  so  long
 a5  it  does  not  alec,  us  50  let  us
 be  guile  clear  7  our  own  mind  and
 not  try  to  confuse  the  issue.  [he
 first  poimt  whicn  he  raised  is  a  valid
 point  for  instance,  we  have  con-
 sistently  explained  to  tne  woild  in-
 cluding  Iran  that  in  l965  and  97]
 India  had  never  attacked  Pakistan.
 We  had  to  defend  ourse:ves  on  both
 these  occasions  Thereiore  ut  Iran
 stood  with  Pakistan  during  those  oc-
 Casions  certainly  we  feel  tnat  it  was
 not  justified,  at  any  rate,  on  this  pre- text  that  Ind.a  had  on  tose  earher
 occasions,  attacked  Pakastan  But  if
 now  Iran  is  taking  the  stand  publicly
 that  they  have  no  commitment  to  be
 on  the  side  of  Pakistan  in  any  man-
 ner,  not  even  in  the  matter  of  supply
 of  armaments,  etc  unless  Pakistan  is
 attacked,  we  should  accept  that  rather
 than  try  to  pick  holes  in  that

 SHRI  BHAGWAT  JHA  AZAD  The
 question  is  very  clear  In  the  past,
 Pakistan  had  attacked  us  but  always
 sald  that  we  attacked  them  Dad  the
 hon  Munister  clarify  from  the  Shah
 of  Iran  what  Iran  would  do  in  such
 cases”?  That  is  what  the  question  is,

 SHRI  BHOGENDRA  JHA  That  was
 the  situation  in  965

 SHRI  SWARAN  SINGH  I  would
 like  to  add  that  there  is  no  question
 of  lulling  anybody  into  a  false  sense
 of  security  That  is  certainly  not  the
 intention,  and  I  am  sure  that  we  are
 doing  our  duty  in  every  manner  to
 strengthen  our  capacity  to  resist  any
 threat  to  our  sovereignty  security

 The  other  point  that  is  raised  is
 thia  If  a  contingency  arises  when
 there  is  a  conflict  with  Pakistan,  then
 who  will  decide  whether  India  is  an
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 or  not?  I  would  like,  first
 say  that  with  regard  to  the
 of  i965  and  97i,  Iran  has

 adopt  another  policy,  let  us  see  how
 it  unfolds  itself.

 SHRI  BHOGENDRA  JHA.  My  que-
 stion  has  not  been  answered

 MR.  SPEAKER  Let  him  sit  down
 He  cannot  ask  any  further  question
 now  Let  there  be  no  debate  and  no
 counter-arguments,  please  This  is
 Question  Hour,  and  there  should  not
 be  any  debate  now  All  these  days,
 we  have  not  been  able  to  do  more  than
 three  or  four  questions

 SHRI  SWARAN  SINGH  I  would
 like  to  clarify,  lest  any  doubt  should
 be  left,  that  our  friendship  with  Irag
 is  well  known  and  so  also  with  Afgha-
 nistan,

 SHRI  SHYAMNANDAN  MISHRA
 Should  the  Question  Hour  be  spent  on
 explaining  the  policy  to  the  hon  Mem-

 sber?  Should  we  spend  all  the  time  on
 this  only’

 SHRI  SWARAN  SINGH  I  am  enti-
 rely  in  the  hands  of  the  House  There
 igs  no  question  of  our  altering  our
 policy  or  our  friendship  with  Iraq,
 when  we  are  trying  to  improve  our
 relations  with  Irag

 इसलामाबाद  स्थित  भारतीय  दूतावास  में
 टेलीफोन ों  से  गीत  कप  से  सूचना  प्राप्त

 करने  के  लिपे  पाकिस्तान  हारा  संयंत्र
 लगाये  जाने  सम्बन्धी  समाचार

 +

 67.  भरी  चूस०  एस०  पूरी  :

 ली  धन काह  प्रधान  :

 क्या  विदेश  मंत्री  यह  बताते  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  सरकार  को  इस  प्रायः  के

 समाचार  मिले  हू ँकि  पाकिस्तान  से  इसका  भा वाद
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 fee  भारतीय  बूता चास  में  हेली फो दी  से
 प्रान्त रिक  सूचना  प्राप्त  करने  ऋतु  भ्रमरी का  मे
 निमित्त  गुप्त  रूप  से  सूचना  लेने  के  संपत
 लगा  रखे  थे  ;

 (ख)  यदि  हां,  तो  टेलीफोन  से  गीत
 कप  में  चिना  प्राप्त  करने  की  जासूसी  कब  से
 की  जा  रही  वी  कौर  सरकार  की  इसका  पता
 कैसे  श्व ला  ;  कौर

 (ग)  भवित्य  में  इस  प्रकार  की  पूरा
 बत्ती  को  रोकने  के  लिए  सरकार  द्वारा
 क्या  काम  उठाये  गये  हैं  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH)  (a
 No,  Sir  '

 (9)  and  (९)  Do  not  arise

 श्री  एक  एस०  प्रती  :  मैं  मती  महोदय
 से  जानना  चाहता  हु  कि  क्या  गत  भारत  पाक

 युद्ध  के  सम्बन्ध  मे  इसलामाबाद  स्थित  हमारे
 भारतीय  दूतावास  से  हमारी  बातचीत

 होती  रहो  कौर  इसी  बीच  में  टेलीफोन  में  कई
 बार  गड़बड़ी  हुई  शौर  हमारे  प्र पने  मैकेनिकल
 के  अभाव  के  कारण  पाकिस्तान  के  मैकेनिकल
 से  टेलीफोन  की  मरम्मत  कराई  बई?  क्‍या

 इस  से  यह  शक  नहीं  होता  कि  परास् कितान  ने
 हमारी  गुप्त  बातों  को  जानने  ने  लिये  किसी
 प्रकार  के  सयत्र  का  इस्तेमाल  किया  है  ?

 श्री सुरख  पाल  सिह  मै  तो  पहले
 हो  जवाब  दिया  कि  इस  किस्म  की  कोई  रिपोर्ट

 हमारे  पास  नही  भाई  है  ।

 जोड़ी  मजबूरों  का  ग्रसित  भारतीय  सम्मेलन

 6s  शी  रासा कतार शास्ति  ॥ क्या
 जम  जौर  दुनरचास  मंत्री  यह  बताने  की  ६... ढ

 करेंगे  कि  :

 (क)  क्‍या  जून  के भम्तिम  सप्ताह से
 भोपाल में  बीड़ी  मजदूरों  का  एक  प्ंचिल
 भारतीय  सम्मेलन हुआ  था  ;
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 (a)  यदि  हां,  तों  क्या  सम्मेलन  में  एक
 संकल्प  पास  किया  गया  था  जिसमें  समूचे
 देश  में  बीड़ी  मजदूरों  को  प्रति  एक  हजार

 'बीड़ी  केलिए  6  पये  की  दर  से  समान  मज्री
 8  तथा  मज़दूरों  को  बोनस  देने  की  मांग
 नकी  गई  थी;  शरीर

 (ग)  यदि  हां,  तो  इस  पर  सरकार  की
 'क्या  प्रतिक्रिया  है  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  AND  RE-
 HABILITATION  (SHRI  GG.  VEN-
 KATASWAMY):  (a)  and  (b).  Accord-
 ing  to  Press  reports  the  Convention

 ‘made  a  demand  for  a  minimum  of
 Rs.  6  for  roling  000  hidis.

 {e)  The  wages  of  bidi  workers  un-
 ‘der  the  Minimum  Wages  Act,  948
 differ  trom  State  to  State.  The  que-
 ation  of  reducing  the  disparities  was
 ‘considered  at  a  meeting  of  the  State
 Labour  Ministers.  held  on  the  77

 January,  973  when  it  was  agreed  that
 the  minimum  wage  for  rolling  .000
 bidis  may  be  brought  upto  Re.  3.25

 ‘per  day  (with  variations  upto  Rs.  3.50
 per  day),  without  prejudice  to  the
 higher  wages  already  prevailing  in
 some  States/areas.  The  State  Go-
 vernments  have  been  requested  to  take
 further  action  accordingly.

 The  Payment  of  Bonus  Act,  1965,
 applies  to  every  factory  and  every

 establishment  in  which  20  or  more
 persons  are  employed  on  any  day  dur-
 ing  am  accounting  year,  and  applies to  the  bidi  industry  also.

 थी  रामावतार  शास्त्री  :  बीडी  बनाने
 वाले  लाखों  मजदूर  और  उन  पर  निर्भर  जो.
 'लोग  हैं  वह  हमारे  समाज  के  सब  से  गरीब
 तबके  से  जाते  हैं।  प्रत:  इस  बात  को  ध्यान
 हें  रखते  हुए  मैं  जाना  चाहता  हूं  कि  धाप  ने
 आरती  के  बीड़ी  बनाने  वालों  के  लिये  जो
 t.  25  रुपये  शौर  3.  50  रुपये  मजदूरी  को

 हयात  द...  की  है,  क्या  वर्तमान  महंगाई  के
 इन  उस  का  कोई  तारतम्य  है?  जौर  झगर
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 नहीं  है.  तो  क्‍या  सरकार  पूरे  देश  के  लिये

 एक  समान  कानून  बना  कर  उनकी  मजदूरी
 और  सेवा  की  जो  दूसरी  स्थितियां  हैं  उन  के
 बाले  में  कोई  एक  समान  प्रावधान  बनाने  का
 विचार  रखती  है  ?  अमर  नहीं  तो  क्यों  ?

 शी  do  वेंकट  स्वामी  :  जनवरी  973  में

 लेबर  मिनिस्टर्स  की  काफ रेन्स  दिल्ली  में

 बलाई  गई  थी  प्रो  स्टेट्स  के  लेबर  मिनिस्टर

 ने  उस  को  अटेंड  किया  था  1  वहां  यह  तय

 पाया  गया  कि  सारी  स्टेट्स  में  कम  से  कम

 वेजेस  एक  समान  हों  कौर  वह  कम  से  कम

 3.25  और  3.50  रु०  के  बीच  में  हों  t

 सारी  स्टेट्स  के  लेबर  मिनिस्टर्स  ने  अपनी

 मुश्किलात  बतलाते  हुए  इस  बात  को  मान

 लिया  था।  इस  के  सम्बन्ध  में  लेकर  मिनिस्ट्री
 ने  सारी  स्टेटस  को  लिख  दिया  है  कि  इसको

 फौरन  से  फौरन  इम्प्लीमेंट  किया
 जाये  ।

 श्री  रामावतार  शास्त्री  :है  मेरे  सवाल

 का  पूरा  जवाब  नहीं  कराया  ?  (व्यवधान)
 मैं  ने  पूछा  था  कि  आज  जो  मंहगाई  है  भोर

 जो  मजदूरी  ग्रा पने  तय  की  है
 उस

 की  क्‍या

 कोई  रिलेशन  है  7  उस  का  जवाब  मंत्री

 महोदय  ने  नहीं  दिया  ।  इसी  के  साथ  मैं  यह

 पूछना  चाहता  हूं  कि  श्राप  ने  जो  बोनस  कानून
 का  हवाला  दिया  तो  क्या  किसी

 राज्य
 में

 बड़े  बड़े  जोड़ी  कारखानेदार  झपने  मजदूरों  को

 बोनस  देते  हैं?  अगर  बाप  को  इस  बाते  की

 जानकारी  है  तो  मेहरबानी  कर  के  बतलाइये

 कि  वह  कौन  सी  प्याला  स्टेट  है  जहां  बीडी

 मजदूरों  को  बोनस  मिलता  है,  कौर  झगर  नहीं
 मिलता  है  तो  आप  ऐसे  बीड़ी  कारखानों  के

 खिलाफ  कौन  सी  कार्रवाई  कर  रहे  हैं।

 ही  to  वेंकटस्वामी  :  माननीय  सदस्य  ने

 वेजेस  की  समानता  और  कास्ट  ग्राफ  लिविंग

 इंडेक्स  के  बारे  में  जो  सवाल  उठाया  है इस
 सिलसिले  में  स्टेट  ग्वर्नेमेंट्स  को  खबर  है  1

 बह  मिनिमम  बैगेज  फिक्स  कर  सकती  है
 कयों कि कि  194कके ऐक्ट ऐक्ट  का  जो  सेक्शन  3 है
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 उस  की  तहत  स्टेट  वबर्नमेट्स यह  काम  करती

 हैं हम  इस  को  पर्स  कर  रह ेहैं  कि  जहां

 जहां  भी  कोई  कमी  हो  उस  को  पूरा  किया  जाये।
 अभी  तक  कछ  सरकारे  है  जैसे  झाँझ  प्रदेश,
 मध्यप्रदेश  शादी  जिन  में  3  25  &o  तय  नहीं

 किया  गया  है  ।  हम  तस  को  पर्सू  कर  रहे
 हैं

 कभी  माननीय  सदस्य  ने  बोनस  का  सवाल
 उठाया  t  जो  नस  एक्ट  965  का  है  उस
 की  तहत  जहा  कही  बीडी  फैक्ट्रिज  है  वहां
 बोनस  ऐक्ट  आटो मॉ टकली  लागू  होता  है
 शौर  स्टेट  गव ने मेट  भ्रधारिटीज  उस  को  इम्पि-
 समेट  करेगी  ।  जहा  कही  धरो  में  ले  जा  कर
 लोग  बीडी  बनाते  है  वहा  दिक्कत  होती  है  ।
 उस  के  लिए  हम  कराएं  कोशिश  करेंगे  ।

 श्री  रामावतार  शास्त्री  जिन  स्टेट्स  में
 बीडी  मजदूरों  पर  बोनस  एक्ट  लाग  होता  हाउस
 की  जानकारी  मती  महोदय  का  होनी  चाहिए
 लेबर  मिनिस्टर  होते  हुए  प्रखर  वह  जानकारी

 नही  दे  रहे  हैं  तो  इस  से  काम  नहीं  चलेगा  ।

 अध्यक्ष  महोदय  सवाल  का  जवाब  तो
 दे  दिया  गया  t  are  बाल  की  खाल  क्यों  निका
 लते  हैं  L

 करी  रामाबतार  शास्त्री  मेने  बोनस  के
 बारे में  पूछा  है  कि  क्ति  स्टेटस मे  बीडी  मजदूरों
 को  बोनस मिल  रहा  है।  थे  यह  बतलाये

 या  फिर  कहें  कि  उन  के  पास यह  खबर  नहीं है  7

 श्रीमती  सहोदरा  बाई  राय  :  प्रत्यक्ष  महोदय
 मैं  मलनी  महोदय  से  पूछता  चाहता  हू,  हमारे  मध्य
 प्रदेश  में  सागर,  दमोह  शौर  जबलपुर  में

 बीड़ी  ज़्यादा  बनती  है,  लेकिन  वहा  उन्हें
 2  दिये  ही  देते  हैं,  सवा  तीन  कौर  साढ़े  तीन

 चब्प्मे  उन  का  नहीं  दिए  जाते,  तो  मानवीय
 मंत्री  जी  बताएंगे  कि  यह  साढ़े  तीन  रुपये
 का  रेट  उन्हें  क्यो  नहीं  दिया  जाता  कौर  यह
 कब  से  उन्हे  दिया  जायज़ा  ?  बोनस  के  लिए
 जो  उन्होने  कहा,  बीडी  बनाने  वालो  को  यह
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 बोनस  नहीं  सिलता  है,  सिर्फ  झिल्ली  लगाने
 जालों  को  कौर  सलाई  करने  बालो को  मिलता

 है,  कारीगरों  को  बह  बोनस  क्यों  1 ...!  मिलता

 है?  उस  का  जया  कारण  है?  बह  कारीगरों
 को  मिलेगा  या  नहीं  कौर  यह  साढ़े  तीन  रुपये
 का  रेट  जल्दी  लागू  होना  चाहिए,  वहा  मजबूरी
 कम  मिलने  से  भुखमरी फैल  रही  है  भौर  लोग

 भूखों  मर  रहे  हैं।  तो  माननीय  स्त्री  जी
 बताए  कि  यह  साढ़े  तीन  रुपये  का  रेट  कह  कब
 से  लागू  करवा  रहे  हू ँ?

 भी  Who  जैकम्टस्थासी  तेवर  मिनिस्टर्स
 कांग्रेस  में  यह  तसफ़ीया  हुआ  कि  पहली

 जुलाई  से  इस  को  लागू  किया  जाय।  भी
 इसी  महीने  से  यह  शुरू  किया  है।  कौन  कौन
 सी  स्टेट्स  ने  लागू  किया  है  यह  शमी  पता

 नही  है।  जैसे  ही  पता  लग  जायगा  माननीय
 सदस्य  को  बता  दिया  जायगा।  उस  के  अदर

 यह  भी  फैसला  हुजरा  है  कि  i974  में  फिर

 इस  को  रिवाइज  किया  जायगा।

 करो  ।इसहाक  सामग्री  :  क्‍या  यह  सही  है
 कि  अगस्त  i972  में  जो  लेबर  मिनिस्टर्स

 कांग्रेस  हुई  थी  खुद  मिनिस्टर  साहब  ने

 इस  बात  को  माही  है  कि  उस  ने  5  रुपये

 हजार  बीडी  बनाने  की  और  बीडी  रोलिंग  की

 उजरत  मुकेश  की  थी।  लेकिन  उस  के  बाद

 जैसा  कि  कहा  जा  रहा  है  3  रुपये  25  पैसे

 कौर  3  रुपये  28  पेस  किया  गया  है।  क्‍या

 यह  सरकार  को  मालम  है  कि  राज  भी  गुजरात
 में  8  रुपये  हजार  और  वेस्ट  बगाल  मे  6  रुपये

 75  पैसे  हजार  यह  बीडी  है  ,  ऐसी  हालत  से

 यह  जा  लेबर  मिनिस्टर्स  कांग्रेस  का  फैसला

 था  6  रुपये  हजार  का  क्‍या  सरकार  उसे  से

 पीछे  हट  रही  है?

 श्री  जी  बेकटास्मानी  :  इस  मे  कोई  शक

 नही  कि  महाराष्ट्र  एक  स्टेट  है  जिस  मे  कई

 स्थानों  पर  6  रुपये  दिए  जा  रहे  है  कौर  दूसरी

 स्टेट्स  की  भी  इन्फर्मेशन  'चाहिए  तो  मैं  दे

 सकती  हूँ।  झाग घर  मे  7)  तक  में  2  रुपये,
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 q  2  रुपया  65  पैसे  है,  बिहार  में  2  रुपये  से

 तीन  रुपये  तक  है...

 श्री  इसहाक  सम्भाली  :  मेरा  टाइम  इसी
 में  खत्म  हो  जायगा।  मैं  यह  नहीं  पूछ  रहा  हूं  ।
 मैं  यह  मालूम  करना  चाहता  हूं  कि  शाल  इंडिया
 लेबर  मिनिस्टर्स  कान्फ्रेंस  जो  बंगलौर  में

 हुई  थी  उस  ने  6  रुपये  हजार  बीड़ी  रोलिंग

 की  उजरत  मुकरने  की  थी  और  श्राप  बता

 रहे  हैं  कि जनवरी  973  में  जो  दिल्‍ली  में

 लेबर  मिनिस्टर  कान्फ्रेंस  हुई  उस  में  3  रुपये
 25  पैसे  और  साढ़े  तीन  रुपये  किया  है,  तो
 जो  बंगलौर  में  फैसला  हुआ  था  6  रुपये

 हजार  का  उस  का  क्या  हुआ  ?

 श्री  जी०  वैंकटस्वामी  :  जो  माननीय  सदस्य

 ने!  बताया  है  किप  5972  के  जून  में  लेबर

 मिनिस्टस॑कान्फरेंस  हुई  तो  सद्  लेबर
 मिनिस्टर्स  में  मिल  कर  आपस  में  एक  निश्चय

 जरूर  हुआ  है  लेकिन  सारे  हिन्दुस्तान  के  लेबर

 मिनिट्स  यहां  दिल्‍ली  सें  जमा  हुए  और  उन

 का  यह  फैसला  हुआ  है  जो  मैं  ने  आप  को

 बतलाया  |

 WRITTEN  ANSWERS  TO  QUES-
 TIONS

 Switch-Over  to  Indigenously  Manufa-
 ctused  Quenching  car  Locumotives

 *64.  SHRI  RAJDEO  SINGH:  Will
 the  Minister  of  STEEL  AND  MINES
 be  pleased  to  state:

 (a)  whether  the  Indian  Iron  and
 Steel  Industry  is  now  in  a  position  to
 switch  over  to  indigenously  manufac-
 tured  quenching  car  locomotives;  and

 (b)  if  so,  to  what  extent  the  switch
 over  will  reduce  our  dependence  on
 imports?

 THE  MINISTER  OF  HEAVY  _IN-
 DUSTRIS  AND  STEEL  AND  MINES
 (SHRI  T.  A.  PAI);  (a)  The  Indian
 Iron  and  Steel  Industry  has  already
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 started  switching  over  to  the  use  of
 indigenously  manufactured  quenching...
 car  locomotives  for  their  new  as  well
 as  replacement  requirements.

 \(b):  For  each  complete  quenching
 car  locomotive  produced  in  the  co-
 untry,  the  saving  in  foreign  exchange
 would  be  approximately  Rs.  2  lakhs.

 Violation  of  Simla  Agreement  by
 Pakistan

 *66.  SHRI  SHANKERRAO
 NT:

 SHRI  S.  M.  BANERJEE:

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state:

 SAVA-

 (a)  how  many  times,  on  what  oc-
 casions  and  in  what  manner,  has  Pa-
 kistan  violated  the  letter  and  spirit  of
 the  Simla  Agreement  so  far;  and

 (b)  the  reaction  of  India  on  each-
 oceasion?

 THE  MINISTER  OF  EXTERNAL
 AFFAIRS  (SHRI  SWARAN  SINGH):
 (a)  and  (b).  Government  have  from
 time  to  time  drawn  Pakistan’s  atten-
 tion  to  the  fact  that  their  continuing
 anti-Indian  propaganda,  their  approa-
 ching  the  ICJ  on  the  POW  issue,  and
 their  attempt  to  reopen  the  overflights
 case  in  the  ICAO  Council  are  not  in
 consonance  with  the  Simla  Agreement.

 Expenditure  on  Pak  Pows

 #69.  SHRI  S.  A.  MURUGANAN-
 THAM:

 SHRI  P.  M.  MEHTA:

 Will  the  Minister  of  DEFENCE  be
 pleased  to  state:

 (a)  what  is  the  total  expenditure
 so  far  incurred  by  Government  on
 the  .Pakistani  Prisoners  of  War  kept
 in  India;  and

 (b)  what  are  the  facilities  provided
 to  the  prisoners-of-war  inside  their
 camps?

 THE  MINISTER  OF  DEFENCE
 (SHRI  JAGJIVAN  RAM):(a)  Accord-
 ing  to  compilations  made  available
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 so  far,  approximately  Rs.  2l  crores
 have  been  spent  on  Pakistani  prisoners
 of  war  as  well  as  civilians  under  pro-
 tective  custody  upto  3lst  May,  1978,

 (b)  The  prisoners  are  provided  with
 food,  clothing,  accommodation,  ad-
 wance  of  pay  and  medical  and  rec-
 reational  facilities  in  accordance  with
 Geneva  Conventions.

 Proposed  Import  of  Steel  During
 1978-74,

 *70,  SHRI  ARVIND  M.  PATEL:
 SHRI  BISWANATH  JHUN-

 JHUNWALA:

 Will  the  Minister  of  STEEL  AND
 MINES  be  pleased  to  state:

 (a)  the  quantity  of  steel  imported
 during  the  laost  three  years,  year-wise;

 (b)  the  quantity  of  steel  likely  to
 be  imported  during  the  year  ‘1973-74:
 and

 (ec)  the  mode  of  its
 amongst  the  States?

 distribution

 THE  MINISTER  OF  HEAVY  _IN-
 DUSTRIES  AND  STEBL  AND  MINES
 (SHRI  T.  A.  PAI):  (a)  A  statement
 is  laid  on  the  Table  of  the  House.

 (b)  About  one  million  tonnes.

 (c)  Imported  steel  is  not  distributed
 state-wise  Imports  are  regulated  ac-
 cording  to  the  import  trade  control
 policy  for  1973-74  as  announced  by
 the  Government  of  India,  Ministry  of
 Commerce,  in  the  Gazette  of  India
 (Extraordinary)  dated  2nq  April.  1973.

 Statement
 Imports  of  Mild  Steel

 (in  lakh  tonnes)

 2969-70  *  3°45

 ye7
 x  .  $°5%

 1971-78  मु  नि  70 *  86

 ‘1973-7,  4  क  .  o.oo.  7°26
 (pril-Dec.)  Semel  _  «न T cemmmennnenetl
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 Explosion  in  the  Kixkee  Ammunition

 Factory

 “Tl,  SHRI  VIKRAM  MAHAJAN:
 SHRI  SAMAR  MUKHERJEE:

 Will  the  Minister  of  DEFENCE  be
 pleased  to  state:  |

 (a)  whether  there  has  been  an  ex-
 plosion  in  the  Kirkee  Ammunication
 Factory  on  the  20th  June,  973  in
 which  four  workers  were  killed;  and

 (b)  the  particulars  of  the  accident,
 the  cause  thereof  and  the  compensa-
 tion  paid  to  the  next  of  kin  of  workers
 who  were  killed  as  a  result  thereof?

 THE  MINISTER  OF  STATE  (DE-
 FENCE  PRODUCTION)  IN  HE  MINI-
 SRY  OF  DEFENCE  (SHRI  VIDYA
 CHARAN  SHUKLA):  (a)  Yes,  Sir.

 (b)  The  explosion  took  place  in  F-!
 Section  of  Building  number  555  at  3355
 hours  on  20th  June,  1973,  Detonators
 were  stored  in  this  buikiing  A  Board
 of  Enquiry  has  been  ordered  to  in-
 vestigate  the  causes  of  the  expl%sicn
 and  their  proceedings  are  awaited.
 Rs.  3,100  were  paid  to  each  of  the
 family  of  the  deceased.  Detailed  stute-
 ment  is  laiq  on  the  Table  of  the  ticuse.

 Statement

 Financal  assistance  given  to  each
 of  the  family  of  the  deceased  workers
 is  as  under.—

 Q)  Rs.  2,000  each  to  the  family
 of  the  deceased  from  the
 Shaney  Memoriul  Fund;

 dit)  Rs.  1,000,  ench  to  the  family
 of  the  deceased  by  Ammunm-
 tion  Factory  Cooperative  Cre-
 dit  Society  and

 (ii)  Rs.  00  from  Labour  Welfare
 fund.

 Sanction  hag  also  been  issued  on
 6th  July,  i073  for  payment  of  com-
 pensation  as  admissible  under  the
 Workmens’  Compensation  Act  to  the
 legal  heirs  of  the  deceased.
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 In  addition  to  the  above  financial
 assistance,  employment  to  one  mem-
 ber  each  of  the  family  of  the  deceased
 has  been  afforded.

 Setting  up  of  U.S.  Naval  Air-Force
 Servicing  Station  in  Diego  Garcia

 Baland

 "72,  SHRI  D  K  PANDA
 SHRI  SHRIKRISHAN  AGRA-

 WAL

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state.

 (a)  whether  U  S  A  has  set  up  a
 naval  and  A:r-Force  Servicing  Station
 in  the  Diego  Garcia  Island,  and

 (b)  4  so.  Government  s
 thereto?

 reaction

 THE  MINISTER  OF  SIATE  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAI-
 RS  (SHRI  SURENDRA  PAL  SINGH)
 (a)  In  966  the  United  States  and

 the  Umited  Kingdom  Governments  en-
 tered  into  an  agreement  to  set  up  in
 Thego  Garcia  a  naval,  air  and  commu-
 mucations  facihty  ncludmg  an  aur
 strip  On  June  8  973  the  Defence
 Department  of  the  US  announced  that
 the  ‘communications  station’  at  Diego
 Garcia  war  operative  from  Varch  23
 973

 thy  Since  3963  the  Go  cirment  of
 India  has  repeatedts  dcplored  both
 to  the  US  and  the  UK  Gu:  ernments
 the'r  dee  son  to  set  up  a  bae  in
 Diego  Garena  as  *t  vcovld  leat  to
 great  Power  military  rivalr  ॥  the
 Indian  Ocean  Indias  view  that  the
 Indian  Ocean  shoule  he  an  area  of
 peace,  free  from  great  Power  rival
 ties,  tens.ons  and  presence  3९  well
 known

 Effect  of  poor  Condition  of  Coke  oven
 Batteries  on  Production  in  Durgapur

 Steel  pliant

 *73,  SHRI  ROBIN  SEN  Will  the
 Minister  of  STEEL  AND  MINES  be
 Pleased  to  state
 2305  LS—2.
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 (a)  whether  production  of  Durgapur
 Stee]  Plant  is  affected  due  to  poor
 condition  of  coke  oven  batteries,

 (b)  if  so,  the  reasons  for  the  deten-
 oration  in  the  condition  of  these  bat-
 teries  so  soon,  and

 (०)  the  steps  taken  by  Government
 to  remedy  the  situation?

 THE  MINISTER  OF  HEAVY  IN-
 DUSTRY  AND  STEEL  AND  MINES
 (SHRI  T  A  PAI)  (a)  It  is  true  that
 production  in  the  Durgapur  Steel
 Plant  has  been  adversely  affected  due
 to  the  poor  condition  of  the  coke  oven
 batteries

 (b)  The  first  coke  oven  battery  at
 Durgapur  was  commuss.oned  in  De-
 cember,  1959,  the  second  in  December,
 1960,  the  third  m  May,  962  and  the
 fourth  in  August,  4967  The  condi-
 tion  of  the  first  three  batteries  dete-
 riorated  due  to  poor  maintenance  in
 the  initial  stage,  and  subsequently  due
 to  frequent  thermal  shocks  suffered
 by  tne  batteries  due  to  labour  indis-
 cipline  and  poor  condtion  of  the  bat-
 ter}  machines  leading  to  frequent
 break-lown,  and  consequent  irregular
 pushing  of  ovens  Owing  to  frequent
 thermal  shock,  in  the  past  batterv
 No  +  had  also  -tirte  showing  signs
 of  stran  The  batter  has  recently
 developed  fault.  due  to  what  are  ‘e-
 heved  to  he  des.gr  cefects

 (५)  Battery  No  |  Was  shut  down
 an  Novenber  9b4  fo:  reconstruction
 3५  the  usual  tvpe  of  repaus  were
 foind  to  be  ne  ther  adequate  nor  eco-
 nomical  One  ali  of  the  battery  ate
 evpectea  o  be  commissioned  by  Aug-
 ust  973  ana  the  othe:  half  by  Octo-
 ber  i973  Major  repairs  to  battenes
 No  2  and  No  3  85९  already  in  hand
 A  plan  has  been  drawn  up  for  the
 phased  rebuilding  of  these  two  batter-
 nies  also  after  putting  up  an  addi-
 hhonal  half  coke  oven  battery  In  re-
 gard  to  battery  No  4,  the  faults  deve-
 loped  by  the  battery  are  being  evxa-
 mined  by  experts  with  a  view  to
 finding  out  the  exact  nature  of  the
 defects  and  the  remedia]  action  to  be
 taken  Meanwhile,  temporary  measu-
 res  have  been  taken  to  minimise  the
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 damage  and  to  prevent  any  further
 damage  to  the  ovens  in  the  battery.

 Explosion  of  Hydrogen  Bémb  by  China

 74.  SHRI  M.  RAM  GOPAL  RED-
 DY:

 SHRI  VAYALAR  RAVI:

 Will  the  Minister  of  DEFENCE  be
 pleased  to  state:

 (a)  whether  recently  China  explod-
 ed  a  Hydrogen  bomb;  and

 (b)  if  so,  what  steps  Government
 have  taken  or  propose  to  take  to
 counter  the  threat  posed  by  it  to  India?

 THE  MINISTER  OF  DEFENCE
 (SHRI  JAGJIVAN  RAM):  (a)  China
 carried  out  an  atmospheric  nuclear
 test  on  27  June  1973.

 (b)  Government’s  policy  on  the
 manufacture  of  nuclear  weapons  has
 been  explained  in  Parliament  on  seve-
 ral  occasions.  Government  believe
 that  the  defence  of  our  borders  can
 be  best  ensured  by  adequate  mibtary
 preparedness  based  on  conventional
 weapons.

 British  Refusal  to  Grant  Amnesty  to
 Earlier  Immigrants  under  New  Immi-

 gration  Rules

 #95,  SHRI  BHOGENDRA  JHA:
 SHRI  JOYIRMOY  BOSU:

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state

 (a)  whether  the  British  Government
 have  refused  to  declare  a  general
 amnesty  for  illegal  immigrants  who
 settled  in  Britain  prior  to  the  new  Act
 on  immigration  came  into  force  in
 January  this  year:  and

 (b)  if  so,
 thereto?

 THE  MINISTER  OF  STATE  IN  THE
 MINISRY  OF  EXERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH):  (a)
 Yes,  Sir,

 Government's  reechion

 JULY  24,  2978  Written  Answers  36

 (b)  Government  Hope  that  the  Bri-
 tish  authorities  would  apply  the  pro-
 visions  of  the  Immigration  Act,  Wik,
 humanely  and  without  undue  human
 hardship  to  the  large  number  of  immi-
 grants  who  have  been  living  in  the
 UK  for  many  years  as  law-abiding  and
 useful  members  of  society.

 Increase  in  Price  of  Cars  Manufactur-
 ed  im  India

 *76.  SHRI  SUKHDEO  FRASAD
 VERMA:

 SHRI  M.  s.  SIVASWAMY:

 Will  the  Minister  of  HEAVY  IN-
 DUSTRY  be  pleased  to  state:

 (a)  whether  the  prices  of  cars
 manufactured  in  the  country  have  re-
 cently  been  increased  considerably;
 and

 (b)  if  so,  to  what  extent  and  the
 reasons  for  the  increase?

 THE  MINISTER  OF  HEAVY  IN-
 DUSTRY  AND  STEEL  AND  MINES
 (SHRI  T.  A.  PAI)  (a)  and  (b)  The
 ex-factory  retail  selling  price  of  the
 Prenuer  President  cur  has  been  in-
 creused  by  Rs,  223  and  that  of  the
 Standard  Gazel  car  by  Rs.  327  with
 effect  from  ist  July,  i973.  The  in-
 crease  in  voth  cases  is  limited  to  in-
 crease  in  the  purchase  price  of  bought-
 out  components  and  direct  wages.
 which  have  to  be  allowea  in  the  light
 of  the  judgment  of  the  Supreme  Court
 on  car  prices.

 जैसा  की  सीसा  पर  सामरिक  दृष्टि  से

 महत्वपूर्ण  सडक  |

 *77,  श्री  चिरंजीव  का  :  क्‍या  रक्षा  मती

 यह  बताने  की  कृपा  करेंगे  कि

 (क)  कया  चीन  की  नेपाल-तिब्बत  सीमा
 के  70  किलोमीटर  दक्षिण  में  बड़  नगर

 जमुला  को  जोड़ती  हुई  सामरिक  दृष्टि  से

 महत्वपूर्ण  पहाड़ी  सबक  बनाने  की  कोई
 योजना  है;  भौर
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 (जल)  यदि  हा,  तो  इस  पर  भारत  सरकार
 की  क्या  प्रतिक्रिया  है?

 रहा  मंत्रो  (भी  जगजीवन  राम):  (क)
 जी  नही,  श्रीमान्‌  1

 (ख)  प्रश्न  नहीं  उठता।

 Payment  of  ESI.  contribution  by
 Factories

 #78,  SURI  PRABHODH  CHANDRA:
 Will  the  Minister  of  LABOUR  AND
 REHABILITATION  be  pleased  to
 state:

 (a)  whether  all  the  factories  are
 obliged  to  pay  special  contribution  for
 Employees’  State  Insurance  irrespec-
 tive  of  the  fact  whether  Employees’
 State  Insurance  facilities  are  available
 or  not,  and

 (b)  if  so  the  reasons  therefor?

 HE  MINISTER  OF  EXTERNAL
 AFFAIRS  (SHRI  SWARAN  SINGH)
 (ON  BEHALF  OF  MINISTER  OF
 LABOUR  AND  REHABILITATION
 —SHRI  RAGHUNATHA  REDDY):  (a)
 All  factories  coverable  under  the  Em-
 ployee.’  State  Insurance  Act,  4948
 were  obliged  to  pay  Employer’s  Spe-
 cial  Contrnbution  upto  30th  June,  973
 under  Chapter  VA  thereof  This
 Chapter  has  been  withdrawn  since  I+tf
 July,  १973  from  which  date,  the  em-
 Ployers  in  non-implemented  areas  have
 been  reheved  of  this  obligation.  while
 employers  in  areas  where  the  benefits
 under  the  Scheme  are  available  pay
 contributions  at  the  rates  laid  down
 in  Schedule  I  to  the  Act.

 (b)  The  Employees’  State  Insurance
 Scheme  has  been  the  first  Scheme  of
 its  kind  in  the  country.  It  was  decid-
 ed  in  the  early  stages  of  its  implemen-
 tation  to  extend  it  gradually  to  more
 and  more  geographical  areas  after
 gaining  experience  in  the  working  of
 this,  social  insurance  scheme.  The
 Scheme  was  first  introduced  in  Delhi
 and  Kanpur.  Since  the  employers
 Werte  required  to  pay  about  45  per
 cent  of  the  wages  of  the  workers
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 towards  their  share  of  con-
 tribution,  they  represented  that  imple-
 mentation  of  the  Scheme  on  a  geogia-
 phicul  basis  would  place  them  at  a
 competitive  handicap  in  relation  tu
 employers  of  other  factories  m  areas
 where  the  scheme  was  not  implement-
 ed.  The  Act  was,  therefore,  amended
 and  the  transitory  provisions  in  Chap-
 ter  VA  were  brought  in  to  distribute
 the  ‘burden  of  employer’s  share  of  cor-
 tribution  on  all  the  factories  through-
 out  India,  which  were  coverable  under
 the  Act.  The  payment  of  Employer's
 Special  Contribution  was  so  regulated
 that  those  in  the  implemented  areas
 were  required  to  pay  more  than  those
 in  the  non-implemented  areas.  With
 the  expansion  of  the  Scheme,  in  recc’.t
 years  and  its  extension  to  the  large
 bulk  of  coverable  establishments  in

 the  country,  the  position  has  changed
 and  Government  decided  that  Chapter
 VA  should  be  withdrawn.

 Pakistan  Response  to  Joint  Indo-
 Bangladesh  Offer

 amy  SHRI  NARENDRA  SINGH
 SHRI  DEVINDER  SINGH

 GARCHA

 Wil  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state

 (a)  the  broad  outlines  of  the  Pakis
 tan’.  communication  reiterating  the
 proposal  for  an  officials’  meeting  to
 clavify  the  Joint  Indo-Bangladesh  de-
 claration,

 (b)  Government’s  reaction  thereto;
 and

 (er  whether  any  reply  has  been
 sent,  and  if  so,  the  contents  thereof?

 THE  MINISTER  OF  EXTERNAL
 AFFAIRS  (SHRI  SWARAN  SINGH)-
 (a)  and  (b).  In  his  letter  of  the  23rd

 of  June,  1978,  Mr.  Aziz  Ahmed  stated
 that  the  officials’  meeting  will  discuss
 not  only  the  question  of  repatriation
 of  Pakistan  POWs  and  civilian  inter-
 ness  but  also  the  other  issues  men-
 tioned  in  the  joint  Indo-Bangladesh
 Statement  of  the  है दे 1 ज  of  April,  ‘1978.
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 The  Gove:nment  of  India  has  all  along
 maintained  that  it  is  willing  to  hold
 talks  with  representatives  of  Pakistan
 on  the  basis  of  the  Joint  Indo-Bangla-
 desh  Declaration  of  April  17,  i978,
 which  expresses  the  readiness  of  the
 two  Governments  to  seek  a  solution  of
 al}  humanitarian  problems  through
 simultaneous  repatriation  of  the
 Pakistani  prisoners  of  war  and  civi-
 lan  interness,  except  those  required
 by  the  Government  of  the  People’s
 Republic  of  Bangladesh  for  trial  on
 eriminal  charges,  the  repatriation  of
 Bangalees  forcibly  detained  in  Pakis-
 tan  and  the  repatriation  of  Pakistanis
 in  Bangladesh

 {c)  A  reply  was  sent  to  Pakistan
 confirming  our  willingness  to  send  a
 delegation  to  Pakistan  to  hold  these
 talks

 indo-Polish  collaboration  for  modernt-
 sation  of  Coal  Industry

 *80  SHRI  M  S  SANJEEVI  RAO
 SHRI  VIRBHADRA  SINGH

 Will  the  Minister  of  STEEL  AND
 MINES  be  pleased  to  state

 (a)  whether  the  Indo.Polish  colla-
 boration  for  the  modernisation  of  the
 coal  industry  in  the  country  has  been
 pioposed

 (b)  if  so,  the  mam  features  of  the
 proposals,  and

 fe)  by  what  time  the  proposals  r
 hkely  to  be  finalised?

 THE  MINISTER  OF  HEAVY  IN-
 DUSTRY  AND  STEEL  AND  MINES
 (SHRI  T  A  PAI)  fay  to  fc).  The
 Bharat  Coking  (Coal  Limited  have
 concluded  an  agreement  with  M/s
 Kopex,  a  Polish  firm  to  render  expert
 services  to  Bharat  Coking  Coal  and
 to  collaborate  in  the  preparation  of  a
 feasybility  report  for  the  reconstruc-
 tion  of  the  nationalised  coking  coal
 mines  The  feasibility  report  is  ex-
 pected  to  be  received  within  the  next
 few  months
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 मध्य  |. ह  में  ही-  35 ट्रैक्टरों का  निर्माण

 601.  भरी  गंगा  चरण  बोधित  :  क्या

 भारी  उद्योग  मती  मह  बताने  की  कृपा  करेंगे
 किः

 (क)  क्या  मध्य  प्रदेश  मे  कोई  फर्म
 टी-285  ट्रैक्टरों  का  निर्माण  कर  रही  है;  कौर

 (ख)  यदि  हा,  तो  बह  तहा  है  और  उक्त
 फर्म  द्वारा  प्रतिवर्ष  कितने  ट्रैक्टरों  को  निर्माण
 किया  जाता  है  ?

 भारी  उद्योग  मंत्रालय  में  उप
 मंत्री  श्री  सिद्धेश्वर  प्रसाद:  (क)
 कौर  (ख).  मध्य  ओवेस  में  कोई  भी
 फर्म  टी-25  डक्टर  का  निर्माण  मही  कर
 रही  है।  में  ०  हर्ष  डक्टर  लिमिटेड  को  उत्तर
 प्रदेश  के  गाजियाबाद  में  इन  ट्रैक्टरों  का  निर्माण
 करने  के  लिये  एफ  लाइसेंस  दिया  गया  है।

 उन्हें  ब्र भी  नियमित  रूप  से  उत्पादन  शुरू
 करना  है।

 लाई  माऊंट  बेटन  द्वारा  भारत  स्थित
 पाक  बद्ध-अरवियां  के  छोड़ने  के  बार  में

 बस्त व्य

 602  शी  हुक्म  ष्य्ग्द  कॉछचाप  क्या
 बिदेश  मंत्री  यह  बताने  की  झपा  करेंगे  कि

 (क)  क्या  लाई  आउट  बेटन  ने  भारतीय
 समुदाय  प्रतिनिधि  मण्डल  के  समस्या  का  बताया
 था  कि  वे  भारत  स्थित  पाकिस्तानी  युद्ध
 नदियों  थो  छोड़ने  के  पक्ष  मे  a;  शौर

 (खि)  यदि  हा,  तो  सरकार  की  उस  पर
 क्या  प्रतिक्रिया  है  ?

 विदेश  हो  में  we  dat

 (जी  सुरेख  पाल  सिह)  (क)
 शर  (खा).  हमारी  संसद  के  तीन
 सदस्यो  के  माय  निजी  ।  जीत  के  दौरान
 लाई  माऊंट  बैटन  ने  क्‍या  कहा  था  इसका

 सरकार  के  पास  कोई  रिकार्ड  नही  है।  में

 संस  सदस्य उन  के  साथ  प्र केले  थे  ।  सैरिस

 पाकिस्तानी  युद्ध  बन्दियों  के  विधय  में  सार्वजनिक
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 रूप  से  व्यक्त  अपने  मत  में  उन्होंने  इस  मामले
 की  पेचीदगियों  के  बारे  में  जानकारी  जाहिर
 की  थी  और  कहा  था  कि  इस  मामले  मे  सम्बद्ध

 सरकारों  को  इससे  सम्बन्धित  अरन्य  राजनैतिक

 एवं  मानवीय  मसलो  को  एक  साथ  सुलझाने
 की  भ्रावश्यकता  है  1

 Release  of  Pig  Iron  for  export  by
 Bokaru  Steel  Plant

 603.  SHRI  ८.  K.  JAFFER  SHA-
 RIEF:  Will  the  Minister  of  STEEL
 AND  MINES  be  pleased  to  state:

 (a)  the  quantity  of  pig  iron  which
 has  been  released  for  export  up  to
 May,  973  by  the  Bokaro  Steel  Plant;
 and

 (b)  the  expected  production  thereof
 during  the  cunent  year?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTERY  OF  STEEL  AND  MINES
 (SHRI  SUBODH  HANSDA):  (a)
 Bokaro  Steel  Limited  have  released
 2,07,000  tonnes  of  pig  iron  for  export
 upto  May,  1973,

 (b)  The  anticipated  output  of  pig
 iron  from  Bokaro  Steel  Plant  during
 the  current  year  is  7,57,387,  tonnes.

 Requirement  and  Production  of  Steel

 604  SHRI  VAYALAR  RAVI:
 SHRI  BISHWANATH  JHUN-

 JSHUNWALA;
 Will  the  Minister  of  STEEL  AND

 MINES  be  pleased  to  state:

 (a)  the  total  estimated  requirement
 of  Steel  in  the  Country  for  the  year
 1973-74  and  the  total  quantity  expected
 to  be  produced  within  the  counir:;  and
 its  plant-wise  break-up;  and

 (b)  whether  there  has  been  a  de-
 creased  in  the  production  of  indige-
 nous  steel  and  if  so,  the  reasons  there-
 fer?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SUBODH  HANSDA):  (a)  The
 P.anning  Group  on  Demand  and
 Availabiity  Projections  constituted  by
 the  Task  Force  on  Iron  and  Steel  has
 es.iinated  the  domestic  demand  for
 stee]  at  about  6.7  million  tonnes  in
 1979-74  According  to  present  indica-
 tions,  production  from  the  main  plant
 is  expected  to  be  roughly  five  million
 tonnes  as  detailed  below:

 (in  milhon  tonnes)

 Bhilat  mm  75

 Durgapur  O67

 Rourekela  O83

 TISCO.  47

 L..$.C.0.  Or  4t

 sol

 The  production  from  electric  furnace
 units  and  other  re-roliers  is  expected
 to  be  another  1.16  million  tonnes.

 (b)  Production  of  saleable  steel  in
 the  first  quarter  of  this  year  in  the
 main  steel  plants  has  been  consider-
 ably  lower  than  the  target  for  the  pe-
 riod  Production  has  been  adversely
 affected  principally  due  to  acute  power
 shortages  which  resulted  in  severe
 curtailment  of  the  operation  of  the
 coking  coal  mines  and  the  coal  wash-
 eres  which  in  turn  affected  the  avail-
 abilty  of  adequate  supplies  of  coal  to
 the  steel  plants.  The  inadequate  sup-
 ply  of  coal  affected  the  availability  of
 coke  oven  gas  for  rolling.  Power
 shortage  also  directly  affected  the  roll-
 ing  of  steel  in  all  the  plants  except
 Bhilai.  The  total  production  of  sale-
 able  steel  in  the  first  quarter  in  the
 main  steel  plants  was  about  2.93  lakh
 tonnes  less  than  the  target  for  the
 period.
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 Office  building  and  staff  quarters  for !  RP.F.C.  Trivandrem

 605.  SHRI  VAYALAR  RAVI:  Will
 the  Minister  of  LABOUR  AND  REHA-
 BILITATION  be  pleased  to  refer  to
 the  rply  given  to  Unstarred  Question
 No.  43  on  the  22nd  February,  973
 and  state.

 (a)  the  progress  made  in  the  cons-
 qruction  work  of  the  office  building  and
 staff  quarters  for  the  employees  of
 the  Regional  Provident  Fund  ommis-
 sioner  at  Trivandrum;  and

 (b)  .he  time  schedule  by  which
 these  works  are  expected  (o  be  comp-
 leted?

 THE  DEPUTY  MINISTER  IN  TIIE
 MINISTRY  OF  LABOUR  AND  REHA.
 BILITATION  (SHRI  G.  VENKATA-
 SWAMY).  The  Provident  Fund
 authorities  have  reported  as  under:—

 (a)  and  (b)  The  Central  Board  of
 Trustees,  Employees’  Provident  Fund
 in  their  meeiing  held  in  New  Delhi

 on  5th  May.  1973  finally  decided  that
 Regional]  Office  building  as  well  as
 staff  quarters  be  constructed  on  the
 plot  of  land  acquired  by  the  Emp-
 loyees  Provident  Fund  Organisation  in
 the  Pattam  Palace  area  at  Trivan-
 drum  Accordingly,  further  action  in
 the  matter  is  being  taken  The  Archi-
 tects  have  already  completed  the
 survey  of  the  area  and  prepared  pre-
 liminary  drawings  for  the  office  build-
 ing  and  staff  quarters  which  are
 under  scrutiny.  The  construction  of
 the  buildings  will  take  about  2  years
 after  start  of  the  work.  The  build-
 ings  are  therefore,  likely  to  be  ready
 by  the  end  of  1975.

 P.0.Ws  sent  to  Pakistan  in  July,  ड़

 606.  SHRI  M.  Ss.  SIVASWAMY:
 Will  the  Minister  of  DEFENCE  he
 pleased  to  state:

 (a)  whether  some  Prisoners  of  War
 were  sent  to  Pakistan  in  July,  ‘1878;
 and

 (b)  if  so,  the  facts  there2i?
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 THE  MINISTER  OF  DEFENCE,
 (SHRI  JAGJIVAN  RAM):  (a)  Yes,
 Sir,

 (b)  363  sick  and  wounded  prisoners
 of  war  were  repatriated  on  ilth  J  ly.
 978  and  one  prisoner  of  war  was  re-
 patriated  on  20th  July,  978  on  com-
 passionate  grounds.

 4
 Working  of  Kndremukh  Iron  and  Ore

 Project  (Mysore)  .

 807.  SHRI  D.  8.  CHANDRA-
 GOWDA:  Will  the  Minister  of  STEEL
 AND  MINES  be  pleased  to  state:

 (a)  whether  Kudremukh  tron  snd
 Ore  Project  (Mysore)  sponsored  by
 the  Central  Government  with  Japense
 and  American  Collaboration  is  not
 working  satisfactorily;

 (9)  if  so,  whether  Japan  is  not  in  8
 position  to  further  extend  its  coopera-
 tion  in  this  regard;  and

 (c)  if  so,  the  reasons  therefor  and
 the  reaction  of  Government  thereto?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SUBODH  HANSDA).  (a)  to
 (९),  Certain  difficulties  regarding  col-
 laboration  with  the  Japense  and  the
 American  parties  have  been  encoun.
 tered  owing  to  a  recent  decision  of  the
 Japense  steel  mills  not  to  import  pel-
 let  feed  slurry.  Investigations  are
 under  way  to  ascertain  whether  sin-
 ter  fee  dand  pellets  can  be  exported
 to  Japan  and  the  likely  imvestment
 and  economics,

 Memorandum  from  bridge  and  roof
 Workers’  Union

 608  SHRI  MUHAMMAD  =  ISMAIL:
 Will  the  Minister  of  LABOUR  AND
 REHABILITATION  he  pleased  to
 state:

 (a)  whether  Government  have  re-
 ceived  any  memorandum  from  the
 Bridge  and  Roof  Workers’  Union
 about  the  exploration  of  workmen  br
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 contract  system  in  M/s  Bridge  and
 Roof  Company  (India)  Limited,  How-
 roh-l,

 (by  if  so,  the  main  listed
 therein,  and

 points

 fe)  the  steps  taken  by  Government
 to  redress  the  grievanies  of  the  work
 eis?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  AND  R™HA-
 BILITATION  (SHRI  G  VENK4T-
 SWAMY)  (a)  to  (c}  Information  oLy
 heing  colecte]  and  will  be  laid  on
 the  Table  of  the  Sabha  in  due  course

 Fixation  of  coal  price  in’  consultation
 with  the  management  of  power

 stations

 60  SHRI  RANABAH4ADUR
 SINGH  Wil!  the  Minister  of  STEEL
 AND  MINES  he  pleased  to  state

 (a)  whether  his  Ministry  had  not
 consulted  the  management  of  vower
 stations  in  fixmg  coal  prices  even
 though  these  stations  were  the  single
 Jargest  consumer  of  coa!  in  the  coun-
 trv,  and

 (b)  whether  Government  propoye  to
 constitute  a  lngh-powered  committee
 to  sce  that  steel  and  cement  required
 for  power  projects  are  made  available
 to  them  im  time’?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEI.  AND  MINES
 ‘SHRI  SUBOPDH  HANSDA)  ta)  The
 coal  prices  are  not  fixed  bs  the  Minis-
 try  of  steel  and  Mines  a.  there  has
 been  no  statutor,  control  on  coal
 prices  since  July  3967  The  prices  at
 which  enal  is  supphed  to  power  houses
 are  settled  by  mutual  negotiations  bet.
 ween  the  con!)  producers  and  =  the

 power  house  authorities
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 (b)  The  Conference  of  the  Chairmen
 of  State  Electriaty  Boards  held  im
 June  973  recommended  that  a  Stand-
 ing  Committee  composed  of  Central
 Water  and  Power  Commission  Depart-
 ment  of  Steel  and  the  Ministry  of
 Industrial  Development  should  be  set
 up  with  a  view  to  ensuring  adequate
 and  timely  supplies  of  steel  and  ce
 ment  for  the  implementation  of  power
 projects  This  recommendation  be
 ing  examined  by  the  Mmesty  of  irr
 gation  and  Power

 Geological  Survey  of  Nagaland

 6l]  SHRI  D  P  JADEJA  Will  the
 Mimuster  of  STEEL  AND  MINES  be
 pleased  to  state

 (a)  whether  anv  Geological  Survey
 has  been  conducted  in  Nagaland,

 (b)  whether  the  survey  report  has
 been  received  by  Government,  and

 fc)  uf  so,  the  recommendations  made
 therein?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SUKHDEV  PRASAD)  (a)  and
 (b)  Yes,  Sir  By  ewstematic  geologt-
 cal  mapping  an  area  of  390  sq  km
 has  been  covered  by  Geological  Sur
 १६५  of  India  in  Nagaland  Important
 findings  of  the  survey  include  occur-
 rences  of  Coal  in  Navira  and  Jhanyi-
 Disar  Coal  fields  Coal  im  Lakhum  and
 Chongkikond  in  “Mokokchung  district
 oil  seepage  near  Lakhum,  Talpuig  and
 West  Bibuia  and  asbestes  near  Pan-
 chumin  and  Kurani  an  the  Tezu  valley
 hae  also  been  located

 i.)  Further  work  tecommended  to
 be  taken  up  in  the  next  Field  Pro-
 ~wumme  of  the  Geologica}  Survev  of
 India  for  1973-74  includes  svstematic
 mapping  ॥  the  mineral  bealing  arcas
 in  Mokahung  and  Kohima  districts
 exploratory  drilling  for  coal  in  Nazua
 and  Jhanji.Disai  coal  fields  und  de-
 tailed  mapping  for  the  magnetite,
 Chromite,  mickel,  cobalt  muneralisa-
 tron  at  Pukpur  in  Tuensang  district
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 Probe  into  Maruti  Car  Company

 612,  SHRI  MUKHTIAR  SINGH
 MALIK.

 SHRI  BIRENDER  SINGH  KAO:

 Will  the  Mimster  of  HEAVY  IN-
 DUSTRY  be  pleased  to  state.

 (a)  whether,  a  number  of  Irregulari-
 ties  have  been  commutteed  by  Maruti
 Car  Company,

 (9)  ४  ४०,  the  nature  of  irregulari-
 ties  committed,

 (c)  whether  some  Mc  nbers  of  Par-
 lament  have  approached  Government
 to  set  up  a  Maruti  probe  body,  and

 (d)  uf  so,  whether  Government  pre-
 pose  to  set  up  such  a  body  and  :f  not,
 the  reasons  therefor?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEAVY  INDUSTRY
 (SHRI  SIDDHESHWAR  PRASAD  (a)
 and  (b)  None  Sir,  to  the  knowledge
 of  Ministry  of  Heavy  Industly

 (९)  No  such  approach  has  been  made
 to  the  Ministry  of  Heavy  Industry

 (d)  Does  not  arise

 Prime  Minuster’s  Visit  to  Yugoslavia

 63  SHRI  M  8  SANJEEVI  RAO:
 Will  the  Minister  of  EXTERNAL  AF-
 FAIRS  be  pleased  to  state

 (a)  whether  the  Prime  Minister
 visited  Yugoslavia  in  June,  1973,  and

 (b)  af  so,  the  nature  of  discussions
 held  during  her  visit  and  the  outcome
 thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH).  (a)
 Yes,  Sir

 (b)  The  discussions  covered  import-
 ant  international  issues  as  well  a&  bila-
 teral  matters  of  mutual  interest  A

 copy  of  the  Joint  Communique  issued
 at  the  conclusion  of  the  Prime  Minis-
 ter’s  visit  is  placed  on  the  Table  of  the
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 House  [Placed  हम  Library.  Si LT  $193/73].  /
 28  See  No.

 Prime  Minister's  visit  to  Canada

 6i4  SHRI  M  s.  SANJEEVI  RAO,
 SHRI  VIRBHADRA  SINGH-

 Will  the  Minister  of  EXTERNAL AFFAIRS  be  pleased  to  state:

 (a)  the  outcome  of  the  Prime  Mins.
 ter's  recent  visit  to  Canada,  and

 (b)  whether  any  agreements  were
 conoturled  during  her  visit  and  if  80, fhe  su  ient  features  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL,  SINGH).  (a)
 The  outcome  of  the  Prime  Munster  3
 recent  visit  to  Canada  has  been  sum-
 med  up  in  the  Joint  Communague  issu-
 ed  at  the  conclusion  of  the  visit,  a
 copy  of  which  ts  placed  on  the  Table
 of  the  House  [Placed  in  Library
 See  No  LT-594/73  ]

 (b)  No  Sir

 Progress  in  the  Construction  of  HMT
 Watch  Factory  III  at  Srinagar  delayed

 075  SHRI  DEVINDER  SINGH
 GARCHA  Will  the  Mimster  of  HEAVY
 INDUSTRY  be  pleased  to  state’

 (a)  whethe:  the  construction  and
 commassioning  of  the  HMT  Watch
 Factory  NI  at  Srinagar  has  been  de.
 Jayed  on  account  of  avoidable  factor.
 hike  the  non-availability  of  steel,
 cement  and  building  matenal,  and

 (b)  if  so,  what  is  the  progress  made
 so  far  in  regard  to  the  completion  of
 this  project?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEAVY  INDUSTRY
 (SHRI  SIDDHESHWAR  PRASAD)

 (a)  Yes,  Sir  To  a  certain  extent

 (b)  About  75  per  cent  of  the  factory
 construction  has  been  completed  and
 the  work  is  expected  to  be  over  by  the
 end  of  this  year.



 49

 Survey  of  Requirements  of  Machine
 Tools

 6l6  SHRI  DEVINDER  SINGH
 GARCHA  Will  the  Munster  of
 HEAVY  INDUSTRY  be  pleased  to
 state

 (a)  whether  in  the  absence  of  a  sur-
 vey  of  requirements  of  machine  tools
 in  the  country,  the  cstimates  made
 by  the  working  groupe  for  the
 machine  tool  industry  during  the
 Third  and  Fourth  Plans  have  gone
 wrong  and

 (b)  ॥  so,  whether  for  the  purposes
 of  increase  in  the  installed  capacity,
 proper  detailed  surveys  of  the  ma-
 chine  tool  requirements  have  been
 done?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEAVY  INDUSTRY
 (SHRI  SIDDHESHWAR  PRASA!))
 (a)  No,  Sir

 (b)  The  details  of  requirements  of
 machine  tools  in  types,  sizes  and  price
 ranges  will  be  worked  out  estimating
 the  requirements  during  the  Fifth
 Plan  pouod

 Loss  sufferred  by  Neyveli  Lignites

 (I7  SHRI  RAM  PRAKASH  Will
 the  Minister  of  SLEEL  AND  MINES  be
 pleased  to  slate

 (a)  whether  Nevveli  Lignites  is
 reported  to  have  incurred  ga  joss  of
 Rs  22  crores  so  far  and

 (b)  42  40  «the  reasons  thtrefor’

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEI  AND  MINES
 (SHRI  SUBODH  HANSDA)  (a)  The
 cumulative  loss  Incurred  by  the  Nev-
 veli  Ligrute  Corporation  upto  the  end
 of  the  year  |97!  72  45  Rs  4585  crores
 In  the  year  ‘1972-73,  the  Corporation
 suffered  o  loss  of  Rs  ‘1264  crores
 (prov)  Thus  the  total  loss  incurred
 upto  the  end  of  the  ear  1972-73  is
 Rs  5850  crores  (prov  }

 (b)  The  main  reasons  for  the  heay;
 losses.  gre  the  madequate  supply  of
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 lignite  to  the  consuming  units  ie  the
 power  house  and  the  briquetting  and
 carbonising  plant  on  account  of  the
 difficulties  in  miming  the  required
 quantity  of  hgnite  In  the  case  of  the
 Fertihser  Plan  the  rated  capacity
 could  not  be  achieved  due  to  several
 process  and  techmcal  problems

 Expansion  of  Bajaj  Auto  Ltd  and
 Automobile  Products  of  India  Ltd

 68  SHRI  CHANDRA  BHAL  MANI
 TIWARI  Will  tie  Minister  of  HEAVY
 INDUSIRY  be  pleased  to  tate

 (a)  whether  the  case  for  expansiom
 of  the  capac.t;  of  Baja)  Auto  Limited
 anc  Automobile  Products  of  India
 Limited  is  unaer  the  consideration  of
 Gorernment  and

 (v)  if  so  when  a  decision  3५  lhely
 to  be  taken  in  the  n  atte:’

 THE  DFPLUTY  WINISIER  IN  THE
 MINISTRY  OF  HEAVY  INDUSTRY
 (SHRI  SIDDHESHWAR  PRASAD)
 (a)  .nd  shy  Both  Ms  Baja;  Auto
 Ita  and  Woe  Automomle  Prodicts
 of  India  Ltd  have  Leen  granted  leen-
 ce,  to  expand  their  capacity  to  48  000
 scooters  eich  Der  annum

 Indo-Canadian  Co-operation  m  Indias
 efforts  towards  self-reliance

 6l9  SHRI  MADHU  LIMAYE  Will
 the  VM  mster  of  EXTERNAL  AFFAIRS
 be  pleased  to  state

 (8)  whethe:  Governments  attention
 has  been  drawn  to  a  sentence  m  the
 Indo-Candian  Communique  issued  at
 the  end  of  the  Prime  Minister's  \  ‘'t
 to  Canada  namely  that  “it  wa,  agreed
 to  give  early  consideration  to  further
 Indo-Canadian  co-operation  in  India’s
 effort.  towards  self-reliance  by  supply
 of  foodgrain.  edible  olls  and  ferth-
 sers  including  potash”

 (b)  if  so  whether  Government  have
 now  changed  the  difinition  of  the
 word  ‘sel*-relance’  to  mean  ‘imports
 of  foodgrains  edible  oils  efc  and

 (९)  af  not,  the  reason  for  including
 thie  sentence  in  the  communique*



 $I  Written  Answers

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH):  (a)
 Yes,  Sir.

 (b)  No,  Sir.

 (९)  The  sentence
 tent  with  our  policy.

 is  not  inconsis-

 Discussions  with  Sri  Lanka's  Repre-
 sentatives  regarding  Indian  Ocean

 620.  SHRI  है.  ्  SWMINATHAN:
 SHRI  M  S.  SANJEEVI  RAV

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state:

 (a)  whether  the  attention  of  Gov-
 ernment  has  been  drawn  to  the  press
 report  in  the  Hindustan  Times  dated
 the  3th  June,  973  under  the  heading
 “India,  Lanka  differ  on  Ocean  Issue”,

 (b)  af  so,  how  far  this  is  true  and
 what  are  the  points  of  dispute,  and

 (c)  whether  the  points  of  differen-
 ces  were  settled  when  the  Prime
 Minister  visited  that  country  and  what
 outstanding  questions  between  the  two
 countries  had  been  settled  by  the  two
 Prime  Ministers  then?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH)
 (a)  Yes,  Sir.

 (b)  and  (c).  There  is  no  disigree-
 ment  in  regard  to  the  Indian  Ocean
 The  position  in  this  respect  remains
 as  stated  in  the  joint  communique  of
 April  29,  1973,  issued  at  the  conclu-
 sion  of  Prime  Minuster’s  visit  to  Sri
 Lanka.

 Government  Take-Over  of  Hindustan
 Tractor,  Baroda.

 62i.  SHRI  PRABHUDAS  PATEL:
 Will  the  Ministry  of  HEAVY  INDUS-
 TRY  be  pleased  to  state:

 (a)  whether  Government  have  de-
 cided  to  take  over  the  Hindustan
 Tractor  at  Baroda  in  Gujarat  State;
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 (b)  if  so,  the  reasons  for  teking-
 over  this  unit;

 (ce)  to  what  extent  the  taking-over
 will  help  in  increasing  the  produc-
 tion;  and

 (ad)  whether  Government  have  start-
 ed  prodyction  after  taking-over?

 THE  DEPUTY  MINISTER  iN  ‘LITE
 MINISrRY  OF  HEAVY  INDUSTRY
 (SHRI  SIDDHESHWAR  PRASAD).
 (a)  and  (b).  Following  complete  sto}-
 page  of  prortuction  of  tracto’s  im  the
 factory  of  the  Hindustan  Tractor  Ltd.,
 Government  took  over  the  manage-
 ment  of  the  Company  on  18111  March,
 1978,  and  have  appointed  the  Guyurat
 Agro-Industries  Corporation  a,  the
 Authorised  Controller  to  manage  the
 Company.

 (oe)  and  (d).  The  =  take-ccer  wil!
 enable  the  Company  to  overicrie  its
 financial  difficulties  and  opt  mise  p‘o-
 duction  Production  ha,  been  resum-
 ed  in  a  small  way

 Third  Wage  Board  and  Interim  Relief
 for  Working  Journalists

 622  SHRI  ह  ९  MUKHFRJEF  Wil
 the  Minister  of  LABOUR  AND  RE-
 HABILITATION  he  pleased)  to  state

 (a)  whether  the  Working  Committee
 of  the  Indian  Federation  of  Working
 Journalists  has  demanied  setting  up
 of  the  Third  Wage  Board  and  grant
 of  interim  rehef  pending  revision  of
 pay  scales  for  working  journalists,

 (b)  whether  Government  have  re-
 ceived  copes  of  various  resolutions
 passed  at  their  meeting  held  on  30th
 June,  and  Ist  July,  A973;

 (c)  if  so,  the  contents  thereof,  and

 (d)  the  steps  being  taken  to  mcet
 their  demand?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  AND  RI-
 HABILITATION  (SHRI  G  VENKAT-
 SWAMY)  (a)  aad  (by.  Yer  St.
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 (९)  A  statement  containing  the  gist
 of  the  Resolutions  passed  at  the  meet-
 mg  of  the  Working  Committee  of  the
 Indian  Federation  of  Working  Journa-
 lists  at  Bombay  on  30th  June  and  }
 July,  973  is  placed  on  the  Table  of
 the  Hause.

 (d)  The  resolution  on  the  setting
 up  of  a  Wage  Board  concerns  the
 Ministry  of  Labour  and  Rehabilitation
 and  the  matter  is  being  processed
 The  other  resolution  concern  the
 Ministry  of  Information  and  Broad-
 casting  and  the  Department  of  Com-
 pany  Affairs  and  copies  thereof  have
 heen  sent  to  them.

 STATEMENT

 Gist  of  the  Resolution  passed  at  the
 Meeting  of  the  Working  Committee  on
 the  IFWJ  held  at  Bombay  on  30th

 June,  and  Ist  July,  973

 WAGE  BOARD

 The  Working  Committee  of  the  In-
 dian  Federation  of  Working  Journa-
 sts  meeting  39  Bombay  on  lst  July
 973  urges  the  Government  to  consti-
 tute  without  further  delay  the  Third
 Wage  Board  for  Working  Journahéis
 and  to  d.rect  newspaper  and  news

 agency  owners  to  grant  suttable  inte-
 rim  relref  to  their  emplovees  pending
 wage  revision

 The  Working  Committee  was  of  the
 view  (hat  in  order  to  ensure  peace
 and  harmony  in  the  industr}  suitable

 steps  should  be  taken  simultaneously
 to  revise  the  wage  structure  of  the

 non-yournalists  staff  as  well

 DIFFUSION  OF  OWNERSHIP

 The  meeting  of  the  Working  Com-

 mittee  of  the  Indian  Federation  of

 Working  Journalists  appeals  to  the

 Government  of  India  to  give  effect

 to  the  proposal  of  Diffusion  of  Owner-

 ship  of  newspapers  and  news  agencies
 without  any  further  delay  so  that  the

 nation’s  Press  could  evolve  and  deve-

 lop  along  healthy  hnes  unfettered  by

 the  shackles  imposed  by  Big  Business

 and  other  vested  interests
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 NEWS  AGENCIES

 The  meeting  of  the  Working  Com-
 matee  of  the  IF  WJ  call  upon  the
 Government  to  take  immediate  steps
 fo  convert  the  nation’s  leading  new,
 agencies  into  public  corporatio.s
 orde:  to  free  them  from  the  stranie
 hoid  of  monopolistic  Presg  groups
 Government  should  also  promote  a
 separate  Corporation  for  the  dissem
 nation  of  foreign  news  ३५  India  and  of
 Infren  news  abroad  The  Work  og
 Journal  sts  and  newspaver  employees
 should  be  given  representation  7".  the
 Board  of  Directors.

 The  meeting  condemered  the  repres-
 sion  let  30056  hy  the  management,  of
 the  new>  agenc.es  against  their  em-
 ployee,  who  take  an  active  part  in  the
 trade  union  activity,  and  desires  that
 this  repression  must  come  to  an  eni
 forthwith

 PRICE  PAGE  SCHEDULE

 The  meeting  of  the  Workmg  Com-
 mittee  of  the  Indian  Federation  of
 Working  Journal.sts  urges  the  Gover
 ment  of  India  to  revive  the  Price  Page
 Schedule  Law  to  ensure  fair  comreti-
 tion  among  the  various  units  of  the
 newspaper  industry,  by  reviving  the
 Price-Page-Schedule  and  placing  ft
 outside  the  scope  of  judicial  review
 uider  schedule  9  of  the  constitution.

 PRESS  COUNCIL

 The  IF  WJ  demands  that  in  the
 Press  Counc]  o:  India  whicn  is  to  be
 reconstituted  after  30th  Septémbe:,
 973  the  IFW4J_  should  be  given
 acequate  representation  in  terms  of
 the  law  so  that  the  new  Press  Council
 ma,  have  authentic  representation  of
 the  IFWJ  wh  ch  is  the  only  represen-
 tative  arganisation  of  working  journa-
 list,  in  India

 s  e  es  s

 NAVA  BHARAT

 The  meeting  urges  the  Government
 ot  India  to  order  a  CBI  enquiry  into
 the  affaurs  of  this  newspaper  Pend-

 ng  the  enqury,  the  Company  Law

 Administration  should  appoint  its
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 Directors  on  the  management  of  the
 newspaper.

 XXX  xxx

 'राजहंस'  स्कूटर  का  निर्माण

 623  ची  ायेंदवर  सव  पादप  क्या

 भारी  उद्योग  मती  मह  बताने  की  कपा  करेंगे  कि

 (क)  क्‍या  सरकार  ने  उत्तर  प्रदेश  से  एक
 नया  स्कूटर  'राज हस'  बनाने  के  लिए  लाइसेंस
 दिया  है  ,  कौर

 (ख)  यदि  हा,  तो  इस  स्कूटर  फैक्टरी  की

 प्रमाणित  बाधित  उत्पादन  क्षमता  कौर

 स्कूटर  की  किमत  क्‍या  होगी  तथा  यह  बाजार

 में  कब  तक  116  जायेगा  ?

 भारी  उद्योग  मंत्रालय  के  उप  सत्री

 पढ़ो  सिद्धशवर  प्रसाद  )  :  (क)
 मे०  यू  पी०  स्कूर्से  लिमिटेड  कानपुर
 को  राज हस'  स्कूटर  का  निर्माण  करने

 के  लिए  एक  लाइसंस  जानो  किया  जा

 रहा  है  q

 (ख)  इसकी  उत्पादन  क्षमता  प्रति  वर्ष

 24,000  स्कूटर  होगी  ।  पार्टी  को  आशा  है
 कि  यह  स्कूटर  को  उत्पादन  शुल्क  तथा  झनस

 करो  को  छोडकर  कारखाने  से  निकलते  समय

 के  3i94  रुपये  मूल्य  पर  बेचती  ।  परीक्षण

 तौर  पर  उत्पादन  पहले  ही  शुरू  हो  गया  है  ।

 Inspection  of  a  Prototype  of  Scooter
 projuced  at  Alwar  (Rajasthan)

 624.  SHRI  N.  K  SANGHI,  Will  the
 Mimister  of  HEAVY  INDUSTRY  be
 pleased  to  state

 (a)  whether  a  prototype  of  the
 scooter  to  be  produced  at  Alwar,

 Rajasthan,  was  submitted  for  inspec-
 tion  in  June,  4972  and  whether  the  in-
 spection  is  still  not  over  and  conse-
 quently  the  party  has  not  been  grant-
 ed  an  industrial  licence,

 (9)  if  go,  by  what  time  the  Inspec-
 tion  will  be  over  and  reasons  for  the

 XXX
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 long  time  taken  for  testing  the  proto-
 type;  and

 (c)  if  the  Licence  has  since  been
 issued,  when  the  factory  will  go  into
 production  and  what  would  be  the
 cost  of  the  scooter  on  the  road’

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEAVY  INDUSTRY
 (SHRI  SIDDESHWAR  PRASAD):  (a)
 and  (b)'  The  prototype  of  the  Scooter
 to  be  produced  by  Rajasthan  State
 Industrial  and  Mineral  Development
 Corporation  at  Alwar  (Rajasthan)  has
 already  been  tested  and  found  road-
 worthy

 (५)  The  application  submitted  by
 the  Corporation  for  import  of  plant
 and  machinery  is  under  examination
 Atter  it  3६8  cleared  an  industrial  heence
 will  be  issue]  It  is  not  possible  to
 forecast  at  thiy  stage  when  commer-
 Cal  production  will  commence  The
 Corporation  has  stated  in  their  pro-
 yect  Report  thai  the  ex-factory  selung
 price  i,  estimated  at  about  Rs  2630
 exclusive  of  excise  duty,  sales  taxes,
 ete

 Renewa!  of  Letter  of  Intent  given  te
 Maruti  Limited  for  Manefacture  of

 Small  Cars  for  Third  Time

 625  SHRI  H  M.  PATEL  Will  the
 Minister  of  HEAVY  INDUSTRY  ie
 pleased  fo  state

 (a)  whether  Letter  of  Intent  given
 to  Maruti  Limited  for  the  manufacture
 of  small  cars  hag  been  renewed  for  the
 third  time,

 (b)  if  so  the  reagons  for  renewal
 of  the  Letter  of  Intent,  and

 (९)  whether  there  have  been  com-
 plaints  that  the  Maruti  Limited  have
 undertaken  the  manufacture  of  the
 small  car  only  on  the  basig  of  the
 Letter  of  Intent  for  want  of  final
 clearance?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEAVY  INDUSTRY
 (SHRI  SIDDHESHWAR  PRASAD):
 (a)  Yes,  Str.
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 (b)  M/s  Maruti  Ltd,  had  stated
 that  the  established  suppliers  are  re-
 luctant  to  accept  small  orders  for  sup-
 ply  of  components  needed  only  for  de-
 veloping  proto-types  The  Company
 had,  therefore,  asked  for  time  to
 design  and  install  machine  tools  to
 make  components  of  correct  ,pecifica-
 tion  and  quality

 (९)  No,  Sir

 Proposeg  re:  Established  of  a  Naval
 School  on  the  West  coast  of  Maha-

 rashtra

 626  PROF  MADHU  DANDA-
 VATE  Will  the  Mhunister  of  DE-
 FENCE  be  pleased  to  state  whether
 the  Government  have  under  =  con-
 sideration  any  proposal  to  start  a
 Naval  School  or  Nautical  Co'lege
 near  Port  Malvan  on  the  West  Coast
 of  Maharashtra?

 THE  MINISTER  OF  DEFENCE
 (SHRI  JAGJIVAN  RAM)  No  Sir

 Pak  decision  to  move  ICAO  against
 Indian  ban  on  Pak  overfiights

 627  PROF  MADHU  DANDA-
 VATE

 SHRI  H  N  MUKHERJEE

 Will  the  Minister  of  EXTERN  \L
 AFFAIRS  be  pleted  to  statc

 (a)  whethe  Paki  tan  Goveraon  nt
 have  decided  to  rune  the  i  uc  of
 Indias  ban  on  Pakistam  Plers  ‘ty
 mg  ove:  Indian  territor,  before  the
 International  Civil  Aviation  O:rgam
 sation

 {b)  tf  so  whether:  a  5  not  a  vio
 lation  of  the  Simla  Pact  and

 Government  bro  ight
 the

 (e)  whethe:
 this  violation  of  Simla  Pact  to
 notice  of  Pakistan  Government”

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  EXTERNAL
 AFFAIRS  (SHRI  SURENDRA  PAL
 SINGH)  (a)  Yes  Sir

 fb)  It  ss  not  in  consonance  with
 the  Simla  Agreement
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 (९)  Government  took  up  the
 matter  with  the  Government  ण.
 Pakistan  and  the  latter  has  now
 communicated  its  willingness  to
 hold  bilateral  talks  Meanwhile  the
 consideration  ot  Pakistans  com-
 plant  before  the  ICAO  Council
 remains  suspended

 Agreement  with  Iraq  for  imparting
 training  to  Iraq:  pilots  by  India

 628  SHRI  DHARAMRAO  AFZAL-
 PURKAR

 DR  H  P  SHARMA

 Will  the  Minster  of  EXTERNAL
 AFFAIRS  be  pleased  to  state

 (०)  whether  any  statement  has
 been  made  by  Tehran  that  India  had
 entered  into  a  secret  agreement  with
 Irag  to  send  an  Air  Force  mission  to
 train  Iraq:  miots  for  fiying  ‘MIG-21
 fighter  aircraft  which  Iraq  had
 acquired  recently  from  Soviet  Union,
 and

 (b)  uf  so  whether  Government
 have  cleared  their  position  m_  the
 matter  and  ,  if  so,  the  facts  of  the
 matter?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  EXTERNAL
 AFFAIRS  (SHRI  SURENDRA  PAL
 SINGH)  tad  Government  have  seen
 the  text  of  u  report  fiom  Tehran
 pub  ished  in  The  Washington  Post”
 of  June  22  4973  The  report  spoke
 of  a  secict  agreement  between  Iraq
 and  Indii  and  said  that  a  small  In-
 dian  Air  Force  Mission  in  Baghdad
 was  training  Taq:  pilots  to  fly  MIG
 fighter  planes

 (b)  The  official  spokesman  of  the
 Ministry  of  External  Affairs  made  a
 statement  on  June  23  [७३  on  this
 subject  The  text  of  the  official
 spokesman's  statement  is  placed  on
 the  Table  of  the  House  There  75  no
 secret  agreement  with  Iraq  and  the
 only  India  Air  Force  Team  in  Iraq
 is  one  which  went  there  4  years
 ago  and  whose  strength  has  de-
 creased  m  recent  years
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 STATEMENT
 Our  policy  to  the  Indian  Ovean,

 including  Arabian  Sea  and  the  Guif,
 haa  been  reiterated  many.times.  We
 believe  that  this  region  should  be  a
 zone  of  peace,  free  from  interna-
 tional  tension,  great  power  rivalry
 or  military  escalation.  Our  interest
 is  to  develop  friendly  co-operative
 Telations  on  the  basis  of  mutual  in-
 terest  with  all  the  state  in  this
 region.  In  fact,  in  the  last  few
 years,  our  trade  and  economic  co-
 operation  with  ail  states  in  this  re-
 gion  has  been  expanding.

 2.  India  has  close  and  friendly  re-
 lations  with  Iraq.  There  has  re.
 cently  been  a  considerable  increase
 in  co-operation  between  the  two "
 countries  in  the  economic,  cultural,
 scientific  and  other  fields.  Recent-
 ly,  there  was  an  agreement  for  the
 purchase  of  oil  and  in  April  this
 year  cultural  and  scientific  agree-
 ments  were  signed  There  has  been
 a@  small  Indian  Air  Force  team  in
 Iraq  for  the  past  14  years,  whore
 strength  has  in  fact  decreased  in
 recent  years  There  are  no  -ve'ret
 agreements  of  any’  kind  between
 Iraq  and  India.  It  goes  without  say-
 ing  that  our  friendship  and  co-opera-
 tion  are  not  directed  against  ny
 other  country.

 3.  We  have  traditional,  commer-
 cial  and  cultural  ties  with  Oman  and
 are  keen  to  develop  our  economic
 co-operation.  In  the  technical  tield,
 Indian  doctors  and  technicians  have
 been  serving  in  Oman  tor  several
 years.  A  few  experts  from  the
 Armed  Forces  have  also  gone  on  con-
 tract  to  Oman  for  performing  speci-
 fic  duties.  None  of  these  persons  is
 in  any  way  involved  in  combat  acti-
 vitty  of  any  kind.  They  will  conti-
 nue  there  as  long  as  they  are  re-
 quired  or  to  complete  the  various
 projects  on  which  they  are  working.

 4.  Our  policy  in  regard  to  the  sale
 of  military  equipment  is  also  well.
 known,  These  are  made  on  a  purely
 commercial]  basis  to  friendly  courn-
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 tries  in  many  parts  of  the  world.  Tiere
 is  no  truth  in  the  report  that  there
 have  been  negotiations  with  or  orcers

 a
 any  dountry  for  the  eale  of

 Gnai

 5.  As  regards  training,  we  provide
 military  training  to  personnel  from
 many  friendly  countries.  On  invi-
 tation,  our  training  teams  have  also
 gone  abroad  on  contracts.  This  is  a
 part  of  our  over-all  policy  to  share
 our  experience  with  the  developing
 world.

 The  report  is  baseless  and  tendan-
 tious,

 Movie  film  on  P.O.Ws.  in  India

 629.  SHRI  DHARAMRAO  AFZAL-
 PURKAR:

 SHRI  D.  B.  CHANDRA
 GOWDA:

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state:

 (a)  whether  Pakistan  has  made
 allegations  that  Indiw  had  violated
 the  Geneva  Convention  and  made  a
 movie  film  on  Pakistan  POWs;

 (9)  whether  Pakistan  has  also
 stated  that  India  had  supplied  at
 first  new  uniforms  and  utensils  and
 other  articles  to  the  POWS  and  had
 withdrawn  the  articles  after  shoot-
 ing  of  the  film;  and

 (९)  if  so  the  reaction  of  Govern-
 ment  thereto?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  EXTERNAL
 AFFAIRS  (SHRI  SURENDRA  PAL
 SINGH):  (a)  Government's  atten-
 tion  has  been  drawn  to  these  allega-
 tions  which  are  totally  unfounded.

 (b)  No,  Sir.

 (c)  Does  not  arise.

 Proposal  for  a  new  bedy  to  adminis-
 ter  convention  against  pallution  of

 the  Sens

 630.  SHRI  DHARAMRAO  AFZAL-
 PURKAR:  Will  the  Minister  of
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 EXTERNAL  AFFAIRS  be  pleased  to
 state:

 (a)  whether  U.S.  has  proposed  the
 creation  of  a  new  International
 Committee  to  administer  the  Con-
 vention  against  pollution  of  the
 seas;  and

 (b)  if  so,  the  names  of  the  coun-
 tries  who  have  sought  co-operation
 in  this  regard?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  EXTERNAL
 AFFAIRS  (SHRI  SURENDRA  PAL
 SINGH):  (a)  and  (b).  The  United
 States  proposed  the  creation  of  a
 permanent  body  within  the  frame-
 work  of  the  Inter-governmental  Mari-
 time  Consultative,  Organisation
 {(IMCO)  to  coordinate  and  administer
 all  marine  pollution  activities.  The
 IMCO  Council  favoured  the  propo-
 sal  and  established  an  ad  hoc  work-
 ing  group  to  study  the  possible
 terms  of  reference,  organisation  and
 functions  of  the  proposed  body,
 tentatively  known  as  the  Maritime
 Environment  Protection  Committee;
 the  group  will  also  consider  the
 budgetary  and  legal  implications  of
 the  establishment  of  the  Committee
 The  ad  hac  working  group  is  open
 to  al!  members  of  the  IMCO  Coun-
 cil,  namely  Algeria,  Austrahia,
 Belgium,  Brazil.  Canada,  France,
 Germans.  Ghana,  Greece,  India,
 Italy.  Japan,  Netherlands,  Norway,
 Poland,  United  Kingdom,
 and  the  United  States.

 USSR

 The  Working  Group  is  to  heve  its
 Ist  mecting  from  23rd  July,  973

 Demang  for  Iron  Ore  for  Internal
 Consumption  and  Exports

 631.  SHRI  RAJDEO  SINGH:  Will
 the  Minister  of  STEEL  AND  MINES
 be  pleased  to  state:

 (a}  whether  the  total  estimated
 demand  for  iron-ore  for  internal
 consumption  and  exports  as  assessed
 by  the  Planning  Commission  Task-

 SRAVANA  4,  895  (SAKA)  Written  Answers  62

 Force  will  be  6.6  crore  tonnes  at
 the  end  of  the  Fifth  Plan  period;

 (b)  if  80,  whether  our  -Ore-mines
 are  capable  of  yielding  the  estimated
 tonnage;  arid

 (८)  whether  the  Exploratory  Wing
 is  continuing  its  activities  to  find
 out  new  mines?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SUBODH  HANSDA):  (a)  A
 planning  group  on  iron  ore  under
 the  Task  Force  on  Ferrous  Minerals
 estimated  that  demand  for  iron  ore
 may  reach  66  million  tonnes  by
 ‘1978-79.

 (b)  It  is  expected  that  the  sron
 ore  mines  in  the  country  would  be
 able  to  yield  the  estimate?  tonnage.

 (c)  The  Mineral  Exploration  Cor-
 poration  have  been  asked  to  prepare
 detailed  schemes  for  exploration  of
 some  of  the  iron  ore  bearing  areas
 m  the  country.

 Bonus  for  employees  of  Central
 Government  Industrial  Organisations

 632  SHRI  RAJDEO  SINGH:
 SHRI  S  M.  BANERJEE:

 Will  =the  Minister  of  LABOUR
 AND  REHABILITATION  he  pieased
 to  state:

 (a)  whether  Government  have
 come  to  a  decision  regarding  the
 payment  of  bonus  to  department  em-
 ployees  of  the  Central  Government's
 industrial  Organisations  after  the
 receipt  of  the  Third  Pay  Commis-
 sion’s  Report;  and  s

 (b)  if  not,  when  the  same  is  likely
 to  be  finalised?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  AND  RE-
 HABILITATION  (SHRI  G.  VEN>
 KATSWAMY):  (a)  and  ‘b).  These
 employees  are  excluded  from  the
 Payment  of  Bonus  Act,  965  vide
 Section  32(iv)  thereof.
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 Visakhapatnam  Naval  Base

 634.  SHRI  RAJDEO  SINGH:
 SHRI  M.  s  SIVASWAMY:

 Will  the  Minister  of  DEFENCE  be
 pleased  to  state:

 (a)  whether  the  development  work
 at  the  Visakhapatnam  naval  hase,
 which  was  started  three  ycars  ago,
 is  going  behind  schedule;

 (b)  if  so  whether  the  reasons  for
 delay  is  natural  or  man-mude;  and

 (c)  whether  some  precautionary
 Measures  were  adopted  against
 further  delays  in  future’

 THE  MINISTER  OF  DEFENCE
 (SHRI  JAGJIVAN  RAM):  (a)  Yee,
 Sir.

 (b)  The  reasons  for  the  Celoy  are
 mostly  natural  causes  which  could
 not  be  visualised  earlier.

 (c)  Yes,  Sir

 Talke  with  Pakistan  un  Indo-
 Bangladesh  joint  proporal

 655.  SHRI  MUKHTIAR  SiNGH
 MALIK:

 SHRI  BIRENOEI  SING
 RAO:

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state:

 (a)  whether  sometime  ago  he  pro-
 posed  ty  visit  Islamabad  in  the  second
 week  of  July  to  hold  talks  on  Indo-
 Bangladesh  proposai  for  8  three-way
 repatriation  of  the  Prisoner,  of  War,
 Pakistanis  in  Bangladesh  and  Bengalis
 in  Pakistan  and  if  so.  the  reasons  for
 not  setting  the  visit  finalised;  and

 (b)  when  the  same  is  likely  te  be
 finalised?

 THE  MINISTER  OF  STATI  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS

 age
 SURENDRA  PAL  SINGH):  (ny)

 N  ir.

 (b)  Does  not  arise
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 Steps  to
 Se

 in  Coking

 636.  SHRI]  MUKHTIAR  SINGH
 MALIK.

 SHRI  RAMAVATAR  SHAS-
 TRI:

 Will  the  Minister  of  STEEL  AND
 MINES  be:  pleased  to  state:

 (a)  whether  there  has  been  a  fall
 in  production  in  most  of  the  coking

 mines  after  take-over  by  Government;
 (b)  if  so,  the  reasons  therefor;  und

 (c)  the  steps  taken  or  proposed  to
 be  taken  to  increase  the  production

 in  the  coking  mines  to  meet  the  re-
 quirements  of  the  country?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SUBODH  HANSDA):  (a)  and
 (b).  There  has  been  a  marginal  fall

 in  the  production  of  coking  coal  after
 the  take  over  of  the  mines  by  the
 Government.  The  reasons  for  the
 fal!  in  production  are  inadequate
 electric  power  supply,  frequent  load
 sheddings,  non-availability  of  steel
 materials,  resorting  to  systematic
 mining  as  against  un-‘ysteniitie  min
 ing  in  the  past.  inadequate  avail-
 ability  of  sand  and  difficult  law  and
 order  situation  arising  principally
 out  of  inter-union  rivalry.

 (c)  The  Bharat  Coking  Coal  Limit-
 ed  have  already  approached  concern-
 ed  authorities  to  help  with  assured
 and  adequate  :upply  of  power  and
 are  also  making  arrangement  for
 procurement  of  essentiah  machinery
 and  material,  sand  for  stoving  pur-
 poses,  etc.

 Official  Mission  to  Pakistan  Regard-
 ing  Joing  Indo-Bangladesh  offer

 637.  SHRI  M.  S.  PURTY:
 SHRI  0.  B,  CHANDRA

 GOWDA:

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state:

 (a)  whether  there  was  a  statement
 from  the  United  Nations  that  Pakis-
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 san  had  informed  U.N.  Secretary-
 venéral  that  Indis  hed  agreed  to  «end
 an  official  missios  to  Pakistan  in
 connection  with  the  Joing  Indo-
 Bangiedesh  offer;  and

 (b)  if  so,  the  reaction  of  Govern.
 tment  thereto?

 .  THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  BSURENDRA  PAL  SINGH):
 (a)  Government  has  seen  a  preas  re-
 port  to  this  effect  on  28th  June.  973

 4b)  Government  was  surprised  to
 see  this  report  since  the  Pakistani
 communication  dated  23rd  June  was
 received  in  New  Delhi  on  24th  June
 was  still  under  consideration  at  that
 time  in  consultation  with  the  Bangla.
 desh  Government.  Our  official  spokes-
 man  issued  a  statement  on  28th  June
 clarifying  the  position.

 Besing  of  Naval  Fleets  by  Major
 Powers  in  Indian  Occean

 638.  SHRI  M.S.  PURTY-
 SHRI  SAMAR  GUHA

 Will  the  Minister  of  DEFENCE  be
 pleased  to  state:

 (a)  the  names  of  major  powers  who
 have  based  their  naval  fleet  in  the
 Indian  Ocean;  and

 (b)  the  reaction  of
 thereto?

 THE  MINISTER  OF  DEFENCE
 (SHRI  JAGJIVAN  RAM):  (a)  The
 United  Kingdom,  U.S.A,  France  and
 Australia  are  known  to  have  their
 bese  facilities  in  the  islands  under
 their  control  in  the  Indian  Ocean  re-
 gion,

 ()  As  stated  repeatedly  on  the  floor
 of  the  House,  Government  wou  d  like
 the  Indian  Ocean  area  to  remain  free
 of  tension  and  nvalry.  It  is,  however,
 not  feasible  to  prevent  or  interfere
 with  the  movement  of  foreign  war-
 thipsom  the  high  seas

 ne  LS—3

 Government

 पाकिस्तान  को  अमरीका  मे  मुद्धा  enh

 की  सप्लाई

 b39.  ही छम  चूस०  परती  :

 की  बोरिस  सिंह  पके :

 क्या  खि देन  शनी  यह  बताने  की  कृपा

 करेगे  कि

 (क)  क्‍या  प्रमरीका  ने  हाल  ही  में

 पाकिस्तान  को  कुछ  युद्ध  सामग्री  दी  है  ,
 (@)  क्या  भ्रमरी का  ने  पाकिस्तान  को

 यह  समन्  (सा  न्य  देशी  के  विरूद्ध  इसका

 प्रयोग  न  करते  की  गारन्टी  पर  दी  है;  और

 (ग)  यदि  हा,  तो  क्‍या  भारत  सरकार  से

 प्रमरीका  से  ऐसी  युद्ध  सामग्री  सप्लाई  न  करने

 का  परवाह  किया  है  और  यदि  हा,

 तो  इसका  क्‍या  परिणाम  निकला  ?

 विदेश  dared  में  crea  wat  (at  हगा
 पाल  साहू  )  :  (क)  जीता।

 (ख)  4965  शौर  ig7t  में  हुए
 पाकिस्तानी  आक्रमणों  से  यह  पता  चलता  है

 कि  इन  शस्त्र  के  उपयोग  पर  अभ्रम रोकी  सरकार

 द्वारा  लगाया  गया  प्रतिबन्ध  निष्पक्ष  भाबी  eer

 (ग)  भारत  सरकार  अमरीक।  को  बराबर

 यह  बनती  रहो  है  कि  पाकिस्तान  को

 हद  देने  से  स,मान्य  करण  की  प्रक्रिया  खतरे

 में  पड  जाती  है  कौर  इससे  इस  उस-महापाप
 में  सादी  जाति  की  स्थापना  के  अवसरों

 पर  प्रतिकूल  असर  पछता  है  i  भारत  सरकार

 का  अब  भो  यही  कहना  है  और  आशा  करती

 है  कि  अमरीकी  सरकार  पाकिस्तान  को  शस्त्र

 सप्लाई  नहीं  कराने  |
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 Jurventigation  info  inciient  of  a  person
 trying  to  appreach,  Prime  Minister  in

 Torenta  (Canada)

 640.  SHRI  M.S.  PURTY:
 SHRI  C.  K.  JAFFER  SHA-

 RIEF:

 Will  the  Minster  of  EXTERNAL
 AFFAIRS  be  pleased  to  state:

 (a)  whether  a  man  shouting  ‘you
 will  pay  for  your  sins’  broke  through
 a  security  screen  and  tried  to  approach
 our  Prime  Minster  in  Toronto
 (Canada);

 (b)  if  so,  whether  he  was  carrying
 a@  placard  with  a  3  by  3  feet  phate  of
 a  leader  of  the  Indian  Co.  imunist
 Party  (MLL);  and

 (c)  whether  Government  have  _re-
 quested  Canadian  Government  to  in-
 vestigate  the  matter  and  if  so,  the
 outcome  thereof?

 THE  MINISTER  OF  EXTERNAL
 AFFAIRS  (SHRI  SURENDRA  PAL
 SINGH):  (a)  and  (b)  The  matter  35
 sub-judice  in  a  Canadian  court  and
 it  will  take  some  time  before  authori-
 tative  information  is  made  avatlable

 (9)  Our  High  Commission  in  Ottawa
 has  been  requested  to  furnish  the  full
 details  as  soon  as  the  case  is  disposed
 of

 झज्जर  बटलर  कम्पनी,  मुजफ्फर  पुर

 641.  भरी  रामाबतार  झा स्त्री  :

 क्या  भारों  उच्चारण  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्या  आर्थर  बटलर  कम्पनी

 मुजफ्फरपुर  को  सरकार  द्वारा  अधिग्रहण  किये
 जाने  के  ब्राजील  उसे  ह: ह  तक  पुन:  चाल  नहों
 किया  गया  है  ;

 (ख)  यदि  हां,  तो  विलंब  के  क्या  कारण

 हूँ;  भौर
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 (@)  सरकार  का  उसे  कब  ते  पूग  चालू
 करने  का  विकार  है?

 भारी  उद्योग  even में  सामंती  (ली
 सिद्धदवर  पसाव)  (क)  से  (गम)
 जांच  समिति  की  रिपोर्ट  &  झाड़दार
 पर  में ०  ऑझार्थरे  बटलर  एण्ड  कम्पनी

 (इंडिया)...  लिमिटेड  मुजफ्फरपुर
 (बिहार)  के  सबन्ध  को  हाम  में  सेने  के  लिए
 7  मई  973  को  प्रदेश  जारी कर  दिये
 गये ये  |  उपयुक्त  कम्पनी  के  लिए  एक  भ्र धिक ृत
 निमज्ज  की  नियुक्ति गतु  साथ ही  साथ  आदेश
 जारी कर  दिये  गये  थे  ।  किन्तु इस  बीच,  निदेशक
 मण्डल  के  एक  दल  ते  कलकता  उच्च  न्यायालय
 से  एक  व्यादेश  प्राप्त  कर  लिया  है  1  यादेश
 की  नियति  प्राप्त  करने  के  लिए  कदम  उठाये
 जा  रहे हैं

 विलासिता  इंजीनियरिंग  कम्पनी,
 मोहतरमा  का  बन्द  होना

 642.  शी  रामाबतार  शास्त्री  :

 क्या  मारो  उद्योग  मक्खी  यह  बताने  की

 कृपा  करेंगे  कि

 (क)  क्या  पटता  जिले  मे  मोकामा  स्थान
 पर  स्थित  ब्रिटातिया  इंजीनियरिंग  कम्पनी

 कई  महीनों  से  बन्द  है  ,

 (ख)  क्‍या  सरकार  इस  कम्पनी  को  अपने

 प्राधिकार  में  लेने  के  प्रश्न  पर  विचार
 कर  रही  है  ,  शौर

 (ग)  यदि  हां,  तो  इस  बारे  मे  अन्तिम

 निर्णय  कब  तक  लिया  जायेगा  ?

 आरी  उद्योग  भंसाली  में  उपमंत्री  (भी
 वेसदडेवारो  mex).  (क)  जी  हां,  ।

 पख)  शौर  (ग)  पटना  के  मोकामा  मे  स्थित

 में  ०  ब्रिटेनिया  इसी लिय रित  कम्पनी  के  कार्यों

 कीं  जांच  करने  के  लिए  नियुक्त  की  गई  जाच
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 समिति  झपती  रिपोर्ट  करतूत  कर  टी  है  ।

 इस  पर  शीघ्र  ही  मिर्णव हीं हो  जाने  की  आशा  है  1

 Removal  ef  Army  Barracks  and  Camps
 from  Indo-Nepal  Border  Area

 643.  SHRI  RAMAVATAR  $HASTRI

 SHRI  HARI  KISHORE  SINGH:

 Wil  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state:

 (a)  whether  Nepal  has  asked  India
 to  remove  her  Army  Barracks  and
 Camps  from  Indo-Nepal  border  area;
 and

 (b)  if  so,  Government's  reaction
 thereto?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDBA  PAL  SINGH):  (a)
 No,  Sir.  There  was  a  report  to  this
 effect  which  appeared  in  the  Times  of
 India  on  the  3rd  July,  1973.  This  re-
 port  was  erroneous  and  was,  therefore
 contradicted  by  the  official  spokesman

 oe
 the  Government  of  India  the  next

 ay.

 (b)  Does  not  arise.

 Request  from  P.B.G.  of  South  Vietnam
 to  open  an  Information  Centre  in

 India

 644  SHRIS  A.  MURUGANA-
 NTHAM-:

 SHRI  SAROJ  MUKHERJEE:

 (a)  whether  the  Provisional  Revolu.
 tionary  Government  of  South  Vietnam
 have  requested  Government  of  India
 for  permission  to  open  an  Information
 Centre  in  India;  and

 (b)  if  so,  the  decision  taken  there-
 on?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH):
 (a)  Yes,  ‘Sir.

 ¢b)  The  matter  is  under  considera-
 then,
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 vs.  Military  aid  to  Iran  and  ite  Diver-
 sion  te  Pakistan

 645  SHRI  S.  A.  MURUGANAN-
 THAM.

 SHRI  M  RAM  GOPAL
 REDDY:

 Wul  the  Mmister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state:

 (a)  whether  the  United  States  has
 agreed  to  provide  massive  military  aid
 to  Iran  and  also  to  train  the  Iranian
 armed  forces;

 (b)  if  so,  the  types  of  arms  and
 equipment  supplied  to  Iran  by  U.S.A.,

 (c)  whether  arms  supplied  by  Ame-
 rica  had  been  diverted  to  Pakistan,
 and

 (d)  af  so,  the  efforts  made  bv  Gov-
 ernment  to  ensure  that  the  arms  and
 equipment  supphed  to  Iran  under  the
 new  military  aid  programme  are  not
 diverted  to  Pakistan’

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH):
 (a)  and  (b)  The  US  Government  re-
 portedly  agreed  to  provide  to  Iran
 over  the  next  years  armaments  worth
 over  $2  tillon  The  transaction  will
 include  the  supply  of  modern  military
 equipment  including  aircraft,  helicop-
 ters  and  artillery  pieces  and  Naval
 equipment

 (b)  According  to  our  information,
 including  press  reports  from  Pakistan,
 transfer  of  some  arms  and  equipment
 has  taken  place.

 (d)  The  matter  has  been  taken  up
 in  the  appropriate  quarters.

 Pakistan  moves  World  Court  against
 trial  of  Prisoners  of  War

 646  SHRI  8,  A.  MURUGANAN-
 THAM:

 SHRI  P.  GANGADEB:
 Will  the  Minister  of  EXTERNAL

 AFFAIRS  be  pleased  to  state:

 (a)  whether  Pakistan  has  complain-
 ed  to  the  World  Court  against  the



 हम  Written  Answers

 छह  trial  of  Pakistani  Prisoners
 of  War  for  wax  crimes;  and

 {b)  if  so,  the  broad  outlines  of  the
 complaint  and  Government's  reaction
 thereto?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH):  (a)
 Yea,  Sir.

 (9)  On  May  2I,  1973,  Pakistan  filed
 an  afiplication  in  the  International.
 Court  of  Justice  entitled  “Trial  of
 Pakistani  Prisoners  of  War—Jurisdic-
 tion  under  the  Genocide  Convention
 (Pakistan  vs.  India).”  They  also  made
 a  separate  Request  for  Interim  moea-
 sures.  The  Application  was  made
 under  Article  IX  of  the  Genocide  Con-
 vention  to  which  both  India  and  Pakis-
 tan  are  parties.  This  article  provides
 for  reference  of  disputes  relating  to
 the  Genocide  Convention,  to  the  Inter-
 national  Court  of  Justice,  but  India,
 while  becoming  a  party  to  the  Con.
 vention  had  made  a  reservation  that
 India’s  consent  was  necessary  in  this
 connection.

 According  to  Pakistan,  the  acts  by
 POWs  having  been  committed  in  the
 territory  of  Pakistan,  she  had  exclu,
 sive  jurisdiction  to  try  any  such  charg-
 es  of  genocide.  Pakistan,  had,  there-
 fore,  requested  the  Court,  inter  alia
 ta  adjudge  and  declare  that  Pakistan
 had  exclusive  right  to  exercise  juris-
 diction  over  95  Pakistani  nationals  or
 any  other  number,  now  in  Indian  cus-

 JULY  -s,  l9%8

 timedimits  for  filing  of  documents  on
 the  question  of  its  jurisdiction.

 Legisiation  to  provide  Trade  Union
 Rights  to  Agricultural  Labour

 647,  SHRI  8,  A.  MURUGANAN.

 union  laws;
 (b)  whether  in  the  absence  of  laws

 protecting  their  interests  the  agricul-
 tural  workers  are  subjected  to  exploi-
 tation  almost  with  impaunity;  and

 (6)  if  so,  whether  Government  pro-
 pose  to  enact  legislation  to  protect
 their  interests?

 THE  DEPUTY  MINISTER  IN  THE
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 Namber  of  Indian,  British  and  Uganda
 Paseport  Helders  who  have  Roepatriat-
 ed  from  Uganda  granted  emergency

 certificates

 648.  SHRI  ARVIND  M.  PATEL:

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state:

 (a)  the  number  of  persons  who
 have  repatriated  from  Uganda  so  far
 and  arrived  ia  India;  and

 (b)  out  of  them,  how  many  are
 Indian  Passport-holders  U.K.  Passport-
 holders  and  Uganda  Passport-holders
 who  have  been  granted  emergency  cer-
 tificates  by  the  Indian  High  Commis-
 sion?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH):
 (a)  and  (b).  About  5,195.  persons
 have  come  to  India,  Sir.  Out  of  this
 number,  Indian  passport-holders  were
 4,129,  U.K.  Passport-holders  about  457
 and  persons  of  undetermined  nation-
 ality  travelling  on  Emergency  Certifi-
 cates/Sworn  Affidavits  an  estimated
 609.

 In  addition,  some  3,000  (estimated)
 UK.  Passport-hoiders  with  certifica-
 tes  of  entry  into  U.K.  have  also  been
 allowed  entry.

 Shortage  of  Aluminium  in  the  Country

 SHRI  ARVIND  M.  PATEL  Will
 the  Minister  of  STEEL  AND  MINES  be
 pleased  to  state:

 (a)  whether  there  is  a  great  short-
 age  of  BC  grade  aluminium  in  India;

 (b)  whether  it  is  being  imported;  if
 80,  the  quantity  imported  during  the
 years  1971-72  and  ‘1972-78:  and

 (९)  the  name  of  agency  through
 which  it  is  being  imported?

 THE  DEPUTY  MINISTER  IN  THE
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 production  of  aluminium  In  the  coun-
 try  has  been  adversely  affected.  This
 has  presently  resulted  in  some  short-
 age  of  EC  grade  aluminium.

 {b)  During  1971-72,  11,645,  tonnes  of
 EC  grade  ingot/wire  bars  were  im-
 ported.  There  has  been  no  import  of
 EC  grade  aluminium  thereafter.

 (ce)  EC  grade  aluminium  is  included
 in  the  list  of  “Canalised”  items  for
 import  through  the  Minerals  and
 Metals  Trading  Corporation  of  India
 Ltd.

 Diversion  of  surplus  steel  with  Public
 Sector  to  Private  Sector  Industries

 650.  SHRI  ARVIND  M.  PATEL:
 Will  the  Minister  of  STEEL  AND
 MINES  be  pleased  to  state:

 (a)  whether  a  large  stock  of  steel
 has  accumulated  with  the  public  sec-
 tor  consumer  while  the  engineering
 industry  under  private  sector  is  facing
 acute  shortage  as  alleged  by  the
 Chairman  of  the  Steel  Authority  of
 India  Limited;  and

 (b)  if  so,  what  action  Government
 are  taking  to  divert  the  surplus  steel
 from  the  public  sector  to  private  sec.
 tor?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL  AND  MINES

 (a)  and  (9).  In  March,  973  detailed
 studies  were  made  about  inventories
 held  by  several  actual  users  of  steel,
 both  in  the  public  and  private  sectors.
 On  the  basis  of  the  data  obtained  ac-
 tion  has  been  taken  to  correct  the  im-
 balances  by  suitable  adjustments  at
 the  time  of  the  Steel  Priority  Com-
 mittee  allocations.

 Purchase  of  Arms  by  Iran  from  U.S.A.

 651.  SHRI  VIKRAM  MAHAJAN:
 SHRI  SAMAR  GUHA:

 Will  the  Minister  of  DEFENCE  be
 pleased  to  state:

 (a)  whether  Iran  has  purchased  a
 large  quantity  of  war  weapons  and
 other  war  material  from  U.S.A.;
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 (b)  whether  Government  are  aware
 that  Iran  has  entered  into  q  war  treaty
 with  Pakistan  and  has  assured  arms
 supply  to  Pakistan,  and

 (ce)  1  so,  the  reaction  of  Govern-
 ment  thereto?

 THE  MINISTER  OF  DEFENCE
 (SHRI  JAGJIVAN  RAM)  (a)  Yes
 Sir  The  emsting  arms  and  equip-
 ment  of  Iranian  Armed  Forces  are
 mostly  of  US  origin  In  additfon,  Jron
 has  proposed  to  purchase  large  quan-
 tities  of  war  material  from  USA

 (b)  No  formal  war  treaty  between
 Pakistan  and  Iran  has  been  announced
 However  there  is  considerable  defence
 cooperation  jncluding  joint  exercises
 between  the  Armed  Fortes  of  Pakistan
 and  Iran  It  hag  been  recently  stated
 by  the  Shab  of  Iran  that  if  Pakistan
 is  attacked  Iran  will  come  to  her  aid

 (c)  All  related  developmentg  having
 implications  for  our  security  are  taken
 into  consideration  in  planning  our
 defence  measures

 Unemployment  in  Rural  Areas

 652  SHRI  VIKRAM  MAHAJAN  Will
 the  Minister  of  LABOUR  AND  REHA-
 BILITATION  be  pleased  to  state

 (a)  whether  Governmen  have  seen
 the  news  item  which  appeared  in  the
 tame  of  India  of  the  22nd  May  973
 under  the  caption  “Rural  unemploy-
 ment  position  may  worsen”  to  the  effect
 that  therg  is  every  likelihood  of  un-
 employment  situation  worsening  in
 tural  areag  by  the  end  of  the  Fourth
 Plan,  according  to  the  report  of  the
 working  group  on  agriculture  and

 (b)  if  eo,  the  reaction  of  Govern-
 met  thereto  and  the  specific  steps
 taken  by  Government  te  umprove  the
 situation?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  AND  REHA-
 BILITATION  (SHRI  G  VENKAT-
 SWAMY):  (a)  Yes,  Sir
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 ६७)  The  repott  ७१  the  Workng  ४०००
 on  «Agriculture  ot  up  by  the  Cont-
 mittee  on  Usemplopment  wes  taken
 into  consideration  by  the  Committee
 in  finalising  {tg  recommendations.  An
 inter-minieterial  Working  Group  has
 already  been  constituted  by  the  Plan
 ning  Commission  to  study  the  recom-
 mendations  made  in  the  Report  of  the
 Committee  submitted  on  l5th  May,
 3978  and  o  make  proposals  to  he  Gov-
 ernment

 Production  and  movement  of  Steal  hit
 by  insdequate  supply  og  Coal  and

 Wagots

 653  SHRI  9  K  PANDA
 SHRI  P  M  MEHTA

 Will  the  Mumister  of  STEEL  AND
 MINES  be  pleased  to  state

 {a)  whether  both  preduchon  and
 movement  of  saleable  steel  in  the  pub-
 hie  sector  have  been  hit  by  the  inade-
 quate  supply  ef  coal  and  wagons,  and

 (b)  if  so  what  steps  have  been  taken
 to  ensure  timely  and  adequate  supply
 of  coal  and  wagons?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SUBODH  HANSDA)  (a)  Short-
 age  in  the  supply  of  power  tq  collieries
 and  washeries  has  in  turn  resulted  in
 madequate  supply  of  coal  to  the  steel
 plants  in  the  public  sector,  thus  affect-
 ing  the  production  of  ingot  and  saleable
 steel  Shortages  in  the  supply  of  power
 have  also  directly  affected  the  rolling
 of  steel  in  all  the  plants  excevt  Bhilai
 While  there  have  been  occasional  res-
 trictiong  for  operational  reasons,  the
 movement  of  saleable  steel  from  HSL
 plants  in  the  aggregate  has  been  better
 m  these  three  months  as  compared  to
 the  corresponding  period  of  lest  year
 and  efforts  are  belig  made  to  move
 larger  quantities.

 (b)  In  regard  to  the  power  shortage
 in  the  regions  served  by  the  Damodar
 Valley  Corporation  and  the  Electricity
 Boards  of  West  Bengal,  Bihar  =  and
 Orissa,  these  agencies  have  been  spe-
 tidlly  asked  to  give  the  highest  priority
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 inthe  supply  of  power  to  cgking  cal
 mines,  washeries  and  the  steel  plint..
 But  for  their  assistance,  the  position
 might  have  been  worse  With  the  ov-
 set  of  the  monsoon,  the  generation  of
 power  is  expected  to  improve  and  th’'s
 will,  in  turn,  help  tmprove  the  produc-
 tion  and  washing  of  coal  and  ths  pro-
 duction  of  steel.  Constant  and  conti-
 uous  liaison  is  being  maintained  with
 the  Damodar  Valley  Corporation  and
 the  State  Electricity  Boards  for  en-
 suring  adequate  and  timely  supply  of
 power  and  with  the  Railways  for
 supply  of  wagons  to  further  improve
 despatches  of  stee]  from  these  plants

 Pak  participation  in  CENTO  meeting
 at  Tehran

 654  SHRI  D  K  PANDA  Wil)  the
 Minister  of  EXTERNAL  AFFAIRS  be
 pleased  to  state:

 (a)  whether  Pakistan  has  revived  its
 interest  in  the  Central  Treaty  Organ-
 sation  (CENTO)  and  actively  partici-
 pated  at  its  recent  meeting  at  Tehra.,
 and

 (b)  if  so,
 thereto?

 Government's  reaction

 The  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH):  (a)
 Yes,  Sir

 (b)  Government  have  been  consis-
 tently  opposed  to  such  Defence  Pacts

 Loss  suffereg  by  Durgapur  Steel  Plant
 due  to  insnfficient  power  supply  from

 D.V.C

 655  SHRI  ROBIN  SEN:
 SHRI  RAM  BHAGAT

 PASWAN-:

 Will  the  Mmister  of  STEEL  AND
 MINES  be  pleased  to  state-

 {a)  the  extent  of  loss  incurred  by
 the  Durgapur  Steel  Plant  in  the  months
 ef  April,  May  and  June  this  year  due
 to  {msufficient  power  supply  from  the
 Demodar  Valley  Corporation;  and
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 (9)  the  reaction  of  Government
 thereto?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SUBODH  HANSDA)-  (a)  The
 joss  of  production  of  sealable  steel  in
 Durgapur  Steel  Plant  during  April
 May  and  June,  1973,  as  a  result  of  in-
 sufficient  and  under  frequency  power
 supply  hag  been  as  under:

 Loss  of  Production  of  Scleable  Steel

 Quamtity  Value
 (tonnes)  (Rs.  lakhs)

 April,  973  3,835  2474

 }May,"I973R  Ff  श'  %f20,628  144° 96. 96
 June,  973  8,736  JO"  24

 (b)  The  necessity  to  supply  adequate
 power  to  the  steel  plants  in  the  context
 of  the  overall  availability  and  the
 wmnter  se  priority  of  the  demands  has
 already  been  taken  up  with  the  con-
 cerned  authorities  and  it  has  been
 agreed  that  the  steel  plant  require-
 ments  should  be  given  the  highest
 priority

 Reported  firing  by  Security  Force  in
 Bharat  Coking  Coal  Ltd  and  Police  on

 workers

 656  SHRI  ROBIN  SEN  Will  the
 Minister  of  STEEL  AND  MINES  be
 pleaseq  to  state-

 (a)  whether  the  Security  Force  of
 Bharat  Coking  Coal  Lid.  and  Police
 opened  fire  on  workerg  on  the  6th  June.
 1973,

 (b)  how  many  people  were  wounded,
 and

 (c)  what  led  to  the  firing?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL.  AND  MINEE
 (SHR]  SUBODH  HANSDA)  (a)  to  (०).
 The  security  force  and  the  local  police
 were  compelled  to  resort  to  firing  in
 self  defence  on  June  7,  973  (not  on
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 Baghmara  and  *
 Police  Station  received  brick  bat,  arrow
 and  farsa  inquiries.

 Coal  Mines  Authority

 657.  SHRI  ROBIN  SEN

 SHRI  PRABHUDAS  PATEL

 Will  the  Minister  of  STEEL  AND

 (b)  if  so,  the  composition  thereof
 and

 (ce)  the  scope  and  other  features  of
 the  new  Authority?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SUBODH  HANSDA):  (a)  to
 (ec).  A  new  Governmeat  Company
 calleg  the  Coal  Mines  Authority  Ltd.
 and  wholly  owned  by  the  Government
 of  India,  was  incorporated  on  4th
 June,  973  and  vested  with  the  owner-
 ship  and  management  of  the  nationa-
 lised  non-coking  Coal  Mines,  National
 Coal  Development  Corporation  Limited
 is  being  made  a  subsidiary  company
 of  this  new  company  to  which  the  Cen-
 tral  Government's  shares  in  Singareni
 Coltiertes  Company  have  also  been
 transferred.  There  is  at  present  pro-
 posal  to  set  up  any  other  body  for  the
 purpose.

 SULY  8,  ४३  Write:  Avxiwete  Bo
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 858  SHRI  M,  RAM  GOPAL
 REDDY:  Will  the  Minister  of  EXTRR-
 NAL  AFFAIRS  be  pleased  to  state:

 (a)  whether  Government's  atten-
 tion  has  been  drawn  fo  the  antt-India

 (b)  if  ३0  the  reaction  of  Govern-
 ment  thereto?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  EXTERNAL
 AFFAIRS  (SHRI  SURENDRA  PAL
 SINGH)  (a)  Government  have  seen
 some  press  reports  carrying  anti-
 Indian  statementa  made  by  various
 Pakistani  Officials,

 (b)  Such  statements  are  not  in  con-
 sonance  with  the  Simla  Agreement.

 Cheating  Ishapur  Ordnance  Factory  of
 Rifles  on  Forged  Documents

 659  SHRI  M  RAM  GOPAL

 Will  the  Minister  of  DEFENCE  be
 pleased  to  state-

 (a)  whether  Ishapur  Ordnance  Fac-
 tory  was  cheated  to  the  tune  of  over
 Rs,  2  lakhs  by  getting  supplies  cf
 rifles  on  forged  documents;  and

 (b)  f  a0.  the  action  taken  against
 culprits?

 THE  MINISTER  OF  STATE
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 Fians  fer  incecasing  Production  and
 Profitability  of  Heavy  Industry

 600,  SHRI  BHOGENDRA  JHA
 Will  the  Minister  of  HEAVY  'NDUS-
 TRY  be  pleased  to  state:

 (a)  what  is  the  reccrd  of  different
 units  of  Heavy  Industry  with  regard
 to  the  actual  production  as  compared
 to  the  installed  capacity  and  profit  of
 loss  during  the  lest  three  years;

 (&)  what  are  the  plans  for  increas-
 ing  their  production  and  profitability
 during  the  ccming  years;  and

 (c)  whether  there  is  a  contir.ved
 shortfall  in  the  three  units  of  the
 Heavy  Engineermg  Corporation  at

 Hatia;  if  so,  the  reasons  therefor  and
 the  remedial  measures  undertaken’

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEAVY,  INDUSTRY
 (SHRI  SIDDHESHWAR  PRASAD)
 (a)  A  statement  is  laid  on  the  Table
 of  the  House  (Placed  in  Library  See
 No.  LT-595/73}

 (b)  In  crder  to  umprove  the  work-
 ing  of  the  public  sector  undertakings,
 under  the  administrative  control  of
 this  Ministry.  Government  have  taken
 a  number  of  measures  These  measures
 include  progressive  introduction  of
 rational  personnel  p.licy,  incentive
 schemes.  improved  methods  of  produc-
 tion,  planning  and  control  and  pro-
 curement  of  raw  matetials  double/
 triple  shift  working  in  appropriate
 arees.  diversification  of  production
 pragramme,  development  of  ancillar;
 industries,  and  re-organisation  and
 strengthening  of  manag:ment  etc.
 Apart  from  the  performance  cf  all  the
 publie  sector  undertakings  us  reviewed
 periodically  and  where  found  neces-
 gary,  corrective  action  is  taken  in
 cluding  appointment  of  expert  groups
 to  go  into  the  werking  of  the  units
 concerned  and  suggest  ways  and
 means  for  improvement.  Further,  a

 management  information  system  and
 monitoring  cell  is  being  set  up  =  in

 the  Ministry  As  @  result  of  these
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 measures,  it  is  expected  that  the  per-
 formance  of  these  public  sector  units
 will  improve  in  the  coming  years.

 (c)  The  three  units  of  Heavy  Engi-
 neer.ng  Corporation  Ltd  have  not  yet
 been  able  to  utilise  fully  the  installed
 capacity.  However,  capacity  utilisation
 has  increased  during  ‘1972-73,  to  33  per
 cent  from  9  per  cent  in  1970-71  and
 2  6  per  cent  in  1971-72,

 Projects  of  this  nature  have  a  long
 gestation  period  as  necessary  skills
 can  be  acquired  by  workers  on  heavy
 and  sophisticated  technological  equip-
 ment  and  machinery  only  over  a  pe-
 riod  cf  time.  Again  there  was  also
 an  overlap  of  constructional  activities
 with  the  operational  phase  in  the  ini-
 tial  years  as  also  lack  of  batch  or
 repetitive  orders  All  these  factors
 combined  with  unsati:  indus-
 trial  relations  and  deficiencies  in  the
 management  stood  in  the  way  of  desir-
 ed  production  build  up  in  the  uatts
 of  the  H.E.C.

 The  following  remedial  measures
 have  been  taken  to  improve  the  perfor-
 mance  of  these  units

 (i)  Standardisation  of  major  ttems
 of  capital  equipment  required
 by  the  core  sector.

 \u)  Introductiog  of  better  material
 tntroducbod  through  a  re-
 volving  plan

 Git)  Preparation  of  detailed  item-
 ised  plans  for  each  shop  and
 their  close  fcllow-up.

 (iv)  Streamlining  of  prpcedures
 relating  to  procurement,  and
 handling  of  materials  and
 computerising  of  procurement
 issue  and  accounting  of  mate-
 rials.

 (v)  Progressive  introduction  of
 double/triple  shifts  in  identi-
 fied  areas.

 (vi,  Induction  of  more  skilled
 workers  to  man  fully  second
 ang  third  =  shifts  in  various
 shops  of  HEC.
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 ¢vli)  Improvement  cf  quality  con-
 ;  trol  to  reduce  rejections

 (vil)  Introduction  of  a  rational
 personnel  policy  for  quick  re-
 dressal  of  grievances  of  -cr-
 kers  and  systematisation  of
 promotion  procedures

 (ix)  Introduction  of  an  incentive
 scheme

 tx}  Evolution  cf  a  scientific  man-
 agement  information  system
 for  reporting

 Transfers  /Suspensions/Removal  of
 Employees  of  Ballarpur  Colliery

 (Maharashtra)

 SHRI  BHOGENDRA  JHA
 Will  the  Mimster  of  STEEL  AND
 MINES  be  pleased  to  refer  to  the
 reply  given  to  Unstarred  Question  No
 6945  on  श्र  April,  973  regarding
 Transfer  /Suspensions/R  moval  (६  emp-
 loyees  of  Bailarpur  Collenes  (Muhi-
 rashtra)  and  state

 66i.

 fa)  whether  enquiry  into  the  allega-
 tions  of  malpractices  against  the  con
 cerned  staff  of  the  Bellarpir  Collicry
 has  since  been

 pappleted
 and

 (b)  if  a0,  the  outcome  thereof  and
 the  action  taken  in  the  matter?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (GHRI  SUBODH  HANSDA)  (a)  and
 (by  Information  is  being  collected  and
 will  be  lard  on  the  table  of  the  louse

 Alleged  Malpractices  in  Recruitment
 in  Heavy  Electricals,  Bhopal

 662  SHRI  SUKHDEG  PRASAD
 VERMA:  Will  the  Minster  of  HEAVY
 INDUSRY  be  pleased  to  state

 {a}  whether  Government  are  aware
 of  the  alleged  malpractices  going  on
 in  the  recruttment  in  the  Heavy  Elec-
 tricals  factory,  Bhopal,  and
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 (b)  if!  1... ज  “the  @ftective  —  monietres
 Goversment  progidee  to  take  to  theck

 such  malpractices?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEAVY  INDUSTRY
 (SHRI  SIDDHESHWAR  PRASAD)
 (a)  amd  (b).  Government  have  laid
 down  certain  guidelines  for  _recruit-
 ment  of  personne]  in  public  sector  en
 terprises.  These  are  being  rigidly  fol-
 lowed  by  the  Heavy  Electricals  (India)
 Lid,  Bhopal,  and  no  malpractices  re-
 garding  recruitment  in  that  undertax-
 ing  have  come  to  the  notice  of  Gov-
 ernment  Employment  of  personne]  in
 the  Heavy  Electri-als  (India)  Lid  is
 done  in  accordance  with  the  policy  laid
 down  As  per  this  policy  posts  of  tech-
 nical  and  scientific  nature  carrying

 a  basi  pay  of  less  than  Rs  2]0  as
 also  non-technical  and  non-scientific
 posts  carrying  basic  salary  upto

 Rs  500  pm.  =4re  notified  =  te
 the  local  employment  exchange  for
 Proposing  candidates  for  appointment
 to  these  posts  Thus,  as  per  existing
 euld°lines,  preference  is  given  to  the
 persens  who  normally  reside  m  Ma-
 dhya  Pradesh  Where  the  local  Emp-
 loyment  exchange  ig  unable  to  spon
 sor  suitable  candidates  for  such  posts
 and  a  non-availability  certificate  ts
 issued  by  them  and  also  in  the  case
 of  higher  level  appointments  the  posts
 are  advertised  in  important  newspu-
 pers  both  in  Englsh  and  Hind!  Ap-
 plications  so  received  are  processed  by
 the  Personne!  Department  through  the
 Selection  Committe,  constituted  for
 the  purpose  In  the  absence  of  any
 malpractices  having  come  to  the  nctice
 of  ths  Ministry,  no  further  steps  are
 conmdereg  necessary  to  be  taken  at
 this  stage

 Factors  responsible  for  growing
 unetaployment

 663  SHRI  SUKHDEO  PRASAD
 VERMA:  Will  the  Minister  of  LA-
 BOUR  AND  REHABILITATION  be
 pleased  to  state:

 (a)  whether  Government  heve  re-
 cently  made  a  systematic  study  cf  the
 factors  responsible  for  the  growing
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 unemployment  problem  in  the  country
 and

 (b)  if  so,  the  findings  of  the  study
 and  the  action  tdken  in  regard  there-
 of

 THE  DEPUTY  MINISTER  एफ
 THE  MINISTRY  OF  LABOUR  AND
 REHABILITATION  (SHRI  G.  VEN-
 KATSWAMY).  (a)  and  (b).  The
 Hon'ble  ‘Member  has  presumably  in
 mind  the  Report  of  the  Committee  on
 Unemployment  submitted  to  the  Gov-
 ernment  on  i5th  May,  1973.  The  sum-
 mary  of  main  conclusions  and  recom-
 mendation  made  in  the  Report  of  the
 Committee  was  laid  on  the  Table  of
 the  House  on  the  same  day.

 An  inter-ministeria]  Workinz  Group
 has  already  been  constituted  ty  the
 Planning  Commission  te  study  the
 recommendations  made  in  the  Re-

 port  and  make  proposals  to  the  Govern-
 ment.

 Rehabilitation  of  persons  uprooted  due
 to  war  in  Jammu  and  Kashmir

 664.  SHRI  SUKHDEO  PRASAD
 VERMA:  Wil!  the  Minister  of  LA-
 BOUR  AND  REHABILITATION  be
 pleased  to  state:

 (a)  the  total  number  of  refugees
 uprooted  from  the  border  villages  of
 Jammu  ang  Kashmir  during  the  1971
 War  with  Pakistan  who  are  still  in
 the  camps;

 ‘b)  whether  the  State  Government
 of  Jammu  and  Kashmir  have  asked
 for  Central  aid  for  their  early  reha-
 bilitation:  and

 (ec)  if  so,  the  reaction  of  Central
 Government  in  regard  theretc?

 THE  DEPUTY  MINISTER  जल्द
 THE  MINISTRY  OF  LABOUR  AND
 REHABILITATION  (SHRI  G.  VEN-
 KATSWAMY):  (a)  About  31,000  (as
 on  1®7-1973).

 (b)  and  (c).  Yes,  Sir.  The  State  Gov-
 erment  have  been  authorised  to  im-
 cur  expenditure  on  the  provision  of
 relief  and  rehabilitation  facilities  to
 these  displaced  persons  and  the  cn-
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 tire  expenditure  is  borne  by  the  Cen-
 tral  Government.  A  sum  of  Rs,  2.29
 crores  has  already  been  released  to

 the  State  Government,

 Setting  up  of  National  Commission  on
 Employment  and  Manpewer  Planning

 665.  SHRI  NARENDRA  SINGH:
 Will  the  Minister  of  LABOUR  AND
 REHABILITATION  be  pleased  to
 state:

 (a)  whether  the  Expert  Commttee
 on  Unemployment  has  recommended
 the  setting  up  of  a  National  Commis-
 sion  on  Employment  and  Manpower
 Planning,  a  Parliamentary  Committee
 on  the  lines  of  existing  Financia]  Com-
 muittees  and  a  Department  of  Employ-
 ment  and  Manpower  Planning;

 (0)  whether  the  said  reccmmenda-
 tions  have  been  accepted;  and

 (c)  ४  not.  the  reasons  therefor?

 THE  DEPUTY  MINISTER  IN
 THE  MINISTRY  OF  LABOUR  AND
 REHABILITATION  (SHRI  G.  VEN-
 KATSWAMY):  (a).  Yes,  Sir.

 (b)  and  (ec).  An  Inter-Ministerial
 Working  Group  has  already  been  cans-
 tituted  by  the  Planning  Commission
 to  study  the  recommendation  made
 in  the  Report  and  make  prcposals  to
 the  Government.

 Report  of  Expert  Committee  on
 Unemployment

 SHRI  NARENDRA  SINGH:
 SHRI  P.  M.  MEHTA:

 Will  the  Minister  of  LABOUR  AND
 REHARILITATION  be  pleased  to
 slate:

 (a)  whether  the  Expert  Committee
 on  Unemployment  has  submitted  its
 final  report;

 666.

 <b)  if  so,  the  main  recommendations
 thereof:  and

 (ec)  the  action  Gevernment  propose
 fo  take  thereon?
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 THE  IN
 THE  MINISTRY  OF  LABOUR
 REHABILITATION  (SHRI  G.  ‘VEN-
 KATSWAMY):  (a)  Yes,  Sir.

 (b)  Summary  of  main  conclumons
 and  recommendations  of  the  Commit-
 tee  was  laid  on  the  Table  of  ine
 House  cn  15-65-1073,  the  day  on  which
 the  Committees  submitted  its  Report
 to  the  Government.

 (e)  An  inter-ministerial  Working
 Group  has  already  been  constituted  by
 the  Planning  Commission  to  study  the
 recommendations  made  in  the  Report
 ang  make  proposals  to  the  Govern-
 ment.

 Withdrawal  by  Canada  from  है...

 667.  SHRI  NARENDRA  SINGH
 Will  the  Mineter  of  EXTERNAL
 AFFAIRS  be  pleased  to  state

 (a)  whether  Canada  has  decided  to
 withdraw  from  the  International  Com-
 mission  for  Control  and  Supervision
 im  Vietnam;

 {b)  if  so.  the  reasons  therefor,  and

 (c)  Government’s  reaction  thereto?

 THE  MINISTER  OF  STATE  IN
 THE  MINISIRY  OF  EXTERNAL
 AFFAIRS  (SHRI  SURENDRA  PAL
 SINGH):  (a)  Yes,  Sir.  In  a  statement
 made  in  the  House  of  Commons  on
 May  29,  1973,  the  Canadian  Secretary
 of  State  for  External  Affairs  ann°Oun-
 ह... क  that  Canada  will  not  stay  in  the
 Interna  Commisnon  of  Control
 and  Supervision  later  than  July  31.
 1973,

 (b)  In  the  same  statement,  the
 Canadian  Secretary  of  State  stated
 that  the  Canadian,  Government  had

 come  to  the  conclusion  that  the  Cana-
 dian  concept  of  the  functioning  of
 t“e  International  Commission  hag  not
 been  accepted  and  that  it  would  be
 in  the  interest  of  all  concerned  if
 Canada  we-e~now  to  withdraw.
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 (ठ)  Government  have  expressed

 pier  aes  ameaed
 over  the  Canadian

 nA,  ,

 Talks  between  Representatives  of  fri
 Lanka  apd  India  in  Dell

 668.  SHRI  M.  8,  BANJEEVI  RAO:
 SHRI  VIRBHADRA  SINGH:

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state:

 (a)  whether  talks  between  the  dele-
 gation  of  Sri  Lanka  and  Indian  Om-
 Cialg  were  held  in  Delhi  in  June,  973
 on  matters  of  mutual  interest;  and

 (b)  if  so,  the  nature  of  discussions
 held  and  the  outcome  thereof?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  EXTERNAL
 AFFAIRS  (SHRI  SURENDRA  PAL
 SINGH)  (a)  Yes,  Sir

 (b)  The  Joint  Communique  issued
 at  the  conclusion  of  Prime  Minister's
 visit  to  Sri  Lanka  from  April  27—
 29,  973  envisaged  discussions  between
 the  Governments  on  bilateral
 matters.  In  pursuance  of  this,  a  Sri
 Lanka  delegation  led  by  Mr.  ्,  T
 Jayasinghe,  Sercetary,  Ministry  of
 Defence  and  Foreign  Affairs  of  Sri
 Lanka.  visited  New  Delhi  for  discus-
 sion  of  matters  of  mutual  interest.
 The  talks  were  held  in  a  very  friendly
 atmosphere  and  contributed  to  better
 understanding  and  appreciation  of  each
 other's  views

 Discussion  held  by  the  Prime  Minister
 in  Canada  on  the  question  of  Admis-
 sion  of  Bangladesh  to  United  Nations

 669.  SHRI  M.  8  SANJEEVI  RAO:
 SHRI  VIRBHADRA  SINGH:

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state:

 (a)  whether  during  the  recent  visit
 of  the  Prime  Minister  to  Canada.  the
 question  of  admission  of  Bangladesh
 to  the  U.N.  was  taken  up:  and

 (8)  if  0,  the  outcome  thereof?
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 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  EXTERNAL
 AFFAIRS  (SHRI  SURENDRA  PAL
 SINGH):  (a)  Yes,  Sir.

 (b)  the  hope  of  both  Prime  Minis-
 ters  that  Bangladesh  would  soon  be
 enabled  to  take  her  rightful  place  in
 the  United  Nations  end  other  inter-
 national  organisations,  found  expres-
 sion  In  the  Joint  Communique  issued
 at  the  conclusion  of  the  visit.

 The  relevant  paragraph  of  the  Joint
 Communique  reads  as  follows:

 “The  Prime  Minister  of  India  ex-
 plained  the  latest  development  in
 the  Indian  Sub-Continent  identify-
 ing  the  joint  Indo-Bangladesh  De-
 claration  of  April  17,  973  as  a
 sincere  initiative  to  resolve  humani-
 tarian  problems  resulting  from  the
 conflict  of  97i,  designed  to  promote
 durable  peace  and  cooperation  in
 the  area.  The  Prime  Minister  of
 Canada  expressed  appreciation  for
 the  efforts  being  made  to  break  the
 present  impasse.  The  two  Prime
 Ministers  agreed  that  a  durable
 settlement  of  outstanding  problems
 should  be  achieved  through  nego-
 tiation  among  the  countries  of  the
 sub-continent.  They  expressed  the
 hope  that  Bangladesh  would  scon  be
 enable  to  take  her  rightful  place  in
 the  United  Nations  and  other  inter-
 national  organisations.  They  wel-
 comed  Bangladesh  membership  in
 the  Commonwealth.”

 Appeal  by  D.RP.K.  to  World  Parlia-
 ments  regarding  Re-unification  of

 Korea

 670.  SHRI  SAMAR  MUKHERJEE:
 Will  the  Minister  of  EXTERNAL

 AFFAIRS  be  pleased  to  state:

 (a)  whether  the  People's  Assembly
 of  Democratic  Republic  of  People’s
 Koren  has  addressed  an  appeal  to  all
 Perilaments  of  the  world  in  regard  to
 the  problem  of  reunification  of  Korea
 and  ending  US  occupation;
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 {b)  if  go,  the  proposals  put  forward
 by  the  Peoples  Assembly  of  DRPK;
 and

 (c)  the  steps  Government  propose
 to  take  in  response  to  the  appeal  in
 view  of  its  position  as  a  Member  of
 the  UN  Commission  for  the  reunifi-
 cation  of  Korea’

 THE  MINISTER  OF  STATE  IN
 THE  MINISi.«Y  OF  EXTERNAL
 AFFAIRS  (SHHI  SURENDRA  PAL
 SINGH);  (a)  avd  (b).  The  Supreme
 People’s  Assembly  of  the  Democratic
 People’s  Republic  of  Korea  had  issued
 a  letter  to  Parliaments  and  Govern-
 ment  of  all  countries  of  the  world  ex-
 pressing  its  views  on  reunification  of
 Korea  and  withdrawal  of  US  troops
 trom  South  Korea.  The  letter  descri-
 bed  various  steps  taken  by  the  Gov-
 ernment  of  DPRK  to  realise  peaceful
 reunificatian  of  Korea.

 (c)  India  38  not  a  member  of  the
 UN  Commission  for  Reunification  of
 Korea.  However,  the  Chairman  of  the
 Rajya  Sabha  and  the  Speaker  of  the  ra
 Lok  Sabha  have  suitably  acknowledg-
 ed  receipt  of  this  communication  from
 the  DPRK  Supreme  People’s  Assem-
 bly.  The  Government's  position  is
 that  they  support  the  efforts  currently
 being  made  by  the  two  Koreas  to
 achieve  peaceful  reunification,  through
 bilateral  talks  and  free  from  outside
 interference.

 Missing  Ledgers  in  ESL  Office,
 Calcutta

 67l.  SHRI  SAMAR  MUKHERJEE:
 Will  the  Minister  of  LABOUR  AND
 REHABILITATION  be  pleased  to
 state:

 (a)  whether  seven  Office  Ledgers  ,
 containing  valuable  record  of  com-
 plaints  and  instances  of  corruption  in
 the  Employees  State  Insurance  Office
 at  Caleutta  are  missing:

 (b)  if  so,  the  particulars  thereof,
 and
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 (c)  the  action  taken  by  Government
 againet  those  involved  in  these  corrupt
 practices  and  in  the  thefis  of  the
 documents?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  AND  RE-
 HABSSITATION  (SHRI  5  VENKAT-
 SWAMY).  The  Employees’  State  In-
 surance  Corporation  have  furnished
 the  following  information.—

 (a)  and  (b)  No  ledger  containing
 valuable  record  of  complants  and
 instances  of  corruption  is  missing  07
 the  Remonal  Office  at  \Calcutta.  How-
 evei,  one  ledger  sheet  relating  to  bene-
 fit  payments  is  missing  from  Tara-
 tola  Lecal  Office  in  West  Bengal  and
 misappropriation  of  funds  is  suspected

 (c)  The  matier  was  reported  to  the
 CB.L  and  the  then  Manager,  Cashier
 and  Peon  of  the  Local  Office  were
 taken  into  Police  custody  on  the  9th
 July,  973  All  of  them  have  alo
 been  placed  under  suspension

 Sinedadian  relations

 672.  SHRI  DEVINDER  SINGH
 GARCHA.

 SHRI  R.  R.  SINGH  DEO

 Will  the  Mimster  of  EXTERNAL
 AFFAIRS  be  pleased  to  state

 (a)  whether  continuous  efforts  are
 being  made  by  Government  to  be-
 fnend  China,

 (b)  if  so,  the  positive  steps  taken
 in  this  direction,  and

 (९)  whether  exchange  of  any  cul-
 tural  and  Parliamentary  delegations  is
 being  camiidered  to  create  an  atmos-
 phere  of  goodwill  and  understanding
 between  the  two  mighty  nations  of

 ,  Anin?

 THE  MINISTER  OF  STATE  IN
 TRE  MINISTHY  OF  EXTERNAL
 AFFAIRS  (SHRI  SUBENDRA  PAL
 SINGH)  (a)  and  (b)  The  Govern-
 ment  continue  to  geek  normalisation
 of  relations  with  China
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 (९)  The  Government  are  jo  favour
 of  increased  contacts  im  fielda  such  as
 culture  and  sports  There  is  no  pro-
 posal  at  present  to  wend  a  Parlia-
 mentary  delegation  to  China.

 Presenee  of  Chinese  Military  Aitache
 at  N.D.A.  parade  af  Poona

 673.  SHRI  DEVINDER  SINGH
 GARCHA.  Will  the  Munister  of  EX-
 TERNAL  AFFAIRS  be  pleased  to
 state

 (a)  whether  the  presence  of  a
 Chinese  Military  Attache  at  the  Na-
 tional  Defence  Academy  parade  at
 Poona  75  a  step  inter  aha  to  improve
 relations  between  the  two  Govern-
 ments,  and

 (9)  uf  so,  whether  the  Chinese  have
 ever  reciprocated  in  this  fashion?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  EXTERNAL
 AFFAIRS  (SHRI  SURENDRA  PAL
 SINGH)  (a)  The  Chinese  Military
 Attache  was  invited  to  attend  the
 Passing  out  parade  at  the  National
 Defence  Academy,  Khadakwasia,  along
 with  other  Service  Attaches  accredit-
 ed  to  our  country  No  spetial  signi-
 ficance  should  be  attached  to  this

 (b)  No  discrimination  is  observed
 against  our  Miltary  Attache  in  Peking
 so  far  as  Visitg  to  Chinese  establish-
 ments  are  concerned

 Replacement  of  over-aged  ships  in
 the  Navy

 674  SHRI  &  N  MISRA
 SHRI  M  KATHAMUTHU:

 Will  the  Minister  of  DEFENCE  be
 pleased  to  state

 (a)  the  number  of  ships  with  the
 Indian  Navy  that  have  outlived  their
 normal  Hfe;

 (b)  whether  there  is  any  propose!
 under  consideration  of  tha  Gevern-
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 ment  for  replacement  of  thege  ships,
 and

 (c)  the  funds  proposed  to  be  ear-
 matked  for  the  purpose  in  the  Fifth
 Five  Yeur  Plan?

 THE  MINISfER  OF  DEFENCE
 (SHRI  JAGJIVAN  RAM):  (a)  to  (c).
 Several  of  the  ships  are  no  more  at
 their  optimum  capacity,  due  to  long
 use.  The  Government  are  fully  con-
 scious  of  the  need  for  replacing  old
 and  ageing  ships  of  our  Navy.  A
 programe  has  been  drawn  up  to  in-
 duct  new  shins  by  accele:ating  and
 expanding  indigenous  construction  or
 acquisition  from  abroad  within  the
 constrairts  of  financial  resources.  The
 hon’ble  Member  would  appreciate  that
 it  would  not  be  m  public  interest  to
 disclose  further  information  in  the
 matter.

 Closure  of  Coal  mines

 675.  SHRI  S.  N.  MISRA.  Will  the
 Minister  of  STEEL  AND  MINES  be
 pleased  to  state:

 (a)  how  many  coal  mines  afte:  the
 take-over  have  been  closed,  their
 names  and  addresses,

 (b)  the  reasons  for  their  closure;

 (९)  how  many  people  have  been
 thrown  out  of  employment  in  each  of
 such  collieries,  colher)-wise  and  cadre-
 wise;  and

 (a)  since  how  long  the  collieries
 had  been  functioning  before  the  take-
 over  and  the  date  of  closure?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SUBODH  HANSDA):  (a)  No
 coal  mine  has  been  closed  after  the
 take-over  of  the  coal  mines  by  the
 Centsal  Government  on  or  after  3ist
 January,  ‘1973.

 fs)  to  (वे),  Do  not  arise.
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 Premotion  to  Officers  of  N.C.D.C.  prior
 to  merger  with  Coal  Mines  Authority

 676.  SHRI  s.  N.  MISRA.  Will  the
 Mnistar  of  STEEL  AND  MINES  be
 p.e  ised  to  state:

 (s)  wieder  one  month  before  the
 meiger  ०  N.CD.C.  with  the  General
 Cadre  of  Coal  Mines  Authority,  the
 officers  of  N.C.D.C.  were  given  promo-
 tion,  and

 (b)  whether  after  the  above  merger
 they  were  given  further  seniority  over
 t  e  newly  absorbed  officers  of  the  pii-
 vate  non-col  ng  coal  mines  which  were
 taken  over  9०  the  Central  Government
 in  December,  ‘972?

 THE  DEPUTY  MINISTER  IN  THE
 MINISIRY  OF  STEEL  AND  MINES
 (SHRI  SUBODH  HANSDA)  (a)  The
 Officer  of  the  National  Coal  Develop-
 ment  Corporation  were  not  given  un-
 deserved  promotions  when  they  were
 deployed  with  the  Co2l  Mines
 Authority.

 (b)  No,  Sir.

 Insurance  Scheme  for  Army  Personnel

 677.  SHRI  AJIT  KUMAR  SAHA:
 Will  the  Minister  of  DEFENCE  be
 pleased  to  state:

 (a)  whether  Government  is  having
 any  proposal  to  extend  the  Insyrance
 Scheme  for  Army  Personnel;  and

 (b}  if  so,  the  broad  outlines  there-
 of?

 THE  MINISTER  OF  DEFENCE
 (SHRI  JAGJIVAN  RAM):  (a)  and  (b).
 No,  Sir  There  38  no  such  proposal
 uider  examination  of  Government.

 Raising  of  defence  wall  in  Chhamb
 sector  by  Pak.  forces

 78  SHRI  P.  GANGADEB:
 SHRI  SHRIKISHAN  MODI:

 Will  the  Minister  of  DEFENCE  be
 pleased  ta  state:

 4
 (a)  whether  there  has  been  defence

 built  uv  in  the  Pakistan-occupied
 Chhamb  area  recently;
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 (b)  if  no,  whether  Pakistani  forces
 ave  been  busy  raising  a  gigantic  eon-
 crete  defence  wall  supported  by  anti-
 tank  channel  and  a  large  number  of
 stea)  pill  boxes;  and

 Government's {e)  if  a0,  reaction
 thereto?

 THE  MINISTER  OF  DEFENCE
 (SHRI  JAGJIVAN  RAM):  (a)  No,  Sir.

 (०)  and  (c).  Do  not  arise.

 Supply  of  TU-I6  aireraft  by  China  to
 Pakistan

 879.  SHRI  P.  GANGADEB:
 SHRI  VISHWANATH  PRATAP

 SINGH:

 Will  the  Minister  of  DEFENCE  be
 pleased  to  state.

 (a)  whether  Government's  attention
 has  been  drawn  to  the  recent  Press
 reports  regarding  supply  of  TU-i6  air-
 eraft  by  China  to  Pakistan,

 (9)  if  so,  whether  Government  uw
 also  aware  of  the  fact  that  a  large
 number  of  Chinese  advisers,  pllots  and
 aircraft  maintenance  technicians  have
 gone  to  Pakistan  to  train  Pakistan  Air
 Force  personnel  on  the  use  of  TU-i6
 aircraft;  and

 (c)  if  so,  Govesn'rent's  reaction  to
 (a)  and  (b)  above’

 THE  MINISTER  OF  DEFENCE
 (SHRI  JAGJIVAN  RAM).  (a)  to  (c).
 It  ig  learnt  that  some  officers  and
 technicians  of  the  Pakistan  Air  Force
 had  gone  to  China  for  training  on
 TU-l6  aircraft,  wut  there  are  no  indi-
 cations  about  any  sizeable  number  of
 Chinese  pilots/technicians  having
 come  to  lakistan  to  train  Pakistan  Air

 SULY  38,  iors  Writer  Answers  96

 Rescttionsént  of  repetrindes  fron
 Uganda

 68n,  SHRI  P.  GANGADES:
 SHRI  P,  M.  MEHTA;

 Will  the  Minister  of  LABOUR  AND
 REHABILITATION  be  pleased  to
 state

 (a)  whether  bis  Ministry  has  final-
 ised  any  scheme  for  the  resettlement
 of  repatriates  from  Uganda  in  non-
 agricultural  occupations,

 (b)  if  so,  whether  under  this  scheme
 business  and  housing  loans,  jumpsum
 sesettiement  assistance  and  other  con-
 cessions  will  be  given  to  the  repatri-
 ates;  and

 (c)  the  total  number  of  repatriates
 that  have  arrived  in  the  country  from
 Uganda  so  far  and  the  places  where
 they  have  been  settled,  State-wise  with
 amount  spent  on  them  80  far’

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  AND  RE-
 HABILITATION  (SHRI  G.  VENKAT-
 SWAMY):  (a)  and  (b).  A  scheme  for
 the  rehabilitation  of  the  repatriates
 from  Uganda  holding  Indian  passports
 has  been  sanctioned  by  the  Govern-
 ment  of  India.  The  scheme  is  to  be
 implemented  through  the  State  Gov-
 ernments  <A_  statement  indicating
 details  of  assistance  to  be  provided  to
 such  repatriates  ig  attached

 (c)  Upto  30-6-l973,  9958  repatriates
 bad  arrived  in  India  from  Uganda.
 While  precise  information  in  respect
 of  places  where  these  repatriates  have
 settled  is  not  available,  about  9000  of
 these  repatriates  are  estimated  to  have
 gone  to  Gujarat:  about  2000  to  Maha-
 tashtra  and  about  600  each  to  Punjab
 and  Goa  and  the  rest,  about  1300,  to
 other  Btates,

 Upto  90-6-1973,  a  total  expenditure
 af  about  Re.  271  lakhs  कापिया,  incurred
 on  providing  immediate  relief  asslst-

 repatriates.
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 Statement

 Details  of  the  resettlement  assist-
 ance  to  be  given  to  the  repatriates  who
 have  come  to  India  from  Uganda,  who
 are  Indian.  citizens  holding  Indian
 passports
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 trade  or  business  on  the  same
 conditions  as  admissible  to
 the  Sr:  Lanka  repatriates

 (ii)  Housing  factltres—Loan  assist-
 ame  for  purchase  of  plots  and
 construction  of  houses  to  the Part  I  repatriates  who  may  be  settled

 Gi)  Business  loans  upto  Rs  5,000  in  non-agricultural  occupa-
 per  family  for  resettlement  in  tions

 Urban  areas  Rural  areas

 Rs  Rs

 (a)  Cost  of  Home-stead  plot  600  (loan)  200  (loan)
 (b)  Development  of  land  3500  (loan)  600  (grant)
 (c)  Cost  of  construction  of  house  2000  (loan)  t250  (‘oan)

 TOTAL  400  2050

 (d)  Construction  of  business  premuses  500  (loan)  200  (loan

 Tota.  4600  2250

 Part  IIT The  amount  of  assistance  for  hous-
 mg  fachtie,  (including  loan  and
 grant)  3५  to  be  restricted  to  an  overall
 ceiling  of  Rs  4]00  in  urban  aieas  and
 Rs  2050  in  rural  areas  The  repatri-
 ates  may  spend  more  on  on?  item  and
 less  on  the  other  within  these  Ceilings
 However,  where  construction  is  under-
 taken  for  residential-cttm-shopping
 purposes  the  amount  of  loan  admissi-
 ble  for  business  premises  may  be  al-
 lowed  in  addition  to  that  admissible
 for  construction  of  houses

 THE  ABOVE  TWO  CONCESSIONS
 SHOULD  BE  GIVEN  TO  ONLY  THOSE
 REPATRIATES  WHO  HAVE  BROU-

 GHT  ASSETS  WITH  THFM  OF  VA-
 LUE  NOT  EXCEEDING  RS  TEN

 THOUSAND
 Part  I

 (ui)  Tumpsum  resettlement  assist-
 arce—  ny  Ry  39  pm  per  दी!
 ly  member  for  a  pertod  of  3
 manths  subject  to  a  maximum
 of  Rs  450  in  all  per  family

 THE  ABOVE  LUMPSUM  RESET-
 TLEMENT  ASSISTANCE  SHOULD  BE
 GIVEN  TO  ONLY  THOSE  REPATRI-
 ATES  WHO  HAVE  BROUGHT  AS-
 SETS  WITH  THEM  OF  VALUE  NOT
 SXCEEDING  RS  TWO  THO'’SAND

 2i08  LS—4

 Besides  the  above  three  main  items
 of  resettlement  assistance,  other  an-
 cillary  benefits  sanctioned  to  the  re-
 patriates  from  Sr:  Lanka  in  the  form
 of  grant  of  priority  in  registration  at
 the  emplo}  ment  exchanges  age  relaxa-
 tion  for  appointment  in  Government
 service  stipends  and  book  grants  for
 education  jn  the  schools/colleges/ITIs
 apprenticeship  training  courses  for  the
 children  of  the  repatriates  are  also  to
 he  extended  to  the  repatriates  from
 Uganda

 News  item  ‘arms  build-up  by  the  oil
 rich  countries  in  West  Asia”

 587  SHRI  P  GANGADEB
 SHRI  K  LAKKAPPA

 Will  the  Minister  of  DEFENCE  be
 pleased  to  state

 (a)  whether  Government.  attention
 has  been  drawn  to  the  news  item  m
 the  Indian  Express  dated  the  20th
 May  29%3  regarding  arm,  build-up  by
 the  ol  rich  countries  im  W  Asia  and

 (b)  7  so,  whether  this  p%seq  a  new
 threat  to  the  security  of  the  country?
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 THE  MINISTER  OF  DEFENCE
 (SHRI  JAGJIVAN  RAM):  (६)  Yes,
 Bir,

 (b)  Yes,  Sir.

 Talks  between  representatives  of  Sri
 Laws  and  Indis  held  in  Colombo  in

 May,  973

 682  SHRI  P.  GANGADEB:  Will  the
 Minister  of  EXTERNAL  AFFAIRS  be
 pleased  to  state

 (a)  whether  any  talks  were  held
 between  the  Indian  delegation  and  the
 Sri  Lanka  team  in  the  2nd  week  of
 May,  973  at  Colombo,

 (b)  if  so,  the  subjects
 and

 (९)  whether  India  had  agreed  to
 offer  assistance  worth  Rs  i  crore  to
 help  the  island  increase  its  export
 potential  and  balance  its  trade  with
 India?

 discussed;

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EXTERNAL  AF-
 FAIRS  (SHRI  SUBENDRA  PAL
 SINGH):  (a)  Yes,  Sir.

 (b)  Subjects  relating  to  industrial
 collaboration,  Indo/Sri  Lanka  trade,
 telecommunications,  broadcasting,
 tourfsm,  credit  lneg  from  India,  tech-
 nical  asistance.  animal  husbandry,
 linking  of  Indo/Srj  Lanka  power  grids
 and  shipping  were  discussed

 (ey  No,  Sir.  However,  several  pre-
 liminary  proposals  were  put  forward
 which  would  have  the  effect  of  n-
 creasing  Sri  Lanka's  export  potential,
 including  exports  to  India  These  pro-
 posals  are  to  be  “considered  further  in
 detail  in  meeting,  to  be  held  between
 the  two  sides

 Meetings  of  Indian  Labour  Confer-
 ence  and  Standing  Labour

 Comunittee  .
 688.  SHRI  DINEN  BHATTA-

 CHARYYA:
 Will  the  Minister  of
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 LABOUR  AMD  REHABILITATION
 be  pleased  to  state:

 (a)  the  date  on
 which  the

 last
 meeting  of  the  Indian  Con-
 feretice  was  held;

 {b)  the  date  en  which  the  last
 meeting  of  the  Standing  Labour
 Committee  was  held;  amt

 (c}  the  main  points  discussed  in
 these  meetings  of  Indian  Labour
 Conference  and  Standing  Labour  Com-
 mittee”

 THE  DEPUTY  MINISTER  IN
 THE  MINISTRY  OF  LABOUR  AND
 REHABILITATION  (SHRI  G  VEN-
 KATSWAMY):  (a)  The  last  meeting
 (27th  session)  of  the  Indian  Labour
 Conference  was  held  on  October,
 22.23,  1971.

 (b)  The  last  meeting  (29th
 season)  of  the  Standing  Labour
 Committee  was  held  on  July  23.24,
 1970.

 {ec}  The  main  items  discussed  at
 the  37th  Session  of  the  Indian
 Labour  Conference  were:

 (i)  Recommendations  of  the
 National  Commission  on
 Labour  on  Tripartite  Con-
 sultative  Machinery.

 (i)  Central  Enactment  for  Pay-
 ment  of  Gratuity.

 (ii)  Closures  of  Industrial
 Undertakings

 (iv)  Review  of  the  Payment  of
 Bonus  Act,  1065,

 (v)  Recognition  of  unions.

 The  main  items  discussed  at  the
 28th  +  Session  of  the  Standing  Labour
 Committee  were:

 (i)  Industrial  Relations  Com-
 missions  and  Labour  Courts.

 (ii)  Recognition  of  unions



 Xor  Written  Answers  SRAVANA  4,  895  (SAKA)

 (Hi)  Trade  Unions  including  pro-
 cedure  for  registration  and other  matters.

 div)  Definition  of  the  terms  ‘In-
 dustry’  and  ‘Workman’.

 (v)  Right  to  strike/lock-out.

 (vi)  Unfasr  Labour  Practices.

 (vii)  System  of  Wage  Boards.

 <vili)  Family  §  Pensien-cum-Life
 Assurance  Scheme  for  In-
 dustrial  workers.

 dix)  Workers  in  hospitals  and
 dispensaries—applicability  of
 Industrial  Disputes  Act,
 1947,

 (x)  National  Labour  Institute.

 (xi)  Report  of  ‘Tripartite  Com-
 mittee  on  Legssiation  for
 Film  Industry  workers.

 Jawans  dismissed  from  service  on
 the  basis  of  Police  verification  report

 684.  SHRI  A  E.  GOPALAN:  Will
 the  Minister  of  DEFENCE  be  pleased
 to  state:

 (a)  the  total  number  of  Jawans
 dismissed  from  service  on  the  basis
 of  Police  verification  report  during
 the  last  three  years,

 (b)  how  the  enquiry  is  conducted;
 and

 (९)  the  main  features  thereof?

 THE  MINISTER  OF  DEFENCE
 (SHRI  JAGJIVAN  RAM):  (a)  The
 required  information  is  being  collect-
 ed  and  a  statement  will  be  laid  on
 the  Table  of  the  House.

 )  and  (c).  Since  the  enquiry
 is  secret,  it  is  not  in  public  interest
 fe  disclose  the  details.
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 Heavy  Industries  in  Kerala

 885.  SHRI  A.  K.  GOPALAN:  Will
 the  Minister  of  HEAVY  INDUSTRY
 be  pleased  to  state:

 (a)  the  total  number  of  applica-
 tions  received  from  the  Kerala  Gov-
 ernment  during  the  last  two  years
 requesting  the  Central  Govern.
 ment  to  start  Heavy  industries  in
 Kerala  State;  and

 (b)  the  main  features  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEAVY  INDUSTRY
 (SHRI  SIDDHESHWAR  PRASAD):
 (a)  and  (b).  The  Ministry  of  Heavy
 Industry  was  formed  on  7th  Febru-
 ary,  1973.  Information  available
 from  the  Sections  now  forming  part
 of  the  Ministry  of  Heavy  Industry
 indicates  that  excepting  for  an  appli-
 cation  from  the  Kerala  State  En-
 gineering  Technicians  (Workshop)
 Industrial  Corporation  Society
 Limited,  in  August  1973,  for  the
 manufacture  of  scooters  with  an
 annual  capacity  of  24,000  Nos.  no
 other  application  for  heavy  indus-
 tries  as  such  has  been  received
 during  the  last  two  years.

 Steps  to  deal  with  Unemployment
 problem  among  the  middle  aged  and

 these  who  are  age-barred

 687,  SHRI  8.  V.  NAIK:  }
 SHRI  G.  P.  YADAV:

 Will  the  Minister  of  LABOUR
 AND  REHABILITATION  be  pleased
 to  state:

 (a)the  total  number  of  persons  as
 per  Employment  Exchange  Regis-
 ters  in  the  country  who  are  seeking
 employment  as  on  date;

 (b)  of  these  what  is  the  number  of
 persons  who  are  disqualified  due  to
 age  restrictions  prescribed  by  the
 employers;
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 (८)  what  steps  are  taken  to  find

 jobs  to  those  who  are  age-barred  as
 on  date  and  will  get  age-barred  in
 course  of  time;  and

 (a)  the  schemes  in  respect  af
 middle  age  unemployment?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  AND  RE-
 HABILITATION  (SHRI  G.  VEN-
 EATSWAMY):  (a)  74.36  lakhs  as  on
 Sist  May  1978,

 (b)  The  age  limits  followed/
 prescribed  by  the  employers  vary
 from  employer  to  employer  and
 according  to  jobs  and  as  such  de-
 tailed  information  is  not  available.
 The  number  of  job-seekers  on  the
 live  register  of  the  Employment
 Exchanges  as  on  8ist  December,  72
 Classified  by  broad  age-groups  is  shown
 im  the  statement  attached,

 (९)  and  (d)  As  regards  employ.
 ment  under  the  Government  of
 India,  relaxations  in  age  limits  for
 entry  into  some  service  have  been
 made  e.g.  recruitment  for  Indian
 Administrative  Service,  etc  through
 competitive  examinations  (raised
 from  24,to  26  years),  Engineering
 Service  examinations  (raised  to  30
 years),  direct  recruitment  to  Class
 QI  non-ministerial  posts  (from  2  to
 25  years),  etc

 ‘

 Apart  from  such  efforts,  Govern-
 ment  have  also  supported  schemes
 of  self  employment,  facilities  re-
 garding  which  can  be  availed  of  by
 persons  who  may  not  be  able  to
 secure  employment  in  Government
 or  in  non-Governmental  organisa-
 tions.

 JULY  26,  3078
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 Statement

 (in  lakhs)

 Number  of  job- *  on
 Live  Ropene Age-group  a

 3I-2-3972.

 I  2

 i.  Upto  24  years  go°2

 a  2§—34  years  rg'a

 3  35-—44  years  30

 rs  45-—54  years  06

 5  55  years  or  more  ol

 TOTAL  68°95

 *The  data  showing  the  age-distribution
 Of  job-seekers  on  the  Live  Register  are  being
 collected  antually  as  at  the  end  of  December
 each  year.

 ढाका  में  प्रायोजित  एशिया  शांति  सम्मेलन

 ese.  भरी  भी कृष्ण  OTT  :  कया

 विदेश  म  ती  यह  बताने  की  कृपा  करेगे  कि  :

 (क)  क्‍या  भारत  ने  मई,  973

 में  ढाका  (बंगला  देश)  में  आयोजित  एशिया
 शान्ति  सम्मेलन  में  भाग  लिया  था  ;

 (@)  उक्त  सम्मेलन  में  भाग  लेने

 वाले  शिल्प  देशों  के  क्या  ताम  है  ,  और

 (ग)  इस  सम्मेलन  में  क्या  निर्णय

 लिये  गये?

 जिंदा  मंत्रालय  में  राज्य  मंत्री  ी

 कुरेसा  पाल  सिह)”  (१)  पता  चना

 हैं  1:  अनिल  भारतीय  शान्ति  एव

 एकता  संगठन  का  प्रतिनिधित्व
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 करने  वाले  एक  शिष्टमंडल  ते  इस  सम्मेलन
 में  साग  लिया  है  १

 (@)  खबर  है  कि  निम्नलिखित  देशों
 के  प्रतिनिधियों  ने  इस  सम्मेलन  में  भाग
 लिया  है  ।

 मिश्र,  भाव  गणराज्य,  भ्रास्ट्रेलिया,
 बुलगारिया,  कनाडा,  फ्रांस,  जमीन  लोकतंत्र

 गणराज्य,  गुयाना,  हंगरी,  ईराक,  जापान,
 जोर्डन,  लागोस,  मलेशिया,  मंगोलिया,  नेपाल,
 श्रीलंका,  सीरिया,  सयुक्त  राज्य  प्रक्रिया,
 सोवियत  समाजवादी  गणतन्त्र  संघ,
 वियतनाम  लोकता  गणराज्य,  प्रोमान,
 यमन  अरब  गणराज्य,  यमन  लोक  प्रजाति
 गणराज्य  |

 (ग)  पता  चला  है  कि  इस  सम्मेलन
 में  विभिन्न  विषयों  पर  कई  प्रस्ताव  पास

 किए  गए,  जिनसे  उपमहाद्वीप,  मध्य  पूर्व,
 हिन्द  चीन  शौर  खाड़ी  क्षेत्र  की  स्थिति
 भी  सम्मिलित  हूँ  ।  सम्मेलन  7  अप्रैल,
 973  के  भारत  बंगला  देश  सयुक्त

 घोषणा-पत्र  का  समर्थन  क्रिया,  पाकिस्तान
 मे  बंगालियों  पर  शअ्रत्याचार  करने,  उन्हें
 रोक  रखने  की  नीति  की  निन्दा  की  ओर
 पाकिस्तान  द्वारा  बंगलादेश  को  निरंतर
 मान्यता  न  देने  के  कारण  शान्तिपूर्ण  स्थिति
 लाने  मे  बाधा  पड़ने  पर  ध्यान  आकर्षित
 किया  t

 खतरा  उत्पादन  में  बाप  देशों  के  साथ

 सहयोग  को  समाप्त  करना

 689.  भरी  श्रीकृष्ण  अग्रवाल  “क्‍या
 रक्षा  मंत्री  यह  बताने  की  कृपा  करेगे  कि

 (क)  क्‍या  सरकार  ने  निकट  भविष्य
 में  प्रतिरक्षा  उत्पादन  मे  अन्य  देशों  के  साथ

 सहयोग  को  पूर्णरूप  से  समाप्त  करने  का

 लनिर्षय  किया  है  ,
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 (ख)  यदि  हा,  तो  उन  प्रतिरक्षा
 उप9  रणों  को  देश  में  निमित  करने  के  लिये
 अब  तक  क्या  प्रयास  किए  गए  हैं  जिनका
 निर्माण  अन्य  देशों  के  साथ  मिलकर  इस  समय
 किया  जा  रहा  हैं  ;  और

 (ग)  इस  सबंध  में  क्या  सफलताएं
 प्राप्त  हुई  हैं  ?

 रक्षा  मंत्रालय  (रक्षा  उत्पादन)  में

 राज्य  मंत्री  (भी  विद्या चरण  मुक्त)  :

 (क)  अधिकतम  प्रात्मनिर्भरता  प्राप्त
 करने  की  सरकारी  नीति  के  समनुरूप  यह
 निर्णय  किया  गया  है  कि  रक्षा  उत्पादन
 के  मामले  में  विदेशी  तकनीकी  सहयोग  के

 बिना  ही  कार्य  करे  कौर  जहा  तक  सम्भव हो
 स्वदेशी  अनुसघान  एवं  विकास  पर  ही  निर्भर

 रहे  ।  तथापि  जहा  किसी  एक  विशेष  मद  में

 आधुनिकतम  प्रौद्योगिकी  की  आवश्य-
 कता  होती  है  जिसका  देश  मे  ग्राम
 तक  विकास  नही  किया  गया  है  तो  उसके

 लिए  विदेशी  तकनीकी  सहायता  लेना  भ्रमणा
 उस  पर  निर्भर  करना  आवश्यक  हो  सकता
 है  यह  या  तो  एक  बार  तकनीकी  जानकारी
 प्राप्त  कर  अथवा  ऐसे  किसी  एक  मंद  के
 उत्पादन  के  लिए  सीमित  अवधि  के  लिए
 सहयोग  द्वारा  प्राप्त  की  जा  सकता  हूँ  ।

 (ख)  शर  (ग)  ऐसे  करारों  के  प्रधान
 उपस्कर  के  उत्पादन  का  प्रयोजन  स्वदेशी
 उत्पादन  करना  ही  है।  इस  बारे  मे  काफी
 सफलता  प्राप्त  कर  ली  गई  हैँ  कौर  स्वदेशी
 शश  बढ़ाने  के  लिये  सतत  प्रयत्न  किये  जाते

 हैँ  1

 Talks  held  in  Moscow  with  Soviet
 authorities

 690.  SHRI  INDRAJIT  GUPTA:
 Will  the  Minister  of  DEFENCE  be
 pleased  to  state:

 (a)  whether  his  recent  talks  in
 Moscow  with  the  Soviet  authorities



 roy  «=  Wettten  Answers

 were  connected  with  India’a  De-
 fence  requirements  arising  out  of
 recent  developments  in  Pakistan,
 Iran,  Seudi  Arabia  ‘and  Kuwait:

 (9)  if  not,  whether  the  tated  sare
 part  of  routine  exehange  under  the
 provisions  of  the  Indo-Soviet  Treaty
 of  I97l:;  and

 (c)  in  elther  case,  whether  the
 outcome  was  positive  from  India’s
 paint  of  view?

 THE  MINISTER  OF  DEFENCE
 (SHRI  JAGJIVAN  RAM):  (a)  No,
 Sir.

 (b)  The  Raksha  Mantri’s  visit  to
 USSR  was  in  response  to  an  inyita-
 tion  extended  to  him  and  Smt.  Jag-
 jivan  Ram  by  the  Defence  Minister
 of  USSR,  Marshal  Grechko,  for  rest
 and  recreation.  He,  however,  took
 this  opportumty  to  discuss  some
 matters  of  mutual  interest  to  both
 the  countries

 (ce)  The  talks  resulted  in  fuller
 appreciation  of  problems  of  common
 interest  to  the  two  countries.

 Indopvesian  joint  Naval  exercise  with
 India

 691,  SHRI  INDRAJIT  GUPTA:
 Will  the  Minister  of  DEFENCE  be
 pleased  to  refer  to  the  reply  given  to
 USQ  No.  63  on  5th  April,  973  and
 state:

 (a)  whether  final  proposal  has  been
 rectived  from  the  Indonesjan  Gov-
 erbment  for  joint  naval  exercises
 with  India;

 (b)  if  so,  how  India’s  interests
 would  be  served  by  such  exercises;
 and

 {c)  Government’s  reaction  in  the
 matter?

 THE  MINISTER  OF  DEFENCE
 (SHRI  JAGJIVAN  RAM):  (a)  A
 Naval  exercise  petween  Indian
 Naval  Ship  NILGIRI  and  an  Indone.

 TUL¥  %6,,  19m

 (b)  The  visit  and  the  exercises
 catried  out  ‘by  the  Indien  whip  were
 successful  and  created  a  goad  dm-
 pression  on  the  Indonesian  people  in
 general  and  the  Indonesian  Navy  in
 particular,  The  exercises  were  mani-
 festation  of  the  friendsyp  and  co-
 operation  between  the  Indian  Navy
 and  the  Indonesian  Navy.  Ag  on
 important  maritime  nation  in  the
 INDIAN  GCEAN,  INDONESIA  is  of
 considerable  interest  to  us.

 (९)  Such  joint  Naval  Exercises
 are  desirable  in  the  interest  of  peace
 in  the  Region  and  mutual  co-
 operation.

 Conference  held  to  “discuss  demaniis
 of  Port  and  Dock  workers

 692  SHRI  INDRAJIT  GUPTA:
 Will  the  Minister  of  LABOUR  AND
 REHABILITATION  be  pleased  to
 state:

 (8)  whether  a  conference  was
 held  m  New  Delhi  on  llth  May,
 978  to  discuss  the  dernands  of  Pert
 and  Dock  workers;

 (b)  whether  :t  was  agreed  at  the
 said  conference  that  in  view  of  the
 fact  that  the  award  of  the  Wage
 Board  for  Ports  and  Docks  will  ex-
 Pire  on  3lst  December,  ‘1973,  tripar-
 tine  negotiations  for  a  revision  of  the
 Pay  structure  should  be  proposed  by
 Government  to  the  three  Federations
 representing  labour;  and

 (९)  if  so,  the  action  taken  in  this
 regard?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  AND  RE-
 HABILITATION  (SHRI  G.  VEN-
 KATSWAMY);  (a)  Yea,  Gir,
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 (b)  It  was  agreed  that  all  the
 Federations  of  ‘Port  and  Dock
 Workers  would  be  requested  to  give
 their  views  in  writing  regarding  the
 machinery  to  be  set  up  for  this  pur-
 pose  and  that  the  matter  would
 thereafter  be  discussed  in  a  meeting
 with  them.

 (९)  The  matter  is  being  processed
 further.

 Representation  from  Officers  of  Coal
 Mines  Authority  regarding  Salaries:

 and  Grades

 693.  SHRI  INDRAJIT  GUPTA:
 Will  the  Minister  of  STEEL  AND
 MINES  be  pleased  to  state:

 (a)  whether  any  representation
 has  been  received  from  the  officers  of
 the  Coal  Mines  Authority  contain-
 ing  their  grievances  regarding  fix-
 ation  of  salaries  and*  grades:

 (b)  whether  in  the  case  of  some
 categories  they  have  been  fixed  in
 pay  scales  lower  than  those  they
 were  enjoying  prior  to  nationalisa.
 tion;

 (९)  sf  so,  the  facts  of  the  matter;
 and

 (d)  Government’s  reaction  to  the
 representations  received?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SUBODH  HANSDA):  (a)  Yes,
 Sir.

 (b)  Yes,  Sir.

 (९)  Pay  of  the  Officers  of  the
 taken  over  collieries  has  been  fixed,
 after  proper  screening  by  suitably
 constituted  committees,  in  the
 appropriate  public  sector  grades  of
 pay  taking  into  account  their  qualifi-
 catidhs,  experience,  general  suit-
 ability  etc.

 (a)  Representations  received  will
 be  cohsidered  on  merits.
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 Chinese  increane  range  of  Missiles

 694,  SHRI  VAYALAR  RAVI:
 SHRI  BISHWANATH

 SHUNJHUNWALA:

 Will  the  Minister  of  DEFENCE  be
 pleased  to  state:

 (a)  whether  Government  are
 aware  that  development  af  inter-
 continental  Ballistic  Missiles  by
 China  poses  a  direct  threat  to  the
 Security  of  our  country;  and

 (b)  if  so,  the  reaction  of  Govern-
 ment  to  these  developments  and  the
 steps  taken  to  ensure  the  Security
 of  his  country?

 THE  MINISTER  OF  DEFENCE
 (SHRI  JAGJIVAN  RAM):  (a)  and
 (b).  The  development  of  Inter  Con-
 tinental  JBallistic  Missiles  by  China
 is  likely  to,  affect  the  security  en-
 vironment  of  all  Asian  countries.
 Government  are  continually  making
 assessments  of  the  security  implica-
 tions  of  the  nuclear-weapon  capabi-
 lity  of  China.  It  is,  however,  not  in
 the  public  interest  to  disclose  the
 details  of  such  assessment.

 Representation  from  the  Employees
 of  E.P.F.C.

 695  SHRI  VAYALAR  RAVI:  Will
 the  Minster  of  LABOUR  AND  है: 1
 HABILITATION  be  pleased  to  state:

 (a)  whether  Government  have
 received  any  representation  from
 the  employees  of  the  Office  of  Em-
 ployees  Provident  Fund  Commis-
 sioner  regarding  the  recognition  of
 therr  Union  and  redress  of  other
 grievances;

 (७)  if  so,  the  main  points  thereof;
 and

 (c)  the  reaction  of  Government
 thereto?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  AND  RE.
 HABILITATION  (SHRI  G.  VEN.
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 KATSWAMY):  ‘The  Provident  Fund
 Authorities  have  reported  as  under:

 (a)  and  (b).  The  employees  of  the
 Employeess’  Provident  Fund  Organisa-
 tion  had  represented  through  their
 Unions  and  Federations  for  recognition
 of  their  Unions  and  grant  of  certain
 demands  like  payment  of  wages  to  the
 employees  of  the  Kerala  and  Tamil
 Nadu  Regions  for  the  periods  when
 they  were  on  strike,  revision  of  work
 norms,  creation  of  additional  posts
 etc.

 (c)  The  demands  are  under  con-
 sideration.

 Nickel  project  in  Orissa

 696.  SHRI  CHINTAMANI  PANT-
 GRAHI:  Will  the  Minister  of  STEEL
 AND  MINES  be  pleased  to  state:

 (a)  whether  the  Nickel  Project  at
 Sukinda  in  Orissa  has  been  cleared
 by  now  by  the  Planning  Commission;

 (9)  ४  so,  when  the  construction
 work  is  actually  going  to  start
 there;

 (c)  whether  any  change  has  taken
 place  m  the  previous  agreement  with
 the  Orissa  Government;  and

 (a)  if  so,  the  main  features  of  the
 eonstitution  of  the  company  for
 working  out  this  project?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SUKHDEV  PRASAD):  (a)

 No,  Sir,

 (9)  Does  not  arise.

 (c)  No,  Sir.

 (a)  It  is  too  early  to  work  out  the
 constitution  of  the  company.
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 Locational  studies  for  fatere  steel
 plants

 607.  SHRI  CHINTAMANI  PANI-
 GRAHI:  Wil  the  Minister  of  STEEL
 AND  MINES  be  pleased  to  state:

 (a)  whether  the  Committee  which
 was  appointed  for  undertaking
 locational  studies  for  future  steel

 =
 in  the  country  has  started  its

 work;

 (b)  whether  i¢  has  undertaken
 locational  studies  in  Orissa  by  now;
 and

 (c)  if  not,  when  it  is  expected  to
 start  fhis  work?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SUBODH  HANSDA):  (a)  A
 Working  Group  set  up  by  the  Minis-
 try  of  Steel  and  Mines  for  identifica-
 tion  of  locations  for,  the  purpose  of
 undertaking  techno-economic  feasi-
 bility  stuches  for  new  steel  capacity
 has  submitted  its  report.

 (b)  and  (c).  The  Working  Group
 has  recommended,  inter  ala,  that
 techno-economic  feasibility  studies
 may  be  commissioned  for  a  project
 based  on  Bansigarh/Nayagarh  iron
 ore  deposits.  These  studies  which
 will  be  part  of  the  long-term  steel
 development  programme  would  be
 taken  up  during  the  Fifth  Plan
 period.

 Reported  statement  by  Mr.  Joseph
 Sisco  of  U.S.A.  regarding  transfer  of

 U.S.  arms  to  third  countries

 698.  SHRI  CHINTAMANI  PANI-
 GRAHI:  Will  the  Minister  of  EX.
 TERNAL  AFFAIRS  be  pleased  to
 state:

 (a)  whether  Government  have
 taken  notice  of  the  statement  made
 by  Mr.  Joseph  Sisco,  Assistant  Sec.
 retary  of  State,  U.S.A.  that  there  is
 no  way  of  preventing  transfer  of
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 American  arms  given  to  friends  tv
 thud  countries;  and

 (b)  if  so,  the  reaction  of  Govern-
 ment  thereto?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  EXTERNAL
 AFFAIRS  (SHRI  SURENDRA  PAL
 SINGH)  (a)  In  the  course  of  hear-
 ings  before  a  Congressional  Sub-
 committee  on  June  6,  Mr  Sisco  was
 asked  to  comment  on  the  possibility
 of  transfer  to  third  countries  of  US
 arms  to  be  given  to  Saud:  Arabia  and
 Kuwait  Mr  Sisco  8  reported  §  to
 have  stated  I  cannot  give  you  cate-
 gorical  assurances  the  best  I  can  do
 78  to  say  we  have  reasonable  confidence
 that  this  will  not  happen  ’

 (b)  Government  of  Indi.  have  con-
 sistently  emphasived  to  all  concerned
 Governments  that  the  transfer  of  arms
 to  Pakistan  either  directly  or  indirect-
 ly  wil)  impede  the  process  of  nOrma-
 lisation  in  the  subcontinent  and  will
 be  a  matter  of  grave  concerr  to  us

 Time  Beund  Programme  for  reach-
 ing  Rated  Capacity  in  HFL  Plants

 at  Bhopal  Hyderabad  and  Hardwar

 699  SHRI  CHINTAMANI  PANI-
 GRAHI  Will  the  Minister  of  HEAVY
 INDUSTRY  be  pleased  to  state

 a)  whether  time-bound  pro-
 gramme  for  reachmg  the  rated  capa-
 eity  nm  HEL  plants  at  Bhopal,  Hy-
 derabad  and  Hardwar  have  been
 prepared  bv  now,

 (b)  if  so,  the  nature  of  pro-
 grammes  १०  prepared  and

 (c)  whether  capacity  utilsation
 at  these  plants  has  increased  hy  now”?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEAVY  INDUS-
 TRY  (SHRI  SIDDHESHWAR  PRA.
 SAD):  (a)  and  (b)  Time-bound
 programmes  for  reaching  the  rated
 caparity  in  the  heavy  electrical
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 plants  at  Bhopal,  Hyderabad  and
 Hardwar  have  been  prepared  These
 Programmes  have  been  prepared  on
 Programme  Evaluation  Review  Tech-
 nique  Network  Charts  in  order  to
 clearly  bring  out  the  step<  that  need
 to  be  taken  by  the  Government  and
 various  other  agencies  from  time  to
 timg  for  adhering  to  the  time  table
 laid  down.

 (९)  The  capacity  utilisation  at
 these  plants  has  been  showing  a
 progressive  increase  broadly  in
 accordance  with  the  tiume-bound  pro-
 grammes

 Survey  to  Study  Employment  Growth

 700  SHRI  PRABHUDAS  PATEL
 Will  the  Mimster  of  LABOUR  AND
 REHABILITATION  be  pleased  to
 state

 (8)  whether  Union  Government  had
 conducted  a  survey  in  organised
 sectors  to  study  the  employment
 growth  rate  in  public  sector  under-
 takings  and  non  agricultural  units  in
 the  private  sector

 (b)  if  so  whether  the  study  reveal-
 ed  that  employment  growth  rate  in
 these  organised  sectors  which  has  been
 Marginal  since  97l  remains
 changed  even  now  and

 un-

 (९)  af  so  the  other  features  of  the
 study  report?

 HE  DEPUTY  MINISTER  IN  THE
 MINISTRi  OF  LABOUR  AND  RE-
 HABILITATION  (SHRI  G  VENKAT-
 SWAMY)  (a)  Under  the  Employment
 Market  Information  Programme  of  the
 Directorate  General  of  Employment
 and  Training  data  on  employment  are
 being  collected  on  a  quarterly  basis
 from  all  estabhshments  tn  the  public
 sector  and  the  non-agricultural  estab-
 lishments  emploving  0  or  more  per-
 sons  in  the  private  sector  Based
 essentially  on  these  data  Quarterly  as
 yell  as  Annual  Emvlovment  Reviews
 are  released  from  time  to  time

 (b)  Statement-I  showing  the  latest
 available  rates  of  employment  growth
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 im  the  organised  sector  for  the  period
 Match  l970  to  September,  2072  is
 appentied.
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 fc)  Me
 |  meet

 fedétutds  of
 the  Annual  t  Review  for
 i97-72  are  contained  in  Statement-II.

 Statement

 Employment  Growth  rates  in  the  Organised  Sector*,
 September,  972.

 March,  1970,  to

 Percentige@  change  Percentage @  dhange
 over  previous  over  the. Year/Quarter  a ending  (In  )  previous

 year  Quarter

 I  2  3  4

 March  7970  .  ‘170°  7  2°5  .
 March  77  374  9  a5

 March  3972  .  379°8  28

 *  5  182°0  a4 June  7972
 io  6)

 ber  7972  .  783  2  ,  07 Septem!
 rob  oat 4

 *Covers  all  establishments  in  the  public  sector  and  non-agricultural  establishments
 in  the  private  sector  employing  70  or  more  persons.

 @Percentages  are  based  on  absolute  figures  (before  rounding  to  lakhs)
 P  Provisional.

 year.

 Statement-II

 Main  Features  of  the
 Review,  ‘1971-72

 Employment

 (i)  Employment  m  the  organised
 sector  grew  by  28  per  cent  during
 ‘1971-72  compared  to  25  per  cent  m
 the  preceding  year  In  absolute
 terms,  employment  im  the  organised
 sector  increased  from  749)  lakhs
 (revised)  at  the  end  of  March,  97i  to
 779  78  Jakhs  at  the  end  of  March,  4972

 (i)  Employment  growth  in  the  pub-
 lic  sector  comtinued  to  be  higher  during
 1971-72  as  compared  to  the  private
 sector.  The  rate  of  growth  in  the
 former  increased  from  $4  per  cent  in
 970-7l  to  3.9  per  cent  tn  1971-92,  while
 in  the  case  of  the  latter,  there  was  8
 marginal  increase  i.e,  from  0.9  per

 ¢Figures  in  brackets  are  percentage  changes  in  the  corresponding  quarters  of  previous

 cent  to  0  per  cent  This  was  the
 position  if  the  transfer  trom  the  pri-
 vate  to  the  public  sector  of  employ-
 ment  in  the  Coking  Coal  Mines  taken
 over  by  the  Government  in  October
 97l  were  ignored  The  actual  posi-
 tien,  however,  is  that  employment
 grew  in  the  public  sector  by  45  per
 cent,  whereas  there  was  a  near  stag-
 nation  in  the  private  sector,  on  which
 employment  increased  by  OL  per  cent

 (ui)  Except  in  the  Western  Zone
 comprising  Gujarat,  Maharashtra  and
 Goa,  Daman  and  Diu,  employment
 growth  rates  in  all  Zones  of  the  coun-
 try  were  higher  during  1971-92  than
 in  the  precéding  year.  The  Northern
 Zone  recorded  the  highest  rate  of
 growth  (8.5  per  cent),  followed  by
 North-Eastern  Zone  (4.9  per  cent)  and
 Southern  Zone  (40  per  cent).  ven
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 in  the  Western  Zone,  employment  in-
 creased  during  thé  year  under  review,
 although  at  a  raté  (I.6  per  cent)  lower
 than  in  the  earlier  year  (5.2  per  cent).

 (iv)  State-wise  analysis  of  employ-
 ment  trendg  in  the  organised  sector
 during  ‘1971-72  sKhowed  that  Himachal
 Pradesh  recorded  the  highest  rate  of
 growth  during  the  year  (i3.4  per
 cent),  followed  by  Haryana  (9.l  per
 cent)  and  the  Union  Territory  of
 Chandigarh  (7.6  per  cent).  Pondi-
 cherry  also  gained  substantially  by
 7.2  per  cent.  On  the  other  hand,
 Uttar  Pradesh,  Maharashtra  and  West
 Bengal  recorded  an  employment
 growth  rate  of  04  per  cent,  0.7  per
 cent  and  0.9  per  cent  respectively.
 Three  other  States,  viz.,  Bihar,  Tamil
 Nadu  and  Delh:  also  recorded  rates  of
 growth  (12  per  cent,  23  per  cent  and
 2.4  per  cent  respectively)  which  were
 lower  than  the  all  India  average.  The
 growth  rates  in  the  rema  ning  States
 varied  between  B.1  per  cent  (Tripura)
 and  6  per  cerff  (Goa,  Daman,  and

 Diu).

 (v)  In  terms  of  Industry-wise  per-
 formance,  Trade  and  Commerce  in  the
 Organised  sector  of  the  economy  re-
 corded  the  highest  rate  of  employment
 growth  during  ‘1971-72  (6.7  per  cent).
 followed  by  Construction  (59  per  cent
 to  the  extent  this  sector  could  be

 covered)  and  Electricity  Gas  and
 Sanitary  Services  (57  per  cent)
 Mining  and  Quarrying  which  register-
 ed  a  fall  in  employment  to  the  extent
 of  2.5  per  cent  during  970-7l  made  a
 recovery  by  showing  rise  in  employ-
 ment  by  3.0  per  cent  during  1971-72
 Manufacturing  Division  recorded  a
 growth  rate  of  8  per  cent,  which
 was  lower  than  the  all-Industry  aver-
 age  of  2.8  per  cent  for  the  same  year;
 it  was  also  lower  than  last  year’s
 growth  rate  in  the  same  division,
 which  wag  a1  per  cent  However.  the
 Services  Divisions  continued  to  grow
 at  a  rate  higher  than  the  all-Industry
 average,  the  rate  of  increase  being  3.2
 per  cent  as  compared  to  3.0  per  cent
 during  the  preceding  year  (1970-71).
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 Settlement  of  Property  Claims  of  Re-
 patriates‘from  Uganda

 70  SHRI  PRABHUDAS  PATEL:
 SHRI  P.  M.  MEHTA.

 Will  the  Mimster  of  EXTERNAL.
 AFFAIRS  be  pleased  to  state.

 (a)  whether  the  property  claims  of
 the  repartriates  from  Uganda  have
 been  settled  with  Ugandan  Govern-
 ment;  and

 (b)  if  not,  the  reasons  for  delay?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH):  (a)
 and  (b).  I  am  sorry  to  say  that  in-
 spite  of  our  vigorous  efforts  for  the
 equitable  settlement  of  assets  left  be-
 hind  by  Indian  expelled  from  Uganda,
 the  Government  of  Uganda  have  not
 even  enunciated  yet  their  policy  in
 this  regard  In  a  telegram  sent  to  the
 President  of  U.S  A.  in  April  1973,  the
 President  of  Uganda  refterated  some
 general  assurances  agamst  confiscation
 in  the  following  terms

 “The  business  as  of  non-citizen
 Asians,  British  ang  the  Israeh  firms,
 which  have  been  taken  over  by  my
 Government  will  be  compensated
 according  to  the  financial  resources
 of  Uganda  and  after  valuation  and
 assessment  This  exercise,  88  you
 will  appreciate  will  not  be  done  at
 once”

 Our  efforts  with  the  Uganda  author!-
 ties  in  this  matter  are  continuing.

 Gujarat  Scheme  for  Repatriates  from
 Uganda

 702  SHRI  PRABHUDAS  PATEL:
 SHRI  P  M  MEHTA

 Will  the  Minister  of  LABOUR  AND
 RHABILITATION  be  pleased  to  state

 (a)  whether  Gujarat  Government
 have  prepared  a  scheme  for  the  re-
 patriates  from  Uganda  who  have  desir-
 ed  to  settle  in  that  State,  and
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 (b)  what  asistance  will  be  provided
 to  the  State  for  its  implementation?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  AND  RE
 HABILITATION  (SHRI  G.  VENKAT-
 SWAMY):  (a)  and  (b).  The  Govern-
 ment  of  Gujarat  had  made  certain
 suggestions  in  this  regard  and  these
 suggestions  were  considered  while
 framing  the  general  scheme  for  re-
 habihtation  of  the  repatriates  from
 Uganda  holding  Indian  passports,  The
 scheme  has  gince  been  sanctioned  by
 the  Government  of  India  and  it  is  to
 de  implemented  through  the  State
 (sovernments

 Necessary  financial  assistance  for
 the  Jmplementation  of  the  scheme
 will  be  provided  to  the  State  Govern-
 ments  concerned  by  the  Government

 f  India

 Diversification  of  Factory  Producing
 Shaktiman  Trucks

 703  SHRI  PRABHUDAS  PATEL
 SHRI  P  A  SAVMINATHAN

 Will  the  Minister  of  DEFENCE  be
 pleased  to  state

 (a)  whether  defence  factory  manu-
 facturing  Shaktiman  vehicles  38  likely
 to  be  diversified  and  expanded  to  pro-
 0996९  commercial  trucks,

 (b)  if  so,  the  reasons  for  the  same,
 and

 (९)  whether  this  will  harm  and
 weaken  the  defence  preparation?

 THE  MINISTER  OF  STATE  (DE-
 FENCE  PRODUCTION)  IN  THE
 MINISTRY  OF  DEFENCE  (SHRI
 VIDYA  CHARAN  SHUKLA)  (a)  and
 (b).  Government  are  examining  a
 proposal  for  expanding  the  capacity

 ot  the  Vehicle  Factory  at  Jabalpur
 now  producing  Shaktiman  and  Nissan
 vehicles  The  expansion  ia  being  con-
 templated  with  a  view  to  meeting  the
 large  addittona,  requirements  of  com-
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 marcial  vehicles  during  the  Fifth  Plen
 period  In  addition  fo  meeling  the  re-
 quirements  of  Defence.

 (९)  No,  Sir.

 ईरान-पाकिस्तान  सेनिक  समझौता

 704.  भरी  घन शाह  नयान  :

 को  धर्म राव  wae  पुष्कर  :

 क्या  निवेश  मती  यह  बताने  की  कृपा
 करेगे  कि

 (क)  कपा  ईरान-पाकिस्तान  समझौता

 होने  के  उपरान्त  ईरान-पाकिस्तान  को

 शस्त्रास्त्रों  से  लैस  कर  रहा  है  ,  भोर

 (ख)  यदि  हा,  तो  इस  पर  सरकार

 की  क्‍या  प्रतिक्रिया  है  ?

 बिदेश  संजा लय  में  राज्य  मंत्र  शो  सुर

 पाल  सिह)  (कफ)  ौर  (@)  भारत  सरकार
 को  ईरान  और  पाकिस्तान  के  बीच  कोई
 सैनिक  समझौता  होने  की  जानकारी  नहीं

 है,  हालाकि  पहले  पकिस्तान  को  सैनिक

 साज-सामान  की  सप्लाई  किये  जाने  की
 बात  कही  गई  है  ।

 सरकार  ते  हस  सम्बन्ध  के  झपने  विचारों
 की  जानकारी  उचित  क्षेत्रों  को  बार  आर
 दी  है  ,  पाकिस्तान  के  साथ  जितने  भी

 अहम  मसले  हैं  उन्हें  मिली  बात  चीत  द्वारा
 शान्तिमय  ढंग  से  सुलझाने  के  लिए  हम
 वचनबद्ध  हैं,  पाकिस्तान  का  पुनर्शस्ती-
 करण  तथा  पुन  सै सिकी करण  इस  विचार
 के  ही  बिष्ट  है भौर  जैसा  कि  पूर्व  प्रभुत्व

 हैं,  यह  शांतिपूर्ण  हल  मे  बाधक  हो  सकता
 i
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 कोमला  उत्पादन  क्षमता  में  हुई  ऋद्धि

 705.  थी  घमसान  प्रदान  :  कया
 इस्पात  कौर  लॉग  मन्नी  यह  बताने  की  कृपा
 करेंगे  कि

 (क)  क्या  देश  मे  इस  वर्ष  निर्धारित
 लक्ष्य  की  तुलना  मे  कोयला  उत्पादन  क्षमता

 में  कितनी  वृद्धि  हुई  है  ,  कौर

 (ख)  देश  मे  कोयले  की  विधिक
 खपत  कितनी  है  ?

 इस्पात  कौर  खान  मंत्रालय  में  उप-
 मंत्री  (ओ  सुबोध  हंसवा)  :  (क)  योजना
 आयोग  द्वारा  कोयले  और  लिग्नाइट
 पर  आधारित  द्र तिक बल  ने  हाल  हीं

 में  कोयले  के  उत्पादन  के  लिए  900
 लाख  टन  की  निर्मित  क्षमता  का  निर्धारण
 किया  है  जबकि  उसकी  तुलना  मे  इस  वर्ष
 लगभग  800  टन  के  अभि प्राप्त  होने  की
 सभावना  हैँ,

 (ख)  उपभोग  का  वर्तमान  स्तर  लग-
 भग  780  00  लाख  टन प्रति  वर्ष  है  ।

 Payment  of  $33  per  cent  Bonus  for
 3972

 706  SHRI  8  M  BANERJEE
 SHRI  ए  M  MEHTA

 Will  the  Minister  of  LABOUR  AND
 REHABILITATION  be  please:  to
 state

 (a)  whether  Government  has  re-
 quested  the  private  employers  to  pay
 838  per  cent  bonus  for  1972,  and

 (9)  whether  this  orc«
 Public  Undertakings  also”

 includes  the

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  AND  RE-
 HABILITATION  (SHRI  ६  VENKAT-
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 SWAMY)  (a)  The  employers’  orga-
 msations  have  been  asked  to  advise
 their  affiliates  that  they  should  pay
 minimum  bonus  at  a  rate  not  lower
 than  81/9  per  cent  for  the  accounting
 year  commencing  on  any  day  in  the
 year  ‘1972,

 (b)  The  public  sector  establish-
 ment,  covered  by  the  Act  have  also
 been  advised  on  similar  hnes.

 Special  Alloy  Steel  Plant  under  De-
 fence  Ministry  in  Kanpur

 707  SHRI  8  M  BANERJEE  Will
 the  Minister  of  DEFENCE  be  pleased
 to  state

 (a)  whether  Planning  Commission
 has  taken  a  decision  not  to  have
 special  Alloy  Steel  Plant  under  De-
 fence  Ministry  in  Kanpur,

 (b)  whether  nearly  80  lakhs  of
 rupees  have  already  been  spent  on
 this  Plant  at  Kanpur,

 (९)  if  ४०  the  reasons  for  not  having
 this  project  m  Kanpur,  and

 (d)  whether  several  representations
 have  been  received  from  Kanpur  De-
 fence  Units  to  have  this  project  in
 Kanpur  botn  for  Defence  needs  and
 to  provide  employment  to  thousands
 of  uremployed  joulhs  registered  in
 the  Emplo.ment  Exchange  in  Kanpur?

 THE  MINISTER  OF  STATE  (DEF-
 ENCE  PRODUCTION)  IN  THE  MINIS-
 TRY  OF  DEFENCE  (SHRI  VIDYA
 CHARAN  SHUKLA)  (a)  No  Sr

 (b)  Yes  Sir

 (c)  No  decision  has  been  taken  to
 shift  this  Project  from  Kanpur

 (0)  Yes,  Sir,  representations  have
 been  recetved  from  All  India  Defence
 Emplovees  Federation,  Kanpur,  COD
 Mazdoor  Union  Kanpur  and  Karam-
 char:  Sangh,  Small  Arms  Factory.
 Kanpur



 the  Minister  of  DEFENCE  be.  pleased
 ‘to  gtate:

 {a).-whether.  the  All-India  Defence
 Employees.  Federation,  at  its  Working
 Committee:  meeting  held  in  Debra  Dun
 on  27th  and  28th  May,  1973,  had  de-
 cided  for  a  country-wide  strike  in  all
 the  Defence  installations:  in  case  Gov-
 ernment.  refuses  to  start  bilateral  talks
 with  the  leaders  of  the  All  India  De-
 fence  Employees  Federation  regarding
 Pay  Commission  Report  on  the  issues
 confronting  all  Government  employees
 and

 (b)  if  so,  whether  a  Resolution  has
 “been  sent  to  him  and,  if  so,  his  reac-

 tion  and  the  steps  taken  by  Govern-
 ment?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  DEFENCE  (SHRI  J.  B.
 PATNAIK):  (a)  and  (b).  A  copy  of
 the  Resolution  passed  by  the  Execu-
 tive  Committee  of  the  All-India  De-
 fence  Employees  Federation  in  its
 meeting  held  in  Debra  Dun  on  27th  &
 28th  May,  2973  has  been  received  by
 Government.  According  to  the  Reso-
 lution,  a  strike  ballot  was  to  be  taken
 in  the  week  ending  22nd  July  973  on
 the  demands,  contained  in  the  Reso-
 lution,  including  inter  alia  bilateral
 talks  with  Government  regarding  the
 Pay  Commission's  recommendations
 The.  Federation  is  also  represented  on
 the  National  Council  of  the  Joint
 Consultative  Machinery  for  Central
 Government  employees,  and  the  re-
 presentatives;  of  the  Staff  Side  of  the
 Council  have  given  a  Note-containing
 their  objections.  to  certain  recommen:
 dations  of  the  Third  Pay  Commission.

 ‘They  -have  also  met  the.  Group  af
 Ministers  on,  6th  July,  1973  and  ex-
 plained  fu  their.  view-point,  which
 is  under  examination,

 ‘Will  the  Minieter  of  Ss

 (a)  whether  Government  are  aware
 of  the  huge.  pilling  up.  of  armaments
 by  Iran;

 "(b)  if  8०,  the  estimated  annual
 military  expenditure  of  Iran  in  ‘the
 last  three  years;

 (c)  whether  Government  have  heard
 reports  about  the  deployment  of  fran-
 jan  forces  in  Baluchistan;  and

 (d)  if  so,  the  diplomatic  and  other
 steps  taken  by  Government  to  protect
 the  country’s  interests?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH):  (a)
 Government  are  aware  of  Iran's  re-
 ported  plans  for  large-scale  purchases
 of  armaments.

 (>)  The  allocations  for  defence  in
 the  Iranian  budgets  for  1971-22,  ‘1972-
 73  and  ‘1973-74  were  approximately
 for  US  $  .  billion,  L4  billion  and
 .95  billion  respectively.

 (९)  Government  have  seen  Press  re-~
 ports  about  the  presence  of  some
 Iranian  officers  in  ithe  Baluchistan
 Province  of  Pakistan.

 (d)  Government  have.  taken  every
 opportunity  to  explain  to  Iran  their
 desire  to  have  friendly  relations  with
 not  only  Iran,  with  which  India  has
 no  clash  of  '  interest,  but.  also  with
 Pakistan.  Government  are  fully  con-
 scious  of  their  responsibility  to.  pro
 fect  the  country's  security  \and  inter-
 este,
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 Stops  to  meet  shorkage  of  Rigs  in  the
 Country

 7i0.  SHRI  MADHU  LIMAYE:  will
 the  Minister  of  HEAVY  INDUSTRY
 be  pleased  to  state:

 (a)  whether  Government  are  aware
 that  there  is  an  acute  shortage  of  rigs
 in  the  country,  which  hampers  the
 development  of  irrigation  as  well  as
 provision  of  drinking  water  to  the
 rural  areas  and  urban  centres;

 (b)  af  so,  whether  Government  pro-
 Pose  to  explore  the  advisability  of
 converting  and  retooling  the  heavy
 Engineering  plants  both  Public  sector
 and  private  to  produce  rigs  on  large
 scale;  and

 (c)  if  not,  the  reasons  therefor?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEAVY  INDUSTRY
 (SHRI  SIDDHESHWAR  PRASAD):  (a)
 to  (c).  Adequate  capacity  has  been  set
 up  in  the  country  for  the  manufac-
 ture  of  various  types  of  rigs  for  dril-
 ling  of  wells  for  drinking  water  as
 well  as  for  irrigation  purposes.  Most
 of  them,  the  capacity  remains  under-
 utilised  for  want  of  orders  for  drilling
 tigs  on  the  indigenous  manufacturers.
 Hence  it  cannot  be  saiq  that  there  is
 acute  shortage  of  drilling  rigs  or  of
 capacity  to  manufacture  them.

 Government  do  not  consider  it
 necessary  to  convert  the  existing
 capacity  in  the  heavy  engineering
 Plants,  whether  in  the  public  or  pri-
 vate  sector,  to  produce  drilling  mgs  on
 a  Jarge  scale.  Such  a  step  can  only
 yesult  in  further  addition  to  instalied
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 capacity  for  the  manufacture  of  dril-
 ling  rigs  that  remain  idle  during  a
 major  part  of  the  year.

 Increase.  in  prices  of  coal  in  Blhar  as
 a  result  of  restrictions  on  the  sale  of
 inferior  coal  and  certain,  varieties  of

 soft  coke

 Til.  SHRI  MADHU  LIMAYE:
 SHRI  HARI  KISHORE  SINGH:

 Will  the  Minister  of  STEEL  AND
 MINES  be  pleased  to  state:

 (a)  whether  Government  have  issu-
 ed  any  directive  that  inferior  coal  or

 certain  varieties  of  soft  coke  are  not
 to  be  sold  in  Bihar  as  a  result  of  which

 prices  of  coal  have  short  up  in  that

 State;  and

 (b)  if  so,  the  reasons  for  issuing
 this  order?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL  AND  MINES

 (SHRI  SUBODH  HANSDA):  (a)  No.
 Sir,  the  Central  Government  have  not

 issued  any  such  directive.

 (b)  Does  not  arise.

 Production  of  coking  and  non-coking

 coay  before  and  after  take-over  of
 Coal  Mines

 712.  SHRI  MADHU  LIMAYE:  Will

 the  Minister  of  STEEL  AND  MINES

 be  pleased  to  state:

 (a)  the  monthly  figures  of  produc-
 tion  of  coking  coa!  in  the  period  after

 the  take-over  of+the  coking  mines  and

 the  corresponding  monthly  figures  in

 the  previous  year  when  these  mines
 were  in  private  hands:  and
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 (b)  the  monthly  figures  og  the  pro-  THE  DEPUTY  MINISTER  IN  THE
 duction  of  non-coking  coal  in  the
 period  after  the  take  over  of  the  non-
 coking  coal  mines  and  the  correspond-
 ing  figures  last  year  when  these  mines
 were  in  private  hands?

 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SUBODH  HANSDA).  (a)  The
 monthly  production  of  coking  coal
 since  the  take-over  of  these  mines  as
 compared  to  the  production  in  the
 corresponding  month  of  the  previous
 year  is  given  below:

 (figures  of  production  in  thousand  tonnes)
 —*

 “During  the  month  Dunng  the
 ae

 ed

 Previous  year

 October,  1971  :  737  820
 November,  7977  ४  855  888

 December,  3977  93  946
 January,  7972  866  927
 February,  1972  845  894
 March,  3972  902  887
 April  3972  850  928
 May,  7972  862  938
 June,  972  798  888

 July,  1972,  8or  850
 August,  972  823  847

 September,  7972  860  782

 Production  figures  are  available  New
 Migrant  Camps
 Migrant  Camps in  Tripura

 only  for  one  year  before  ‘take-over’  of
 coking  coal  mines

 (b)  Monthly  figures  of  production
 of  non-coking  coal!  mines  since  the
 take-over  as  compared  to  the  produc-
 tion  in  corresponding  month  of  last
 year  as  follows  -

 (Figures  in  ten  thousand  tonnes)
 a

 Pro  fuction  after  Production  pno:
 i,

 take-over  to  take-over
 3973  972

 February  249  ROL
 March  359  224
 Apri  248  ६६!
 May  349  328

 Wes  SHRI  BIREN  DUTTA  Will  the
 Minister  of  LABOUR  AND  REHABI-
 LITATION  be  pleased  to  state

 (a)  whether  New  migrant  camps  are
 still  existing  in  Tripura,

 (b)  the  amount  of  rehef  given  per
 fearmnly,  and

 (९)  the  time  by  which  these  camps
 are  expected  to  be  closed?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  AND  RE-
 HABILITATION  (SHRI  ०  VENKAT-
 SWAMY)  (a)  Yes,  Sir

 (७)  The  quantum  and  scale  of  re-
 lief  assistance  admissible  to  the  new
 migrants  from  former  East  Pakistan
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 admitied  to  the  relief  camps/transit
 centres  is  indiceted  in  the  Statement
 laid  on  the  Table  of  the  House.
 [Placed  in  Library.  See  No,  LT-5296/
 73.)

 {c)  Every  effort  is  bemg  made  for
 the  early  rehabilitation  of  the  new
 migrant  families  in  camps.  As  soon
 as  the  familes  are  dispersed  to  re-
 habilitation  sites/work  centres,  the
 camps  will  be  closed.  However,  no
 time  bound  programme  can  be  laid
 down  in  view  of  several  uncertain
 factors  such  as  non-availability  of
 agricultural  lands  etc

 Noa-Observance  of  Labour  Laws  by
 O.N.G.C.  Management  iy  Tripura

 7i4.  SHRI  BIREN  DUTTA  Will  the
 Minister  of  LABOUR  AND  REHABI-
 LITATION  be  pleased  to  state

 (a)  whether  the  Oil  and  Natural
 Gas  Commission  management  at  Tri-
 pura  doeg  not  observe  labour  rules  and
 Jaws  in  respect  of  their  workers;

 (०)  whether  about  one  hundred  con-
 tingent  labourers  have  been  thrown

 out  of  employment  without  any  consi-
 deration  cf  legal  aspect  of  the  matter,

 (c)  if  so,  the  steps  Government
 propose  to  take  to  protect  the  interests
 of  On)  and  Natural  Gas  Commission’s
 workers  in  Tripura?

 THE  DEPUTY  MINISTER  एफ
 THE  MINISTRY  OF  LABOUR  AND
 REHABILITATION  (SHRI  G  VEN-
 KATSWAMY)  (a)  to  (ey  The  infor-
 mation  ig  being  collected.

 Inclusion  of  Salesmen  and  Agents  of
 Drag  OUsmpanies  in  the  category  of

 Workmen

 7i5.  SHRI  BIREN  DUTTA:  Will
 the  Minister  of  LABOUR  AND  RE-
 HABILITATION  be  pleased  to  state

 (a)  whether  a  demand  has  been
 made  by  the  Salesmen  and  Agents  of

 208  LS—5.
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 Drug  Companies  to  include  them  in
 the  category  of  Workmen;

 (b)  whether  they  are  deprived  of
 the  benefit  of  Central  Labour  Laws  at
 present,  and

 (c)  if  so,  the  steps  Government  pro-
 pose  to  take  to  protect  the  interests

 of  the  salesmen  and  agents  of  Drug
 Companies?

 THE  DEPUTY  MINISTER’  IN
 THE  MINISTRY  OF  LABOUR  AND
 REHABILITATION  (SHRI  G.  VEN-
 KATSWAMY).  (a)  to  (c).  Demands
 have  been  made,  from  time  to  time,  to
 bring  the  medical  and  sales  represen-
 tatives  within  the  purview  of  “work-
 man”  defined  under  the  Industrial  Dis-
 putes  Act,  4947  as  they  are  not  at
 present  treated  as  workmen.  The  pro-
 posal  is  under  Government's  conside-
 ration.

 Rise  in  Educated  Unemployment  in
 Tripura

 716  SHRI  BIREN  DUTTA:  Will
 the  Mimster  of  LABOUR  AND  RE-

 HABILITATION  be  pleased  to  state:

 (७)  whether  the  number  of  educated
 unemplcyed  in  Tripura  ‘thas  risen  dur-
 ing  the  last  three  years;

 (b)  १६  so,  the  percentage  of  such
 rise,  and

 (c)  the  steps  Government
 to  curb  this  rise?

 propoge

 THE  DEPUTY  MINISTER  IN
 THE  MINISTRY  OF  LABOUR  AND
 REHABILITATION  (SHRI  द  VEN-
 KATSWAMY):  (a)  and  (b).  Precise  in-
 formation  about  the  number  of  edu-
 cated  unemployed  is  not  available.
 Tue  number  of  educated  {Matricu-
 lates  and  above)  job-seekers  (all  of
 whom  are  not  necessarily  unemployed)
 on  the  live  register  of  the  Emplay-
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 ment  Mxchanges,  us,  however,  given
 below:

 .  [| + 1.  8,  i973

 Year  Number  Percentage
 (at  the  end  of)  nse  over

 the  prece-
 ding  year

 7970  77,957  22  6

 गज  15,065,  25°9

 २972  17,991  79  4

 (ce)  The  Government  of  India  have
 initiated  Special  Employment  Schemes,
 besides  normal  Plan  programmes  to
 deal  directly  and  effectively  with  the
 problem  of  the  educated  unemployed
 in  the  country  For  this  purpose,  Spe-
 cal  Employment  Schemes  for  the
 educated  unemployed  were  started  in
 1971-72  and  have  since  been  continu-
 mng

 Further,  m  1972-73,  a  Special  Emp-
 loyment  Programme  has  started  in
 all  the  States  and  Union  Territories
 with  a  Budget  Provision  of  Rs  27
 crores,  which  also  has  been  continued
 m  ‘1973-74  In  addition  a  half-a-mil-
 lion  jobs  programme  has  been  taken
 up  m  ‘1973-74  with  a  Budget  Provision
 of  Rs  00  crores  An  allocation  of
 Rs.  62  lakhs  has  been  made  to  ‘the
 State  of  Tripura  for  the  year  ‘1973-74
 under  these  three  Schemes

 Opening  of  Second  Mine  in  Neyveli

 प्राय  SHRI  M  K  KRISHNAN  Will
 the  Mimster  of  STEEL  AND  MINES
 be  pleased  to  state

 (a)  whether  Government  are  having
 any  proposal  for  the  opening  of  second
 mine  in  Neyvell;

 (b)  if  so,  the  main  features  therefor?
 and

 (e)  if  not,  the  reasons  therefor?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL  AND  NINES
 (SHRI  SUBODH  HANSDA)  (a)  Yes,
 Sir

 Written  2  कॉक़निफीड  x92

 )  As  per  the  Feasibility  Report  of
 the  Project,  the  sécond  mine  will  have
 a  production  capacity  cf  7  million  ton-
 nes  of  lignite  per  annum.  Thé  capital
 investment  on  the  mine  will  be  of
 the  order  of  Rs  08  crores.  The  lhig-
 nite  produced  from  this  mine  will
 be  used  as  fuel  in  the  second  Ther-
 mal  Powér  Station  of  2000  MW  capa-
 city,  proposed  to  be  set  up  at  Nevvelt
 at  a  cost  of  Rs.  200  crores

 (c)  Does  not  arise

 Naval  Boys  Centre  in  Orissa €
 १8  SHRI  ARJUN  SETHI  Will  the

 Minister  of  DEFENCE  be  pleased  to
 state

 a)  what  are  the  difficulties  to  fin-
 alise  the  site  fer  the  proposed  Naval
 Boys’  Centre  at  an  early  date  in
 Orissa  and

 (b)  how  soon  the  project  it  likely
 to  be  finahsed?

 THE  MINISTER  OF  DEFENCE
 (SHRI  JAGJIVAN  RAM)  (a)  Th>
 site  initially  sele.ted  for  location  of
 the  Boys  Training  Estabhshment  on
 the  shores  cf  Chilka  Lake  had  to  be
 reconsidereq  on  the  grounds  of  ४5
 likely  impact  on  the  ecology  of  the
 area  This  issue  has  since  been  re-
 solved  and  the  establishment  has  been
 accepted  for  being  set  up  at  Chilka,
 subject  to  certain  conditions  for  safe-
 guarding  the  loval  ecology

 {b)  A  detaileq  planning  on  the  pro-
 ject  is  being  undertaken.

 Production  of  Rourkela  Steel  Plant

 7i9  SHRI  ARJUN  SETHI.
 SHRI  RAM  PRAKASH

 Will  the  Minister  of  STEEL  AND MINES  be  pleased  to  state:

 (a)  whether  the  production  of  Rour
 kela  Steel  Plant  has  again  been  effec-

 ted  recently,
 and

 oO  if  80,  the  reasons  therefor?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SUBODH  HANSDA):  (a)  Yes,
 Sir,  As  agains;  4  target  of  production
 of  815,000,  tonnes  of  steel  ingots  and
 215,600  tonnes  off  saleable  steel  in
 the  first  quarter  (April-June)  of  this

 year  in  the  Rourkela  Steel  Plant,  the
 actual  production  was  270,930  tonnes
 cf  steel  ingofs  and  ‘161,347  tonnes  of
 saleable  steel  representing  86  per  cent
 and  76  per  cent  respectively  of  the
 target.

 (by  As  a  result  of  power  crisis,  the
 producti9n  and  washing  of  coking  coal
 was  adversely  affected  and  this  in  turn
 afferted  the  adequate  supply  of  coal
 to  all  the  plants  including  Rourkela.
 As  a  result,  production  of  ingot  steel
 was  affected  Shortfalls  in  the  frequ-
 ency  ang  quantum  of  power  supplied
 to  the  plant  directly  affect-d  the  rolling
 of  steel  The  inadequacy  of  coal  also
 meant  a  shortfall  in  the  production
 cf  coke  oven  ga’  which  also  affe-ted
 the  rolling  Labour  trouble  in  the  plant
 during  April-May,  ‘1973,  was  an  addi-
 tiona]  factor  that  affected  production

 wage  को  शिकायतों  को  दूर  करन  के  लिए
 झन शास7  संहिता  के  धीन  बनाई  गई

 शा वर्ण  शिकायत  प्रक्रिया

 72i.  पो  ह ६.  अन्य  डागा  :  क्‍या

 शर्त  जोर  पुनर्वास  मती  यह  बताने  की  कृपा
 करेगे  कि

 (क)  क्या  अनुशासन  हितों  के
 भ्र धीन  बनाई  गई  झादर्श  शिकायत  प्रक्रिया
 को  मजदूरों  की  रोजमर्रा  की  शिकायतों  को  दूर
 करने  के  लिये  बनाया  गया  है  झर  यदि  हा,
 तो  क्‍या  इसको  क्रियान्वित  किया  कर  दिया
 गया  है;

 (@)  क्‍या  सभी  प्रतिष्ठानों  ने  इस
 प्रकिया  को  स्वीकार  कार  लिया  हूं  भोर
 यदि  नहीं,  तो  शिकायतों  सम्बन्धी  प्रक्रिया
 को  फीसें  प्रतिष्ठानों  ने  व्यापार  किया

 हूँ  ;  शीर
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 (4)  अब  तक  कितने  मजदूरों  की
 दिन  प्रतिदिन  की  शिकायतों  को  सुना  गया
 तथा  निपटाया  या  है  ?

 क्रम  और  पुनर्वास  मंत्रालय  में
 उप-मंत्री  (क्रि  ate  बेकटस्व्रामी)  :

 (क)  से  (ग).  नियोजकों  और
 श्रमिकों  के  केन्द्रीय  सगठनों  के  घटकों  तथा

 ऐस  प्राय  प्रबुद्ध  उद्यमों  मे  जो  भ्रवुशासन
 सहित  को  मानते  है,  सिद्धान्त  यह  आशा
 की  जाती  है  कि  वे  आदेश  शिकायत  प्रक्रिया
 की  रूप  'रखियो  पर  भअ्रथवा  स्प  सवार
 की  परस्पर  स्वीकृत  शिकायत  प्रक्रिया
 तैयार  करेगे  ।  इस  प्रकार  तैयार  की  गई
 शिकायत  प्रक्रियों  के  सबंध  में  कौर  उनके
 द्वारा  तय  की  गई  शिकायतों  की  सख्या
 के  सारे  ,  आकड़े  नही  रखे  जाते  1

 मूल्यांकन  विभाग  द्वारा  ग्लोच्चोगिक  संघर्षों
 कोटियन  ry

 722.  भी  मूल  चंद  डागा  क्‍या

 झाम  झोर  पुनर्वास  मंत्री  यह  बताने  की  कृपा
 करेगे  कि

 (क)  मूल्याकन  विभाग  द्वारा  सरकारी

 तथा  निजी  क्षेत्र  के  उपक्रमो  में  प्रौद्योगिक

 सम्बन्धों  का  अध्ययन  कब  किया  गया  था ,

 (ख)  विभाग  पर  बाध दिक  कितना

 व्यय  होता  है।

 (ग)  इसके  द्वारा  सरकारी  क्षेत्र  के

 जिन  उपक्रमों  का  अध्ययन  किया  गया  है,
 उनमे  औद्योगिक  सम्बन्धो  सम्बन्धी  कानूनों
 तथा  श्रम  कानूनों  की  कार्यान्वित  में  किन

 मुख्य  कमियों  का  पता  लगाया  गया  है  शौर

 इन  कमियों  को  दूर  करने  के  लिए  सरकार

 ने  क्‍या  कार्यवाही  की  है?
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 peep  etc  पुलिस  'भंसाली  ले  उपनेता
 (श्री'  नीक  वै का ताबानी)  :  (क)  सरकारी

 /
 तथा  गैर-सरकारी'  अंत  के  सफों  में  क्रमश'
 i962  बौर  i967  से  प्रख्यात  किए  जा

 चे : हैं 2.

 (&)
 ४५४  ०९४४

 विभाग  में  ध्रध्ययन
 करतें  वाले

 -
 श्रेय  कार्यों  का  नियंत्रण

 भी  करते हैं,  यहाँ  बताना  सभा  नहीं  है
 कि  हन  भ्रधष्ययतो  पर  किया  गया  वास्तविक
 खर्च  कितना  है। 4  ‘

 [ग)  सम्बन्धित  पक्षों  द्वाराये  अ्रध्ययन
 उपयोगी  पाये  जाते  हैं  t

 (घ)  छानूँनों  को  क्रियान्विति  सामान्यत
 सन्तोषजनक  रही  है।  कमियों  को  सम्बन्धित

 एजेन्सियों  के  पास  सुधार  करते  के  लिए
 भेजा  जाता  है  और  मूल्य कन  विभाग
 भ्राधिकारियो  द्वारा  को  जाने  वाली  श्न॒वर्ती

 कार्य बद्दी  से  सम्पर्क  बनाये  रखता  है  ।

 iia  ग
 हार

 irre  tt

 723.  भो  मल  बंद  डागा  :  क्या
 भारी  सचोई  मंत्री  यह  बताने  की  कृपा

 |  Free

 तके)  है बी  इलेक्ट्रिकल  हक्‍्यूपमेट
 प्लांट,  हरिद्वार  में  & "| ह  तक  कुल  कितना

 1५  नेकी की  गई  है  आर  उसमे  भारत
 तथा  रूम  ते  कितनी-कितनों  पूजी  लगाई

 है  hr
 5

 (&]  संबंध  के  प्रशासन  पर  प्रतिवर्ष

 कुल /  कितनी  ्य  हतों  है  कौर  'उनमे

 प्रतिवाद  /  (कितनी  घेराव  'का,  क्या-क्या

 आल  के  कादर  होती  हैं!  धौर  क्या  कारखाने

 की कप रहा को  पुरा  उन्होने  होने  कया  है,
 शौर
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 (ग)  क्‍या  वक्त  करदाता  इस
 समय  चारे  में  स  रहा  है  कौर  यदि हां
 तो  भाटा  कितनी शि  का  हैं

 ?

 भारों  उद्योग  मंजिलत  में  उप-मंत्री

 (भो  सिद्धेश्वर  प्रशाद  )  (क)  से  (व).
 हैवीहलैक्टकल  इक्यूपमेंट  प्लाट,  हरिदास
 में  कुल  92.58  करोड़  रु०  की  पूजी
 लगाई  गई  है।  सारी  पूंजी  भारत
 सरकार  ने  लगाई  है,  सोवियत  रूस  का

 इसमे  कोई  हिस्सा  नहीं  है  t

 1972-73  में  सत्र पर  हुआ  प्रशास-
 निक  व्यय  7  करोड  रुपये  है।
 1972-73  में  सब्  में  23  करोड़  रुपये

 के  मूल्य  के  तापीय  कौर  जल-विद्युत्‌  गृहो
 के  लिए  उपकरणों  तथा  हैवी  ड्यूटी  मोटरों
 का  उत्पादन  किया  गया  था।  प्रतिष्ठापित
 क्षमता  वर्तमान  उत्पादन  से  अधिक  है,
 क्यो  कि  संचालन  सम्बन्धी  दक्षता  प्रभी

 विकसित  की  जा  रही  है।  भाषा  है  कि
 1975-76  तक  निर्धारित स्तर  पर  उत्पादन

 होने  लगेगा  |

 इस  समय  सयन  घाटे  मे  चल  रहा  है  ।

 1972-73  में  3  6  करोड़  रुपये  की

 हानि  हुई  -  अभी  तक  कुल  20  06

 करोड  रुपये  की  हानि  हुई  है  V

 क्या  इस्पात हौए  छान
 जताते  को  कृपा  करेगे  कि

 (क)  कोयला  शानों  के  राष्ट्रीयकरण
 के  समय  प्रतिबंध  कोयले  का  क्या  मूल्य
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 er  कौर  इस  समय  क्या  मूल्य  है  a  wee
 मूल्य  में  तेजी  से  बुद्धि  होने  के  कया  कारण
 हैं;  शौर

 (=)  सरकार  ने  उपभोक् ताशों  को
 झा सानी  से  कोयला  उपलब्ध  कराने  के  लिए
 क्या  कार्यवाही  की  है?

 इस्पात  घोर  खान  मंत्रालय में  उप  भेजी.

 [(भरी  खूकिन  हंसवा)
 :

 (क)  कोयला  की
 कीमतों  पर  कोई  का तूती  नियंत्रण  नहीं  है

 ne

 were  कोयला  खानों  के  घबरा

 ग्रहण  के  पश्चात,  कोयला  खान  प्राधिकारी
 में.  प्राइवेट  सेक्टर  की  संयुक्त  कार्यकरण
 समिति  हारा  अधिसूचित,  !  दिसम्बर,
 i972  से  यथा  प्रभावी  कीमतों  को  स्वीकार
 किया.।  यह  बंगाल  और  बिहार  कोयला

 क्षेत्र  थे  4

 कोयले  की  वाष्प  चूर्ण

 ny  ar

 ई 14  Go

 क्षयित  पक्  48.00  47.90

 बधित  & &  45.00  42.00

 श्रेणी  ।  42.00  39.00

 श्रेणी  it  38.00  35.00

 fr  itu  क  35,89  32.62

 श्रेणी  we  34.74  3.45

 बाहावतीं  क्षेत्र  मध्य  प्रदेश,  महाराष्ट्र,
 उड़ीसा  और  गुजरात  ।

 €o  eo

 efter  46.50  44.50

 श्रेणी  +  44.  25  42.25

 जंगी 1  42.  25  38.  25.

 चेंगी  tt  42.25  38.  35
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 it  कोवलम!!  नां:  ए्वॉचिकॉसी'  ने"  इम
 कीमतों  को  बच्ची  नहीं  किया  है।  दूसरी

 Feast Lowa
 हैं,  करारों  को

 पश्चात्‌  कीमतों  के  पुनः  समायोजन  का
 आश्वासन किया  “यों”  4

 कोयला  —  बबन  1... ५  ८
 ने  Re

 कोक  की  प्रबन्ध  ग्रहण  से  पूवे  प्रचलित
 बिमेंती  में भी कोई भ्रेषिवुर्दि  महा!

 (कदम

 चत  ae,  सुन्यस्त,,,  है  कि. 3d
 7७

 stones

 बीपतों में ए

 नहीं  हुई  हैं

 तथापि  कुछ
 '  व्यापारियों  '  में'  fee

 aa  में,  अपर्याप्त  रेल  परिवहन  और

 सरकार  हारा  |  परकरोकशाडी'  A  कला  लवों

 ई.
 ह...  हद

 अस्थायी  कठिनाईयों  के  कारण  कोयले  की
 कसम  प्राप़्ति  कह  अनुचित  लाभ  छह

 हुए  प्रतीक  कीमतें,  प्रभारित  को  By.

 (am)  कर्मी  बाते  कोनों  को.  ey  कोयले
 की  बधित  आपूर्ति'  सुनिश्चित  करन ेके  लिए:
 रेलवे  द्वारा  बैगन  उपलेब्येती  में  सुधारे

 1: उ  समस्त:
 बनाए  रख  कर  कौर  जहां  आवश्यक हौ
 राज्य  प्रशासकों  के  मध्यम  से  पितेरणे % 39,
 सुनिश्चित  कर  कीमतों  को  कम  कटने:  के
 लिये  कदम  उठा  .  रही  ्  4d  कोयला.  बात
 प्राधिकारी  द्वारा  झड़ता  जप्त  प्रन्योक्तकयों,

 श्रंगारित

 को  सोफी  योंकि  के  विक्रम
 म हाल  हीम  प्र स्थायी  तक

 हैँ  t  604

 ae

 economic  Arlen  ome  oat
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 aad
 war  ravaged  North  Vietnam,

 an

 (b)  at  80,  the  nature  and  extent  of
 aid  proposed  to  be  given  to  North
 Vietnam?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH)
 (a)  Yes  Sir

 (b)  The  Indian  assistance  is  likely
 to  be  m  fields  hke  agriculture,  anima!
 husbanary  and  industry  and  in  allo-

 cation  of  scholarships  for  students
 The  Government  of  India  have  before
 ॥  a  number  o.  requests  from  the
 DRVN  Government  and  these  are  being
 examined

 Proposa]  to  move  Security  Council  for
 control  over  Arms  Supplies  to  South

 Africa

 726  SHRI  H  N  MUKERJEE
 Will  the  Minister  of  EXTERNAL  AF-
 FAIRS  be  pleaseq  to  state

 (a)  whether  a  muitary  build-up  is
 going  on  in  white  Africa  ani  particu
 larly  in  South  Africa

 {by  whether  this  milttary  build-up
 has  been  made  possible  through  the
 help  of  Western  countries  which  con-
 tinued  to  supply  military  hardware  to

 the  racist  regime  defying  a  Ll  N
 Security  Council  embarg>  on  such
 supphes  and

 (c)  £  so  whether  India  proposes  to
 raise  this  tssue  in  the  Secumty  Counci)
 with  a  view  to  stop  such  military
 help  to  South  Africa  forthwith?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH)
 (a)  and  (b)  Yes,  Sir

 (०)  Whenever  this  issue  has  come
 up  in  the  Security  Coyncil  and  else-
 where  India  has  repeatedly  called
 for  the  stoppage  of  such  military  as-
 sistance  India  will  continue  to  de-
 mand.  the  effective  implementation  of
 the  arms  embargo  against  South  Africa
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 m  the  Security  Council  as  well  as
 other  organg  of  the  United  Nations

 Implementation  of  Tri-Partite  Accord
 in  Sikkim

 ‘127  SHRI  प्र  N  MUKERJEE  Will
 the  Minister  of  EXTERNAL  AFFAIRS
 be  pleased  to  state

 (a)  whether  any  steps  have  been
 taken  to  implement  the  three-party  ac-
 cord  signed  on  th  8th  May,  973  by
 India  the  Chogyal  and  the  political
 Parties  of  Sikkim,  and

 (b)  7  not,  the  reasons  for  delay  in
 implementing  the  accord?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH)
 (a)  Yes  Sir  The  appointment  of
 Chief  Executive  as  envisaged  under
 the  Tripartite  Agreement  of  May  8
 973  has  been  made  and  he  38  dis
 charging  his  duties  and  functions  as
 provided  under  it  The  Government
 of  India  undertook  to  restore  law  and
 order  communal  harmony  and  good
 administration  in  Sikkim  The  Govern-
 ment  have  achieved  a  good  measure
 of  success  in  these  obje*tives

 The  Agreement  also  contemplates
 that  the  people  avill  enjoy  the  right
 cf  election  on  the  basis  of  adult  suf-
 frage  to  give  effec’  to  the  principle
 of  one-man-one-vote  The  Election
 Commission  of  India  which  has  been
 entrusted  with  the  responsibilty  to
 holg  free  and  fair  elections  in  Sikkim
 is  already  m  the  pro  ess  of  making
 various  studies  in  preparation  for  the
 elections  to  be  held  in  due  course

 (b)  Does  not  arise

 Explanation  of  some  Gazetted  Officers
 in  Department  of  Rehabilitation  for

 Alleged  Irregularities

 728  SHRI  B  K  DASCHOW-
 DHURY  Will  the  Mmuster  of  LA-
 BOUR  AND  RE‘IJABILITATION  ०६
 pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No  5824  on  the
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 itlth  May,  972  regarding  the  expla-
 nation  of  some  Gazetted  Officers  in
 the  Department  of  Rehabilitation  for
 alleged  irregularities  /lapses/ommis-
 sions  and  state:

 (a)  whether  the  explanation  have
 been  studied  and  the  decision,  taken
 in  the  matter,

 -  (b)  whether  the  officials  have  been
 penalised.  and

 (९)  if  not,  the  reasong  therefor?

 THE  DEPUTY  MINISTER  IN
 THE  MINISTRY  OF  LABOUR  AND
 REHABILITATION  (SHRI  G.  VEN-
 KATSWAMY):  (a)  Yes,  Sir,  except

 in  respect  of  one  case  wherein  the
 Central  Vigilance  Commission  have
 desired  to  see  some  records  for  giving
 their  advice.

 (bd)  and  (०).  In  accordance  with
 the  advice  of  the  Central  Vigilance
 Commission,  regular  Departmental
 proceedings  arc  being  initiated  against
 two  officers  and  the  questicn  of  im-
 Posing  a  penalty  will  depend  on  the
 outcome  of  the  Departmental  proceed-
 ings.  In  one  case  a  warning  is  being

 issued  through  the  concerned  Ministry
 to  which  the  official  has  been  transfer-
 ted.  In.  the  remaining  three  cases
 No  action  is  called  for,

 Setting  up  of  Base  in  Ceylon  by  China

 129.  SHRI  B.  K.  DASCHOW-
 DHURY:  Will  the  Minister  of  EX-
 TERNAL  AFFAIRS  be  _  pleased  to
 state-

 (a)  whether  China  has  decided  to
 set  up  a  base  in  Ceylon;  and

 (b)  if  so,  the  reaction  of  Govern-
 ment  thereto?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH):
 {a)  Government  have  no  such  infer-
 mation.

 )  Does  not  arise.
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 Report  of  Bonus  Review  Conuuittee

 730.  SHRI  8.  ्,
 DHURY:

 DR.  RANEN  SEN:

 Will  the  Minister  of  LABOUR  AND
 REHABILITATION  be  pleased  to
 state:

 DASCHOW-

 (a)  whether  Bonus  Review  Commit-
 tee  has  submitted  its  report;

 (b)  if  so,  the  main  recommendations
 made  by  it;  and

 (९)  the  decisions  taken  therean?

 THE  DEPUTY  MINISTER’  IN
 THE  MINISTRY  OF  LABOUR  AND
 REHABILITATION  (SHRI  G.  VEN-
 KATSWAMY):  (a)  No  Sir.

 (9)  and  (ce).  Do  not  arise

 Quantum  of  Steel  produced  by  Mini
 Steel  Plant

 73!.  DR.  RANEN  SEN  Will  the
 Mimster  of  STEEL  AND  MINES  be
 pleased  to  state

 (a)  how  many  mini  steel  piants  have
 been  set  up  during  the  last  one  and
 a  half  years  and  how  much  steel  is
 being  produced  by  them;  and  ॥

 (b)  how  many  more  licences  have
 been  issued  for  setting  up  of  mim:  steel
 plants?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SUBODH  HANSDA):  (a)  and
 (b).  Since  January  1  1972,  3  indus-
 trial  licences/letters  of  intent  have
 been  granted  for  establishing  electric
 furnace/continuous  casting  units  for
 the  manufacture  of  stee}  ingots/billets
 from  scrap.  Besides,  48  electric  fur-
 nace  units  have  been  registered  under
 the  liberalised  industrial  licensing
 policy  by  the  Iron  and  Steel  Controlier.

 Out  of  the  above,  १4  units  are  re-
 ported  to  have  commenced  produc-
 tion.  Total  production  by  these  units
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 has  been  reporteg  to  be  around  iif
 lakh  tonnes  during  the  period  January,
 3878  to  March,  1073.

 Further,  three  ore  such  schemes
 for  an  aggregate  annual  capacity  of
 150,000  tommes  for  the  production  of
 steel  imgot/billets  have  recently  been
 approved  for  the  grant  of  letters  of
 intent.

 Bonus  for  973

 732.  DR.  RANEN  SEN:  Will  the
 Minister  of  LABOUR  AND  REHABI-
 LITATION  be  pleased  to  state:

 (a)  whether  Government  have  ad-
 vised  the  employers  to  give  8.33  per
 cent  bonus  to  employees  in  the  cur-
 rent  year  as  wag  done  jn  last  year;
 and

 (b)  whether  Government  are  aware
 that  in  the  absence  of  statutory  back-
 ing  to  this  advice,  most  employers
 are  likely  to  ignore  it?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  AND  RAHA-
 BILITATION  (SHRI  6.  VENKAT-
 SWAMY):  (a)  In  respect  of  the
 accounting  year  commencing  on  any
 day  in  the  1972,  the  employers’  organi-
 sations  have  been  asked  to  advice  their
 affiliates  to  pay  the  minimum  bonus
 at  a  rate  not  lower  than  8-1/3  per
 cent.

 (b)  Government  expect  that  the
 employers  would  abide  by  their
 advice.  However,  the  question  of
 undertaking  legislation  on  the  subject
 is  under  consideration.

 Provision  ef  fulj  Medical  care  to
 Workers  under  E.S.LS,

 733.  DR.  RANEN  SEN:  Will  the
 Minister  of  LABOUR  AND  REHABI-
 LITATION  be  pleased  to  state:

 (a)  whether  there  is  any  propesal
 to  provide  full  medical  care  including
 hospitalisation  to  families  of  those
 covered  by  the  Employees’  State  In-
 surance  Scheie;
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 (9)  if  go,  the  salient  features
 thereof;  and

 (c)  the  time  by  which  the  proposal
 ig  likely  to  be  implemented?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  AND  RE-
 HABILITATION  (SHRI  G,  VENKAT-
 SWAMY):  The  Employees  State  In-
 surance  Corporation  have  furnished  the
 following  information  :—

 (a)  and  (b).  The  Employees’  State
 Insurance  Corporation  hag  decideq  to
 extend  full  medical  care,  including
 hospitalisation  facilities,  to  families  of
 insured  persong  in  all  centres  where
 either  separate  hospital  beds  have
 been  constructed  or  adequate  number
 of  beds  can  be  reservéd  in  Govern-
 ment,  Municipal  or  other  hospitals.
 37.45  lakhs  insured  persons  family
 units  have  already  been  provided  full
 medical  care  including  hospitalisation.
 The  ceiling  on  the  expenditure  on  full
 medical  care  has  been  enhanced  from
 Rs,  70/-  to  Rs.  80/-  w.ef.  lst  April,
 973  to  encourage  the  State  Govern-
 ments  to  provide  full  medical  care.

 (c)  Provision  of  medical  care  under
 the  Employees’  State  Insurance  Scheme
 being  the  responsibility  of  State  Gov-
 ernments,  it  is  difficult  to  indicate  the
 time  by  which  all  families  of  insured
 persons  would  be  receiving  full  medi-
 cal  care.

 Normalisation  of  Relation  with  China

 734.  SHRI  SAMAR  GUHA:  Will  the
 Minister  of  EXTERNAL  AFFAIRS  be
 pleased  to  state:

 (a)  whether  the  Prime  Minister
 during  her  recent  visit  to  Canada
 tolq  the  press  there  that  India  had
 given  ‘'various  feelers  to  China  for
 normalisation  of  relations”  betwetn
 the  two  countries  ang  if  80,  the  facts
 about  such  “feelers  to  China”;

 (b)'  whether  the  attention  of  Gov-
 ernmtnt  has  been  drawn  to  a  state-
 ment  of  Government  of  Ceylon  to  the
 effect  that  they  were  prepared  to  ne-
 gotiate  for  developing  friendly  rela-
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 tions  between  India  and  China  and  if
 su,  the  reaction  of  Government  there-
 to;

 (c)  whether  the  Indian  doctor  who
 was  a  Member  of  the  former  Indian
 Medical  Mission  to  China  in  thirtees,
 now  visiting  China  wag  properly
 briefed  to  communicate  to  Chinese
 people  the  message  of  friendship  and
 goodwill  of  Indian  people;  and

 (ad)  whether  Government  have  re
 ceiveg  any  kind  of  feeler  from  Gov-
 ernment  of  China  for  developing
 mutual  understanding  and  friendship?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  EXTERNAL
 AFFAIRS  (SHRI  SURENDRA  PAL
 SINGH):  (a)  Yes,  Sir;  the  Prime
 Minister  said  that  “we  are  trying  to
 take  initiatives  and  throwing  our
 feelers  whenever  we  possibly  can”.
 We  have  made  certain  concrete  pro-
 posals  and  are  awaiting  a  Chinese
 response.

 (b)  Yes  Sir,  the  Government  have
 seen  press  reports  of  a  statement  by
 the  Sri  Lanka  High  Commissioner  to
 India  making  this  suggestion.  India
 and  China  have  diplomatic  represen-
 tation  in  each  others  capitals  and
 there  is  therefore  no  need  for  third
 country  mediation.

 (ce)  Dr.  Basu,  who  visited  China
 recently  was  on  a  private  visit,

 (a)  There  have  been  certain  indi-
 cationg  that  the  Chinese  Government
 are  considering  the  question  of  im-
 provement  of  bilateral  relations.

 Army  Aid  to  Pakistan  by  various
 Countries

 735.  SHRI  SAMAR  GUHA:
 SHRI  JAGANNATH  MISHRA:

 Will  the  Minister  of  DEFENCE  be
 pleased  to  state:

 (a)  whether  Pakistan  recently  re-
 ceived  various  arms  from  China,  USA,
 Iran,  Turkey  and  other  countries  and
 if  the  facts  thereabout;
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 (b)  whether  Pakistan  has,  after
 Indo-Pak  war,  raised  new  Armed
 Forces  8700  succeedeq  to  increase  its
 air-force  and  any  navy  if  so,  latest
 facts  thereabout;

 (c)  whether  Pakistan  ig  trying  to
 build  up  Teharan-Pindi-Peking  mil-
 tary  axis  against  India;  if  go,  the
 extent  of  success  achieved  by  Pakistan
 in  this  regard;  and

 (d)  whether  during  Defence  Minis-
 ter’s  recent  visit  to  Russia  jingoist
 voliey  and  hostile  activities  of  Pukis-
 tan  towards  India  wag  discussed  with
 the  Russian  Government  and  if  so,  the
 reaction  of  the  Russian  Government
 thereabout?

 THE  MINISTER  OF  DEFENCE
 (SHRI  JAGJIVAN  RAM):  (a)  and
 (b).  Government  are  aware  that
 Pakistan,  by  means  of  new  raisings
 and  acquisition  of  arms,  has  substari-
 tially  increased  her  air,  land  and,  naval
 strength.  Pakistan  has  received  hely
 in  this  regard  from  a  number  of
 countries.  It  will,  however,  not  be  in
 Public  interest  to  disclose  the  details
 available  with  Government.

 (०)  Government  are
 Pakistan  is  maintaining
 tion  with  Iran  ang  China.

 aware  that
 close  rela-

 (d)  The  Raksha  Mantri’s  talky  with
 the  Soviet  authorities  jn  Moscow  were
 of  a  general  nature  relating  to  matters
 of  mutual  interest,  including  security
 of  the  sub-continent.

 Proposals  for  South  Asian  Conference
 to  create  a  Zone  of  Peace  in  Indian

 Ocean

 736.  SHRI  SAMAR  GUHA;  Will
 the  Minister  of  EXTERNAL  AFFAIRS
 be  pleased  to  state:

 (a)  whether  any  new  effort  has
 been  made  to  pursuade  the  big  powers
 like  U.S.A.  Russia  and  Ching  to
 accept  the  Indian  Ocean  ag  a  Peace-
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 {b)  ig  30,  the  broad  outlines  there-
 of;  and

 (c)  whether  a  South  Asian  Confe-
 rence  of  the  Countries  aroung  the
 Indian  Ocean  is  proposed  to  be  held
 to  create  a  powerful  pressure  on  the
 big  powers  to  make  Indian  Ocean  free
 from  @onfiict  amd  presence  of  rival
 navies?

 THE  MINISTER  09  STATE  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  FAL  SINGH):  (a)

 ang  (b).  The  UN  General  Assembly
 Resoflition  No.  2832(XXVI)  of  Decem-
 ber,  1971,  “calls  upon  the  great  powers,
 in  conformity  with  this  Declaration,
 to  enter  into  immediate  consultations
 with  the  littoral  States  of  the  Indian
 Ocean  wih  a  view  to  (a)  halting  the
 turther  escalation  and  expansion  of
 their  military  presence  in  the  Indian
 Ocean;  (b)  eliminating  from  the  Indian
 Ocean  all  bases,  military  installations,
 logistic  supply  facilities,  the  disposi-
 tion  of  manifestation  of  great  power
 military  presence  in  the  Indian  Ocean
 conceived  in  the  context  of  great
 power  rivalry”.  China  supported  this
 Resolution  while  France,  U.K.,  U.S.A.
 and  U.S.S.R.,  amongst  others,  abstained
 At  the  last  (27th)  Session.  the  General
 Assembly  adopted  another  Resolution
 No,  2992(XXVII)  appointing  an  Ad
 Hoc  Committee  of  not  more  that  5
 countries,  of  which  India  is  a  member,
 to  study  the  implications  of  the  peace
 2076  proposal.  India  has  also  partici-
 pated  in  the  deliberations  of  the
 littoral  and  hinterlang  States  in  April
 and  in  the  meetings  of  the  Ad  Hoc
 Committee  in  April,  May  and  June  in
 New  York  this  year.  The  ad  hoc
 Committee  is  required  to  report  to
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 the  General  Assembly  at  its  28th
 Session.

 (ec)  No  such  proposal  has  come  to
 the  notice  of  the  Government,
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 Production  of  Coal  in”  Nafionalised
 -Coal  Mines

 737.  SHRI  SAMAR  GUHA:  Will
 the  Minister  of  STEEL  AND  MINES
 be  pleased  to  state:

 (a)  whether  re-organisation  of  the
 management  of  nationaliseg  coa]  mines
 has  been  completed;

 (b)  whether  production  of  coal  de-
 creased  after  nationalisation  coal
 munes;

 (ec)  whether  unrecorded  accumulated
 coal  at  pit  heads  created  an  artificial
 figure  of  increased  production  of  coal
 soon  after  nationalisation  of  mines;
 and

 (d)  the  comparative  figures  of  pro-
 duction  of  coal  before  and  after  natio-
 nalisation?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SUBODH  HANSDA):  (a)  No,
 Sir.  The  reorganisation  of  the  mana-
 gement  is  in.  progress.

 (b)  No,  Sir.

 (c)  No,  Sir

 (d)  The  coal  production  in  the
 mines  the  management  of  which  was
 taken  over  after  30th  January,  973
 and  in  the  industry  as  a  whole  during
 973  as  compared  to  the  production
 during  the  same  period  last  year  has
 been  as  follows:—

 Coals  Mines  taken  Coal  Industry  as
 over  after  (301-73,  whole

 23
 (milfion  Tonnesy>

 —*97?

 February  3°49  301  6-63  5°93
 March  3°59  3°24  6°69  6-2r
 April  3°48  3°30  6°95  6°20
 May  3°49  328:  646  644

 TOTAL  :  I4°0§  wz  84  26°  73  24°58
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 Increase  productien  of  Coal  and  Reduc-
 tion  in  price

 738.  SHRI  SAMAR  GUHA:
 SHRI  HUKAM  CHAND  KACH-

 WAI:

 Will  the  Minister  of  STEEL  AND
 MINES  be  pleased  to  state:

 (a)  whether  due  to  shortfall  in  coal
 production  in  recently  nationalised
 mines,  price  of  coal  for  common  con-
 sumers  has  sharply  increased  and
 coal  supplies  to  metallurgical  indus-
 tries  and  power  plants  have  decreased;
 ang

 (b)  7  so,  the  steps  taken  or  pro-
 posed  to  be  taken  by  Government  t9
 increase  production  of  coal  and  its
 supplies  ang  bring  down  price  of  coal,
 particularly  for  common  consumers?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL  AND  MINIES
 (SHRI  SUBODH  HANSDA):  (a)  No,
 Sir.  There  has  been  no  decrease  in  the
 production  of  coal.  The  production  in
 the  taken-over  mines  has  actually  been
 better  this  year  than  in  the  corres-
 ponding  periog  of  the  last  year.

 (b)  700९5  not  arise.

 Registereqd  Unemployed  Persons

 739  SHRI  ८  K.  CHANDRAPPAN:
 DR.  LAXMINARAINAN  PAN-

 DEYA:

 Will  the  Minister  of  LABOUR  AND
 REHABILITATION  be  pleased  to
 state

 (a)  the  latest  figures  of  the  regis-
 tered  unemployed,  State-wise;

 (b)  how  do  these  figures  compare
 with  those  of  the  last  two  years;  and

 (c)  the  number  of  people  who  were
 given  jobs  during  this  period,  State-
 wise  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  AND  REHA-
 BILITATION  (SHRI  UG.  VENKAT-
 SWAMY):  (a)  to  (c).  The  informa-
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 tion  is  given  in  the  statement  laid  on
 the  Table  of  the  House.  [Placed  in
 Library.  See  No.  LT~597/73.]

 Improvement  in  functioning  of  and
 Safety  in  Nationalised  Mines

 740.  SHRI  C.  K.  CHANDRAPPAN:
 Will  ‘the  Minister  of  STEEL  AND
 MINES  be  pleased  to  state:

 (a)  whether  nationalised  mines  are
 showing  any  sign  of  improvement  in
 their  functioning  now;

 (b)  whether  their  production
 increased  since  their  takeover;  and

 has

 {c)  what  are  the  new  facilities  pro-
 vided  to  improve  the  working  condi-
 tions  and  safey  in  mines  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SUBODH  HANSDA):  (a)  Yes.

 Sir.

 (b)  Yes,  Sir.  The  production  has
 increased  as  compared  to  the  same
 period  of  the  last  year

 (c)  New  facilities  in  he  shape  of
 additional  machinery,  rationalisation
 of  mines  working,  reorganisation  of
 mines  and  supply  of  safety  equipment
 hke  additional  cap  lamps,  Timber,
 Stone  Dust,  Gas  Detectors  etc.,  have
 been  and  are  being  provided  to  bring
 about  improvement  in  the  working
 condition  and  safety  in  mines.

 Setting  up  of  a  Regional  Passport
 Office  in  Kerala

 74.  SHRI  ८.  K.  CHANDRAPPAN:

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state:

 (a)  whether  Government  have
 taken  a  final  decision  on  setting  up  a
 Regional  Passport  Office  in  Kerala;
 and

 (b)  if  not,  the  reasons  therefor?
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 THE  MINISTER  OF  STATE  IN  THE  Stockpiling  of  spave  parts  for  Heavy
 MINISTRY  OF  EXTERNAL  AFFAIRS  फफक
 (SHRI  SURENDRA  FAL  SINGH):
 (a)  No,  Sir.

 (b)  The  main  cause  of  delay  has
 beer,  the  increasing  need  for  economy
 in  non-Plan  expenditure  and  the  cur-
 rent  ban  on  the  creation  of  new  posts.
 However,  a  work-study  team  was  re-
 cently  sent  to  the  Regional  Passport
 Office,  Madras,  in  which  the  passport
 work  relating  to  Kerala  is  handled  at
 present,  to  assess  the  exact  quantum
 of  additional  staff  required  for  setting
 up  of  a  separate  passport  office  in
 Kerala.  The  recommendations  of  the
 work-study  team  are  now  in  an  ad-
 vanced  stage  of  consideration.

 Proposal  for  Trial  of  top  Pak  Civilian
 internees  to  counter  threatened  trial

 of  Bengalis  in  Pakistan

 742.  DR.  H.  P.  SHARMA:  Will  the
 Minister  of  EXTERNAL  AFFAIRS  be
 pleased  to  state:

 (a)  whether  Bangladesh  Govern-
 ment  had  lately  proposed  to  hold  a
 trial  of  top  Pakistan:  civilian  internees
 in  India  and  Bangladesh  to  counter
 Pakistan  President's  threatened  trial
 of  Bengalis  in  Pakistan;

 {b)  if  so,  Government  of  India’s  re-
 action  to  this  proposal  in  the  light  of
 the  Indo-Bangladesh  Joint  Offer  to
 Pakistan  in  regard  to  repatriation  of
 POWs  and  internees;  and

 (c)  the  final  decision  taken  in  this
 regard?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH):
 (a)  Government  is  not  aware  of  any
 proposal  to  this  effect  by  the  Govern.
 ment  of  Bangladesh.

 (9)  Does  not  arise,

 (९)  Does  not  arise.

 744,  SHRI  RAM  PRAKASH:  Will
 the  Minister  of  STEEL  AND  MINES
 be  pleased  to  state:

 (a)  whether  the  Chairman  of  HSL
 has  advocated  stockpiling  of  spare
 parts  for  heavy  units;  and

 (b)  if  80,  the  reaction  of  Govern-
 ment  thereto?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SUBODH  MHANSDA):  (a)
 While  inaugurating  a  seminar:  on
 maintenance  engineering  organised  by
 the  National  Productivity  Council  at
 Calcuttta,  the  Chairman,  Hindustan
 Steel  Ltd.,  referred,  in  the  context  of
 under  utilisation  of  equipment  in
 heavy  capital-intensive  industries  and
 in  the  interest  of  reduction  of  down-
 time  and  good  maintenance,  to  the
 need  for  a  judicious  stock-piling  of
 critical  spare  parts  after  a  careful
 assessment  of  long-term  requirements.

 (b)  Government  policy  is  to  give
 every  help  in  the  securing  of  adequate
 quantities  of  critical  spare  parts.  As
 regards  the  suggestion  of  stock-piling,
 it  would  like  to  wait  for  specific  pro-
 posals.

 Factories  closed  down  in  Delhi  owing
 to  non-availability  of  coal

 745.  SHRI  RAM  PRAKASH:  Will
 the  Minister  of  STEEL  AND  MINES
 be  pleased  to  state:

 (a)  whether  a  number  of  factories
 have  been  closed  down  on  account  of
 non-availability  of  coal  in  Delhi;  and

 (b)  if  so,  the  steps  proposed  to  be
 taken  in  this  matter?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SUBODH  HANSDA):  (a)  No,
 Sir.

 (b)  Does  not  arise,
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 Education  unemployed

 747.  SHRI  ISHAQUE  SAMBHALI:
 Will  the  Minister  of  LABOUR  AND
 REHABILITATION  be  pleased  to
 state:

 (a)  the  number  of  educated  job
 seekers  according  to  the  latest  avail-
 able  figures  of  the  Employment  Ex-
 changes;  and

 (b)  the  steps  taken  to  solve  the
 growing  unemployment  among  them?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  AND  REHA-
 BILITATION  (SHRI  G.  VENKAT-
 SWAMY):  (a)  32,74,182  (Matriculates
 and  above)  as  on  3lst  December  1972.

 (७)  The  Government  of  India  ini.
 tiated  Special  Employment  Schemes
 (apart  from  normal  Plan  programmes)
 to  deal  directly  and  effectively  with
 the  problem  of  the  educated  unemp-
 loyed.  For  this  purpose,  Special  Emp-
 loyment  Schemes  for  the  educated  un-
 employed,  started  in  97l-72,  have
 since  been  continuing  and  an  alloca-
 tion  of  Rs.  62.88  crores  has  been  made
 under  these  Schemes  for  ‘1973-74.  Fur-
 ther  in  ‘1972-73,  a  Special  Employment
 Programme  was  started  in  all  the  Sta-
 tes  and  Union  Territories  with  a  Bud-
 get  Provision  of  Rs.  27  crores  with  a
 matching  contribution  from  the  States.
 In  1973-74  also  a  provision  of  Rs.  27
 crores  has  been  made  for  continua-
 tion  of  this  programme.  In  addition,
 half-a-million  jobs  programme  has
 been  taken  up  in  973-74  with  a  Bud-
 get  provision  of  Rs.  00  crores.

 Prime  Minister's  visit  abroad  during
 May-June,  973

 748.  SHRI  R.  V.  SWAMINATHAN:
 Will  the  Minister  of  EXTERNAL  AF-
 FAIRS  be  pleased  to  state:

 (a)  whether  the  Prime  Miruster
 visited  Sri  Lanka.  Canada  and  other
 countries  during  May-June,  ‘1973;  and

 (b)  if  30,  the  outcome  of  the  visit?
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH):
 (a)  and  (b).  The  Prime  Minister  visit-
 ed  Sri  Lanka  between  April  27th  and
 29th,  1973.  She  visited  Yugoslavia
 from  l5th  to  l7th  June,  1973  and
 Canada  from  i7th  to  24th  June,  1973.

 Each  of  the  visits  provided  an  oppor-
 tunity  for  the  Prime  Minister  to  have
 discussions  with  the  leaders  concern-
 ed,  on  bilateral  relations  as  well  as  on
 developments  of  common  interests
 in  the  international  field  The  visits
 served  to  strengthen  further  the  ties
 already  existing  between  India  and
 these  countries  in  the  political,  econo-
 mic,  cultural  and  other  fields,  and  led
 to  a  better  understanding  abroad  of
 the  situation  on  the  Indian  sub-
 continent.

 Acquiring  Agricultural  Land  of  Cha-
 moli  and  Garhwal  Districts  for

 Defence

 749.  SHRI  PARIPOORNANAND
 PAINULI:  Will  the  Minister  of  DE-
 FENCE  be  pleased  to  state:

 (a)  whether  in  the  wake  of  the  Chi.
 nese  aggression  in  1962,  the  Defence
 Ministry  had  acquired  some  agricul-
 tural  land  belonging  to  the  agricul-
 turists  of  Chamol  and  Garhwal  Dis-
 tricts  for  defence  purposes;  and

 (b)  if  so,  the  facts  thereof?

 THE  MINISTER  OF  DEFENCE
 (SHRI  JAGJIVAN  RAM):  (a)  Yes,
 Sir.

 fb)  The  following  areas  were  ac-
 quired  in  Garhwal  area.

 (1)  Chamoli  9134  acres
 @)  Uttar  Kashi  4457  ”
 (3)  Tehri.  I'30  yy
 (4)  Lauri  T4945

 Total  land  acquired  =  10g" $87  sere”

 t
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 Fifth  Plan  Programme  for  Expansion
 of  Steel  Industry

 750.  SHRI  JAGANNATH  MISHRA:
 Will  the  Minister  of  STEEL  AND  MI-
 NES  be  pleased  to  state:

 (a)  whether  the  various  aspects  of
 the  expansion  of  steel  industry  during
 the  Fifth  Plan  period  have  been
 finalised;  and

 (b)  if  so,  the  number  of  new  steel
 plants  proposed  to  be  set  up  in  the  pri-
 vate/public  sectors,  the  expansion  pro-
 posed  to  be  allowed  in  the  existing
 capacity;  the  total  amount  involved  in
 the  implementation  of  these  program-
 mes;  the  extent  to  which  the  gap
 between  the  demand  and  supply  is
 likely  to  be  reduced  as  a  result  there-
 of?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SUBODH  HANSDA):  (a)  The
 various  aspects  of  the  steel  develop-
 ment  programme  during  the  Fifth
 Plan  period  including  outlays  on  indi-
 vidual  projects  have  not  been  finalised
 so  far.  Draft  proposals  are  under
 consideration  of  Government.

 (b)  The  draft  proposals  for  the  steel
 development  programme  in  the  Fifth
 Plan  period  envisage  expansion  of
 Bhilai  Stee]  Plant  from  2.5  million  in-
 got  tonnes  to  four  million  ingot  ton-
 nes,  expansion  of  Bokaro  Steel  Plant
 to  4.75  million  ingot  tonnes  and  conti.
 nuing  the  work  on  the  three  new  steel
 plants  at  Salem,  Vijayanagar  and
 Visakhapatnam.  Proposals  are  also
 under  consideration  for  expansion  of
 the  Jamshedpur  works  of  the  Tata  Iron
 and  Stee]  Company.

 The  programme  has  been  so  drawn
 up  as  to  ensure  near  self-sufficiency
 in  the  matter  of  mild  steel  production
 by  the  end  of  the  Fifth  Plan  period.
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 Decline  in  Output  at  Sharia-Ranigan}
 Coltieries

 75l.  SHRI  JAGANNATH  MISHRA:
 Will  the  Minister  of  STEEL  AND
 MINES  be  pleased  to  state:

 (a)  whether  the  output  of  coal  at
 Jharia-Raniganj  collieries  has  declin-
 ed;

 (b)  if  so,  the  reasons  therefor;  and

 (c)  the  steps  taken  by  Government
 in  this  regard?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SUBODH  HANSDA):  (a)  No,
 Sir.

 (b)  and  (c).  Do  not  arise.

 ,
 National  wage  policy

 752.  SHRI  JAGANNATH  MISHRA.
 SHRI  D.  8,  CHANDRA

 GOWDA:

 Will  the  Minister  of  LABOUR  AND
 REHABILITATION  be  pleased  to
 state:

 (a)  whether  any  decision  in  regard
 to  the  National  Wage  Policy  has  since
 been  taken  by  Government;  and

 (b)  if  so,  the  broad  outlines  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  AND  REHA-
 BILITATION  (SHRI  G.  VENKAT-
 SWAMY):  (a)  and  (b).  The  matter  is
 still  under  consideratian.

 Presentation  of  Credential  to  U.S.  Pre-
 sident  by  Indian  Ambassador  to

 U.S.A.

 153,  SHRI  NAWAL  KISHORE
 SHARMA:  Will  the  Minister  of  EX
 TERNAL  AFFAIRS  be  pleased  to
 state:

 (a)  whether  Shri  T.  N.  Kaul,
 Indian  Ambassador  designated  to
 U.S:A.,  had  to  wait  for  full  one  month
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 to  present  his  credentials  to  the  Pre-
 sident  of  U.S.A;

 (b)  whether  Indian  Ambassador
 was  received  after  one  month  by  the
 U.S.  President  alongwith  other  Amba-
 ssadors  of  very  smal]  countries  and
 then  too  he  was  third  on  the  waiting
 list;  and

 (c)  if  so,  the  reaction  of  Govern-
 ment  to  such  an  attitude  of  U.S.  Gov-
 ernment  towards  India?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH):(a)
 to  (c).  Protocol  practice  varies  from
 country  to  country.  The  presentation
 of  credentials  by  Shri  T.  N.  Kaul  took
 place  in  accordance  with  the  normal
 practice  followed  by  the  U.  S.  Gov-
 ernment  in  this  regard.

 Replacement  of  Piston  Engines  of
 Automobiles  by  Rotary  Wankel

 Engines

 754.  SHRI  NAWAL  KISHORE
 SHARMA:  Will  the  Minister  of
 HEAVY  INDUSTRY  be  pleased  ६0
 state:

 (a)  whether  there  is  a  proposal
 under  the  consideration  of  Govern.
 ment  to  replace  the  conventional
 Piston  engines  by  Rotary  Wankal
 Engincs  in  automobiles;

 (b)  if  so,  whether  introduction  of
 such  engines  will  lead  to  lessening  of
 air  pollution  and  econamy;  and

 (c)  if  so,  the  salient  features  of  the
 Proposals?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEAVY  INDUSTRY
 (SHRI  SIDDHESHWAR  PRASAD):
 (a)  to  (c).  Government  are  aware  of
 the  development  of  Wankel  Rotary engine  for  fitment  on  automobiles.

 commercia]  production  and  fit.
 ment  of  Wankel  engine  is  still  of  a
 very  recent  origin  and  limited  to
 stall  numbers  by  a  few  companies
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 in  the  world.  The  Rotary  engine  has
 not  so  far  been  able  to  compete  with
 the  conventional  engine  on  production
 economies  because  of  the  exacting
 steel  specifications  and  production
 processes  involved.  Further  the  tech-
 nology  available  within  the  country
 is  still  not  adequate  to  introduce  the
 Wankel  engine  readily.  However,
 Government  would  appropriately  en-
 courage  eftorts  by  the  indigenous
 manufacturers  for  the  development
 and  production  of  such  engines  in
 India.

 Discussion  on  Defence  Plan  with
 Planning  Commission

 755.  SHRI  NAWAL  KISHORE
 SHARMA:  Will  the  Munister  of
 DEFENCE  be  pleased  to  state:

 (a)  whether  for  the  first  time,  Gov-
 ernment  have  discussed  the  defence
 plan  with  the  Planning  Commission;

 (b)  if  so,  whether  there  is  also  a
 proposal  under  the  consideration  of
 Government  to  merge  al]  such  plans
 mto  Nationa]  Economic  Plan;  and

 (c)  if  so,  the  outline  thereof?

 DEFENCE
 (a)  No,

 THE  MINISTER  OF’
 (SHRI  JAGJIVAN  RAM):
 Sir.

 (b)  and  (c).  Do  not  arise.

 Reasons  for  strikes,
 Lay-offs

 756.  SHRI  NAWAL  KISHORE
 SHARMA:  Will  the  Minister  of  LA-
 BOUR  AND  REHABILITATION  be
 pleased  to  state:

 Lock-outs  and

 (a)  the  main  reasons  for  the  strikes,
 lock-outs  and  lay-offs  during  the  last
 three  years;  and

 (b)  the  steps  being  taken  by  Gov-
 ernment  to  put  an  end  to  the  strikes
 etc?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  AND  RE-
 HABILITATION  (SHRI  G.  VEN:



 १९9  «Written  Answers

 KATSWAMY):
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 (a)  According  to  the  available  information.  the  number
 of  disputes,  during  1970,  97]  and  972
 follows:

 classified  by  causes/reagons  was  as

 Number  of  disputes
 Cause-Group

 7970  1971  ‘1972,
 .  (Provisional)

 Wages  and  allowances  I,055  935  835
 Bonus

 ‘
 300  334  2I0

 Personnel  594  476  489

 Retrenchment  134  749  747
 Leave  and  Hours  of  work  61  39  36

 Indiscipline  &  Violence  709  97  330

 Others  590  643  877
 Not  known  46  29  r88

 TOTAL  :  2,889  2,752  2,912

 (9)  The  Industrial  relations  Machi-  BILITATION  (SHRI  G.  VENKAT-
 nery  continues  to  make  efforts  to
 minimise  work-stoppages  due  to  stri-
 kes  and  lock-outs  through  preliminary
 discussions,  conciliation  and  adjudica-
 tion  or  arbitration  as  necessary  under
 the  existing  statute  and  voluntary
 arrangements.  Government  have  also
 been  holding  discussions  with  the
 interests  concerned  to  evolve  agreed
 measures  to  secure  improvements  in
 industrial  relations.

 Constitution  of  an  Expert  Cell  to  study
 Problems  of  Agricultural  Labour

 757.  SHRI  C.  K.  JAFFER  SHA-
 RIEF:  Will  the  Minister  of  LABOUR
 AND  REHABILITATION  be  pleased
 to  state:

 (a)  whether  Government  have
 decided  to  constitute  an  expert  cell
 to  study  the  problems  of  agricultural
 labour  in  the  country;  and

 {b)  if  so,  the  broad  outlines  there-
 of?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  AND  REHA-

 SWAMY):  (a)  and  (b).  Yes,  Sir.  The
 composition,  functions  and  other  relat-
 ed  matters  concerning  the  proposed
 cell  are  under  consideration.

 France  to  withdraw  forces  from  Indian
 Ocean

 758.  SHRI  C.  K.  JAFFER  SHA-
 RIEF:

 SHRI  RANABAHADUR
 SINGH:

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state:

 (a)  whether  France  has  agreed  to
 withdraw  its  Forces  from  the  Indian
 Ocean;  and

 (b)  if  so,  the  names  of  the  other
 countries  who  have  taken  similar
 steps  and  of  those  who  are  still  bas-
 ing  their  naval  fleet  in  this  Ocean?

 THE  MINISTER  QF  STATE  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH):
 (a)  No,  Sir.

 (b)  Does  not  arise.
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 Steel  Plants  hit  by  coal  shortage  and

 Power  cut

 759.  SHRI  C.  K.  JAFFER  SHARIEF:

 SHRI  R.  ्  SWAMINATHAN:

 Will  the  Minister  of  STEEL  AND
 MINES  be  pleased  to  state:

 (a)  whether  coal  shortage  and
 Power  cut  had  hit  all  steel  plants,
 both  in  Public  and  Private  Sectors
 for  the  last  three  months  and  if  so  to
 what  extent;  and

 (b)  the  steps  taken  to  improve  pro-
 duction?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SUBODH  HANSDA):  (a)
 Yes.  Sir.  Power  cuts  have  affected
 production  and  washing  of  coal  in  the
 last  three  months  and  this  m  turn  had
 an  adverse  effect  on  steel  productimwn
 in  all  the  steel  plants.  Power  cuts
 have  also  directly  attected  rolling  op-
 erations  in  all  the  steel  plants  except
 Bhilai.  The  production  of  saleable
 steel  m  the  first  quarter  of  the  current
 financial  year  ‘was  ‘957,000  tonnes  as
 compared  to  1,018,000  tonnes  produced
 tn  the  corresponding  period  ol!  last
 year  The  target  seit  for  the  quartez
 April  to  June  this  year  was,  however,
 1.250,000  tonnes.  The  bulk  of  the
 shortfall  was  due  to  power  cuts  and
 also  coal  shortage.  which  was  a  direct
 consequence  of  the  power  cuts.

 (b)  The  concerned  State  Govern-
 ments  and  the  authorities  of  the

 Damodar  Valley  Corporati2n  were
 specially  asked  to  ensure  the  highest
 priority  for  power  supply  0  stecl
 plants,  collieries  and  coal  washerics
 With  the  onset  of  the  monsoon  it  75
 hoped  that  hvdel  power  generation
 woulg  improve  substantially,  which
 in  turn  would  help  improve  coking
 coal  raising  and  steel  production.

 Flying  HS-748  Planes  to  U.K.  for  Test
 780  SHRI  H  M.  PATEL:  Will  the

 Minister  of  DEFENCE  be  pleased  to
 state:
 05  LS—6.
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 (a)  whether  HS-748  plane  was  re-
 cently  flown  to  United  Kingdom  for
 test  by  its  principal  manufacturer
 Hawker  Siddelay  Aviation  Limited;
 and

 (b)  whether  they  have  completed
 the  test  and  if  so,  the  report  given  by
 the  principal  manufacturer  in  this  re-
 gard?

 THE  MINISTER  OF  STATE  (DEF-
 ENCE  PRODUCTION)  IN  THE
 MINISTRY  OF  DEFENCE  (SHRI
 VIDYA  CHARAN  SHUKLA):  (a)
 Yes,  Sur.

 (b)  The  tests  that  are  considered
 necessary  so  far  by  the  Principal
 manufacturer  have  been  completed
 and  his  report  is  awaited.

 Stoppage  of  Import  of  Tractors

 761,  SHRI  H.  M.  PATEL:

 SHRI  MUKHTIAR  SINGH
 MALIK:

 Will  the  Minister  of  HEAVY  IN-
 DUSTRY  be  pleased  to  state:

 (a)  whether  Government  have  de-
 cided  not  to  import  tractors  any
 more;

 (b)  the  likely  saving  in  toreign  ex-
 change  which  was  earler  being  allo-
 cated  for  import  of  tractors;  and

 tc)  whether  ota  would  help  deve-
 lopment  of  tractor  industry  in  the
 country?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEAVY  INDUSTRY
 (SHRI  SIDDHESHWAR  PRASAD):
 (a)  In  the  context  of  demand  and  in-
 digenous  capability  the  “Ministry  of
 Heavy  Industry  is  of  the  view  that
 there  is  no  need  for  import  of  trac-
 tors

 (b)  No  yearly  allocation  of  foreign
 exchange  was  made,  Saving  natural-
 ly  hag  to  be  related  to  the  number
 and  make  of  tractors  imported  and
 the  rates  of  deletion.

 (९)  Yes,  Sir,



 163  Written  Answers

 Propaganda  againat  Feed  Given  to
 P.O.Ws.

 762.  SHRI  P,  M.  MEHTA:
 SHRI  R,  ्  SWAMINATHAN:

 Will  the  Minister  of  DEFENCE  be
 pleased  to  state:

 (a)  whether  Pakistan  is  making
 propaganda  that  POWs  are  not  being
 given  proper  food;  and

 (9)  whethen  India  has  challenged
 this  and  has  asked  the  {nternational
 Committee  of  Red  Cross  to  verify  the
 fact?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  DEFENCE  (SHRI  J.
 8.  PATNAIK):  (a)  and  (b).  “akis-
 tan  has  been  making  propaganda  that
 prisoners  of  war  are  not  being  treated
 in  accordance  with  the  Geneva  Con-
 vention.  Government  of  India  have
 repudiated  Government  of  Pakistan's
 allegations  in  this  regard.  The  Inter-
 national  Committee  of  Red  Cross  has
 also  in  its  visit  reports  to  prisoners  of
 war  camps  testified  to  the  fact  that
 the  prisoners  of  war  are  being  treated
 in  accordance  with  the  Geneva  Con-
 ventions.

 Advance  of  Pay  to  POWs

 763.  SHRI  P.  M.  MEHTA:
 SHRI  SHIV  KUMAR  SHASTRI:

 Will  the  Minister  of  DEFENCE  be
 Pleased  to  state:

 (a)  whether  under  article  60  of  the
 Geneva  Convention  the  prisoners  of
 war  are  paid  an  advance  of  pay
 which  is  recoverable  from  Pakistan:
 and

 (b)  if  so,  whether  the  amount  has
 been  paid  and  how  much  has  been  re-
 covered  from  Pakistan  so  far  and  if
 not,  the  reasons  therefor?

 THE  MINISTER  OF
 (SHRI  JAGJIVAN  RAM):

 Sir,

 DEFENCE
 (a)  Yes,
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 (b)  The  amount  towards  advance

 of  pay  is  being  paid  regularly  every
 month  but  ne  recovery  has  so  far  been
 made  from  Pakistan.  The  questien  of
 recovery  from  Pakistan  of  such  ex-
 penditure  as  is  admissible  under  the
 Geneva  Convention,  will,  however,  be
 taken  up  when  the  general  repatriation
 of  prisoners  of  war  33  discussed.

 Gujarat  Programme  for  Labour
 Reforms

 764.  SHRI  P.  M.  MEHTA:  Will  the
 Minister  of  LABOUR  AND  REHABI-
 LITATION  be  pleased  to  state:

 (a)  whether  Gujarat  Government
 have  started  many  programmes  for
 labour  reforms  in  the  State;

 (9)  7  so,  the  broad  outlines  of  the
 reforms  made;

 (c)  whether  Union  Government  have
 approved  these  reforms;  and

 (d)  whether  Union  Government  are
 also  considering  to  have  such  reforms
 on  all  India  basis,  and  if  so,  the  time
 by  which  action  is  lkely  to  be  initiat-
 ed  in  this  regard?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  AND  REHA-
 BILITATION  (SMRI  G.  VENKAT-
 SWAMY):  (a)  to  (c).  Legislative  pro-
 posalg  had  been  received  from  the
 State  Government  on  various  aspects
 of  industrial  relations.  These  had
 been  examined  and  the  considered
 views  of  the  Government  of  India
 had  been  sent  to  the  State  Gevern-
 ment.

 (d)  In  the  light  of  the  recommenda-
 tions  of  the  National  Commission  or
 Labour,  it  is  proposed  to  bring  forth
 a  comprehensive  Law  on_  industrial
 relations.

 Unemployment  Insurance  in  Indus-
 tries

 765.  SHRI  ह:  M.  MEHTA:  Will  the
 Minister  of  LABOUR  AND  REHABI-
 LITATION  be  pleased  to  state:

 (a)  whether  Unemployment  Insur-
 ance  in  some  Industries  has  been
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 utged  by  the  Expert  Committee  on
 Unempléyment  in  its  reports;

 (b)  whether  the  Committee  has
 specified  the  industries  in  which  the
 scheme  should  be  introduced;

 (c)  if  so,  whether  Government  have
 accepted  this  suggestion;  and

 (d)  if  not,  the  reasons  therefor?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  AND  REHA-
 BILITATION  (SHRI  6.  VENKAT-

 SWAMY):  (a)  Yes,  Sir.

 (b)  No,  Sir.

 (९)  and  (d).  Am  Inter-Ministerial
 Working  Group  has  already  been  con-
 stituted  by  the  Planning  Commission
 to  study  the  recommendations  made
 in  the  Report  and  make  proposals  to
 Government.

 Number  of  Pakhtoons,  Baluchs,
 Punjabis  and  Sindhis  amongst  P.O.Ws

 repatriated  from  India

 766.  SHRI  SHASHI  BHUSHAN:
 Will  the  Mimister  of  DEFENCE  be
 pleased  to  state  the  number  of  Pakh-
 toon,  Baluch,  Punjabi.  Sindhi  and
 other  Pak  nationals  who  have  so  far
 gone  from  India  amongst  the  Paki-
 stani  Prisoners  of  War  under  deten-
 tion  in  India?

 THE  MINISTER  OF  DEFENCE
 @HRI  JAGJIVAN  RAM):  643  Paki-
 stan:  prisoners  of  war  have  so  far
 been  repatriated  to  Pakistan.  The
 details  of  such  prisoners  of  war  hail-
 ing  from  different  regions  in  Paki-
 stan,  are  not  available.

 Exteusion  of  road  in  Kashmir  beyond
 Baluchistan  upto  Iran  by  Pakistan

 767.  SHRI  SHASHI  BHUSHAN:
 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state:

 (a)  whether  Government  are  aware
 that  the  road  beyond  Sinkiang  and
 Gilgit  in  Kashmir  is  being  extended
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 beyond  Baluchistan
 Pakistan;

 (b)  the  reaction  of
 thereto;  and

 (९)  the  purpose  for  which,  it  is  ex-
 pected  to  be  used?

 upto  Iran  by

 Government

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  EXTERNAL
 AFFAIRS  (SHRI  SURENDRA  PAL
 SINGH):  (a)  Government  are  not
 aware  of  the  construction  of  any  ex-
 tension  of  the  Sinkiang-Gilgit  road
 connecting  it  with  the  Highway  being
 constructed  between  Quetta  and  Zahi-
 dan.

 (b)  ang  (c).  Do  not  arise.

 Non-payment  of  the  contribution  to
 £.P.F.  by  M/s.  Kores  India  Ltd.

 768.  DR.  LAXMINARAIN  PAN-
 DEYA:  Wu  the  Minister  of  LABOUR
 AND  REHABILITATION  be  pleased
 to  state:

 (a)  whether  M/s.  Kores_  India
 Limited  are  not  paying  their  share
 regularly  towards  Employees  Provi~
 dent  Fund  of  those  working  in  their
 factories;

 (b)  if  so,  the  actual  amount  in
 arrear  upto  3lst  March,  1973;  and

 (c)  the  steps  being  taken  to  recover
 the  arrears  and  the  action  taken  for
 default  in  payment  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  AND  REHA-
 BILITATION  (SHRI  G.  VENKAT-
 SWAMY):  The  Provident  Fund  Autho-
 rities  have  reported  as  under:

 (a)  M/s.  Kores  India  Limited,
 Bombay,  an  establishment  covered
 under  the  Employees’  Provident  Funds
 and  Family  Pension  Act,  ‘1952,  has
 been  granted  exemption  under  Sec-
 tion  i7(i)(a)  thereof.  It  is  transfer-
 ring  provident  fund  contributions  to
 the  Board  of  Trustees  regularly  every
 month  on  or  before  the  due  date,

 (b)  and  (e).  Do  not  arise.
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 Break  in  Service  of  Temporary
 employees  of  Kores  India  Limited

 769  DR  LAXMINARAIN  PAN
 DEYA  Will  the  Minister  ot  LABOUR;
 AND  REHABILITATION  be  pleased
 to  state

 (a)  whether  a  large  number  of
 employees  in  the  factories  and  offices
 of  M/s  Kores  India  Limited  are  being
 kept  temporary  for  a  long  time  and
 although  they  have  been  working
 continuously  for  the  last  several
 years  yet  their  services  are  broken  at
 a  fixed  interval  and

 (b)  if  so  the  steps  being  taken  to
 protect  the  interests  of  the  employees
 and

 (c)  the  reasons  tor  allowing
 firm  to  do  so?

 the

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  AND  REHA-

 BILITATION  (SHRI  G  VENKAT
 SWAMY)  (a)  to  (c)
 being  collected

 Information  i4

 Import  of  Steel  and  Ferro-alloys  from
 East  Europe

 77  SHRI  M  M  JOSEPH  Will  the
 Minister  of  STEEL  AND  MINES  be
 pleased  to  state

 (a)  whether  Government  are  find-

 ing  it  difficult  to  import  steel  and
 ferro-alloys  East  European
 countries  constituting  the  rupee  pay-
 ment  areas,  and

 from

 (9)  if  so  the  reasons  therefor  and
 the  steps  taken  by  Government  to
 meet  the  situation?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
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 (SHRI  SUBODH  HANSDA)  (a)  and
 (b)  Import  of  steel  and  ferro-alloys
 ls  made  by  the  canalising  agencies,
 actual  users,  registered  exporters  and
 their  nominees  and  export  houses  In
 importing,  the  availability  of  required
 quality  of  material  at
 price.  is  a  decisive

 reasonable
 factor  Rupee

 payment  area  countries  have  been
 offering  materials  to  the  extent  poss-
 ble  Of  late  there  appears  to  have
 been  a  rise  in  domestic  demand  in

 This  coupled  with
 the  scarcity  in  availability  which  is
 true  all  over  the  world  including  these
 countries

 these  countries

 has  resulted  in  imvort+  not
 reaching  the  levels  anticipated

 Inzia  Supply  Mission,  in  Foreign
 Countries

 TW  SHRI  C  JANARDHANAN  Wil)
 the  Minist  r  of  SUPPLY  be  pleased  to
 state

 (a)  how  many  Supply  Missions  are
 maintanei  by  Indie  in  foreign  coun
 tries

 (b)  the  annual  value  of  purchases
 made  by  these  missions  in  the  past
 three  years

 (c)  the  total  staff  st  ength  of  each

 of  these  missions  and

 (9)  the  total  annual  expenditure  in

 curred  for  maintaining  the  Missions”

 THE  MINISTER  OF  SUPPLY  (SHRI
 SHAH  NAWAZ  KHAN)  (a)  Two
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 L  Annual  vatue  of  purchases  madé  in  the  past
 three  years.
 t  India  Supply  Musion,  Washington

 2  India  Supply  Mission,  I  endon

 Il.  Total  Staff  strength  of  the  Missions
 (Sanctioned  strength)
 1  ISM,  Washington

 (a)  Office  of  the  Director  General.
 (by  Office  of  the  Chief  Accounts

 Officer
 2  I8M,  London

 «LIE  Total  annual  expenditure  incurred  fur  mam-
 taining  the  Missrans

 t  ISM.  Washtneton
 (a)  Office  of  the  DG

 (b)  Office  of  the  CAO

 2  I%M,  Iondon

 Better  Industrial  Relations

 772  SHRI  C  JANARDHANAN
 Will  the  Minister  of  LABOUR  AND
 REHABILITATION  be  pleased  to
 stute

 (a)  the  steps  taken  by  Government
 to  ensure  better  industrial  relations  in
 the  country  and

 (b)  the  progres,  so  far  achieved  in
 this  direction?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  AND  REHA-
 BILITATION  (SHRI  G  VENKATS-
 WAMY)  (a)  and  (b)  Government

 have  been  endeavouring  to  promote
 ‘better  industnal  relations  Dy  preven-

 ‘thon  and  settlement  of  dispute  through
 enforcement  of  the  existing  statutory
 and  voluntary  measures  However,  in

 «the  light  of  the  recommendations  of  the
 National  Commission  on  Labour  Go-

 'wernment  are  considering  certain  pru-
 posals  to  reform  and  streamline  the
 existing  procedure  and  practices  A

 ,  pill  in  this  regard  is  proposed  to  be

 ‘  antroduced  in  Parliament  as  early  as
 possible.
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 1970-71  1971-72,  ‘1972-73

 US  Dollars  US  Dollars  US  Dollars
 209  09

 eed
 "92  228  86

 million.  ines.  mulhon,
 3  45  7  3  24

 millon  £  millon  g  millon  £
 I970-73  I97I-72  1972-73

 IIE  T04  85

 39  38  34
 55  85  170

 (from  इन-ड
 upto  Nov’72
 thereafter

 .  32)
 I970-7I  I97I-72  ‘1972-73

 US  Dollars  US  Dallars  US  Dollars
 83millon  7§  milion  65  millon

 US  Dollars  US  Dollars  US  Dollars
 25milhon  23milhon  20  millon
 39  milbod  =  37mihon  37  milhon

 £  &  r}
 (Provisional)

 रक्षा  मंत्रालय  सचिवालय  भवन  में  एक
 व्यक्षित  का  प्राधिकृत  प्रवेश

 773.  श्री  फूल  बंद  वर्मा  :

 गयी  विक्रम  महाजन  :

 क्या  रक्षा  मंत्री  यह  बताने  की  कृपा
 करेगे  कि

 (क)  क्‍या  23  मई,  973  को  रक्षा
 मन्ना लय  वे  सचिवालय  भवन  में  एक
 व्यक्ति  को  संदिग्ध  प.रस्थितियों  में
 गिरफ्तार  किया  गया  था  ,  और

 (ख)  यदि  हा,  तो  इस  सम्बन्ध  में
 शौर  क्‍या  जानकारी  मिलो  है  ?

 रक्षा  मंत्रालय  मे  उपमंत्री  (श्री  जे०
 बो०  पटन/यक  )  (क)  एक  शादी
 जो  संदिग्ध  अवस्था  मे  साऊथ  ब्लाक

 सुरक्षा  क्षेत्रों  बाहर  पकड  लिया  गया  था
 और  पुलिस  के  सुपुई  कर  दिया  गया  था  t
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 (w)  उसकी  डॉक्टरी  जांच  को  मई

 शौर  ई... ]  भिरीक्षणाधीन  भी  रखा  गया।
 wearers  उसे  विक्षिप्त  शोबीत  किया  गया

 6६ ह  जुदाई,  को  उबले  प्राप्त  द्वारा  छोड़

 दिया  बया

 राज्यों  को  कोयले  की  सप्लाई

 774  थी फूल चन्द  बमों ;  क्या

 were  ate  शान  मंत्री  यह  बताने की  कृपा
 करेंगे  कि  :

 (कर)  विभिन्न  राज्यों  की  कोयले

 की  इस  समय  असलम-अलग  मांग  कितनी

 है;

 (छ)  हन  राज्यों  को  कितना  कोयला

 प्रति  मास  सप्लाई  किया  जाता  हैं;  भोर

 ि)  उनकी  पूरी  मांग  को  पूरा
 ने  करने  के  क्या  कारण हैं?

 इस्पात  और  खान  मंत्रालय  में  उप मंत्रो

 (भी  सुबोध  इंतहा)  :  (क)  शोर

 ().  अपेक्षित  जानकारी  देने  बाला

 विवरण  संलग्न  है।

 (4)  कोयले  के  परिवहन  के  लिए

 बैस नों  को  प्रपर्याष्त  उपलब्धता  राज्यो

 को  ग्या पूति  में  कमी  का  मुख्य  कारण

 रहा  है।

 विवरण
 _

 1972-738  ©  प्रति  मास

 मांग  (कोयला  मांग  अआ्रापूर्त
 राज्य.  निर्धारण  समिति  |  (अन्तिम,

 द्वारा  दिसम्बर,  भसीन
 97L,%  oar  «=  आधार पर  )
 निर्धारित )

 2  3

 (लाख  दनो  में  )
 i.  बिहार  242.4  i4.3

 q  पूर्वी  बंगाल  8.4  12,4
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 १  2  3

 ppg
 3.  हरियाणा  06.2  0.2
 a  हिमाचल  प्रदेश  0.8  0.0
 5.  चार  प्रदेश  110.6  o@.t
 6.  पंजाब  32.  !  0.5
 VA  उड़ीसा  47.7  o2,  7
 8.  राजस्थान  13.1  9.9
 9.  मध्य  प्रवेश  2,  00.7
 l0.  महाराष्ट्र  40.8  03.3
 ll.  मैसूर  09.6  0.6
 12.  गुजरात  3.2  2,  3
 3.  तमिलनाडु.  23,  7  ०.7
 14.  केरल  °O.2  @.e1
 i5.  आन्  प्रदेश  29.4  02.4
 16.  क़सम  0O3.  0.2
 7.  त्रिपुरा  o.I  s.
 18.  जम्मू  प्लोर

 कश्मीर  0.१  0,01
 19  मेघालय  नगण्य  तनाव
 20.  नाग्रालेग्ड_  मंगल्य  नगण्य
 2l.  मणिपुर  नगण्य  नगर

 fern  :--(कोयला  खाना  का  उपभोग
 सम्मिलित  नहीं  है  परन्तु  दशहरा
 संचलन  सम्मिलित  है  )  ।

 कोयले  का  उत्पादन  शौर  उसको  कोयला
 खानों  से  ले  जाने  के  लिये  उपयोग  में  लाये

 जाने  वाले  फरियहुन  के  साधन

 775.  श्री  फूल  अन्य  बर्मा :  क्या
 इस्पात  झोर  खान  मंत्री यह  बताने  की  क्षा
 करेंगे  कि  :

 (क)  खानों  के  राष्ट्रीयकरण  के

 पश्चात  उनमें  प्रति  मास  कोयले  को
 उत्पादन  औसतन  कितना  है  ;

 (@)  कुल  उत्पादन  में  से  कितने
 प्रतिशत  कोयला  उपभोक्ता प्र ों  को  उपलब्ध
 कराया  जाता  है;  शीर
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 (ग)  कोयले  को  एक  हवान  ह हूबरे
 स्थित  पर  ले  लाने  के  दिए  किन-किन

 परिवारों  का  ब्रह्यो  किया  जाता  है  शौर
 प्रत्येक  परिवहन  वादा  कितने-कितने  प्रति-
 शत  कोयला  ले  जाया  जाता  है  ?

 इस्पात  शोर  खान  साक्ष्य  में  उपयंत्री

 शस्  संयोग  हंसवा:  (क)  भोर  अल).
 कोक कारी  कोयला  खातों  के  प्रक्तूमर,  97
 अं  हुए  राष्ट्रीकरण  से  लेकर  बेश  में
 कोयले  का  औसतन  मासिक  झत्वाद  63.  60
 लाख  टन  रहा  है  जिसमें  से  प्रोसतन
 लगभग  90,4  प्रतिशत  सपभोकताओं  को
 उपलब्ध  किया  गया  है।

 (ग)  अभ्रध्तिकांशत:  कोयला  रेल
 द्वारा  संचित  किया  जाता  है  शौर  कुछ
 सीमा  तक  तक  सड़क,  रेल-सह-समुद्र  कौर
 अरन्य  साधनों  से  भी  सं  चयनित  किया  जाता

 है।  रत  द्वारा  संचलित  कोयला  उत्पाद
 के  लगभग  69 ,  5  प्रतिशत  का  परिचायक

 है  जब  कि  सड़क  भौर धन्य  साधनों  द्वारा
 संचित  कोयला  उत्पादन  के  लगभग
 20.9]  प्रतिशत  का  परिचायक  है।

 चला  उत्पादन

 776.  भी  फल  ग्लास  वर्मा:  क्या
 रक्षा  मंत्री  रक्षा  पूति  विभाग  के  लिए
 उपकरणों  के  रायात  के  बारे  में  22  मार्च,
 973  के  अतारांकित  प्रश्न  संख्या  4252

 के  उत्तर  के  सम्बन्ध  में  यह  बताने की  कृपा
 करेंगे  कि  बिना  किसी  अन्य  देश  की  सहायता
 के  हम  इस  समय  कितना  प्रतिशत  रक्षा
 उत्पादन  स्वयं  कर  रेहे  हैं  ?

 रक्षा  मंत्री  (थो  जगजीबनराम  )  :
 रक्षा  उपस्कर  के  बारे  में  आत्मनिर्भरता  के

 लिए  प्रयत्न  एक  लगातार  चलने  वाली
 प्रक्रिया  है।  एक  व्यापक  योजना  बना
 ली  गई  हैं  भोर  प्रतीक  आत्मनिर्भरता
 प्राप्त  करने  के  विचार  से  इसे  आधुनिक
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 बताया जा  रहा  है  1  स्वदेशी  रक्षा  उत्पादन
 के  सम्बन्ध  में  ब्यौरे  रक्षा  मंत्रालय  की

 बारीक  रिपोर्ट  में  दिए  गये  हैं  जो  पहले  ही
 लदन  में  नबी  जा चुर्क  है  उससे यह  देखा

 था  सकता  है  कि  स्वदेश  में  बनाए जा  रहे
 रक्षा  उपस्कर  के  विभिन्न  मर्दों  में  स्वदेशी
 अंक का का  प्रतिशत  भिन्न-भिन्न  है।

 Infra-red  viewing  device  for  Vijayanta
 Tanks

 777.  SHRI  VISHWANATH  PRATAP
 SINGH:  Will  the  Minister  of  DEF-
 ENCE  be  pleased  to  state:

 (a)  whether  Vijayanta  Tanks  have
 been  fitted  with  Infra-red  viewing  de-
 vice;  and

 (b)  whether  passive  night  viewing
 devices  are  also  being  developed?

 THE  MINISTER  OF  STATE  (DEF-
 ENCE  PRODUCTION)  IN  THE
 MINISTRY  OF  DEFENCE  (SHRI
 VIDYA  CHARAN  SHUKLA):  (a)
 Vijayanta  Tanks  are  being  fitted  with
 such  devices.

 (b)  Yes,  Sir.

 Regional  Office  of  Labour  Bureau  ai
 Ghasiabad

 '
 778.  SHRE  VASANT  SATHE:  will

 the  Minister  of  LABOUR  AND  RE-
 HABILITATION  be  pleased  to  state:

 (a)  whether  a  Regional  Office  of
 the  Labour  Bureau  is  functioning  from
 Ghaziabgd  with  Field  staff  of  about
 three  memberg  for  the  past  five  years
 or  80;

 (b)  the  justification  for  hiring  the
 building  for  such  a  skelton  field  staff
 at  Ghaziabad  when  they  could  have
 been  accommodated  in  the  main  build-
 ing  of  the  Ministry  at  New  Delhi;  and

 te)  whether  Government  are  con-
 sidering  winding  up  the  Ragional  Office
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 at  Ghaziabad  and  accommodating  the
 staff  in  the  office  at  New  Delhi?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  AND  REHA-
 BILITATION  (SHRI  G.  VENKAT-
 SWAMY).  (a)  The  Sub-Regional  office
 of  Labour  Bureau  at  Ghaziabad  wes
 started  m  January,  97]  with  a
 strength  of  one  field  officer  only

 (b)  In  view  of  ban  on  opening  of
 new  offices  in  Delhi,  the  Sub-Regional
 Office  was  located  at  Ghaziabad.

 (c)  The  Sub-Regional  office  at
 Ghaziabad  hag  since  been  wound  up
 from  ist  July,  973  and  the  only  field
 officer  of  that  office  has  been  transfer-
 red  to  the  Regional  Office,  Kanpur
 under  control  of  which  he  was  func-
 tioning  even  while  posted  at  Ghazia-
 bad

 Ad  hoc  promotions  to  Economic
 Investigators  Grade  I  in  Department

 of  Labour

 779  SHRI  VASANT  SATHE  जाता
 the  Minister  of  LABOUR  AND  REHA-
 BILITATION  be  pleased  to  state

 (a)  the  number  of  Economic  Investi-
 gators  Grade  I  promoted  on  ad  hoc
 basis  m  the  Department  of  Labour
 during  the  last  three  years,

 (by  whether  a  large  number  of
 Economic  Investigator,  Grade  I  who
 have  put  in  more  than  4  years  of
 service  still  continue  to  be  ad  hoc
 every  year  a  good  number  of  posts
 are,  filled  on  ad  hoc  basis  without
 referring  the  posts  to  the  Union  Ser-
 vice  Commission,  and

 (c)  the  steps  taken  or  proposed  to
 ‘be  taken  to  regularise  the  Economic
 Investigators  Grade  I  who  have  put
 in  more  than  3—5  years  of  continuous
 service?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  AND  REHA-
 BILITATION  (SHRI  G.  VENKAT-
 SWAMY):  (a)  4  (As  on  30-6-73).
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 (b)  and  (c)  2i  persons  are  holding
 the  posts  of  Investigator  Grade  I  on
 ad  hoc  basia  for  more  than  4  years.

 _Necessary  steps  are  being  taken  to  fill
 up  the  vacancies  according  to  the  rele-
 vant  Recruitment  Rules.

 Nou-appointment  of  staff  for  prepa-
 gation  of  Hindi  in  Labour  Bureau

 780  SHRI  VASANT  SATHE-  Will
 the  Minister  of  LABOUR  AND  RE-
 HABILITATION  be  pleased  to  state:

 (a)  whether  mspite  of  clear  out
 instructions  and  guidelines  from  the
 Ministry  of  Home  Affairs  to  appoint
 appropriate  staff  for  adoption  of
 Hindi  as  official  language,  no  staff  has
 been  appointed  in  the  Labour  Bureau
 for  this  purpose  so  far,

 (b)  of  so,  the  reasons  thérefor,  and

 (c)  the  steps  taken  or  proposed  to
 be  taken  to  ensure  increased  use  of
 Hindi  as  official  language  in  Labour
 Bureau  and  other  Departments  of  his
 Ministiy?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  AND  RE-
 HABILITATION  (SHRI  5  VEN-
 KATSWAMY).  (a)  Yes

 (b)  Staff  requirements  of  the
 Labour  Bureau  as  a  whole  including
 the  staff  for  Hindi  work  ts  proposed
 to  be  studied  by  the  Staff  Inspection
 Unit  of  the  Ministry  of  Finance.
 However,  pending  study  by  the  S.I.U.,
 the  question  of  sanctioning  a  few
 Hind:  staff  for  the  Labour  Bureau  1B
 bemg  examined.

 (९)  A  statement  indicating  the  steps
 taken  to  ensure  increased  use  of
 Hindi  in  the  Labour  Bureau  and
 various  offices  under  this  Ministry  is
 attached.
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 Name  of  O  ffice

 Department  of  Rehabilitation

 D.G.E.  and  T

 ‘Labour  Bureau  ।

 Chief  Labour  Commusstoner  (C)

 Director  General  of  Pactory  Advice
 Service  and  Labour  Institutes.

 Statement
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 Steps  taken  to  ensure  increased  use  of  Hindi

 Necessary  —_—
 ments  for  Hindi  staff  to  cope  with  the

 esent  work  load  of  Hindi  has  been  made  in  this
 partment  and  its  Subordinate  Offices.

 Official  Languages  Implementation  Committes  has  been
 set  up  for  this  purpose,

 Pending  the  appointment  of  specific  staff  for  Hindi  Work
 efforts  are  being  made  to  impiement  the  recommenda-
 tions  of  Central  Official

 oe
 Implementation

 Committee  hy  entrusting  the  work  of  translation  of
 the  Bureau's  reports  etc.  to  private  agencies  on  pay-
 ment  and  getting  the  work  done  Hindi
 knowing  staff  members  on  honorarium  basig,  Let-
 ters  in  Hindi  received  from  the  states  where  Hindi
 is  the  official  language,  are  being  replied  in  Hindi.

 Proposals  tor  sanctioning  additional  staff  for  dealing in  Hindi  are  under  consideration.  Pending  the  ap-
 powntment

 of  additional  Hindi  staff,  various  steps ve  been  taken  to  ensure  increased  use  of  Hindi  in
 official  work.

 Official  Lunguages  Implementation  Conmittecs  to
 look  atter  the  work  relating  to  Hindi,  have  been  set
 up  in  all  the  offices  under  this  Directorate.  The
 progress  of  use  of  Hind:  for  off  cial  purposes  is  beng watched  and  promoted  by  theye  con  mittees.

 Board  of  Arburanon  (JCM)  Hindi  is  being  used  in  dealing  with  the  routine  and  ad-
 ministrative  files.

 Employee’s  State  Insurance  Corporation  A  separate  Hindi  Cell  to  fook  after  the  progressive  use 2४0४  ae  "  =  of  Hindi  has  been  sct  up  with  necessary  staff.  Hindi
 I»  progressively  being  used  in  day-to-day  work.

 Employee's  Provident  Pund  Orga-  A
 pe Ate msation.

 Coal  Mines  Provident  Fund  Orga-
 misatiun,

 Report  of  the  working  group  on  plan
 set  up  by  Expert  Committee  on

 Unemployment

 781,  SHRI  VASANT  SATHE:  Will
 the  Minister  of  LABOUR  AND  RE-
 HABILITATION  be  pleased  to  state:

 (a)  whether  the  Working  Group  on
 the  Pian  set  up  by  the  Bhagwati
 Committee  on  Unemployment  headed
 by  Shri  Arjun  Arora  has  submitted
 its  report; '

 (b)  if  so,  the  main  observations  of
 *  the  group  on  the  working  of  Central-

 ly  sponsored  special  programmes  in
 rural  areas;

 indi  staff  has  been  sanctioned  for  setting  up  a
 ndi  cell  in  this  Organisation,

 The  work  relating  to  Hindi  is  being  looked  after  by  an
 Assistant  Commissioner.

 (c)  the  main  recommendations  of
 the  Group  for  reorientation  and  res-
 tructuring  of  the  concerned  agencies
 to  facilitate  better  planning  and  im-
 plementation  of  the  programmes;  and

 (d)  the  stage  at  which  the  considera-
 tion  of  the  recommendations  at  the
 group  stands  at  present?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  AND  RE-
 HABILITATION  (SHRI  G.  VENKAT-
 SWAMY):  (a)  to  (d).  As  an  integral
 part  of  the  procedures  of  its  work  the
 Committee  on  Unemployment  had
 constituted  one  Panel  and  five  Work-
 ing  Groups  (including  one  on  the
 Plan)  composed  of  the  Experts  and
 knowledgeable  persons  from  various
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 waike  of  hfe,  namely,  the  Central  and
 State  Governments,  organised  in-
 dustry,  Universities  and  other  local
 bodies,  etc,  to  make  enquiries  and
 undertake  a  study  in  depth  of  the
 various  issues  contained  in  its  Terms
 of  Reference.  The  studies  and  sug-
 gestions  made  by  the  Panel/Working
 Groups  have  been  made  use  of  by  the
 Committee  in  examining  the  various
 issues  and  finalising  its  recommenda-
 dions.

 The  final  report  of  the  Committee
 was  submitted  to  Government  on
 l5th  May,  1973.  A  Summary  of  main
 conclusions  and  recommendations
 made  in  the  report  was  laid  on  the

 ‘Table  of  the  House  on  the  same  day

 An  inter-mimsterial  Working  Group
 has  already  been  constituted  by  the
 Planning  Commission  on  studv  the
 recommendations  made  mm  the  Report
 and  make  proposats  to  Government

 Re-settlement  of  Chhamb  displaced
 Persons

 782.  SHRI  VASANT  SATHE  Will
 the  Minister  of  LABOUR  AND  _  RE-
 HABILITATION  be  pleased  to  state.

 (a)  whether  the  attention  of  Gov-
 ernment  has  been  drawn  to  the  news
 appearing  in  the  Times  of  India  (City
 Edition)  dated  the  28th  June,  973
 under  the  caption  “Chhamb  Displaced
 Persons  worried  about  re-settlement”
 and

 (b)  3  so,  the  reaction  of  the  Gov-
 ernment  on  the  points  hsted  therein?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  AND  RE-
 HABILITATION  (SHRI  G.  VENKAT.
 SWAMY.  (a)  Yes,  Sir

 (b)  The  Government  is  taking  every
 possible  step  to  solve  the  problems  of
 the  displaced  persons  from  Chhamb
 A  jomt  team  consisting  of  officers  of
 the  Central  Government  and_  the
 State  Government  under  the  Chair-

 manship  of  the  Chief  Secretary  Of  the
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 State  ‘Government  has  been  appoint-
 ed  to  examine  the  problems  of  their
 permanent  resettlement  and  to  suggest
 interim  measures  necessary  for  the
 relief  and  rehabilitation  pending  their
 permanent  settlement.

 The  displaced  persons  housed  in
 Purkhu  Misriwala  Camps  have  already
 started  moving  to  their  original  places.
 About  909  families  have  already  left
 the  camps.  On  return  they  will  be
 given  the  necessary  rehabilitation
 assistance  according  to  prescribed
 scales.

 Tickets  for  Republic  Day  Parade

 783  SHRI  NAWAL  KISHORE
 SINHA:

 SHRI  HUKAM  CHAND
 KACHWAI-

 Will  the  Maisister  of  DEFENCE  be
 pleased  to  state

 (a)  whether  Government  have
 taken  a  decision  to  introduce  ticket
 system  for,those  who  want  to  witness
 the  Republic  Day  Parade  from  the
 year  ‘1974,

 (b)  uf  go,  the  main  features  of  the
 proposal  in  this  regard;  and

 (c)  whether  pass  facilities  will  also
 be  provided  to  certain  class  of  people
 and  if  so,  the  particulars  thereof?

 THE  MINISTER  OF  DEFEN@E
 (SHRI  JAGJIVAN  RAM):  (a)  to  (c),
 Admission  to  the  seating  enclosures
 for  the  Republic  Day  Parade,  4974
 will  be  regulated  partly  by  priced
 tickets.  However,  invitation  and  ad-
 mit  cards  will  be  issued  to  such  cate-
 gories  as  State  Guests,  persons  in  the
 Warrant  of  Precedence  (including
 Members  of  Parliament),  members  of
 press,  defence  and  police  personnel,
 public  servants  of  entitled  categories,
 organised  groups  of  children,  contin-
 gents  and  personnel  participating  in
 and  asseciated  with  the  Parade  and
 distinguished  persons  whom  Govern-
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 ment  may  invite.  Entry  of  all  others
 to  the  seating  enelogures  for  the  Re-
 publi¢  Day  Parade  will  be  regulated
 on  the  basis  of  priced  tickets  of  the
 denominations  of  Rs.  2,  Rs.  5,  Rs,  10,
 Reg  20  and  Rs.  100.  Invitation  or  admit
 card  holders  and  ticket  holders  will  he
 allowed  to  bring  children  below  2
 years  of  age,  free  of  charge,  who  will
 be  seated  on  durries.

 The  existing  facilities  given  to  the
 general  public  to  witness  the  Republic
 Day  Parade  along  the  length  of  the
 route  of  the  Parade  except  the  area
 covered  by  invitation/admit  card

 sholders  and  ticket  holders,  will  con-
 tinue

 Setting  up  of  a  Sainik  School  at
 Sujanpur  Tira,  HP.

 784,  PROF.  NARAIN  CHAND
 PARASHAR:  Will  the  Minister  of
 DEFENCE  be  pleased  to  state:

 (a)  whether  Government  has  receiv-
 ed  any  communications  from  the  State
 Government  of  Himachal  Pradesh  for
 setting  up  a  Sainik  School  at  Sujan-
 pur  Tira,  in  Hamirpur  District  of
 Himachal  Pradesh;

 (b)  if  so,  whether  the  Government
 of  India  has  accepted  its  recommen-
 dation  and  decided  to  set  up  this
 school  at  the  said  place;  and

 (c)  the  hkely  date  by  which  the
 school  would  start  functioning?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  DEFENCE  (SHRI  J.  B.
 PATNAIK):  (a)  Yes,  Sir

 (b)  and  (c).  The  proposal  is  being
 examined  in  consultation  with  State
 Government,  specially  with  reference
 to  availability  of  accommodation  and
 other  facilities.
 Committee's  report  on  the  working  of

 Sainik  Schools
 785,  PROF  NARAIN  CHAND

 PARASHAR:  W2ll  the  Minister  of
 DEFENCE  be  pleased  to  state:

 (a)  whether  the  Committee  set  up
 by  Government  for  examining  the
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 working  of  the  Samik  Schools  has
 submitted  its  report;

 (b)  if  so,  the  main  recommendations
 made  by  this  Committee;  and

 (c)  if  not,  the  likely  date  by  which
 the  Committee  is  expected  to  submit
 its  report?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  DEFENCE  (SHRI  J.  B.
 RATNAIK):  (a)  No,  Sir.

 (0)  Does  not  arise.

 (c)  The  Committee  for  re-appraisal
 of  Samik  Schools  Scheme  was  cons-
 tituted  on  the  2th  July  1973,  It  is  ex-
 pected  to  submit  its  Report  within  6
 months  from  the  date  of  its  first  meet.
 ing  which  is  proposed  to  be  held
 during  August,  1973.

 Central  Organisation  for  sponsoring
 Defence  based  industries

 786  PROF.  NARAIN  CHAND
 PARASHAR:  Will  the  Minister  of
 DEFENCE  be  pleased  to  state:

 (a)  whether  the  proposal  for  settl-
 ing  up  a  Centra)  Organisation  for
 sponsoring  Defence  based  industries
 has  been  finalised  by  Government;  and

 (b)  7  so,  the  main  outlines  of  this
 scheme  and  the  date  by  whigh  this
 Organisation  would  start  functioning?

 THE  MINISTER  OF  STATE  (DE.
 FENCE  PRODUCTION)  IN  THE
 MINISTRY  OF  DEFENCE  (SHRI
 VIDYA  CHARAN  SHUKLA):  (a)  We
 are  not  aware  of  any  proposal  for
 setting  up  a  Central  Organisation  for
 sponsoring  Defence  based  industries.

 (b)  Does  not  arise.

 Completion  of  Manali-Leh  Road

 787.  PROF.  NARAIN  CHAND
 PARASHAR:  Will  the  Mimster  of
 DEFENCE  be  pleased  to  state:

 (a)  whether  the  Border  Road  Divi-
 sion  of  the  Ministry  of  Defence  has
 completed  the  Manali-Leh  Road,  pass-
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 ing  through  Himachal  Pradesh  and
 Ladakh,  and

 (b)  if  80  the  total  cost  of  this  road?

 THE  MINISTER  OF
 (SHRI  JAGJIVAN  RAM)
 Sir

 (b)  Rs

 DEFENCE
 (a)  Yes,

 77  crores,  approximately

 Army  personnel  re-employed  in  the
 NCC

 788  PROF  NARAIN  CHAND
 PARASHAR  W3ll  the  Minister  of
 DEFENCE  be  pleased  to  state

 (a)  whether  such  persons  in  the
 Army  who  have  attained  the  age  of
 superannuation  are  re  employed  in
 the  NCC,  and

 (b)  af  so  the  number  of  such  per
 sons  from  this  category  who  have
 been  reemployed  in  the  NCC
 during  the  Calendar  year  972  and
 the  first  half  of  19787

 THE  MINISTER  OF  DEFENCE
 (SHRI  JAGJIVAN  RAM)  (a)  Yes
 Sir

 (b)  Ex-JCOs/NCOs  re-employed  in
 the  NCC  during

 I972

 Jcos  NCOS  Total

 73  or  364

 Upto  30  June  7973

 cos  NCOS  Total
 il  33  44

 Canadian  Prime  Minister  not  present
 to  receive  Indian  Prime  Minister

 during  her  visit  to  Canada

 789  SHRIG  P  YADAV
 SHRI  DHAN  SHAH

 PRADHAN

 Will  the  Mimster  of  EXTERNAL
 AFFAIRS  be  pleased  to  state

 (a)  whether  the  Prime  Minister  of
 Canada  ‘lid  not  come  to  receive  the
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 Prime  Minster  of  India  during  her
 recent  visit  to  Canada,  and

 (b)  af  so,  the  reasons  therefor  and
 the  reaction  of  Government  thereto?

 THE  MINISTER  OF  STATE  IN*THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH)
 (a)  and  (b)  In  accordance  with  Cana-
 dian  Protocol,  the  Canadian  Prime
 Minister  does  not  receive  visiting
 Heads  of  Government  at  the  airport

 दुर्गापुर  इस्पात  संपत्र  से  रेलगाड़ियो  के  पहियो
 का  निर्माण  किया  जाना

 790  श्री  शानेश्वर  प्रसाद  यादव

 श्री  ईश्वर  चौधरी  :

 क्या  इस्पात  शोर  वान  मो  यह  बताने
 की  कृपा  करेगे  कि

 (क्)  क्‍या  दुर्गापुर  इस्पात  सर्व  में
 रेलगाडियों  बे  पढ़िए  बनाये  जात  है

 (ख)  क्‍या  इनके  निर्माण  सम्बन्धी
 भ्रादेशो  का  समय  पर  पूरा  नही  किया  जाता
 शौर

 (ग)  दुर्गापर  इस्पात  सत्र  की

 रेल-पहिया  की  निर्माण-क्षमता  क्‍या  है
 शौर  पिछले  तीन  वर्षा  मे  जो  झालर  दिए
 गये  हैँ  उन्हें  ठीक  समय  पर  पूरा  न  करने  के

 क्या  कारण  है?

 इस्पात  शरीर  खान  मतलब  से  उसकी

 (  श्री  सुबोध  रुसवा  )  (क)  जी  हा

 (a)  रेलवे  को  ह्वील  सेट  देने  में

 देरी  हुई  है।  ऐसे  मामलो  मे  रेलवे को
 माल  देने  की  तारीखो  को  बढाने  के  लिए

 कहा  गया  था  1

 (ग)  इस्पात  कारखाने  के  0  लाख

 टन  चरण  में  ह्वील  एण्ड  एक्सल  यूनिट
 की  स्थापित  क्षमता  45,000  सेट  प्रतिवर्ष
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 थी  ।  इस्पात  कारखाने  की  i6  लाख
 टन  विधिक  क्षमता  तक  विस्तार  योजना
 के  झन्तगंत  यह  75,000  सेट  प्रतिवर्ष
 तक  बढा  दी  गई  थी  तथा।  हिन्दुस्तान
 स्टील  के  केन्द्रीय  इजीनियरी  और
 रूपाकन  ब्यूरों  द्वारा  किए  गये  पुन
 मूल्याकन  के  अनुसार  क्षमता  केवल  58,000
 सेट  की  है।  यह  सन्देहपूर्ण  है  कि  यह
 क्षमता  भी  सही  क्षमता  है।  ग्रार्डरो
 का  माल  समय  पर  न  दे  सकते  के  कारण
 कम  उत्पादन  है  जो  मुख्यत  (i)  श्रमिको
 की  कम  उत्पादिता  (ii)  पहियो  और

 धुरों  मे  काम  कराने  वाली  इस्पात  की  कमी

 (iii)  अधिक  प्रतिशत  प्रोसेस  रिसेप्शन
 शौर  (iv)  उपकरणों  में  खराबी,  के
 कारण  है।

 उप-महावीर  में  झनिशोत  मामलो  को  हुई
 करने  के  उत्तरदायित्व  के  बारे  में  अमरीकी

 राष्ट्रपति  का  वक्तव्य

 791.  थ्रो  ज्ञानेश्वर  प्रसाद  घाव  :

 शी  ज्योतिर्मय  बस  :

 क्या  विदेश  मत्ती  यह  बताने  की  कृपा
 करेंगे  कि

 (क)  क्या  45  जीत,  1978  को
 अमरीका  के  राष्ट्रपति  ने  भारतीय  राजदूत
 से  यह  कहा  था  कि  उपमहाद्वीप  की  पत्नी-

 बिंत  समस्या झ्र ों  को  हल  करने  की  जिम्मे-

 दारी  भारत,  पाकिस्‍तान  शौर  बंगलादेश

 पर  ही  है,  और

 (ख)  यदि  हा,  तो  इस  बारे  मे

 सरकार  की  क्या  प्रतिक्रिया  &  ?

 विदेश  सवाल  से  राज्य-मंत्रो

 (श्री  सुरेन्द्र पाल  सिह)  (क)  जीता।
 अमरीकी  राष्ट्रपति  ने  i4  जून,  973

 को  भारतीय  राजदूत  के  प्रत्यय-पत्र

 स्वीकार  करते  हुए  यह  वक्‍त  य  दिया  था  1
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 (ख)  प्रेसीडिट  निकसन  के  वक्तव्य
 मे  उपमहाद्वीप  सम्बन्धी  स्थिति  की
 वास्तविकता  की  समझ  अरार  पुराने  मसलो
 को  हल  करने  के झत्यन्त  उचित  तरीके
 की  सराहना  प्रतिलक्षित  होती  है  ।

 हरकेश।  इस्पात  संयंत्र  के  उत्पादन  लक्ष्य
 की  प्राप्ति

 792  श्री  ज्ञानेश्वर  प्रसाद  यादव  :

 शो  बदलो  नायक  :

 क्या  इस्पात  शौर  खान  मची  यह  बताने
 की  कृपा  करेगे  कि

 (क)  रूरकेला  इस्पात  सात  का  क्‍या
 उत्पादन  लक्ष्य  निर्धारित  किया  गया  था
 शर  क्या  इम  लक्ष्य  को  प्राप्त  कर  लिया
 गया  है,  शौर

 (ख)  यदि  नही,  तो  इसके  कया  कारण

 है  ?

 इस्पात  शौर  खान  मंत्रालय  में  उप मंत्रो

 (को  सुबोध  सदा  )  (क)  इस  वर्ष
 की  प्रथम  तिमाही  (शप्प्रैल-जून)  के  लिए
 राउरकेला  इस्पात  कारखाते  का  उत्पादन
 लक्ष्य  315000  टन  इस्पात  पिण्ड  और
 213,600  टन  विक्रेय  इस्पात  था

 इस  अ्रवधि  का  वार्षिक  उत्पादन  270,930
 टन  इस्पात  पिण्ड  और  i60,347  टन
 विक्रेय  इस्पात  था  जो  लक्ष्य  का  क्रमश'

 86  प्रतिशत  कौर  76  प्रतिशत  के  लगभग
 था  1

 (ख)  विद्युत्‌  सकट  के  परिणामस्वरूप

 कोककर  कोयले  के  उत्पादन  तथा  शोधन

 पर  प्रतिकूल  प्रभाव  पड़ा  जिससे  सभी  इस्पात
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 कारखानों  को  (राउरकेला  का  कारण लाना

 भी  शामिल  हैं)  कोयले  की  पर्याप्त

 सप्लाई  पर  प्रभाव  पड़ा  ।  परिणामतः

 इस्पात  पिण्ड  के  उत्पादन  पर  प्रभाव  पड़ा।
 कारखाने  को  बिजली  की  सप्लाई  की  मात्रा

 तथा  इस  की  प्रवृत्ति  मे  कमी  के  कारण

 इस्पात  के  बेलन  पर  सीधा  प्रभाव  |  पड़ा  I

 कोयले  की  भर पर्याप्तता  के  कारण  कोक

 जोबन  गैस  के  उत्पादन  मे  भी  कमी  आई

 शरीर इस  कारण  भी  बेलन  पर  प्रभाव

 पड़ा  ।  प्रारंभ-मई  =  6973  में  कारखाने

 में  श्रमिक  अ्रशान्ति  का होता।  एक  और

 कारण  था  जिससे  उत्पादन  पर  प्रभाव

 पड़ा  I

 Self-sufficiency  in  Iron  and  Steel

 793.  SHRI  RANABAHADUR
 SINGH:

 SHRI  G.  Y.  KRISHNAN:

 Will  the  Minister  of  STEEL  AND
 MINES  be  pleased  to  state:

 (a)  whether  self-sufficiency  in  iron
 and  steel  has  so  far  not  been  establish-
 ed  and  yet  more  reliance  is  placed  on
 mini-steel  plants  equipped  with  elec-
 tric  furnaces  to  treat  the  scrap  avail-
 able;  and

 (b)  if  so,  the  steps  Government
 have  taken  to  achieve  self-sufficiency
 in  this  regard?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SUBODH  HANSDA):  (a)  Self-
 sufficiency  in  iron  and  steel  has  not
 been  attained,

 The  reference  to  mini-steel  plants  is
 perhaps  to  scrap-based  electric  are
 furnaces  with  facilities  for  production
 of  ingots/billets.  The  role  of  such
 units  is  complementary  to  that  of  the
 main  steel  plants  in  that  they  utilise
 scrap  arisings  in  the  country  to  pro-
 duce  ingots/billets  needed  by  the  re-
 rolling  units.
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 (७)  During  the  Fifth  Pian,  it  is
 proposed  to  raise  the  installed  eapa-
 city  in  integrated  steel  plants  from  8.9
 million  ingot  tonnes  to  5.5  million
 ingot  tonnes.  Measures  are  also  being
 taken  to  increase  production  from  the
 existing  capacky.  With  these  steps,
 along  with  the  augmented  production
 from  electric  furnaces,  it  is  expected
 that,  in  terms  of  total  tonnage,  the
 domestic  requirement  of  mild  steel
 would  be  largely  met  by  1978-79.
 There  might,  however,  be  shortages
 in  some  catagories  and  surpluses  in
 the  case  of  some  other  categories  and
 hence,  some  imports  would  be  in-
 escapable.

 Liquor  supplied  to  Defence  personnel
 by  Khoday

 794  SHRI  K  LAKKAPPA:  Will
 the  Minister  of  DEFENCE  be  pleased
 to  state:

 (a)  whether  large  quantity  of  liquor
 is  supphled  to  Defence  personnel  by
 Khoday  (Brewaries);

 (b)  if  so,  the  quantity  of
 supplied  from  972  to  date;  and

 liquor

 (९)  whether  there  are  reports  of
 sub-standard  liquor  supplied  by  Kho-
 day’s;  if  so,  what  action  is  proposed?

 THE  MINISTER  OF  DEFENCE
 (SHRI  JAGJIVAN  RAM):  (a)  and
 (b).  No  liquor  is  purchased  from
 Khoday  (Brewaries).  However,  M/s.
 Khoday  Industries  (P)  Ltd.  and  M/s.
 Khoday  Distilleries  (P)  Ltd.  have
 supplied  liquor  to  Canteen  Stores  De-
 partment  (India).  The  quantity  of
 liquor  purchased  from  these  sources
 during  April  972  to  June  973  is  as
 under:—

 (i)  Rum  Hercules  8,60,300  doz.  Bottles
 (ii)  Rum  Sea  Pirate  93,950  doz.  Bottles
 (iii)  Whisky  Red  Knight  10,400,  doz.

 Bottles
 (c)  There  was  a  complaint  regard-

 ing  one  batch  of  rum  of  86,400  dozer
 bottles  of  Hercules  rum  being  sub-
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 standard.  Payment  for  this  batch  was
 withheld.  The  suppliers  agreed  to
 take  back  the  consignment  at  their
 cost  and  also  te  reimburse  the  Depart-
 ment  the  amount  of  the  excise  duty
 paid.  The  question  of  taking  legal
 action  against  M/s.  Khoday  for  sup-
 plying  sub-standard  liquor  is  under
 examination,

 Setting  up  of  Headquarters  ef  Steel
 Authority  og  India  Limited.  New  Delhi

 795.  SHRI  RAJA  KULKARNI:  Will
 the  Minister  of  STEEL  AND  MINES
 be  pleased  to  state:

 (a)  whether  the  Headquarters  of
 Steel  Authornty  of  India  Lamited  have
 been  permanently  set  up  in  New
 Delhi;  and

 (b)  if  so,  the  reasons  therefor?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SUBODH  HANSDA)  (a)  Yes,
 Sir.

 (b)  The  headquarters  of  the  Steel
 Authority'of  India  Limited  have  been
 located  in  ‘New  Delhi  as  its  activilies
 require  ciose  and  constant  liaison  and
 coordination  with  the  Mhunistrv  of
 Steel  and  Mines  and  other  ministries
 and  agencies  of  Government,  esperially
 as  it  is  concerned  with  the  entire  sec-
 tor  of  steel  and  associated  input  in-
 dustries.  Besides,  the  Chairman,
 Steel  Authority  of  India  Limited  is
 also  the  Secretary,  Department  of
 Steel  in  the  mmnistry  of  Stee]  and
 Mines.
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 Unemployment  among  Workers  of
 Miea  Mines  in  Giridih,  Bihar

 796.  SHRI  JAGADISH  BHATTA-
 CHARYYA:  Will  the  Minister  of
 LABOUR  AND  REHABILITATION
 be  pleased  to  state:

 (a)  whether  thousands  of  workers
 in  the  Mica  Mines  in  Giridih,  Bihar
 are  without  work;  and

 (b)  if  so,  the  reasons  therefor  and
 the  steps  taken  by  Government  for
 their  proper  employment?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  AND  RE-
 HABILITATION  (SHRI  5.  VENKAT-
 SWAMY):  (a)  Mica  mines  employing
 about  325  workers  have  been  closed
 in  Giridth.

 (b)  The  matter  is  being  looked  into.

 Steps  to  improve  the  working  of  Bhilai
 and  Rourkela  Plants

 797.  SHRI  JAGADISH  BHATTA-
 CHARYYA:  Will  the  Minister  of
 STEEL  AND  MINES  be  pleased  to
 state:

 (a)  whether  Bhilai  and  Rourkela
 plants  of  Hindustan  Steel  Limited  are
 in  bad  condition;  ,

 (b)  if  so,  the  reasons  therefor;  and

 (c)  the  steps  taken  to  improve  the
 situation?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SUBODH  HANSDA):  (a)  No,
 Sir.  The  production  of  2.08  million

 (r0c0T)

 Ingot  Steel  Saleable  steel

 April-June  April-June  April-June  April-June

 दि  I972  3973  I972  I973

 Bhilai  लि  म  न  नि  466° 3,  452°T  gore  370  9
 Rourkela.  न  239°8  270"  9  33°5  I6I'3
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 tonnes  of  ingot  steel  and  4  746  million
 tonnes  of  saleable  steel  in  the  Bhila:
 Steel  Plant  mm  ‘1972-78  was  the  highest
 ever  Rourkela’s  production  of  777
 millon  tonnes  of  ingot  steel  in
 1972-73,  was  also  the  highest  ever
 Bhilai’s  production  in  March  was  slight-
 ly  in  excess  of  its  monthly  capacity
 However  production  in  these  two
 plants  during  the  quarter  Apri]  to  June

 has  been  considerably  lower  than  the
 targets  fixed  for  this  period  The
 figures  of  production  of  ingot  and
 saleable  steel  in  this  quarter  this
 year  and  the  production  in  the
 corresponding  quarter  last  year  in
 these  two  plints  are  given  below

 (b)  The  production  m  the  first
 quarter  this  year  would  have  been
 much  higher  but  for  the  fact  that  the
 power  crisis  resulted  in  severely  cur-
 tailing  coking  coal  mining  operations
 and  the  working  of  the  coal  washeries
 which,  in  turn,  affected  the  availabi-
 lity  of  adequate  supplies  of  coal  to
 these  and  other  steel  plants  Thus
 low  production  of  coal  owing  to  the
 power  crisis  was  mamly  respon:ible
 for  lower  production  of  ingot  steel  by
 nearly  +1,22,000  tonnes  in  these  two
 plants  put  together  as  compared  to
 the  target  mm  the  first  quarter  of  the
 year  The  imadequate  supply  of  co
 led  to  adequate  availabilty  of  coke
 oven  gas  for  rolling  in  both  the  plants
 Fall  m  the  frequency  of  power  sup-
 ply  further  affected  the  rolling  of  steel
 in  the  Rourkela  Steel  Plant  The
 total  production  of  saleable  steel  im
 the  two  plants  put  together  was  abcut
 74000  tonnes  less  than  the  target  in
 the  first  quarter

 (c)  The  concerned  State  Govern-
 ments  and  the  authorities  of  the
 Darodar  Valley  Corporation  have
 been  specifically  requested  to  ensure
 the  highest  priority  for  power  supply
 to  the  steel  plants,  collieries  and  the
 coal  washeries  With  the  onset  of
 the  monsoon,  it  is  hoped  that  hydel
 power  generation  would  improve
 substantially  which,  in  turn,  would
 help  improve  coal  raisings  and  steel
 production.
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 Educated  unemployeg  Women

 792

 798  SHRI  JAGADISH  BHATTA-
 CHARYYA  Will  the  Munster  of
 LABOUR  AND  REHABILITATION
 be  pleased  to  state

 fa)  the  number  of  educated  unemp-
 loyed  women  in  India,  and

 (b)  the  steps  proposed  to  have  all
 ot  them  employed?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  AND  REHA-
 BILITAIION  (SHRI  G  VENKAT-
 SWAMY)  (a)  Precise  information
 about  the  number  of  educated  un-
 employe!  women  s  not  available
 The  number  of  educated  (Matricultes
 and  above)  women  fob  seekers  (all
 of  whom  are  not  necessarily  unemp-
 loyed)  on  the  hve  register  of  the
 Employment  Exchanges  was  449  lakhs
 as  on  3ist  December  972

 (b)  For  some  time  past  the  problem
 of  cducated  unemployed  imcluding
 women  has  been  engaging  the  scrious
 attention  of  the  Government  Besides
 normil  Plan  programmes  the  Govern
 inent  of  India  initiated  Special  Em-
 ployment  Schemes  to  deal  direc  tly  and
 effectively  with  the  unemployment
 pioolem  ot  the  educated  For  this  pur
 pose  Specal  Lmployment  Schemes
 for  educated  unemployed  were  start-
 ed  in  !97॥  72  which  have  since  been
 continung  In  97273  a  Special
 Employment  Scheme  both  for  «ducat
 ed  and  uneducated  person.  in  rural
 as  well  as  in  urban  areas  was  initiat
 ed  in  the  States  and  Union  Territories
 and  the  same  is  also  continuing  dur-
 ing  1993-74  In  addition,  “a  halfa
 million  yobs”  programme  has  _  been
 taken  up  in  97374  with  a  budget
 provision  of  Rs  i00  crores  The  edu-
 cated  unemployed  women  are  expec-
 ted  to  benefit  from  this  programme
 also  The  Fifth  Five  Year  Plan  is
 also  expected  to  provide  a  large  num-
 ber  of  employment  opportunrties  for
 the  educated,  including  women
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 American  Technical  Know-how  for
 fabrication  of  Steel  Rolling  Mills

 799.  SHRI  RAMKANWAR:  Will  the
 Minister  of  STEEL  AND  MINES  he
 pleased  to  state:

 (a)  whether  attention  of  Govern-
 ment  has  been  invited  to  a  report  in
 the  March  of  the  Nation  (weekly)  of
 the  12th  May,  973  about  the  utulisa-
 tion  of  the  contracted  American  tech-
 nical  know-how  for  the  fabrication  of
 steel  rolling  mills;  and

 (b)  ४  so,  the  reaction  of  Govern-
 ment  thereto’

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SUBODH  HANSDA)  (a)  The
 report  in  question  has  come  to  the
 notice  of  Government

 (b)  Government  do  not  agree  with
 the  allegations/observations  made  in
 the  report.

 Nationa]  Plan  to  guarantee  jobs

 800.  SHRI  R.  ्य  SWAMINATHAN
 Will  the  Minister  of  LABOUR  AND
 REHABILITATION  be  pleased  to
 state

 (a)  whether  a  National  Plan  to
 guarantee  jobs  has  been  recommended
 by  the  Special  committee  of  experts:

 (b)  if  so,  whether  Government  have
 accepted  this  recommendation,  and

 (cy  the  other  recommendations
 made  by  the  Committee  and  the  num-
 ber  of  the  recommendations  accepted’

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  AND  REHA-
 BILITATION  (SHRI  G  VENKAT-
 SWAMY):  (a)  In  its  Report  submitted
 td  Government  on  i5th  May,  1973,  the
 Committee  on  Unemployment,  to
 which  the  Hon'ble  Memher  has  pre-
 sumably  referred,  has  made  a  men-
 tion  of  the  scheme  known  as  the
 Rural  Employment  Guarantee  Scheme
 being  implemented  by  the  Mahara-
 shtra  Government  and  has  suggested
 its  extension  to  other  States  also.
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 (b)  and  (c).  An  inter-ministerial
 Working  Group  has  already  been  oon-
 etituted  by  the  Planning  Commission
 to  study  the  recommendations  made
 m  the  Report  and  make  provosals  to
 Government

 CORRECTION  OF  ANSWER  TO  USQ
 NO  4379  DATED  (14-12-1972  RE.  STU-
 DENTS  IN  MILITARY  ACADEMIES

 THE  MINISTER  OF  DEFENCE
 (SHRI  JAGJIVAN  RAM):  In  part
 (९)  of  the  Unstarred  Question  No.
 4379  tabled  for  answer  on  the  l4th
 December,  1972,  the  following  infor-
 mation  was  desired: —

 (ce)  the  steps  contemplated  to
 attract  more  student  to  join  these
 institutions  in  the  interests  of  coun-
 try’s  defence””

 In  reply  to  the  above,  inadvertently
 a  mention  was  made  by  me  about
 “Engineering  Graduates”  instead  ct
 “more  students”

 J  am  taking  this  opportunity  to  cor-
 rect  the  reply  previously  given  and
 to  place  on  the  Table  of  the  House  a
 corrected  reply  as  under:—

 “(e)  The  following  steps  have
 already  been  taken  to  attract  more

 students  to  join  these  institutions: —~-
 (0)  The  initial  tenure  of  5  years

 of  Short  Service  Commission
 holders  in  the  Army  who
 were  not  found  fit  for  grant
 of  Permanent  Commission  7९
 now  extendible  to  0  years  at
 their  optian.

 (i)  Holders  of  NCC  ‘C’  Certificate
 are  made  eligible  for  com-
 missioning  through  a  special
 entry.

 (ii)  SSCOs  are  now  to  be  grant-
 ed  P.C.  on  the  basis  of  their
 record  of  service  during  their
 engagement  and  not  on  the
 basis  of  a  further  selection
 through  SSB«  as  in  the  past.
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 (iv)  The  National  Service  Act
 has  recently  been  passed
 which  contains  a  provision  to
 the  effect  that  Graduate  En-
 gineers  aged  thirty  years  or
 less  shall  have  a  liability  to
 be  called  up  for  National  ser-
 vice  for  a  period  of  not  more
 than  four  years.

 It  is  regretted  that  while  giving  an
 answer  to  Unstarred  Question  No.
 4879  on  l4th  December,  1972,  in  the
 House,  a  mistake  occurred  in  reply  to
 part  (c)  of  the  question  that  in  place
 of  the  words  ‘more  students’,  the
 words  ‘Engineeriag  Graduates’  were
 mentioned.  When  g  similar  Unstarred
 Question  No.  665  came  up  for  answer
 in  the  Rajya  Sabha  on  the  23rd
 March,  1978,  I  had  the  occasion  to
 see  the  answer  given  to  the  earlier
 question  mentioned  above  and  noticed
 the  error.  Having  detected  the  error.
 I  have  come  up  to  the  House  to  cor-
 rect  it.

 CORRECTION  OF  ANSWER  70
 USQ  NO.  5i65  DATED  29-7-73  RE.
 THE  PURCHASE  OF  LIME  STONE

 FOR  ROURKELA  STEEL  PLANT

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHR;  SUBODH  HANSDA):  After
 Unstarred  Question  No.  565  was  re-
 plied  to  on  29-3-73  a  communication
 was  received  from  the  Rourkela  Steel
 Plant  stating  that  some  2,000  tonnes
 of  blast  furnace  grade  limestone  were
 also  being  purchased  by  them  from
 private  sources  to  take  care  of  certain
 operational  eventualities  when  it
 would  be  difficult  to  depend  solely  on

 limestone  moved  by  rail  from  captive
 mines.

 2.  When  a  similar  question  was
 asked  in  the  Rajya  Sabha  llth  May,
 3973  and  the  reply  for  it  was  being
 Prepared  it  came  to  the  notice  of  the
 Ministry  that  the  plant  had  not  given
 all  the  relevant  information  in  the
 first  instance  in  reply  to  that  Lok
 Sabha  question  of  29th  March,  973
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 and  the  subsequent  communication
 received  contained  information  about
 the  purchase  of  a  small  quantity  of
 2,000  tonnes  from  a  private  source.

 3  Unfortunately,  the  above  addi-
 tional  information  was  not  communi-
 cated  through  oversight  to  the  Lok
 Sabha  Secretariat  subsequently  before
 the  end  of  the  last  session.

 While  answering  a  question  in  the
 Rajya  Sabha  on  llth  May,  973  it  was
 found  that  the  reply  given  to  Lok
 Sabha  Unstarred  Question  No.  565
 of  29th  March,  973  was  incomplete.
 To  complete  reply,  the  following  may
 be  added  between  the  second  and
 third  sentences  of  that  reply:

 “The  Rourkela  Steel  Plant  also  pu:-
 chased  a  small  quantity  of  2,000  tonnes
 per  month  of  BF  grade  limestone
 from  private  sources  to  take  care  of
 certain  operational  eventualities,  when
 it  would  be  difficult  to  depend  solely
 on  Jimestone  moved  by  rail  from
 captive  sources.”

 32.04  hrs.
 RE.  ALLEGED  SUPPRESSION  OF
 CIVIL  LIBERTIES  IN  HARYANA

 AND  WEST  BENGAL

 SHRI  JYOTIRMOY  8080  (Dia-
 mond  Harbour):  Sir,  I  gave  an  aa-

 journment  motion  on  West  Bengal.
 MR.  SPEAKER:  I  have  not  allow-

 ed  it.  I  have  called  Prof,  Madhu
 Dandavate  on  the  Calling  Attention.

 (Interruptions)
 MR,  SPEAKER:  I  cannot  allow  any

 motion  on  a  State  matter.  I  request
 you  all  not  to  compete  with  each
 other  in  shouting.

 (Interruptions)
 MR.  SPEAKER:  No  suggestion  on

 any  matter  which  concerns  States.
 (Interruptions)

 uae  wit:  हराने  में  जो

 कुछ  ह्भ्रा  हूँ  उस  की  सेंट्रल  गवर्नमेंट  पर
 क्या  जिम्मेदारी  ह  वह  हरियाना  गवर्नमेंट
 ने  किया  है  तो  उस  का  यहां  कैसे  जाएगा  ?

 (Interruptions)



 197  Re.  Situation  in  SRAVANA  4,  895  (SAKA)

 MR,  SPEAKER:  The  courts  are
 there;  you  may  go  to  the  courts.  Par-
 liament  is  not  sitting  here  to  perform
 Judicial  functions.

 (Interruptions)

 अध्यक्ष  भहोदव  कोई  हराने  को
 बात  कर  रहा है,  कोई  बेल्ट  बगाल  की  बात
 कर  रहा  है,  यह  सब  यहा  कैसे  श्र  सकता
 हैँ?

 (Interruptions)

 SHRI  PILOO  MODY  (Godhra):
 We  had  a  most  unusual  thing  which
 happened  a  few  days  ago.  We  have
 had  one  of  the  two  surviving  Gandhi-
 ans  in  this  country  who  spent  their
 whole  lives  in  the  pursuit  of  nonvio-
 lence  arrested  on  the  ground  that  he
 was  likely  to  create  violence.

 MR.  SPEAKER:  Who  arrested
 them—Haryana  Government  or  Cen-
 tra]  Government?  I  must  be  sure
 whether  you  are  raising  a  relevant
 question.

 श्री  अटल  बहारी  वाजपेयी  (ग्वालियर):
 अध्यक्ष  जी,  मगर  किसी  राज्य  में  संविधान
 के  प्रावीज़न्ज्  के  अनुसार  हुकूमत  नहीं
 चलती  हो  तो  क्‍या  यह  सदन  साइलेट  स्पेक्टर-
 टर  रहेगा,  क्‍या  संविधान  की  हत्या  हो  जाने
 दी  जायेगी  और  व्यक्तिगत  स्वाधीनता
 को  समाप्त  होते  देखा  जायेगा  ।

 अव्यय  महोदय  :  अगर  संविधान
 की  हत्या  होती  है  श्र  कोई  ग॑  र-कानूनी
 बात  होती  है  तो  भ्र दाल तो  के  पास  जाइये

 at  wee  बाहरी  बाजपेयी '  सबसे

 बड़ी  अदालत  तो  यही  है।

 MR.  SPEAKER:  We  cannot  take
 up  here  each  and  every  question.
 Some  arrests  are  being  made  by  Har-
 yana  Government  and  you  are  bring-
 ing  it  in  Parliament.  How  can  I
 allow  it?  (Interruptions).

 Haryana  &  West
 Bengal

 SHRI  S.  M.  BANERJEE  (Kanpur):
 On  a  point  of  order.  Sir,  your  con-
 tention  is  that  it  is  a  State  subject.
 There  are  Central  Government  emplo-
 yees  in  railways  and  posts  and  tele-
 graphs  department  who  are  bound  to
 join  this  bandh  (Interruptions).
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 MR.  SPEAKER:  There  is  no  point
 of  order...  (interruptions).

 SHRI  SHYAMNANDAN  MISHRA
 (Begusarai):  Our  country  has  adop-
 ted  a  Constitution.  We  have  taken
 oath  to  uphold  the  Constitution.  The
 basic  freedoms,  the  civil  liberties  are
 very  fundamental  to  the  functioning
 of  democracy.  If  the  civil  liberties
 are  being  suppressed  in  some  parts  of
 the  country,  what  is  the  duty  of  this
 Parliament  of  India?  Sir,  you  were
 pleased  to  say  that  it  is  a  State  matter
 and  that  it  cannot  be  taken  notice  of
 by  Parliament.  If  that  is  your  rul-
 ing,  then  the  Parliament  of  India  can-
 not  function..  (Interruptions)  I
 am  referring  to  both  Bengal  and
 Haryana.  Could  there  be  a  more
 glaring  proof  of  the  suppression  of
 civil  liberties  than  that  a  votary  of
 non-violence  like  Acharya  Kripalani
 was  not  allowed...  (Interruptions).

 MR.  SPEAKER:  There  is  no  point
 of  order.  If  something  happens  in
 Haryana  and  you  launch  a  morcha,
 how  is  the  Central  Government  com-
 ing  into  the  picture?  I  cannot  allow
 it.  If  instead  of  arresting  you  the
 Haryana  Government  had  welcomed
 you,  you  would  not  have  come  here.

 SHRI  ATAL  BIHARI  VAJPAYEE:
 We  were  arrested.

 MR.  SPEAKER:  That  is  what  I
 said.  If  you  went  to  Haryana  against
 the  policy  or  legal  prohibition  of  the
 Haryana  Government,  what  had  Par-
 liament  to  do  with  that?  (Interrup-
 tions).

 SHRI  PILOO  MODY:  May  I  ask
 you  whether  the  Haryana  Govern-
 ment  is  competent  to  stop  us  from
 going  to  Haryana?  (Interruptions)
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 {Shri  Piloo  Mody]
 According  to  yopr  explanation,  the
 Haryana  Government  is  competent  to
 stop  us  from  going  to  Haryana.

 MR,  SPEAKER:  If  they  stop  you
 legally,  if  they  arrest  you  illegally,
 the  courts  are  there,  (Interruptions).

 SHRI  PILOO  MODY:  There  3  the
 Maintenance  of  Internal  Security  Act
 which  is  being  indiscriminately  used.
 (Unterruptions).

 MR.  SPEAKER:  Kindly  sit  down
 If  Mr.  Piloo  Mody  starts  speaking,
 you  say,  “No.  He  should  sit  down
 and  allqw  others  to  speak.”  If  ano-
 ther  Member  starts  speaking,  you  say,
 he  should  sit  down  and  allow  Mr
 Piloo  Mody  to  speak.  You  leave  it  to
 me.  Mr.  Piloo  Mody,  what  happened
 there  related  to  Haryana  and  not  to
 the  Union  Government,

 SHRI  PILOO  MODY:  I  am  talking
 about  the  Union  Government.  The
 MISA  is  a  Union  law.  The  MISA  is
 applied  by  the  Union  Government  and
 it  is  utilised  against  political  oppo-
 nents.  Innocent  students  are  put  in
 jail  under  the  MISA  for  having
 thrown  stones  or  broken  a  glass  pane
 when  the  Minister  in  Parliament  and
 out  of  Parliament  has  given  a  catego-
 rical  assurance  that  the  MISA  will
 only  be  used  in  extreme  cases  where
 national  security  itself  is  threatened..

 MR.  SPEAKER:  In  this  particular
 case,  it  is  used  by  the  State  Govern-
 ment  and  not  by  the  Central  Govern-
 ment,

 SHRI  PILOO  MODY:  Let  me  finish.
 What  I  am  saying  is  that  these  repres-
 sive  measures  either  through  the
 agency  of  the  State  Government..

 (Interruptions)

 MR.  SPEAKER:  This  House  is  not
 the  proper  authority  to  decide  about
 the  application  of  law  by  States....
 (Interruptions).  What  the  Haryana
 Government  has  done  cannot  be  rais-
 ed  here.
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 SHRI  SHYAMNANDAN  MISHRA:
 Recently,  the  CRP  was  sent  to  settle
 a  factional  fight  at  Alipore  Duar  bet-
 ween  two  sections  of  the  ruling  Con-
 gress.  (Interruptions).

 SHRI  JYOTIRMOY  BOSU:  Sir,
 under  Central  advice  and  through  the
 planning  by  Central  Intelligence  (also
 the  Research  and  Analysis  Wing)  and
 by  making  use  of  CRP  the  West  Ben-
 gal  Government  have  decided  to  deny
 the  right  to  freedom  as  guaranteed
 under  article  9  (a)  and  (b)  of  the
 Constitution  in  that  the  peaceful
 “bandh  call”  on  27th  July,  1978,  given
 by  politica]  organisationg  opposed  to
 the  ruling  party  to  show  their  resent-
 ment  on  Government  policy  on  high
 prices  (Interruptions),  food  scar-
 city,  cut  in  ration  and  many  other
 things,  is  being  obstructed  in  a  plan-
 ned  and  violent  manner  by  the  gov-
 ernmental  machinery  as  well  as  by
 mobilisation  under  Government  patro~
 nage  of  violent  and  armed  rowdy
 people  and  also  by  arresting  political
 workerg  and  by  raiding  trade  union
 and  other  offices  and  beating  up  of
 their  cadre.  They  have  done  a  simi-
 lar  thing  27  Karnal.  We  do  not  agree
 to  what  they  were  saying  in  Karnal
 but  we  disagree  violently  that  the
 Government  should  take  the  law  in
 their  hands.  This  38  a  matter  which
 should  be  debated.  The  whole  par-
 liamentary  democracy  is  in  rack  and
 ruin....  (Interruptions),  You  will  be
 done  away  with;  we  shall  be  done
 away  with;  this  House  will  be  done
 away  with  and  only  Shrimati
 Gandhi....  (Interruptions).  The  whole
 parliamentary  democracy  is  being
 destroyed  by  Shrimati  Indira  Gandhi.
 She  is  a  fascist;  she  is  a  dictator.  We
 want  a  debate  on  this;  otherwise;  the
 House  ig  not  going  to  move  (In-
 terruptions).

 SOME  HON,  MEMBERS  rose—

 MR.  SPEAKER:  You  are  getting
 up  over  matters  which  are  not  before
 me  and  about  which  I  have  not  allow-
 ed  anybody.  I  am  passing  on  to  the
 next  item.  Shri  Madhu  Dandavate.
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 SHRI  M,  KALYANASUNDARAM
 (Tiruchirepalli):  On  a  point  of  order,

 Sir.  You  have  not  given  a  ruling  on
 Shri  Bosu's  submission.

 MR,  SPEAKER:  I  did  not  hold  it
 in  order,  I  have  already  told  him.

 SHRI  M.  KALYANASUNDARAM.
 But  you  permitted  him  to  speak

 MR,  SPEAKER.  Whatever  hap-
 pens  in  a  State  cannot  come  up  here
 Tt  am  sorry,  I  do  not  allow  it.

 SHRI  JYOTIRMOY  BOSU:  Shn-
 mati  Indira  Gandhi  is  doing  all  these
 things  sitting  here.

 MR  SPEAKER:  It  cannot  be  so
 common  that  every  day  you  bring
 forward  an  adjournment  motion

 SHRI  A  P.  SHARMA  (Buxar)
 Benga]  Bandh  is  out  and  out  a  politi-
 cal  movement.  All  the  workers  are
 not  going  to  respond  to  it.  Whatever
 Shri  Bosu.  has  said  regarding  West
 Bengal  Government  is  not  at  all  cor-
 rect

 SOME  HAN  MEMBERS  rose—

 MR.  SPEAKER:  I  cannot
 any  Member  (Interruption).

 allow

 शी  सबू  लिये  (वाला  )  अध्यक्ष

 महोदय,  आधा  घण्टा  हो  गया  मुझे  खड़

 हुए  ।  ऐसो  कार्यवाही  मैने  कभी  नहीं
 देखी  ।  मैं  केवल  80  मेड  माग  रहा

 हूँ  !

 ब्रायन  महोदय  किस  का  कपूर  है  ?

 मैं  काल  कर  रहा  हु,  प्रोफेसर  इमारत  को
 कि  शब् रय ना  काल  अटेंशन  लाये,  लेकिन  वह

 नहीं  ला  रहे  है  तो  मैं  क्‍या  करू  ।

 PROF.  MADHU  DANDAVATE
 (Rajapur):  Sir,  I  want  to  use  my
 power  of  persuasion  and  not  my  lung
 power....  (Interruption).
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 थ्रो  मधु  तीसरे  प्रत्यक्ष  महोदय,
 भ्रमर  मैं पाप  की  भ्र नू मति  ले  कर  बदलने

 चाहता  हू  तो  क्‍या  श्राप  मुझको  सुनेंगे
 नही,  श्राप  मुझ  को  दो  मिनट  दे  दीजिए
 और  प्वाइंट  श्राफ  झा डेर  अलाव  कीजिए।

 शी  मुख्तियार  सिह  मलिक  (रोहतक  )
 बाप  मेरी  एक  बात  खुन  लीजिए  ।

 SHRI  BHOGENDRA  JHA  (Jai-
 nagar).  We  want  a  peaceful  bandh
 tomorrow  in  West  Bengal.  Nothing
 happen.

 MR,  SPEAKER:  If  anything  hap-
 pens,  (Interruptions)  the  courts  are
 there  (Interruptions)

 st  मुख्तियार  सिह  मलिक  मैं  यह
 श्री  करना  चाहता  था  कि  पहली  जून  को

 मुझे  करनाल  में  गिरफ्तार  किया  गया

 (व्यवधान  )

 अध्यक्ष  महोदय  वह  तो  मैंने कह
 दिया  (व्यवधान)

 शनी  मुख्तियार  सिंह  मलिक  मैंने
 3  जून  को  अम्बाला  जेल  से  आप  को  एक
 चिट्ठी  लिखी  (व्यवधान)  ...

 अध्यक्ष  महिदूद  मुझे  एक  मिनट
 में  उन  की  बात  सुन  लेने  दीजिए  ।
 SHRI  JYOTIRMOY  BOSU:  Kindly

 ask  the  Home  Minister  to  make  a
 statement.  Let  him  assure  the  House
 that  they  would  do  their  best  to  pre-
 serve  peace.

 mete  महोदय *  मैं  आपको
 बतलाए'  कि  शोर  करने  से  और  हाउस  को

 डिस्टर्ब  करने  से  कैसे  काम  चलेगा *
 आखिर  यह  पा लिया भेट  है,  इस  के  जो
 र्ल्स  प्राण  प्रोसीजर  है  उन  में  रहते  हुए
 जो  मजमून  झा  सकते  हैं  उन  पर  श्राप  बहस
 करें  ।  शाति  से  सुनें  कौर  भ्र पनी  बात

 सुनाये  ।  अगर  इसी  तरह  से  चलना  है
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 [अध्यक्ष  महोदय |
 तो  हमारा  काम  नही  चल  सकता  है।
 बहा  पर  हर  एक  की  बात  को  सुनना  और
 अपनी  बात  सुनानी  चाहिए  ॥|

 क्रि  अटल  विहारी  बाजपेयी  श्राप
 श्री  मुख्तियार  सिह  मलिक  को  सुन  रहे  थे  I

 श्री  मुस्त्यारसिह  मलिक  में  प्र
 कर  रहा  था  कि  प्रम्बाला  जेल  से  मै  ने
 अपने  इल् लीगल  प्र रेस्ट  शौर,  इल् लीगल
 डिटेन  के  बारे  मे  एक  लेटर  लिखा  था

 अध्यक्ष  महोदय  मुझ  को  बतलाइये
 कि  क्‍या  था  वह।

 SHRI  BUTA  SINGH  (Rupar)
 They  tried  to  mislead  the  people  and
 failed.  Now  they  want  to  mislead  the
 House.

 SHRI  MUKHTIAR  SINGH  MALIE:
 I  want  to  know  from  your  Secreta-
 riat  whether  that  letter  was  received
 because  it  was  never  acknowledged
 by  your  Secretariat  or  by  yourself  I
 ‘wag  never  produced  before  a  Magis-
 trate.  I  was  detained  in  Ambala  jail
 iNegally  (Interruptions).  “मैंने  लिखा

 कि  किसी  मजिस्ट्रेट  के  जरिये  मेरे  वलासिफि-

 था  केशन  के  बारे  में  कोई  बात  नही  की  गई  1

 झन्यक्ष  महिला  किसको  ऐलेन
 कया  थ  ?

 शी  सुस्तियार  सह  सलिक  आप  को

 ही  किया  था।

 श्री  शटल  विहारी  वाजपेयी  :  मुझ  को

 ऐसा  लगता  है  कि  हरियाना  सरकार  ने

 उस  चिटठी  को  रोक  लिया  है,  यहा  पहुचने
 नही  दिया  ।

 SHRI  MUKHTIAR  SINGH  MALIK:
 That  letter  was  despatched  through
 the  jail  authorities.  It  has  been  en-
 tered  in  the  despatch  register  of  the
 Ambala  Jai]  ag  well.  I  want  to  know
 whether  that  letter  was  ever  received

 by  you  or  by  your  Secretariat  be-
 cause  it  was  never  acknowledged.
 Today  civil  liberties  in  Haryana  are
 being  trampled  upon,  (cay)  मैं  आप

 से  पूछना  चाहता  कि  यह  मेरा  प्रिविलिज
 है  t  नहीं  कि  एक  एम  #पौ०  बाप  को  चिट॒ठी
 लिखे;  प्रो  उस  का  जवाब  तक  न  दिया
 जाये  ।  हरियाणा  गवर्नमेंट  सिविल  लिब-
 टॉज  को  सप्रेस  कर  रही  है,  राज  वह  इतनी
 डिमारलाइज  हो  गई  है  कि  वह  कोई  भी
 कार्रवाई  बर्गर  सी०  एम०  के  पूछे  नहीं  कर
 सकती  |

 दूसरी  बात  यह  है  कि  हरियाणा  के  प्रकार
 पालियामेट  के  मैम्बर्स  के  साथ  इस  रस्मी
 का  (व्यवधान  )

 श्री  हम  बिहारी  वाजपेयी  :  यह  पहले
 गिरफ्तार  किये  गये  थे,  वह  मामला  उठा
 ग्हेहै।

 SHRI  MUKHTIAR  SINGH  MALIK:
 T  would  insist  that  you  make  a  tho-
 Tough  inquiry  into  the  matter  whe-
 ther  this  letter  was  ever  despatched
 by  the  Haryana  Government  or  not

 भ्रध्यक्ष  महोदय  4A-6-73  को
 प्राप  की  अरेस्ट  हुई  है,  वह  बुलेटिन  मे  भी
 छापा  गया  है।  (व्यवधान)

 MR.  SPEAKER:  These  are  not
 points  of  order....  (Interruptions).
 I  am  not  allowing  you.

 (Interruptions)

 MR,  SPEAKER:  Your  arrest  was
 duly  intimated  to  me.  ‘The  following
 communicatien  addressed  to  the  Spea-
 ker,  Lok  Sabha  was  received  on  i4th
 June  973’.

 sit  मुख्तियार  सिह  मलिक  श्राप  ने
 फरमाया  था  कि  बहू  स्टेट  सब्जेक्ट  है।
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 क्या  आप  चाहते  है  कि  हरियाणा  को  खत्म
 कर  दिया  जाये  ?  क्‍या  श्राप  चाहते  है  7
 पालियामेट  यहा  पर  एक  तमाणशायी  बत
 कर  बैठी  तहे

 अध्यक्ष  महिला  जो  स्टेंट  एड-
 मिनिरट्रशन  मे  होता  है  वह  यहा  कंस
 करायेगा  ?

 SHRI  MUKHTIAR  SINGH  MALIK:
 I  am  talking  of  my  letter  to  you
 from  Ambala  Jail.  It  was  entered
 in  the  register  I  want  to  know  whe-
 ther  it  was  received  by  you.  I  never
 got  any  reply  to  that  (  व्यवधान)

 भ्रध्यक्ष  महोदय  प्रखर  मैं  एक  स्टेट
 को  इज्जात  देगा  तो  सभी  स्ट्रेस  उस  मे

 शामिल  कर  लो  जायेगी।  (व्यवधान)

 श्री  मुख्तियार  सह  मलिक  नगर

 एक  काग्रेस  का  मैबर  इटरफिश्नर  करे  तो
 समझ  में  बराये ।  यह  पीछे  जो  लावा
 बैठी  हुई  है  वह  एकदम  खड़ी  हो  जाती  है  ।

 यह  इस  तरह  चमचा पन  करेगे

 (व्यवधान  |

 अध्यक्ष  महिला  मुल्क  मे  इतनी

 स्टेट्स  है,  उन  मे  अगर  कोई  बात  हो  और
 वह  यहा  आना  शुरू  हो  जाये  तो  पीलिया-
 मेट  की  क्‍या  जरूरत  है?  फिर तो  स्टेट

 एजेंसी  यह  हो  जायेगी  ।

 श्री  मुख्तियार  सिहं  मलिक  स्पीकर

 साहब

 MR  SPEAKER  Please  sit  down.
 I  am  not  allowing  you  You  are  speak-
 ing  without  my  permission  Shri  Ma-
 dhu  Limaye.

 (Interruptions)

 MR.  SPEAKER.  I  have  called  the
 next  Member,  Shri  Madhu  Limaye.
 After  that,  nothing  will  go  on  zecord.
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 क्रि  मधु  लिमये  अध्यक्ष  महोदय,
 मै  दो  मिनट  में  खत्म  करूगा,  लेकिन  बीच  में

 मुझे  टोके  नहीं।  इस  में  सीधा  सवाल
 है  कि  हरियाणा  में  करनाल  के  अन्दर  जो
 घटनाये  हुई  क्‍या  उन  पर  यह,  बहस  हो
 सकती  है”?  मै  आप  से  एक  बात  कहना
 चाहता  हुं  कि  हरियाणा  के  इन्स्पेक्टर
 जनरल  आफ  पुलिस  ने  वहा  पर  यह  बयान
 दिया  है  कि  अकाली  लोग  यहा  लूटपाट
 करने  के  लिए  आए  हैं  ,  वह  बाहरी  लोग

 है  1  तो  क्‍या  भारत  की  नागरिकता

 एक  है  या  दो  है  7  भारत  की  सिटिज़न-
 शिप  एक  है  या  दो  है  ?  मगर  अकाली

 बाहर  के  है,  पजाबी  बाहर  के  है  तो  क्या
 यह  दो  राष्ट्रो  के  बीच  का  झगड़ा  नहीं  हो
 जाता  ?  दो  राष्ट्रों  क ेबीच  का  झगडा
 यह  हो  जाता  है।  भ्र काली  बाहरी  लोग

 है,  वह  लूटपाट  करने  के  लिए  आए  है  तो

 यह  दो  राष्ट्रों  के  बीच  मे  झगडा  “श्र
 तनाव  उत्पन्न  करने  का  मामला  बन  जाता

 है  और  जब  दो  राष्ट्र  क ेबीच  में  तनाव
 की  स्थिति  उत्पन्न  हो  जाती  है  तो  इस
 सदन  को  इस के  इन्दर  जाने  का  भ्र धि कार

 है।  वहा  के  आई  जी  पुलिस  ने  यह  बयान
 दिया  है,  (व्यवधान  )

 MR  SPEAKER:  I  am  not  allow-
 ing

 SHRI  VASANT  SATHE  =  (Akola):
 They  make  irrelevant  statements  in
 the  House.  Can  Inspector  General  of
 Police  be  quoted  to  make  a  rule  rele-
 vant  here?

 क्रि  अटल  बिहार  बाजपेयी  अध्यक्ष

 महोदय,  साम्प्रदायिक  दे  होते  हैं,  क्या
 साम्प्रदायिक  दो  पर  ड्राप  इस  सदन
 में  चर्चा  का  मौका  नहीं  देते  साइबर-
 दायिक  दगा  राज्य  का  विषय  है  हरियाणा
 को  सरकार  कर्नाल  में  हिन्दू  और  सिखों
 में  लडाई  करवाना  चाहती  थी  ।  अगर

 हम  लोग  सावधानी  नही  बताते  तो  वहा

 हिन्दू  कौर  सिखों  में  संघर्ष  हो  जाता  |
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 अध्यक्ष  महोदय  कौर  लोग
 समझदार  हैं  तो  कोई  सरकार  नहीं  लड़ा
 सकती  t  (इंदरप्शस)  मैं  भ्र केले
 आप  सब  से  कसे  निपट  सकता  हूं  ?

 SHRI  M.  KALYANASUNDARAM:
 I  rise  on  a  point  of  order.  I  want
 to  know  whether  this  is  the  way  in
 which  the  majority  party  wants  to
 conduct  the  House.  They  are  holding
 the  House  to  ransom.

 IMR,  SPEAKER:  They  have
 the  cue  from  you  all  right.

 taken

 SHRI  M.  KALYANASUNDARAM
 The  Chair  must  protect  us.

 MR.  SPEAKER:  Protection  for
 what?

 SHRI  M.  KALYANASUNDARAM
 I  have  received  a  telephone  message
 from  Mr.  Indrajit  Gupta  who  had
 gone  to  Calcutta,  This  morning  he
 hag  a  talk  with  me  on  the  phone.  He
 said  thal  even  peaceful  assembly  in
 Calcutta  and  other  areas  is  disturbed
 by  rowdies  and  CRP  is  an  idle  specta-
 tor.

 MR.  SPEAKER:  It  has  very  often
 been  stated  in  the  House  that  the
 CRP  acts  under  the  direction  of  the
 State  Government.  So.  why  does:  the
 hon.  Member  raise  it  every  time?

 SHRI  KALYANASUNDARAM:  He
 has  asked  me  to  raise  it  on  the
 floor  of  the  House  ang  to  demand  a
 statement  from  the  Home  Minister.  7
 would,  therefore,  request  you  to  re-
 quest  the  Heme  Minister  to  make  a
 statement  before  the  House  adjourns
 today,  that  there  will  be  no  distur-
 bance  or  bloodshed  in  Bengal.

 SHRI  JYOTIRMOY  BOSU:  Are  you
 golng  to  call  the  Home  Minister  to
 make  a  statement  or  not?

 MR.  SPEAKER:  It  is  up  to  the
 Home  Minister.  ]  am  not  giving  «ny
 directions,  I  do  not  issue  directions  on
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 matters  which  are  State  subjects.  It
 is  up  to  the  hon,  Minister.  If  he  likes,
 he  can  come  forward  and  make  8
 statement.

 SHRI  SAMAR  MUKHERJEE  (How-
 rah):  Under  the  Censtituion,  it  is  a
 fundamental  right  to  strike....

 MR.  SPEAKER:  He  may  have  fun-
 damental  right  to  strike  as  he  likes,
 but  the  action  is  taken  by  the  State
 Government  concerned.  Let  him  not
 raise  the  issue  of  fundamental  rights
 on  anything  and  everything.

 SHRI  SAMAR  MUKHERJEE:  It
 this  is  the  attitude,  then  we  walk  out
 in  protest...

 ‘MR.  SPEAKER
 daily  phenomenon,

 SHRI  M.  KALYANASUNDARAM:
 In  view  of  the  failure  of  the  Home
 Minister  to  make  a  statement,  I  walk
 out  m  protest.

 MR  SPEAKER:  Now.  Prof.  Madhu
 Dandavate.

 (Interruptions)  **
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 It  38  becoming  4

 (Shri  Samar  Mukherjee,  Shri
 Jyotirmoy  Bosu,  Shri  M.  Kalyanasun-
 daram  and  some  other  Members  then
 left  the  House.)

 MR.  SPEAKER:  When  I  allowed  ths
 hon.  Member,  his  observation  was  re-
 corded,  but  when  I  have  not  allowed
 him,  it  has  not  been  recorded.  J

 have  already  called  Prof.  Madhu  Dan-
 davate.  4  am  not  allowing  any  other
 Members.  They  are  just  disturbing  the
 House.

 2.49  hrs.

 CALLING  ATTENTION  TO  MATTER
 OF  URGENT  PUBLIC  IMPORTANCE

 Reporrep  Move  हर  INnpIA  TO  BUY  4.5
 MILLION  TONNES  OF  WHEAT  From  USA

 AT  EXORBITANT  RATES
 PROF.  MADHU  DANDAVATE

 (Rajapur):  Under  rule  193,  I  call  the

 **Not  recorded.



 209  Purchase  of

 attention  of  the  Minister  of  Agricui-
 ture  to  the  following  matter  of  urgent
 public  importance  and  request  that
 he  may  make  a  statement  therenn:--

 “The  reported  move  by  Indian  to
 buy  45  million  tonnes  of  wheat
 from  the  USA  at  exorbitant  price
 of  5  dollars  per  tonne.”

 THE  MINISTER  OF  AGRICULTINnsy,
 (SHRI  ह  A.  AHMED):  Having  re-
 gard  to  the  need  to  replanish  the
 stocks  of  foodgrains  available  with
 the  public  agencies,  in  addition  to  m-
 tensifying  the  prccurement  within  the
 country,  Government  have  decided  to
 import  foodgrains  from  abroag  to
 meet  the  essential  requirement  of
 the  public  distribution  system  in  the
 coming  months.  It  wceuld  be  recal-
 ied  that  a  decision  was  taken  toward
 the  end  of  972  to  import  2  milhon
 tonnes  of  foodgrains.  The  entire  quan-
 tity  has  been  contracted  fur  and  a
 major  part  of  the  stocks  have  also
 arrived.  These  purchases  were  made
 at  the  prevailing  market  pri  es  -:st-
 ly  in  the  USA,  Canada  and  Argentina

 In  the  context  of  the  present  need
 to  maintain  the  supply  of  foodgrains
 through  the  public  distribution  system
 at  a  reasonable  level,  it  has  been  de-
 cided  to  purchase  an  additional  guan-
 tity  of  foodgrains  from  abroad  cn
 commercia]  basis.  The  purchases  have
 been  authorised  to  be  made  from
 countries  where  foodgrains  are  uvail-
 able  for  export,  and  deliveries  and
 shipments  could  be  arranged  consis-
 tent  ,  with  the  requirement  of  the
 country.  These  purchases  are  being
 made  in  accordance  with  the  establish-
 ed  procedure.  All  pessible  steps  have
 been  taken  to  ensure  that  the  purchase
 and  deliveries  are  organised  to  the
 best  advantage  of  the  country.

 PROF.  MADHU  DANDAVATE:
 Before  ]  seek  clarifications  from  thy
 hon.  Minister,  I  want  to  bring  to  your
 notice  a  certain  violation  of  demo-
 cratic  conventions  and  procedure;
 and  the  rights  of  our  House.  |  had
 tabled  the  call  attention  notice  yes~
 terday.  Already  it  was  announcec
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 here  on  the  Notice  Board.  This
 morning  I  find  that  there  is  a  leakage
 of  the  news  item  which  is  supposed
 to  be  a  news  given  out  by  the  Cabi-
 net's  Economic  Affairs  Committee.  On
 the  same  subject  matter  of  the  call
 attention  notice,  many,  details  have
 been  given,  not  officially,  but  probab-
 ly  there  is  some  sort  of  leakage  of
 news  from  the  Committee  of  the
 Cabinet.  I  strongly  object  to  this
 procedure.  In  the  past  also,  on  some
 occasions,  it  hag  happened  and  it  was
 ruled  that  when  the  House  was  going
 to  discuss  this  issue  and  a  member
 was  going  to  seek  clarifications  from
 the  hon.  Minister,  nobody  should
 allow  this  news  to  come  out  and
 details  should  not  be  given  outside
 the  House.  Once  you  had  given:
 your  ruling  on  aq  labour  matter.
 When  the  Lobour  Minister  made  a
 certain  statement  outside  the  House
 when  the  matter  was  the  subject  of

 a  discussion  inside  the  House,  you
 had  warned  the  Minister  concerned
 that  it  was  an  undemocratic  practice
 and  should  be  avoided  in  the  future.
 I  hope  the  hon.  Minister  will  take
 note  of  this  and  see  that  in  future
 such  wrong  practices  are  not  follow-
 ed.

 Yesterday  we  had  a  cal]  attention
 notice  on  newsprint.  Today  we  are
 having  one  on  import  of  foodgrains
 from  the  USA.  You  will  find  there
 lg  a  remarkable  resemblance  between
 the  two  motions.  There  is  also  simi-
 larity  between  the  issues  involved.
 Both  issues  indicate  the  classic  ins-
 tance  of  our  Government  whipping
 wrong  policies  which  are  delayed
 policies,  as  a  result  of  which  the  eco-
 nomy  of  the  country  suffers.

 j  am  surprised  that  in  the  written
 statement  read  out  by  the  Minister,
 the  very  subject  matter  of  the  call
 attention  motion  has  been  completely
 avoided,  I  wish  to  draw  his  attention
 to  the  fact  that  in  the  motion  there
 is  reference  to  two  specific  figures,
 purchase  of  45  mullion  tonnes  of
 wheat  from  the  USA  at  the  exorbi-
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 tant  price  of  $  il5  per  tonne,
 Throughout  his  long  statement,  there
 is  no  reference  to  the  exorbitant  price
 of  $  5  per  tonne,  nor  is  there  any
 mention  in  it  of  the  figure  mentioned
 in  the  report,  to  which  J  made  a  refe-
 rence  in  the  motion,  whether  4.5
 million  tonnes  of  wheat  are  going  to
 be  purchased  by  India  from  the
 USA.

 I  would  like  to  seek  these  clarifica-
 tions.  Is  it  not  a  fact  that  over  the
 last  few  months  the  prices  of  wheat
 in  the  USA  have  been  going  up  duc
 to  a  variety  of  factors?  For  instance,
 Soviet  Russia  and  China  have  made

 .massive  purchases  of  wheat  from  the
 USA.  With  ali  my  _  differences  on
 some  of  the  policies  of  Soviet  Russia,
 I  may  say  that  Soviet  Russia  has  at
 least  shown  farsightedeness  in  pur-
 chasing  their  stocks  in  time.  A  news
 had  already  appeared  sometime  back
 that  they  purchased  not  only  for
 current  consumption  but  also  for
 building  up  a  buffer  stock  in  their
 country,  They  have  already  made
 purchases  worth  $  200  million.

 As  a  result  of  these  massive  pur-
 chases  of  foodgrains  from  the  USA  by
 China  ag  well  as  Soviet  Russia,  prices
 of  wheat  have  gone  up.  Reports  have
 already  appeared  which  indicate  that
 last  year  the  price  of  wheat  was  $  50
 a  tonne.  A  few  months  back,  it  was
 $80—85  a  tonne  and  the  current  price
 of  wheat  in  the  USA  is  $15  a  tonne.

 Sir,  at  this  stage,  the  decision  As
 taken  that  we  will  import  4.5  million
 tonnes.  J]  wish  to  point  out  to  you
 that  the  Prime  Minister  of  the  coun-
 try,  the  Food  Mimster  of  the  country
 and  the  Minister  of  State  for  Food
 and  Agriculture  had  made  brave
 statements  sometime  back  that  we
 will  never  import  any  material  from
 the  United  States  of  America.  One
 would  very  much  love  our  country  to
 become  self-sufficient,  but  if  we  are
 not  to  have  self-sufficiancy,  we  do

 not  want  our  people  to  starve.  If  at
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 all  you  are  going  to  import  food-
 grains,  they  must  be  imported  at
 such  a  point  of  time  that  on  the  one
 side  you  will  avoid  starvation  of  the
 people  and  at  the  other  end,  you  must
 be  able  to  prevent  extra  burden  on
 the  coffers  of  our  Government.

 Unfortunately,  in  December  last,
 when  the  picture  of  the  country  was
 very  clear,  the  picture  of  agriculture
 was  very  clear,  when  the  kharif  crop
 had  completely  failed,  the  Govern-
 ment  should  have  been  conscious  of
 the  inefficient  procurement  machinery;
 not  only  the  inefficient  procurement
 machinery  but  even  the  faulty  poli-
 cies  of  procurement,  and  should  have
 realised  that  without  a  price  incen-
 tive,  procurement  can  never  succeed.
 In  addition  to  that,  so  many  loop-
 holes  were  actually  placed  in  the
 agricultural  policy,  as  a  result  of
 which  the  small  peasants  suffered
 and  the  rich  koloks  on  the  one  side
 and  the  traders  on  the  other  had  an
 unholy  alliance  and  they  were  trying
 to  fleece  the  consumer  on  the  one
 side  and  the  small  peasant  on  the
 other  With  all  these  loopholes  in
 the  policy  of  the  Government,  their
 procurement  policy  was  deemed  ४०
 failure  and  it  has  failed.

 It  is  true  that  Punjab  has  given  a
 spectacular  success,  just  as  in  times
 of  the  aggression  on  our  country  it
 was  Punjab  that  came  to  the  defence
 of  the  country.  I  congratulate  the
 people  of  Punjab  for  having  come  to
 the  defence  of  the  starving  millions
 in  the  country,  but  unfortunately  in
 the  rest  of  the  country  the  procure-
 ment  has  not  succeeded.  As  a  result
 of  that,  we  find  that  large  imports
 were  to  be  made.  Again,  these  im-
 ports  were  not  made  in  time.  I  say
 that  Soviet  Russia  had  the  foresight,
 a  farsighted  policy  of  purchasing  the
 wheat  in  time.  As  a  result  of  that,
 we  find  that  we  are  placed  in  difficul-
 ties,  and  because  we  are  placed  in
 difficulties,  there  will  be  a  heavy
 pressure  on  the  foreign  exchange
 position  in  our  country.
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 As  for  wheat,  we  were  to  pay  that
 much—as  appeared  in  the  press,  5
 dollar  per  tonne,  if  we  purchase  4.5
 million  tonnes.  Even  if  we  negotiate
 the  price,  and  instead  of  5  dollars
 even  if  we  negotiate  the  price  at  300
 dollar  per  tonne,  even  then,  for  one
 million  tonnes  purchased  you  will
 have  to  pay  more  than  Rs.  00  crores,
 and  therefore,  there  will  be  a  heavy
 expenditure.

 I  would  like  to  know  from  the
 Minister,  did  they  not  expect  and
 anticipate  these  fluctuations  in
 prices.  A  report  had  already  appear-
 ed  that  our  Mission  in  Washington  is
 going  to  negotiate  the  price  with  pri-
 vate  brokers  and  if  they  succeed,  in
 that  case,  it  is  going  to  be  a  heavy
 pressure  on  our  exchequer  and  the
 foreign  exchange  machinery  is  also
 going  to  bé  under  pressure.

 I  would  like  to  know  from  the
 Government  that  as  far  as  newsprint
 is  concerned,  as  far  as  wheat  is  con-
 cerned  and  because  there  is  a  power
 crisis  in  the  country  there  will  have
 to  be  an  import  of  oil  from  foreign
 countries,  and  as  a  cumulative  effect
 of  these  imports  if  the  foreign  exchange
 position  is  going  to  be  difficult,  what
 is  the  machinery  that  the  Governmeni
 is  going  to  build  up  in  order  to  see
 that  the  foreign  exchange  crisis  in  our
 country  is  completely  eliminated.

 I  know  that  the  Minister  of  Agri-
 culture  will  not  be  able  to  give  the
 replies  to  these  problems,  and  as  I
 said  in  the  past,  when  Calling  Atten-
 tion  Notices  are  there  in  which  a
 number  of  ministries  are  involved,
 not  only  the  Minister  of  Agriculture
 but  the  Minister  of  Finance  also
 should  be  present  in  the  House  be-
 cause  there  are  certain  problems
 connected  with  the  Finance  Ministry
 in  these  matters,  and  only  they  will
 be  able  to  give  the  necessary  answer.

 In  this  connection,  I  would  like  to
 know  whether  they  will  take  con-
 crete  steps  in  order  ta  see  that  cer-
 tain  leakages  of  foreign  exchange  are
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 completely  plugged.  Concrete  ins-
 tances  have  been  brought  to  the  notice
 of  this  House  time  and  again  where
 we  have  demonstrated  as  to  what  Ss
 the  quantum  and  the  extent  of
 foreign  exchange  leakage  in  this
 country.  If  all  that  is  done,  then  only
 it  will  be  possible  for  us  to  purchase
 this  wheat.

 In  the  end,  I  would  like  to  ask  a
 categorical  question.  Since  we  have
 been  forced  by  circumstances  to  im-
 port  and  purchase  wheat  from  the
 United  States  of  America  at  such  ua
 high  price,  at  some  stage,  shall  we
 not  reorient  our  agricultural  econo-
 my?  We  depend  upon  rains  vargaries
 because  we  laid  less  emplasis  on
 irrigation.  As  a  result  of  that  we
 are  required  to  look  to  imports  when
 there  is  shortfall  due  to  absence  of
 rains.  Will  you  take  a  new  orienta-
 tion  and  have  a  new  look  at  our  eco-
 nomy,  so  that  we  may  not  have  to
 depend  upon  such  large  imports
 which  ultimately  create  a_  great
 burden  on  our  foreign  exchange  re-
 serves,  lead  to  more  deficit  financing
 and  inflationary  pressures  and  rising
 prices  in  addition  to  starvation  by
 people.

 3  hrs.

 There  is  onc  more  question.  As  a
 result  of  the  huge  imports,  will  the
 issue  price  of  grains  in  our  country
 also  be  increased?  I  would  like  to
 know.

 SHRI  F.  A.  AHMED:  The  hon.
 Member  started  by  saying  that  some
 news  had  been  leaked  out  to  the
 Press.  May  I  inform  him  that  so  far
 as  I  am  concerned,  so  far  as  the
 members  of  the  Government  are
 concerned,  they  have  not  released
 any  news  at  all.  I  do  not  know  how
 this  news  was  published  in  the  news-
 paper....

 AN  HON.  MEMBER:  Even  the
 All  India  Radio  gave  the  news.
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 SHRI  F.  A.  AHMED:  The  hon.
 Member's  grievance  was  that  whed
 this  matter  was  pending  for  reply
 before  the  House,  such  a  news  ought
 not  to  have  been  given  by  the  mem-
 bers  of  the  Government;  no  member
 of  the  Cabinet  has  given  out  this
 news,  There  is  no  justification  for
 that  grievance.

 The  hon.  Member  instead  of  vonfin-
 ing  himself  to  matters  relevant  tu
 the  call  attention  motion,  made  seve-
 ral  observations.  We  are  making
 strenuous  efforts  to  increase  produc-
 tion  in  our  country,  particularly  agri-
 cultural  production.  It  is  true  that
 the  less  we  depend  upon  the  vagaries
 of  the  weather,  the  better  for  us.

 PROF.  MADHU  DANDAVATE:  ,
 Which  points  are  irrelevant?

 SHRI  F.  A.  AHMED:  Even  the
 most  advanced  countries  with  all
 science  and  technology  at  their  dis-
 posal  have  to  a  great  extent  depend
 upon  the  vagaries  of  weather  and
 climatic  conditions.  The  hon.  Mem-
 ber  himself  pointed  out  that  the
 Soviet  Union  had  to  import  last  year
 a  very  big  quantity  of  foodgrains  from
 outside,  While  we  have  to  depend
 upon  weather  to  some  extent,  cer-
 tainly  we  have  to  take  action  80  that
 our  agricultural  production  increases
 from  year  to  year.  We  have  taken
 steps  thig  year  too  in  order  to  in-
 crease  the  irrigation  facilities.  We
 have  done  so,  so  far  as  minor  irriga-
 tion  is  concerned.  We  hope  that  with
 a  good  monsoon  we  are  likely  to
 achieve  the  target  which  we  have
 fixed  for  the  kharif  season  and  also
 the  target  for  the  rabi  season.

 So  far  as  increase  in  price  is  con-
 cerned,  the  hon.  Member  is  referring
 to  what  happened  last  year.  In
 July  and  August  last  year,
 our  position  was  not  so  bad.
 We  had  a  stock  of  over  9  million
 tonnes  and  we  did  not  anticipate  that
 the  weather  during  the  khar!f  period
 will  be  so  bad  that  there  will  be  a

 JULY  26,  728  Wheat  from  USA.  (CA)  3r6

 huge  reduction  in  the  kharif  porduc-
 tion,  So,  in  July  or  August,  we
 could  not  anticipate  this  and  go  in

 for  purchase  of  foodgrains  for  our
 requirements,  It  is  about  that  time
 that  the  Soviet  Unidén  and  China
 came  in  a  big  way  for  purchasing
 foodgrains  from  USA.  As  a  result  of
 it,  prices  shot  up  and  when  we  took
 the  decision  after  knowing  the  con-
 dition  of  thé  kharif  crop,  it  was  too
 late.  We  had  to  make  purchases  in
 December,  January  and  go  on.  We
 decided  to  import  about  2  million
 tonnes.  We  were  able  to  purchase
 till  the  end  of  May  about  .7  million
 tonnes  not  only  from  USA  but  also
 from  Argentine  and  that  included
 wheat  and  milo.

 Regardng  the  observations  made  by
 the  Prime  Minister,  myself  and  my
 eolleague  that  we  shall  not  purchase
 foodgrains  from  outside,  there  is  a
 certain  misconception.  What  we  said
 at  that  time  was,  now  our  pcsition  is
 such  that  we  are  not  going  to  take
 any  foodgrain  on  concessional  basis
 from  any  foreign  country.  We  did
 not  rule  out  our  making  commercial
 purchases  from  outside  whenever  it
 became  necessary  to  meet  our  obliga-
 tion  for  feeding  our  people.

 My  hon.  friend  is  not  correct  in
 saying  that  we  have  purchased  the
 entire  quantity  of  45  milhon  tonnes
 Some  purchases  have  been  made.  I
 have  not  till  now  received  the  state-
 ment  showing  the  prices  at  which
 they  have  been  purchased.

 But  I  know  that  the  correct  proce-
 dure  hag  been  resorted  to.  When  we
 get  the  statement,  we  shall  be  able
 to  find  out  the  prices.  If  the  hon.
 Member  is  Interested  in  knowing  the
 price  in  a  particular  month,  I  can
 certainly  tell  him  the  prevailing
 prices  in  USA  and  other  countries
 For  instance,  in  June,  the  prevailing,
 price  of  wheat  in  the  USA  was  from
 08.96  to  I5  dollars  or  something
 like  that.  In  July,  it  is  02  to  १28
 dollars.  In  Canada,  it  is  90  to  78
 dollars.  We  have  decided  to  purchase
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 not  only  from  the  USA  but  from
 Canada,  Argentina  and  Australia.  So
 far  as  Canada  is  concerned,  they  are
 just  about  to  harvest  their  wheat  and
 it  will  be  avilable  from  next  month
 or  September.

 So  for  as  Australia  is  concerned,  it
 will  be  some  time  in  the  beginning  of
 next  year.  They  generally  barvest  in
 the  end  of  December  or  beginning  of
 January.  So  far  ag  Argentina  is  con-
 cerned,  I  am  told  their  crop  is  very
 bad  this  year.  So,  there  cannot  be
 any  possibility  of  getting  foodgrains
 from  there.  It  has  to  be  remembered
 that  the  world  shortage  of  foodgrains.
 particularly  of  wheat,  is  in  the  vici-
 nity  of  about  8  million  tonnes.  In  the
 context  of  these  things,  we  have  to
 make  arrangements  to  get  our  neces-
 gary  requrements  for  distribution
 through  our  public  distribution  sys-
 tem  so  that  it  may  be  possible  for
 us  to  provide  to  our  people  food  in
 the  coming  months.

 PROF.  MADHU  DANDAVATE:
 Will  these  imports  make  any  impact
 on  the  issue  price?  Secondly,  the
 North  American  ports  are  very  busy
 shipping  the  purchases  made  by  the
 Soviet  Union.  In  view  of  that,  will
 it  be  possible  for  our  import;  to  be
 completed  by  the  end  of  this  financial
 year?

 SHRI  F.  A.  AHMED:  So  far  as  the
 last  question  is  concerned,  the  pur-
 chases  which  we  have  made  recently
 have  been  booked  for  July  or  79
 likely  to  be  booked  for  August.  They
 will  reach  us  within  about  five  or  six
 weeks  from  the  time  of  their  ship-
 ping  from  the  United  States.  So  far
 as  the  issue  price  is  concerned,  no
 decision  has  been  taken  in  the  matter.

 3.2  brs.

 PAPERS  LAID  ON  THE  TABLE

 STATEMENT  CORRECTING  REPLY  GIVEN
 DURING  DISCUSSION  ON  APPRENTICES

 (AMENDMENT)  BILL

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  AND  RE-’
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 HABILITATION  (SHRI  G.  VENKAT-
 ASWAMY):  On  behalf  of  Shri  Ragh-
 unatha  Reddy,  I  beg  to  lay  on  the
 Table  a  statement(Hindi  and  Eng-
 lish  versions)  correcting  the  reply
 given  by  him  on  the  l5th  May,  973
 to  a  question  by  Shri  Indrajit  Gupta
 during  the  discussion  on  the  Appren-
 tices  (Amendment)  Bill,  1972.
 [Placed  in  Library.  See  No.  LT-588/
 3).

 NOTIFICAIION  UNDER  PASSPORTS
 Act,  967

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EXTERNAL  AFFA-
 IRS  (SHRI  SURENDRA  PAL
 SINGH):  I  beg  to  lay  on  the  Table
 a  copy  each  of  the  following  Notufi-
 cations  (Hindi  and  English  versions)
 under  sub-section  (3)  of  section  24
 of  the  Passports  Act,  967:—

 (i)  G.S.R.  287  (8),  published  in
 Gazette  of  India  dated  the
 3lst  May,  4973  making  certa-
 in  amendments  to  Notifica-

 tion  No.  G.S.R.  398(E).  dated
 the  30th  August,  1972.

 The  Passports  (Amendment)
 Rules,  973  published  m  No-
 tification  No.  G.S.R.  3l0(E),
 in  Gazette  of  India  dated  the
 20  June,  i973,  [Placed  in
 Library.  See  No.  LT-580/
 73).

 (i)

 REVIEW  AND  ANNUAL  OF  NATIONAL  CoaL
 DEVELOPMENT  CORPORATION  LTD.  FOR

 \071-72,

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SUBODH  HANSDA):  I  beg
 to  lay  on  the  Table  a  copy  each  of  the
 following  papers  (Hindi  and  English
 versions)  under  sub-section  (l)  of
 section  69A  of  the  Companies  Act,
 956-—

 (i)  Review  by  the  Government
 on  the  working  of  the  Na-
 tional  {  Coal  Development
 Corporation  Limited,  Ranchi,
 for  the  year  1971-72;
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 (ii)  Annual]  Report  of  the  Na-

 fional  Coal  Developmeht
 Corporation  Limited,  Ranchi,
 for  the  year  l97i-72  along
 with  the  Audited  Accounts
 and  the  comments  of  the
 Comptroller  and  Auditor
 General  thereon.  [Placed  in
 Library.  See  No,  LT-590/
 73)

 Navy  (PRESCRIBED  OFFICERS)  (AMEND-
 MENT)  REGULATIONS,  973  AND  ANNUAL
 Report  oF  Praca  Toots  Lrp,,  SEcUN-

 DERABAD  FOR  97l-72

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  DEFENCE  (Shri  J.
 8.  PATNAIK):  (l)  I  beg  to  re-lay
 on  the  Table  a  copy  of  the  Navy  (Pre-
 scribed  Officers)  (Amendment)  Re-
 gulations,  978  (Hind:  and  English)
 versions)  published  in  Notification
 No,  SRO  80  m  Gazette  of  India  dated
 the  4  April,  1973,  under  section
 385  of  the  Navy  Act,  957  [Placed  im
 Library.  See  No.  LT-4947/73].

 (2)  I  beg  to  lay  on  the  Table  a
 copy  of  the  Annual  Report  (Hindi
 and  English  versions)  of  the  Praga
 Tools  Limited,  Secunderabad,  for  the
 year  97l-72  along  with  the  Audited
 Accounts  and  the  comments  of  the
 Comptroller  and  Auditor  General
 thereon,  under  sub-section  (l)  of
 section  69A  of  the  Companies  ct,
 1956.  [Placed  in  Library.  See  No
 LT-59/73).

 NOTIFICATIONS  UNDER  COAL  MINES
 PROVIDENT  FuND  FaMILy  PENSION  AND

 Bonus  ScHEMEs  Act,  948

 SHRI  G.  VENKATASWAMY:  I  beg
 to  lay  on  the  Table  a  copy  each  of
 the  following  Notifications  (Hindi
 and  English  versions)  under  section
 7A  of  the  Coal  Mines  Provident
 Fund,  Family  Pension  and  Bonus
 Schemes  Act,  948:—

 (l)  The  Coal  Mines  Provident
 Fund  (Second  Amendment)
 Scheme,  973  published  in
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 Notification  No.  G.S.R.  548
 in  Gazette  of  India  dated
 the  26th  May,  1973,

 (2)  The  Andhra  Pradesh  Coal
 Mines  Provident  Fund  (Sec-
 ond  Amendment)  Scheme,
 1973,  published  in  Notifica-
 tion  No,  G.S.R.  549  in  Gaz-
 ette  of  India  dated  the  26th
 May,  ‘1978.

 (3)  The  Rajasthan  Coal  Mines
 Provident  Fund  (Second
 Amendment)  Scheme,  1973,
 published  in  Notification  No.
 G.S.R.  55]  in  Gazette  of  In-
 dia  dated  the  26th  May,  1973.

 (4)  The  Neyvel:  Coal  Mines  Pro-
 vident  Fund  (Second  Amend-
 ment)  Scheme,  1973,  publish-
 ed  in  Notification  No.  G.S.R
 55  in  Gazette  of  India  dated
 the  26th  May,  1978,  [Placed
 in  Library.  See  No.  LT-592/
 73]

 333  hrs.

 MESSAGE  FROM  RAJYA  SABHA

 SECRETARY:  Sur,  I  have  to  report
 the  following  message  received  from
 the  Secretary  of  Rajya  Sabha:—

 “In  accordance  with  the  provi-
 sions  of  rule  III  of  the  Rules  of
 Procedure  and  Conduct  of  Business
 in  the  Rajya  Sabha,  I  am  directed
 to  enclose  a  copy  of  the  Homoeo-
 pathy  Central  Bill,  ‘1978,  which  has
 been  passed  by  the  Rajya  Sabha
 at  its  sitting  held  on  the  23rd  July,
 1973,

 HOMOEOPATHY  CENTRAL  COUN-
 CIL  BILL

 As  PASSED  BY  RAJYA  SABBRA

 SECRETARY:  Sir,  I  lay  on  the
 Table  of  the  House  the  Homoeopathy
 Cenrtal  Council  Bill,  973  as  passed
 by  Rajya  Sabha.
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 PRESIDENTIAL  AND  VICE-PRESI-
 DENTIAL  ELECTIONS  (AMEND-

 MENT)  BILL

 EXTENSION  OF  TIME  FOR  PRESENTATION
 OF  REPORT  OF  JOINT  COMMITTEE

 SHRI  NAWAL  KISHORE  SINHA
 (Muzaffarpur):  I  beg  to  move:

 “That  this  House  do  further  ex-
 tend  upto  the  last  day  of  the  next

 session,  the  time  for  the  presenta-
 tion  of  the  Report  of  the  Joint
 Committee  on  the  Bill  to  amend  the
 Presidential  Elections  Act,  1952."

 MR.  SPEAKER:  The  Question  is:

 “That  this  House  do  further  ex-
 tend  upto  the  last  day  of  the  next
 session,  the  time  for  the  presenta-
 tion  of  the  Report  of  the  Joint
 Committee  on  the  Bill  to  amend

 the  Presidential  and  Vice-Presi-
 dential  Election  Act,  1952."

 The  motion  was  adopted,

 33.74  hrs.

 RELEASED  FROM  DETENTION
 AND  IMPRISONMENT  OF  MEMBER

 (Shri  Jambuwant  Dhote)
 MR.  SPEAKER:  I  have  to  inform

 the  House  that  I  have  received  the
 following  two  telegrams,  dated  the
 25th  July,  1973,  from  the  Home  De-
 partment,  Government  of  Maharash-
 tra,  Bombay  and  the  Superintendent,
 Central  Prison,  Bombay,  respectively:

 (l)  “This  Government  has  this
 day  issued  orders  revoking’  with
 immediate  effect  the  detention  or-
 der  passed  against  Shri  Jambuwant
 Dhote,  Member,  Lok  Sabha,  by
 the  Commissioner  of  Police,  Nag-
 pur,  under  section  3(l)  (A)  (II)  of
 the  Maintenance  of  Internal  Secu-
 rity  Act,  97I.”

 (2)  “Detention  Order  No.  ST.I/
 i973  (666)  dated  the  24th  April,
 1978,  made  by  the  Commissioner  of
 Police,  Nagpur,  in  respect  of  Shri
 Jambuwant  Dhote,  Member,  Lok
 Sabha,  has  been  revoked  by  Maha-
 rashtra  Government  vide  order  No.
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 58  I/ISA/0273//2/275,  dated  the
 25th  July,  1973.  Shri  Dhote  has
 been  realesed  from  detention  on  the
 25th  July,  973  but  kept  in  prison
 to  undergo  sentence  of  one  month
 and  five  days  in  lieu  of  total  pay-
 ment  of  fine  of  Rs,  550  only.”

 3.5  brs.

 RE.  REPORT  OF  THE  PAY  COM-
 MISSION

 SHRI  8.  M.  BANERJEE  (Kanpur):
 Sir,  I  am  grateful  to  you  for  permit-
 ting  me  to  raise  this  most  important
 issue.  As  you  know,  nearly  23  lakh
 Central  Government|  employlees  be-
 longing  to  the  railways,  defence  and
 other  establishments  have  already
 taken  a  strike  ballot  to  go  on  strike
 agunst  the  most  reactionary  and
 anti-working  class  recommendations
 of  the  Pay  Commission,  The  repre-
 sentatives  of  the  Central  Govern-
 ment  employees  had  a  meeting  with
 the  Cabinet  Sub-Committee,  where
 the  Finance  Minister,  Shri  Jagjivan
 Ram  and  all  other  Ministers  -vere
 there,  on  the  6th  July,  1973.  No
 doubt,  they  gave  us  a  patient  hearing
 for  90  minutes  but  nobody  committed
 anything,  with  the  result  that  ano-
 ther  meeting  might  or  might  not  take
 place.  The  Finance  Minister  is  go-
 ing  abroad  and  our  apprehension  is
 that  after  he  has  gone  abroad  Gov-
 ernment  might  take  a  decision  and
 implement  it  without  any  modifica-
 tion.  The  employees’  representatives
 have  made  it  amply  clear  that  they
 want  the  recommendations  of  the  Pay
 Commission  to  be  modified  after  bila-
 teral  talks.

 This  is  the  first  time  that  the  Pay
 Commission  has  quantified  a  need-
 based  minimum  wage  as  Rs.  34  and
 we  have  demanded  that  to  be  imple-
 mented.  Then,  DA  should  be  linked
 automatically  with  the  cost  of  living
 to  protact  the  workers  from  further
 erosion  of  their  wages.  Point-to-
 point  fixation  should  be  done  after
 adding  20  per  cent  and  not  5  per  cent
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 of  pay  Then,  we  want  the  imple-
 mentation  of  the  report  from  Ist
 March,  1970,  because  af  thig  38  not
 done  those  people,  who  have  retired
 between  390  and  1978,  will  not  be
 getting  any  benefit  out  of  it

 Not  only  the  Central  Government
 employees  but  nearly  8  or  20  lakhs
 of  personnel  belonging  to  the  three
 wings  of  the  armed  forces  are  fuming
 and  foaming  with  anger  and  frustra-
 taon  I  would  request  the  hon  Mims-
 ter  to  agsure  Ug  in  this  House  that  no
 decision  will  be  taken  by  Govern-
 ment  unless  these  recommendations
 are  properly  di  cussed  with  the  er
 ployees  repiesentatives  It  is  a  tla-
 gedy  that,  though  a  meeting  of  the
 highest  forum  for  Central  Govern-
 ment  employees,  the  Joint  Consulta-
 tive  Machinery  at  the  national  level
 has  been  convened  by  the  Cabinet
 Secretary  for  23rd  August,  the  items
 about  wages  and  bonus  for  Central
 Government  employees  are  not  or
 the  agenda

 I  am  happy,  Shri  Ganesh  38  here  |
 would  like  that  he  assures  this  House
 that  unless  it  is  propeily  discussed  in
 this  House  and  with  the  Central  Gov-
 ernment  employees’  representatives,
 it  will  not  be  implemented,  otherwise
 I  shall  be  constrained  to  believe  that
 they  are  not  serious  about  it  and
 those  people,  who  have  taken  the
 strike  decision  mught  repeat  390
 September,  968  I  would  request  you
 to  ask  Shri  Gan:  4  to  make  a  state-
 ment  before  the  Finance  Minister
 leaves  or  assure  this  House  that  these
 recommendations  will  not  be  smple-
 mented  unless  they  are  properly  dis-
 cussed

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 K  R  GANESH)  The  hon  Member
 lg  aware  that  the  employees’  repre-
 sentatives  in  the  JCM  had  met  the
 group  of  hdinisters

 SHRI  8  M  BANERJEE  We  were
 heard  but  no  reply  came

 JULY  26,  978  Re,  move  for  improper
 procurement  of  foodgrains

 SHRI  K  R  GANESH  The  views
 that  they  have  expressed  and  the
 points  that  they  have  made  are  under
 consideration  of  Government  Gov-
 ernment  will  welcome  a  discussion
 and  debate  in  this  House,  because  if
 the  House  expresses  its  opinion  the
 views  of  the  House  will  also  be  avail-
 able  to  Government  at  the  point  of
 time  when  the  Cabinet  takes  a  deci-
 sion

 The  hon  Member  has  expressed  a
 fear  that  the  Finance  Minister  is
 leaving  for  Washington  He  is  leav
 mg  only  for  seven  days  and  he  will
 be  here  after  that  But  even  before
 that,  af  hon  Member  wants,  we  are
 ready  to  have  a  discussion  m  the
 House

 As  to  the  demand  that  employees’
 representatives  should  be  heard
 again,  this  also  is  under  considera-
 tien  of  Government

 ——

 38  20  brs

 RE  REPORTED  MOVE  FOR
 TRANSFER  OF  PROCUREMENT
 FUNCTION  FROM  FCI  TO  PRI-
 VATE  AGENCIES

 SHRI  SAMAR  GUHA  (Conta)
 Sir,  I  have  received  a  few  telegrams
 from  the  Secretary  of  the  All  India
 Food  Corporation  and  also  from  their
 zonal  offices  These  concern  the  Food
 Ministry  I  want  to  read  out  this
 telegram  It  reads

 “FOOD  CORPORATION  ACT
 964  AND  ITS  SOCIAL  PURPOSE
 CONTENT  NOT  BEING  FAITH-
 FULLY  IMPLEMENTED  BY  FOOD
 CORPORATION  MANAGEMENT
 SOLEMN  ASSURANCES  OF  MI-
 NISTERS  ON  FLOOR  PARLIA-
 MENT  BEING  FLOUTED  PAR-
 LIAMENT  DECISION  NATIONA-
 LISATION  WHOLESALE  FOOD-
 GRAINS  TRADE  BEING  IGNORED
 BYPASSED  PROCUREMENT
 MACHINERY  BEING  WOUND  UP
 WHEN  NECESSITY  IS  FOR  CON-
 TINUING  PERMANENT  MACHI-
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 NERY.  PROCUREMENT  PROG-
 RAMMES  MADE  TO  FAIL,  FCI
 FUNCTIONS  BEING  TRASFER-
 RED  TO  PRIVATE  AGENCIES
 VIOLATING  SECTION  73  FCI  ACT
 i964.  PRAY  USE  YOUR  GOOD
 OFFICES  FOR  PROTECTING
 SANCTITY  OF  ACTS  SOLEMN
 ASSURANCES  DECISION  IN  PAR-
 LIAMENT  BEING  WANT  ONLY
 FLOUTED  VIOLATED.

 ASRU  BOSE  SECRETARY”

 This  is  the  telegram  received  from
 Shri  Asru  Bose,  Secretary,  All-India
 Food  Corporation’  Employees  Associ-
 ation.  I  have  recieved  all  these  tele-
 grams,

 I  have  shown  these  telegrams  today
 morning  to  the  Prime  Minister  when
 we  were  having  a  meeting  with  the
 Prime  Minister.  I  have  shown  them
 to  the  Minister  of  Agriculture,  Shri
 Fakhruddin  Ali  Ammed.  A  very  um-
 portant  part  is  that  the  FCI  function
 that  is,  the  procurement  function,  is
 being  transferred  to  private  agencies.
 This  is  a  very  serious  charge.  Pro-
 curement  is  becoming  a  very  vital
 issue  for  the  whole  country.  Most  of
 the  discussion  today  was  about  pro~
 curement,  Unfortunately,  the  hon.
 Minister  did  not  reply  to  that  on
 the  floor  of  the  House.

 I  would  request  the  Government,
 through  you,  Sir,  to  find  out  whether
 it  is  a  fact  that  the  procurement
 rhachinery  of  the  F.C.  is  being
 wound  up  and  is  being  transferred  to
 private  agencies.  This  is  the  telegram
 sent  by  the  Secretary  of  the  All-India
 Food  Corporation’  Employees  Associ-
 ation,  This  is  a  very  important
 matter.
 ‘MR,  SPEAKER:  The  Minister  of
 Putliamentary  Affairs  will  convey  it
 to  the  Minister  concerned.

 Now,  Shri  P.  K.  Deo  is  to  continue
 his  speech.  He  may  do  it  after  lunch.

 43.22  hrs.
 The  Lok  Sabha  Adjourned  for

 Lanch  .till  fifteen  minutes
 fourteen  of  the  Clock.
 i05  LS—8.
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 The  Lok  Sabha  re-assembled  after
 Lunch  at  seven  mmutes  past  fourteen

 of  the  Clock.

 (Mr.  Deputy-Speaker  in  the  Chair]

 DEMANDS  FOR  GRANTS
 973-74—conte

 (Orissa),

 SHRI  JYOTIRMOY  BOSU  (Dia-
 mond  Harbour)  :  Sir  I  have  written
 to  Speaker  to  raise  a  matter  under
 rule  377.  This  is  an  article  in  the
 Hindustan  Times  on  running  of  bro-
 thels  in  Delhi  where  a  Minister....

 MR.  DEPUTY-SPEAKER  :  २३.
 have  written  to  the  Speaker.  Let  hm
 convey  his  decision.  Because  you  have
 writien  to  him,  it  does  not  mean  that
 you  can  raise  it.  I  am  told  that  Spea- ker  has  disallowed  it.  (Interrup-
 trons)  Order  please.  I  think,  every
 Member  reads  the  papers.  Every-
 body  has  read  this  item  of  news.  I
 would  request  you  not  to  abuse  this
 opportunity.  You  had  written  to  the
 Speaker,  and  I  am  told  that  he  has
 disallowed  it..  (Interruptions)  Ori-r
 please.  You  cannot  just  compel  ne
 to  do  something  which  is  irregular.
 Mr.  P.  K.  Deo.

 SHRI  JYOTIRMOY  BOSU:  What
 I  say  is  that  the  Government  should
 make  a  statement  on  this  that  orga-
 nized  brothels  are  being  run  which
 are  being  patronised  by  the  Ministers
 and  civil  servants.

 MR.  DEPUTY-SPEAKER:  You
 want  the  Government  to  make  a
 statement.  The  vernment  has
 heard  you  and  it  is  for  them.

 SHRI  P.  K.  DEO  (Kalahandi):
 While  I  was  speaking  on  the  Orissa
 Demands  for  Grants,  Shri  Jaganatha
 Rao,  my  distinguished  colleague,  rais-
 ed  a  point  and  I  certainly  concede
 that,  that  every  citizen  has  got  a
 right  to  Write  anything  he  likes  to  the
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 Governor  of  Orissa,  including  the
 PCC  Chief.  He  or  she  may  write
 any  nonsense  to  the  Governor  and  [
 do  not  mind.  But  I  take  strong  ex-
 ception  to  the  very  fact  ‘that  the
 Governor  takes  cognizance  of  this
 letter  and  acts  on  that  letter.  How
 the  Governor  was  a  party  interfering
 in  the  free  and  fair  municipal  elec-
 tions  is  borne  out  by  this  fact.  J  am
 reading  a  letter.  This  is  from  the
 Government  of  Orissa,  Urban  Deve-
 lopment  Department  Letter  No.
 Ele.  7/73/UD,  dated  Bhubneswar,  the
 i6th  June  973-from  Shri  K.C.  Maha-
 patra,  Director  of  Municipal  Admi-
 nistration...

 SHRI  JYOTIRMOY  BOSU:
 is  he  quoting  from?

 Where

 am  quoting
 has

 SHRI  P.K.  DEO:  I
 from  a  Government  letter.  It
 come  into  my  possession.

 SHRI  JYOTIRMOY  BOSU:  He
 may  lay  it  on  the  Table  of  the  House.

 SHRI  P.K,  DEO:  I  will  lay  it  after
 I  conclude  my  speech.

 “To  the  District
 Bolangir,

 Subject:  Allegation  against  declara-
 tion  of  election  result  in
 Ward  No.  IX  of  Bolangir
 Municipality.

 Magistrate,

 Sir,

 I  am  directed  to  send  a.  copy  of  the
 letter  dated  7th  June,  973  from  Smt.
 Nandini  Satpathy,  along  with  its  en-
 closures  in  the  above  subject  and  re-
 quest  that  a  detailed  report  in  the
 matter  indicating  the  legal  position
 may  please  be  sent  immediately  by
 return  of  post,

 This  should  be  given  top-priority.

 Yours  faithfully,

 Sd/-
 Directed  of  Municipal  Administration.
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 Memo  No.  8692/UD.  dated  the
 June  1973

 Copy  along  with  copy  of  enclosures
 referred  to  above  forwarded  to  Elec-
 tion  Officer,  Bolangir  Municipality
 and  Executive  officer,  Bolangir  Muni-
 cipality  for  immediate  necessary
 action

 Sd/-

 6.6  73

 Director  of  Municipal  Administra-
 tion.”

 In  this  regrd  I  would  like  to  point
 out  that  there  is  the  specific  Munici-
 pal  election  law  and  there  is  a  speci-
 fic  provision  that  if  there  is  any  ille-
 gality  or  irregularity  committed  in
 the  course  of  the  elections,  there  is  a
 procedure  to  take  it  to  the  Tribunal
 or  to  the  Court.  Instead  of  directing
 the  usual  process  to  follow,  the  Go-
 vernor  steps  in  and  tries  to  interfere
 by  an  executive  fiat.  The  Governor’s
 action  is  highly  irregular  and  highly
 parachial  and  highly  partisan  and
 through  you,  I  like  to  convey  it  to
 the  Election  Commission  that  if  in
 a  minor  election  like  the  Municipal
 Election  the  Governor  useg  hig  pusition
 and  goes  to  the  extent  of  exercising
 his  executive  power  in  interfering  in
 municipa)  elections,  how  can  we  have
 free  and  fair  elections  if  there  is  a  mid-
 term  poll  or  general  _  elections
 (Interruptions).  From  here  it  is
 clear  that  the  Governor  thag  been
 dancing  to  the  tune  of  the  P.C.C.  Chief,
 Shrimati  Nandini  Satpathy  and  he  has
 been  acting  in  the  way  that  the  en-
 tire  Orissa  has  been  witnessing  a
 puppet  being  pulled  by  strings  by
 the  PCC  Chief.

 As  there  is  a  demand  that  J  should
 lay  these  papers  on  the  Table,  I  haye
 authenticated  them  and  I  lay®  them
 on  the  Table  of  the  Sabha,

 SHRI  K.  P.  UNNIKRISHNAN
 (Badagara):  Have  you  allowed  him,
 शफी

 *Placed  in  Lib.  See  No.  LT~82I7/79,
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 MR.  DEPUTY  SPEAKER:  This
 matter  was  mentioned  by  you  yester-
 day  also  and  I  am  told  that  the  Spea-

 ker  has  communicated  his  permission
 for  you  to  lay  the  papers  on  the
 Table.  So,  under  the  circumstances.
 TI  allow  him....  (Interruptions).  Kind-
 ly  sit  down,  I  have  been  infor-
 med  by  the  officers  at  the  Table  that
 the  Speaker  has  communicated  his
 permission  to  him  to  lay  these  parti-
 cular  papers  on  the  Table.

 SHRI  ए,  K.  DEO:  This  morning  in
 the  Prime  Minister’s  meeting  there
 was  a  lot  of  talk  regarding  austerity
 and  cutting  down  al]  wasteful  expen-
 diture.

 But  I  would  like  to  point  out  that
 so  far  as  Orissa  is  concerned,  deliber-
 ately  money  is  being  wasted  from  the
 exchequer.  Poor  people’s  money  has
 been  wasted  in  this  manner,  to  per-
 petuate  the  party  in  power.  In  the
 Kendu  leat  Enquiry  Commission,
 briefless  lawyers,  who  are  communist
 and  congress  card-holders,  are  being
 engaged.  They  are  being  paid  Rs.
 300  per  day.  The  Advocate  General,
 in  previous  commissions,  used  to  be
 paid  Rs,  300  per  day  Now  he  is  paid
 at  the  rate  of  Rs.  50/  per  day.  This
 aspect  has  to  be  gone  into.

 About  land  reforms  we  are  all  for
 land  reforms  but  there  will  have  to
 ‘be  a  pragmatic  approach  to  it.  The
 other  day  in  the  Consultative  Com-
 mittee  we  came  to  know  that  only  a
 Jakh  of  acres  of  land,  surplus  land,
 will  be  available  for  distribution  to
 the  landless  if  these  land  reform
 measures  are  taken.  But,  Sir,  I  find
 as  many  as  cy  lakh  acres  of  cultivable
 land  is  in  possession  of  Government,
 that  is  Government  land  which  could
 be  easily  converted  into  cultivatle
 land.  This  is  to  the  tune  of  8  acres.
 And,  the  Government  is  sleeping  over
 the  matter.  The  previous  Government
 the  Swatantra  led  Government,  the
 Swatantra  led  Government,  used
 to  give  5  acres  for  every  landless
 adivasi  and  Harijan.  But  since  the
 so-called  progressive  Government  sat
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 on  the  Chair  of  the  Orissa  administ-
 ration  they  reduced  5  acres  to  2  acres.
 This  is  the  present  position

 Lastly,  I  demand  that  there  should
 be  an  end  of  this  colonial  rule  and
 His  Excellency  Basappa  Dasappa
 Jatt:  should  be  recalled;  we  will  give
 him  a  fitting  farewell.  There  should
 be  carly  election  and  there  should
 be  restoration  of  popular  Government
 in  the  State  of  Orissa.

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  K.
 R.  GANESH):  Let  us  discuss  matters
 dispassionately  on  principles,  With
 reference  to  the  Government,  why
 should  he  say  ‘colonial  rule’?  What
 does  he  mean.  by  saying  ‘colomal
 rule’?

 SHRI  PILOO  MODY  (Godhra):
 Colonial  rule  means  colonial  rule.
 Please  look  up  the  dictionary  and
 refer  to  it.

 SHRI  K.  R.  GANESH:  It  does  not
 indicate  anything..

 SHRI  PILOO  MODY:  It  is  repres-
 sive  rule,  it  is  worse  than  colonial
 rule.

 SHRI  K.  LAKKAPPA  (Tumkur):
 They  are  indulging  in  maligning;  they
 are  using  all  sorts  of  language.  It
 should  be  expunged,  Sir.

 SHRI  PILOO  MODY:  It  is  prefect-
 ly  permissible  language,—colonial.

 SHR]  K.  R.  GANESH:  He  says,
 the  State  Government  ig  imperialist.
 You  are  a  very  learned  person
 Don’t  try  to  confuse  the  issue  No-
 body  uses  such  language,  except  you.

 SHRI  PILOO  MODY:  That  is,  turn-
 ing  States  into  colonies  of  the  Centre.

 MR.  DEPUTY-SPEAKER:  Every-
 thing  is  there  on  the  record.  What-~-
 ever  he  said  has  gone  on  .record.
 Mr.  Mody,  there  should  be  an  end  to
 it.  Now,  we  have  practically  ex-
 hausted  the  time,  namely,  two  hours

 ~
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 allotted  for  this  Debate.  But  I  find.
 (Interruptions.)  Order  please,  There

 should  not  be  any  cross-talk.

 SHRI  K  LAKKAPPA:  He  is  mak-
 ing  wild  allegations  which  are  un-
 warranted.

 MR.  DEPUTY-SPEAKER:  He  has
 used  a  certain  expression  which  is
 provocative  and  you  have  had  your
 say  on  that.  Everything  has  gone  on
 the  record  and  you  may  draw  your
 own  conclusions  and  inferences,  So
 far  as  I  am  concerned,  nothing  un-
 parliamentary  or  undignified  has  been
 said  and  therefore,  this  forms  part  of
 the  record

 SHRI  VASANT  SATHE  (Akola):
 After  all,  a  lakey  of  :mperialists  is
 entitled  to  call  somebody  else  a  colo-
 nialist.

 MR.  DEPUTY-SPEAKER:  We  have
 practically  «exhausted  the  tirfe  of  2
 hours  which  have  been  allotted  T
 find  that  there  are  8  more  speakers
 from  the  Congress  Benches  (Inter-
 ruptrons).

 Why  does  the  hon.  Member  not
 allow  me  to  finish  what  I  am  going
 to  say?  It  is  in  his  own  interest  and
 in  the  interest  of  the  House.  I  find
 that  there  are  about  ten  more  to
 speak,  excluding  the  Minister.  So,  I
 think  we  have  to  extend  the  time
 But  I  would  like  to  know  up  to  what
 time  we  should  extend  it,

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  (SHRI  K.  RAGHU
 RAMAIAH):  By  one  hour.

 MR.  DEPUTY-SPEAKER:  I  do  not
 mind,  but  then  there  are  eight  more
 Members  from  the  Congress  Party  to
 speak.

 SHRI  K.  RAGHU  RAMAIAH:  Let
 us  have  one  more  hour  and  then  we
 shall  see.

 MR.  DEPUTY-SPEAKER:  We  shall
 extend  this  by  one  hour  more.
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 SHRI  SHYAM  SUNDER  MOHA-
 PATRA  (Balasore):  I  firmly  dispute
 the  unhealthy  insinuation  made  by
 my  hon,  friend  Shri  P,  छू,  Deo.  I
 have  a  feeling  that  clean  Governor's
 rule  in  Orissa  has  been  a  death-knell
 for  the  reactionaries  who  now  think
 that  they  will  never  be  returned  to
 power  in  Orissa  in  February,  1974,

 While  I  support  the  Demands  for
 Grants,  I  have  in  my  vision  the  sad
 plight  of  2  crores  of  people  of  Orissa
 who  have  sunk  into  sullen  silence  of
 despair  because  of  the  economic
 crisis  which  is  pervading  the  whole
 State  from  9९  and  to  the  other.
 More  than  this,  there  have  been  star-
 vation  deaths,  although  the  Governor
 has  disputed  it.  The  Deputy  Chair-
 man  of  the  Planning  Board,  Shri
 S.  N  Dwivedy,  who  was  here  once
 as  the  Jeader  of  the  PSP  and  who  is
 now  in  the  :Congress,  has  almost
 agreed  that  there  have  been  mainu-
 trition  deaths  which  tantamount  to
 starvation  deaths,  in  the  district  of
 Keonyhar  in  Orissa.  It  is  a  sad  point-
 er  to  the  fact  that  there  should  be
 more  grants  from  the  Government  of
 India  in  the  shape  of  relief  to  help
 the  people  who  want  more  employ-
 ment,  Nobody  is  a  beggar  in  Orissa,
 and  nobody  wants  free  food  Shri  s.  N.
 Dwivedy,  of  course,  in  his  statement
 said  in  a  very  peculiar  and  fantastic
 way  that  two  per  cent  of  Orissa’s  po-
 pulation  mostly  in  hills  and  in  the
 cyclone-affected  areas  should  be  given
 free  food  for  five  years,  and  the  en-
 tire  costs  should  be  borne  by  the
 Centre.  Although  I  do  not  agree
 with  him,  I  firmly  believe  that  the
 Government  to  India  should  now
 come  forward  with  more  and  more
 help  to  help  the  people  of  Orissa  who
 since  967  up  till  now  have  been
 ravaged  by  either  floods  or  cyclone  or
 drought.

 SHRI  K.  P.  UNNIKRISHNAN:
 Ravaged  by  Swatantra  rule.

 SHRI  SHYAM  SUNDER  MOHA-
 PATRA:  The  responsibility  lies  squ-
 arely  on  the  Centre.

 In  my  speech  last  time  on  the
 Orissa  budget,  I  had  said  here  when
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 ~we  talked  about  starvation  deaths,
 the  Ministers  tried  to  dispute  it.
 Shri  Shinde  said  on  August  28,  972
 thet  there  had  been  no  starvation
 @eaths  during  970-7l  and  ‘1972.  I
 have  repeatedly  requested  him  to
 change  the  famime  code.  Unless  we
 change  the  famine  code,  we  cannot
 give  relief  to  the  people,  bcause  the
 doctors  will  come  and  say  that  the
 death  has  been  caused  due  to  this
 disease  or  that  disease  which  is  in-
 curable,  or  it  was  due  to  malnutri-
 tion,  this,  that  and  the  other,  and  it
 will  be  difficult  then  for  Government
 to  help  the  people.  So,  the  famine
 ‘code  has  to  be  changed.  Although  the
 hon.  Minister  said  that  he  would  do
 something  in  that  direction,  I  do  not
 think  that  he  has  proceeded  in  the
 matter  at  all.

 During  the  last  0  years,  the  loss
 in  Orissa  due  to  cyclone,  flood  and
 drought  has  been  of  the  order  of  Rs.
 1,000  crores,  a  very  fabulous  and
 unbelievable  sum.  There  have  been
 20,000  deaths  and  the  deaths  of  30
 fakhs  cattle.  The  figure  is  too  much.
 ‘One  shudders  to  think  that  this  has
 hapened  during  the  last  ten  vears.

 During  the  Fourth  Plan  Period
 Government  decided  that  they  would
 have  model  villages  to  the  extent  of
 4585  and  model  towns  to  the  extent
 of  97  with  help  from  the  Govern-
 ment  of  India,  to  save  the  people  from
 the  ravages  of  flood  and  drought.
 So,  the  people  of  Orissa  have  a
 claim  to  say  that  as  far  as  help  to
 such  model  towns  or  villages  is  con-
 cerned,  they  should  have  their  due
 share,

 Recently,  there  had  been  a  great
 flood  in  four  districts  of  the  State.
 Every  ‘year  we  come  to  the  Lok
 Sabha  ito  argue  out  our  case,  and
 every  year,  the  Government  puts
 forward  the  plea  that  such  and  help
 had  been  given,  dams  would  be  cons-
 tructed,  barrages  would  be  constru-
 cted,  candls  would  be  constructed  and
 the  people  would  be  saved  from  that
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 misery.  But  I  do  not  know  whether
 all  that  hag  gone  in  vain.  The  people
 of  Cuttack  district  have  a  claim  to
 say  that  they  are  no  longer  prepared
 to  hear  hyperboles  in  this  matter,
 and  the  hon.  Minister  of  Irrigation
 and  Power,  Dr.  K.  L  Rao,  has  to  give
 us  a  plain  reply,  and  the  target  has
 to  be  fixed  saying  that  within  such
 and  such  year,  the  dams  or  barra-
 ges  would  be  constructed  and  there
 would  be  no  floods.

 A  little  rain  causes  flood  and  the
 Government  comes  forward  with  all
 help  during  the  relief  period.

 the  State
 and  Power

 I  remember  in  32957
 Ministers  of  Irrigation
 were  called  to  Delhi  for  a  _  con-
 ference.  The  object  was  to  pro-
 ceed“  forthwith  with  the  prepara-
 tion  of  State  plans  for  the  river
 systems  to  enable  the  River  Commis-
 sion  to  draw  up  integrated  master
 plans’.  What  has  happened  to  that?

 After  the  97]  cyclone  and  floods,
 Dr.  K.  L.  Rao,  visited  Orissa.  He
 said  that  out  of  Rs.  23.23  crores
 sanctioned  by  the  Government  of
 India,  Rs.  3.90  crores  would  go  for
 ‘construction  immediately  of  dams
 and  barrages  to  check  flood.  What
 has  happened  to  this  amount?  There
 has  been  no  mention  of  it  in  the
 budget.

 When  a  cyclone  is  forecast,  pec-
 ple  get  very  panicky.  When  it  comes
 out  in  the  newspapers  that  a  cyclone,
 even  a  mild  one.  is  about  to  break,
 people  start  shuddering.  I  want  to
 know  why  a  raddar  has  not  yet
 been  installed  at  Paradeep  and  whv
 a  meteorological  observatory  has  not
 been  established  at  Bhubaneswar.
 The  Minister  will  kindly  answer
 these  points,

 Dr.  Rao  had  promised  that  ‘or
 checking  floods  in  the  river  Subar-
 narekha,  there  would  be  some  em-
 bankments  and  barrages  constructed
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 to  prevent  recurrence  of  floods.
 During  my  discussion  with  him  three
 months,  ago,  he  said  an  experf  com-
 mittee  was  going  into  the  matter  and
 by  the  end  of  August  it  would  sub-
 mit  its  report  and  Government  would
 then  come  forward  to  do  something.

 A  long  time  has  elapsed  between
 4952  and  ‘1972.  People  have  waited
 for  twenty  years  in  Balasore  to
 see  that  the  ravages  of  Baitarani.
 Budabalanga  and  Subarnarekha
 would  come  to  a  stop.  Unless  this  ts
 attended  to  imediately,  I  think  peo-
 ple  will  become  restive  and  they  will
 not  be  satisfied  with  false  hopes  and
 promises.

 Orissa  needs  more  industries,
 Without  having  |industrial  develop-
 ment,  we  cannot  give  economic  relief
 to  the  people.  Orissa  has  Only  one
 steel  plant  at  Rourekela,  two  cement
 factories  at  Rajgangpur  and  Bargarh.
 one  aluminium  factory  at  /Hirakud,
 a  paper  mill  at  Brayraynagar,  Chouda-
 ar  and  Raugara,  fertihser  at  Talcher,
 an  iron  mill  at  Barbil,  ferro-manga-
 nese  at  Raigara,  a  ferro  silicon  plant
 at  Koraput,  a  glass  works  at  Barang
 textile  mill  at  Choudar  etc.  A
 state  with  two  crores  of  population
 cannot  certainly  be  satisfied  with
 this  industrialisation.  We  have  to
 have  industries  in  every  district.  That
 was  the  ideg  of  four  planners,  that
 poverty  has  to  be  removed  from
 every  district  and  every  panchayat.

 I  remember  the  Congress  Govern-
 ment  many  years  ago  in  the  State  had
 decided  that  in  every  panchayat  there
 would  be  one  industry,  but  when  the
 reactionary  government  came,  every-
 thing  was  scrapped.  Pianning  has
 to  be  in  such  a  way  as  to  implement
 this  scheme.  I  draw  the  attention
 of  the  Minister  of  Finance  and  the
 Minister  of  Planning  to  this.  In
 every  district,  there  should  be  an
 industry,  small,  medium  or  big  to
 give  employment  to  the  people.
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 Of  the  total  industrial  production

 in  India,  Orissa’s  production  jn  1950-
 5l  was  0.26  per  cent;  1960-62,  it
 was  2  per  cent  and  in  1965-66,  it
 was  2.5  per  cent.  Now  it  is  hardly
 4  per  cent.  This  is  the  figure  in
 terms  of  the  All  India  figures.
 Naturally,  the  people  of  Orissa  have
 a  claim  to  a  much  larger  share  in
 the  industrial  map  of  India.

 Orissa  has  no  jute  mill.  Out  of
 64  such  mills  in  the  country,  the
 the  share  of  W.  Bengal  is  54.  I  am
 happy  they  have  got  such  a_  big
 share.  Now  I  think  Orissa  produces
 4  lakh  bales  of  jute,  out  of  which
 the  share  of  Cuttack  district  is  3
 lakhs,  I  do  not  understand  why
 Orissa  cannot  have  at  least  two  jute
 mills.

 AN  HON.  MEMBER.  What  about
 Paradeep  port?

 SHRI  SHYAM  SUNDER  MOHA-
 PATRA:  The  question  of  the  deve
 Jopment  of  Paradeep  has  been  caus-
 ing  stress  and  strain  in  our  munds,
 I  hope  the  Mimster  who  is  here  has
 a  soft  corner  for  this  and  he  will
 give  due  consideration  to  this  as-
 pect

 The  tribal  districts  of  Orissa  have
 been  totally  neglected.  The  tribals
 constitute  36  per  cent  of  the  popu-
 lation  of  the  State.  This  sigment  of
 the  population  goes  without  proper
 attention,  proper  industrial  develop-
 ment.  We  have  all  our  sympathy
 for  the  tribals  and  schedule  castes.
 I  can  tell  you  that  9  districts  of
 Orissa  are  mostly  populated  by  tri-
 bals  and  scheduled  castes  and  we
 have  not  paid  due  attention  to  them.

 So,  I  bring  to  your  kind  attention
 the  fact  that  fhe  Government  of  tndia
 should  from  now  on  attach  more  im-
 portance  to  the  tribal  people  to  see
 that  they  are  satisfied.  I  ask,  how
 many  of  the  tribals  and  the  Scheduled
 Caste  People  are  in  the  administra-
 tive  services,  such  as  the  IAS,  IFS
 and  the  IPS.  Probably  very  few.
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 We  have  not  given  them  English
 education.  We  shifted  to  basic  edu-
 cation  ahd  ashram  schools  and  kan-
 yashram  schools  in  the  tribal  areas,
 and  when  they  found  that  they  were
 ‘not  in  a  position  to  compare  their
 intellect  or  merit  with  the  students
 who  had  English  education  they
 could  not  compete.  So,  we  should
 given  them  English  education  right
 from  the  beginning.  But  we  have
 neglected  it.  Therefore,  I  submit  be-
 fore  you  that  we  should  now  attach
 more  importance  to  this  aspect.

 I  now  wish  to  bring  to  your  kind
 notice  a  very  sordid  thing.  Many
 hon.  Members  complained  about  the
 procurement.  There  is  new  a  tussle
 between  the  Supply  Department
 employees  and  the  officers  of
 the  Food  Corporation  of  India.
 During  my  last  speech  here  I  said
 that  in  the  district  of  Balasore,  six
 millon  bags  of  foodgrains  werth
 Rs.  28  takhs  vanished,  and  there  is  a
 mild  enquiry  into  it,  and  nobody  has
 been  suspended  or  dismissed  till
 now.  This  does  not  speak  well  ot
 our  administrative  system.  In  Uttar
 Pradesh,  they  are  now  making  a  list
 of  corrupt  officers  as  to  who  should
 be  dispensed  with.  Why  not  the
 Government  of  Orissa,  now  under
 President’s  rule,  decide  who  are_  the
 officers  that  are  most  competent  to
 deliver  the  goods  and  who  are  the
 officers  who  are  the  bottlenecks  in
 the  acceleration  of  our  socialist  trans-
 formation  so  that  we  can  tell  the
 latter,  “Get  out  of  the  country;  we
 do  not  want  you.”?

 SHRI  0.  M.  SINHA  (Mayurbhan}j):
 Mr.  Deputy-Speaker,  Sir,  it  is  most
 ‘unfortunate  that  President's  rule  has
 been  enforced  in  Orissa  when  there
 was  a  majority  in  the  opposition
 camps.

 Many  points  about  Orissa,  so  far  as
 the  budget  of  Orissa  is  concerned,
 have  been  mentioned  by  many  of  the
 previous  speakers.  |  shall  ohly  point
 @ut  one  thing,  and  that  is,  about  the
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 provisions  or  the  non-provision  for
 the  scheduled  areas  in  the  State  of
 Orissa.  From  the  lists,  you  will
 kindly  find  that  there  is  no  provision
 for  the  administration  of  the  sche-
 duled  areas  in  Orissa.  It  is  a  known
 fact  that  Orissa  has  got  two  scheduled
 districts,  districts  which  have  been
 declared  under  the  Constitution  as
 scheduled  areas;  two  district  and  a
 part  of  another  district,  have  been
 declared  as  scheduled  areas.  But
 from  the  budget  provisions,  it  will  be
 seen  that  there  is  no  provision  for  the
 administration  of  the  scheduled  areas
 though  the  Governor  has  _  special
 powers  for  the  administration  of  the
 scheduled  areas.

 You  will  be  surprised  to  know  that
 the  condition  in  these  scheduled  areas
 is  very  precarious.  So  far  as.  the
 scheduled  areas  of  the  Mayurbhanj
 district  are  concerned,  there  are  many
 villages  in  which  the  tribal  people
 have  abandoned  their  houses  and
 have  gone  in  search  of  jobs  elsewhere.
 For  the  last  two  or  three  years,  there
 has  been  drought  in  that  district,  and
 the  mines,  metals,  and  non-metals—
 have  closed  down,  and  the  veopie
 have  no  employment  there.  As  a
 result  of  this,  there  has  been  a  wide-
 spread  uprooting  of  the  tribal  people
 in  the  Mayurbhanj  district.  Apart
 from  that,  there  has  been  disposses-
 sion,  for  nobody  up  till  now  has
 though  over,  or  nobody  up  till  now
 has  been  worried,  over  the  huge  un-
 employment  of  Adivasis  in  the  dis-
 trict.  After  the  closure  of  the  mines
 which  the  Tatas  had,  about  15,000  to
 20,000  persons  were  unemployed.

 No  relief  was  possible  from  any
 quarters;  nobody  ever  spoke  for  them
 for  any  kind  of  relief.  If  the  Gov-
 ernment  of  India  or  the  railway
 authorities  were  kind  enough  to  look
 into  this  problem,  probably  those
 unfortunate  people  would  have  found
 some  employment,  Thege  mines  had
 been  Jeasett  out  to  private  owners
 who  are’  tot  able  to  transport  ore
 from  that  area  Because  raffway  faci-
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 litieg  are  not  being  given,  It  is  said
 that  Box  wagons  cannot  ply  on  that
 route.  But  loaded  Box  wagons  are
 sent  to  different  stations  of  that
 area,  they  are  being  unloaded  and
 re-loaded  with  different  materials.
 The  steel  factories  and  the  MMTC
 want  the  Box  wagons  to  ply  in  that
 route.  If  that  is  allowed  the  mines
 could  be  re-opened  by  the  private
 employers  and  thousands  of  people
 can  get  employment  in  that  area.

 It  is  said  that  there  is  a  difference
 in  the  rates  given  by  the  MMTC  for
 iron  ore.’  In  Badampahar  areas  the
 rate  given  by  the  MMTC  is  Rs.  3
 less  than  the  Bodvil  area  for  the
 mines  which  are  situated  in  Mayur-
 banj  district.  If  the  MMTC  could
 give  equal  facilities  or  equal  conside-
 ration  these  mines  can  be  opcrated
 and  people  can  get  empioyment.
 Many  things  are  being  said  about  the
 welfare  of  Adivasis  and  we  often  hear
 of  the  facilities  existing  for  the  wel-
 fare  of  Adviasis.  Under  the  Presi-
 dent’s  rule  the  welfare  of  Adivasis
 can  be  considered  and  action  can  be
 taken.  In  a  school  for  Adivasi  girls,
 Class  VIII  was  opened  last  year.  Stu-
 dents  were  there  but  no  teacher  was
 provided  till  the  last  summer.  It  is
 a  pathetic  state  of  affair.

 It  is  a  district  which  nas  been
 declared  as  backward.  But  not  a
 single  industry  has  come  up  there.  It
 was  heard  that  a  ferro-venadium
 factory  would  be  set  up  but  nothirg
 has  been  done  so  far.  It  is  said  that
 the  Government  of  India  are  not
 giving  clearance;  if  that  is  so,  the
 needed  clearance  should  be  given.

 The  difficulty  about  food  supply  has
 already  been  mentioned.  A  person
 who  wants  to  deal  in  wheat,  etc,  has
 to  obtain  a  licence  by  depositing
 Rs.  200;  that  is  the  procedure.  It  is
 the  same  fee  for  the  wholesaler  and
 the  retailer.  A  wholesaler  deals.  in
 thousands  of  quiptals;  a  retailer  may
 deal  in  just  half  a  quintal.  or,  one
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 quintal;  the  deposit  is  the.  ..same.
 That  is'  why  people  have..  not.  come
 forward  from  the  rural  areas,  aa  they
 are  not  able  to  give  the  deposits;
 that  is  why  licences  are  not  issued  ,in the  rural  areas.  There  is  widespread
 difficulty  in  the  supply  of  food

 The  Government  have  declared  it  as
 their  policy  to  take  care  of  the  wel-
 fare  of  the  tribal  people.  But  the
 proper  administrative  machinery  is
 not  there  to  take  care  of  them.  After
 independence,  in  this  scheduled  dis-
 trict  of  Mayurbhanj,  not  a  new  single
 irrigation  project  has  come  up.
 There  is  a  proposal  to  construct  a
 medium  irrigation  project  on  the
 Khadkei  for  the  last  two  or  three
 years.  Though  some  officers  have  been
 placed  there,  they  are  sitting  idle.
 They  say  that  the  clearance  for  the
 project  has  not  come  from  the  Gov-
 ernment  of  India.  I  suggest  that  if
 they  want  to  take  care  of  the  welfare
 of  the  schedule  tribes  people,  a  sepa-
 rate  machinery  like  a  special  develop-
 ment  board  should  be  created  for  the
 welfare  of  the  adivasis.  Otherwise,
 there  will  be  no  improvement  in  their
 condition.

 SHRI  BANAMALI  PATNAIK
 (Puri):  Sir,  I  rise  to  support  the
 Orissa  Budget  and  while  doing  so,
 I  mention  a  few  points  for  the  serious
 consideration  of  the  Finance  Minister.
 Looking  at  the  budget,  it  is  q  very
 meagre  amount  for  any  planned  de-
 velopment.  The  resources  are  very
 little.  Orissa  is  very  much  burdened
 with  a  huge  amount  of  loans  for
 which  they  have  to  pay  an  inte-
 rest  of  Rs.  29.9  crores  every  year.
 Out~of  this,  they  have  to  pay  Rs.  22
 crores  to  the  Government  of  India
 alone.  ‘In  addition,  they  have  taken
 a  special  loan  from  the  Government
 of  India  whieh  they  have  not  been
 able  to  clear.  Before  the  Finance
 Commission  was  established,  the
 Hirakud  Dam  ‘project  was  taken  up
 by  the  CWINC.  The  Minister  of

 ;  Isvigation  and  Power,  Dr:  K.  L.  Ras,
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 was  then  Superintending  Engineer  in
 Hirakud  Project.  ‘He  knows  it  how-
 80  agreement  was  arrived  at  between
 the  Government  of  India  and  the  Gov-
 ernment  of  Orissa.  After  completion,

 a  portion  of  the  Joan  will  be  taken
 over  by  the  Government  of  India.
 On  Hirakud  Stage  I,  Rs.  82.6  crores
 have  been  spent  and  we  have  been
 paying  interest  on  it.  By  the  end  of
 the  century.  I  think  the  interest
 would  have  amounted  to  double  the
 principal.

 In  the  agreement  containing  tnan-
 cial  arrangements  between  the  Cen-
 tre  and  the  State  in  respect  of  Hira-
 kud,  it  was  clearly  laid  down  as
 follows.

 “The  enfire  financial  prospects  of
 the  projeft  Should  be  finally  re-
 viewed  about  5  years  after  its
 completion,  when  the  question  of
 any  financial  assistance  from  the
 Centre  whether  in  the  shape  of  an
 outright  grant  or  a  concession  in  the
 rate  of  interest  on  a  part  of  the
 capital  or  otherwise,  should  be  dealt
 in  the  light  of  the  allocation  of
 revenue  resources  between  the
 Centre  and  the  Provinces  under  the
 new  Constitution,  the  financial  rela-
 tions  between  the  Centre  and  the
 Orissa  Government  at  the  time  and
 other  relevant  considerations.”
 This  provisional  agreement  has  not

 ‘been  taken  into  consideration  at  all.
 The  Government  of  India  decided
 that  the  cost  of  Hirakud  Dam  will  be
 allocated’  as  folows.  Flood  control
 33.4  per  cent,  irrigation  30.3  per  cent
 and  power  33.3  per  cent.  According
 to  that  the  flood  control  amount
 should  be  debited  to  the  Government
 of  India  from  the  relief  aid.  But  it
 hag  not  been  debited  so  far  and  the
 Government  of  Orissa  is  paying  in-
 terest  of  that  also.  So  unless  Orissa’s
 case  is  considered  sympathetically.
 this  heavy  burden  of  interest  on  loans
 will  crush  the  State.

 Shri  Raj  Bahadur  and  his  prede-
 cessox,  Dr.  V.  K.  R.  प  Rao,  who
 was  in  charge  of  Shipping  and  Trans-
 part  are  sitting  here.  Both  of  them
 ‘know  ‘more  about  Paradip  port.

 +  the  port.
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 Paradip  port  was  taken  up  by  the
 Government  of  Orissa  under  miscel-
 laneous  loans.  They  incurred  +  loan
 of  Rs.  5.69  crores.  A  part  of  the  Ex-
 press  highway,  a  transport  system  to
 the  Paradip  was  taken  over  by  the
 Government  of  India,  the  liability  of
 both  these  loans  and  interest  have
 fallen  on  the  Government  of  Orissa.
 After  the  Government  of  India  have
 taken  over  the  assets  it  is  in  the  fitness
 of  things  that  they  should  pay  back
 the  loans  as  also  the  interests  accruing
 on  these  loans.  Otherwise,  the  entire
 burden  will  have  to  be  borne  bv  the
 State  Government  and  they  cannot
 find  resources  to  take  up  other  deve-
 lopment  projects.

 Similarly,  after  the  Paradip  port
 came  into  being  the  State  Government
 constructed  a  highway  of  43  km  con-
 necting  Paradip  with  the  hinterland.
 Only  last  year  73  km.  of  that  highway has  been  declared  a  national  high-
 way.  After  its  declaration  as  na-
 tional  highway  the  State  Government
 cannot  impose  any  toll.  So,  they
 cannot  get  any  revenue  from  the  ex-
 press  highways.  During  the  heavy
 floods  the  railway  line  is  cut  off  and
 the  transport  system  does  not  work.
 So,  you  can  appreciate  the  justifica-
 tion  for  an  express  highways.  In
 order  to  keep  up  the  export  commit-
 ment,  Paradip  port  must  be  connected
 by  road  transport  for  carrying  ore  to

 The  Government  of  Orissa
 have  incurred  a  heavy  expenditue  of
 over  Rs.  45  crores  out  of  their  re-
 venue  account  for  this  project.  I
 would  request  that  this  entire  high-
 way  should  be  taken  over  by  the
 Government  of  India  and  the
 expenditure  incurred  as  also
 the  interest  on  the  loan  re~
 couped  to  the  State  Government,
 Now  they  have  taken  up  only  73  km
 as  national  highways.  I  would  say  that
 the  entire  road  must  be  taken  up  as
 national  highways  and  the  mainte-
 nance  and  upkeep  of  that  should  be
 the  responsibility  of  the  Government
 of  India‘so  that  the  port  is  properly
 connected  and  there  is  no  difficulty
 in  the  transport  to  the  port.  It  will
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 also  help  the  Orissa  Government
 to  divert  their  resources  to  develop-
 mental  activities

 If  you  look  at  the  Plan  allocation
 an  the  budget  it  2s  only  Rs  3737
 crores  whereas  the  interest  charges
 alone  come  to  about  Rs  29  crores
 What  is  left  behind  is  a  very  small
 amount  Further,  land  revenue  was
 abolished  a  few  years  ago  There
 was  a  proposal  to  have  a  graded  sys-
 tem  of  taxation  and  the  Government
 of  Orissa  requested  Dr  8  N  Ganguli,
 the  then  Vice-Chancellor  of  the  Delm
 University  and  a  prominent  econo-
 must  to  prepare  a  scheme  so  that  the
 graded  system  of  taxation  could  be
 introduced  Now,  of  course,  the
 K  N  Raj  Committes  has  said  that
 the  agricultural  sector  can  be  taxed
 There  is  a  draft  Bill  prepared  by  the
 Government  of  Orissa  on  the  sub-
 ject  Of  course,  during  Presidents
 Rule  it  may  be  very  difficult  to  im-
 pose  a  very  unpopular  measure  of
 taxation  Even  when  the  land  re-
 venue  was  m  existence  even  though
 the  normal  assessment  was  Rs  9
 crores  every  yea!  the  collection  was
 only  Rs  3  to  4  crores  or  so  because
 there  was  remission  of  revenue  al-
 most  every  year  because  of  either
 drought  or  flood

 I  would  suggest  that  the  land  re-
 venue  or  tax  should  be  graded  in
 such  a  manner  that  those  who  hold
 below  the  basic  holdings  do  not  pay
 and  only  those  who  have  land  above
 the  basic  holdimg  have  to  pay  land
 tax  Unless  some  source  is_  there
 for  the  State  to  collect  taxes  it  will
 be  very  difficult  for  the  State  to  main-
 tain  the  administration,  not  to  speak
 of  taking  up  further  development
 projects  Moreover,  40  per  cent  of
 the  population  are  tribals  and  people
 belonging  to  Scheduled  Castes  and
 Tribes  They  have  no  _  purchasing
 capacity  or  paying  capacity  So,  we
 cannot  raise  any  resources  from  them.

 Orissa  cannot  be  compared  with
 other  States  In  Orwsa  even  the  land-
 ed  aristocracy  did  not  exist.  A  few
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 minutes  back  the  Maharaja  of  Kala-
 hand:  was  speaking  about  land  re-
 forms  If  there  is  any  excess  land
 it  Bw  only  with  these  Rayas  Whatever
 lard  cs  sean  beyond  his  palace  belongs
 to  the  Maharaja  and  to  nobody  else
 Before  freedom  we  were  speaking  of
 the  colonial  rule  of  the  Britishers
 But  these  Rajas  perpetuated  colonial
 rule  They  did  not  allow  anybody  to
 be  even  educated

 I  would  hke  to  tell  you  a  very
 interesting  story  The  Maharaja  was
 educated,in  the  Revenshah  College
 When  his  father  was  the  ruler,  he
 found  that  one  of  his  teachers  who
 had  passed  matriculation  was  bril-
 lrant  He  sent  him  for  teachers’  train-
 ing  He  stood  first  m  Bihar  and
 Orissa  because  then  Orissa  was  part
 of  Bihar  The  old  Maharaja  thought
 ‘Ramaswami  is  a  very  brilliant  boy
 who  has  stood  first  im  Bihar  and
 Orissa  let  him  continue  his  study
 for  mtermediate  So  he  sent  him
 to  the  college  The  young  Maha-
 raji  also  studied  in  the  =  same
 college  While  the  Maharaja  had
 three  tutors  Ramaswami  had  none
 When  the  result  came  while
 Ramaswami  passed  ॥  the  first  divi-
 sion  the  Maharaja  passed  in  the  third
 division  The  Maharaja  sent  him  to
 the  Patna  College  Ramaswam!  con-
 tinued  his  studies  took  up  Eng"ish
 honours  as  his  subject  and  was
 second  in  the  University  Then  he
 studied  for  BEd,  and  M,Ed  and
 all  throughout  he  obtained  first
 class  After  the  completion  of  his
 MEd  he  was  appointed  in  the
 Educational  Department  When  the
 father  of  the  Maharaja  died  and
 he  succeeded  to  the  throne,  Shri
 P  K  Deo  appointed  him  as  the  Palace
 Superintendent,  from  education  he
 was  shifted  as  Palace  Superintendent
 Then  again,  when  the  state  was  mer-
 ged  the  Chief  Executive  Admunistra-
 tor  throught  that  a  person  who
 has  got  first  class  consistently  in
 his  academic  career

 a
 know

 at  fhfrigues  So  he  shift-
 ed  from  the  post  of  Palace  Superin-
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 tendent  and  appointed  as  non-
 gazetted  tehsildar.  Fortunately  or
 unfortunately,  he  was  my  senior  in
 the  college  and  he  knew  me  well.
 He  wrote  to  me  a  letter  saying  “I
 want  to  be  a  teacher  and  you  know
 whatever  treatment  I  got  from  Kala-
 handi,  I  am  not  getting  from  the
 Maharaja  of  Orissa  also.”  I[
 wrote  to  the  then  Education  Minis-
 ter,  Shri  Lingaraj  Misra,  and  he  im-
 mediately  appointed  him  a  lecturer.
 Then  he  went  to  the  Government  of
 India  as  Deputy  Education  Adviser
 and  retired  as  Deputy  Secretary,
 Education.  Then,  he  decided  that  he
 would  never  go  to  Kalahandi  even
 after  the  merger.

 5  hrs.

 Everybody  knows  how  they  were
 treating  the  educated  people.  The
 present  Vice  Chancellor  of  Sambalpur
 University,  Dr.  Bhubaneshwar  Behera,
 was  a  very  brilliant  student,  but
 the  Maharaja  never  allowed  him  to
 prosper  his  State.  This  is  the  wy
 they  were  treating  and  they  are  saying
 that  we  are  in  the  colonia]  rule  now!
 They  never  allowed  educated  people
 to  enter  their  States,

 Sir,  Orissa  has  a  heavy  burden  of
 backward  areas  and  half  the  area
 has  been  imposed  on  the  other  areas.
 Their  entire  development  programme
 has  been  imposed  on  the  State.  Be-
 fore  the  merger  of  the  State,  there
 was  only  one  High  School  in  Kala-
 handi  State  and  a  few  primary
 schools.  Today,  after  the  merger  of
 States,  after  the  States  have  been
 integrated  into  the  national  life,  there
 are  sixty  High  Schools  and  there  is
 a  primary  school  in  every  village.
 Where  from  does  the  revenue  come
 for  all  this?  They  forget  what  has
 come  about  to  national  life.  They
 are  thinking  in  a  different  way.  He
 is  not  here  and  it  is  no  use  telling  all
 these  things.

 SHR]  MADHU  LIMAYE:  I  will
 convey  it  to  him.
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 SHRI  BANAMALI  PATNAIK:
 Many  things  have  been  told  about  the
 tribal  population.  May  I  point  ou:
 to  the  Hon.  Minister  that  even  in  the
 education  budget  here  only  rupees
 four  crores  have  been  provided.
 These  additional  four  crores  of  rupees
 will  be  spent  for  additional  dearnes,
 allowance  and  increased  _  salaries,
 Additional  dearness  allowamce  is  a
 problem  which  many  States  cannot
 face.  Once  as  a  a  result  of  the  Pay
 Commission’s  report,  there  is  increase
 in  the  Centre,  the  States  are  bound
 to  increase  the  D.A.  of  their  em-
 ployees.  The  Orissa  Government  is
 paying  dearness  allowance  at  Central
 rates.  They  have  no  resources.  How
 can  they  manage?  In  the  tribal  areas,
 there  are  schools  where  there  are
 only  three  students  with  four  ‘tea-
 chers.  We  have  to  provide  for  that.
 Parents  had  to  be  paid  to  send  their
 children  to  schools.  That  has  been
 withdrawn,  because  there  are  no  re-
 sources.  Children  had  to  be  paid  be-
 cause  they  have  to  stay  in  hostels,  but
 there  is  no  money.

 In  the  district  of  Koraput,  with  a
 population  of  nineteen  lakhs,  there
 are  only  forty  High  Schools,  but  in
 the  Balasore  district,  with  a  popu-
 lation  of  thirteen  lakhs,  there  are
 three  hundred  High  Schools.  Car  you
 conceive  of  it?  This  kind  of  disparity
 cannot  continue  for  long.  So,  whe-
 ther  it  is  the  Planning  Commission  or
 the  Finance  Commission,  it  is  their
 duty  to  see  that  the  entire  area  comes
 on  par;  otherwise  planning  and  de-
 velopment  have  no  meaning.  From
 that  point  of  view,  we  have  to  see
 how  our  resources  are  mobilised  and
 how  assistance  has  to  be  given.  Un-
 less  the  Centre  comes  to  our  rescue
 it  is  not  possible  to  develop  the
 State.

 sit  wy,  fet  (ater):  उपाध्यक्ष
 महोदय,  उड़ीसा  के  पिछड़ेपन  के  बारे  में  तो
 सभी  लोग  जानते  हैं  ।  प्रमी  जो  माननीय
 सदस्य  बोले  उन्होंने  यह  कहा  कि  पुराने
 राजा-महाराजज्मों  के  चलते  उड़ीसा  पीछे  रह
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 गया  ।  लेकिन  मुझे  लगता  है  कि  उडीसा
 की  गरीबी  भौर्यँश्नाथिक  पिछड़ेपन  का  कारण
 कांग्रेसी  नेतृत्व  का  पिछड़ापन  भौर  प्र वसर वाद
 भी  है  ।  उड़ीसा  की  राजनीति  मे  कब
 तक  जितने  क्रेजी  नेता  हुए,  शायद  श्री  नव कृष्ण
 चौधरी  के  एक  भ्र पवार  को  छोड़कर,  बाकी

 सभी  लोग  तेजी  से  रन  बदलते  रहे  ।  राज

 नन्दिनी  प्रगतिवादी  की  देवता  बन  गई  हैं,
 लेकिन  यह  कोताही  जानता  कि  कुछ  ही
 साल  पहले  वह  बीजू  पटनायक  की  चेली  थी
 कौर  उन  को  यहा  राज्य  मंत्री  बनाने  के
 लिये  बीजू  पटनायक  कोशिश  करते  थे  |

 हरे कृष्ण  महताब  आज  बीजू  पटनायक  की

 तरह  खल-पु रूप  बन  गये  है,  प्रतित्रियावादी
 बन  गये  है,  लेकिन  कुछ  साल  ,पहले  नन्दिनी
 को  राज्य  सभा  मे  जिताने  के  लिये  उन्होने
 8  वोट  अपने  दिलवाये  ।  तो  उड़ीसा  की

 राजनीति  में  कांग्रेसी  नेता  बराबर  २ग  बदलते

 रहते  है  ।  इस  का  नतीजा  हो  रहा  है  कि

 उड़ीसा  की  भ्राजादी  के  बाद  तरक्की  नही  हो
 पाई  |

 मैं  माननीय  सदस्य  से  सहमत  हु  कि  वहा
 जो  मैच-काग्रेसी  सरकार  बनी,  वह  भी  ऐसी ही
 निकम्मी  शोर  रगविंहिन  साबित  हुई  और  उस

 ने  उड़ीसा  को  प्रगति  के  रास्ते  पर  ले  जाने  के

 लिए  कोई  विशेष  प्रयास  नहीं  किया  1  राज

 स्थिति  यह  है  कि  उड़ीसा  भारत  का  सब  से

 झिझक--बिहार  से  भी--गरीब  राज्य  बन

 गया  है  ।  'फी-ब्यक्ति  भ्रामरी  का  जो

 ताजा  भ्राता  मिला  है  उस  के  प्रसार  वह
 बिहार  से  भी  ज्यादा  पिछड  गया  है।  पजाब

 की  फी-ब्यक्ति  आमदनी  उड़ीसा  में  ढाई

 गीता  से  भी  अधिक  है  ।  पंजाब  भी  एक

 छोटा  राज्य  है  ।  उड़ीसा  से  झाड़ी  के

 करीब  उस  की  आबादी  है  ।  लेकिन  राज

 उन  दोनों  की  स्थिति  में  कितना  फर्क  मरा

 गया  है  ।

 जहा  तक  खेती  का  सम्बन्ध  है,  पजाब

 में  90,000  से  ची  ज्यादा”  पर्वीन  सेट  हैं,
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 जब  कि  उड़ीसा  में  केबल  6,000  पंपिंग
 सेट  हैं  और  मुझे  पता  नहीं  है  कि  उन  में  से
 कितने  काम  करते  हैं  ।  उसी  तरह  पालन
 में  22,000  से  भी  अधिक  ट्रेक्टर  हैं,  लेकिन
 उड़ीसा  मे  टैक्टर  की  सख्या  केवल  900  है  ।
 मेरा  खयाल  है  कि  उन  में  से  ज्यादातर
 जमीदारों  और  राजा-महाराजा भो  के  पास

 ही  होगे  ।  जहा  तक  फर्टिलाइज़र  का  सवाल
 है,  97I-72  में  जहा  पजाब  में  एक  व्यक्ति
 के  पीछे  52  किलोग्राम  फर्टिलाइजर  का
 इस्तेमाल  किया  गया,  वहा  उड़ीसा  मे

 मुश्किल  से  5  किलोग्राम  का  ।  करण  के
 बिना  न  तो  खेती  की  तरक्की  हो  सकती  है

 औरन  उद्योगो  की  तरक्की  हो  सकती  है  ।
 लेकिन  जहा  पजाब  में  एक  व्यक्ति  के  पीछे

 ]  000  रुपये  से  भी  अधिक  ऋण  दिया  गया,
 वहा  उड़ीसा  में  मुश्किल  स  57  स्वयं  ।

 इस  [तरह  पजाब  की  तुलना  म॑  उन  हर
 माने  में  पिछड़  गया  है  ।

 यह  याद  रखता  चाहिए  कि  उड़ीसा  की

 कुल  आबादी  का  38  प्रतिशत  हरिजन
 शर  आदिवासी  है  ।  इस  लिए  जब  केन्द्रीय
 सरकार  ने  उडी साम से  एक  वैकल्पिक  लॉक-
 तारीक  सरकार  को  नहीं  बनने  दिया  और

 राष्ट्रपति  शामन  को  लागू  कर  दिया,  तो  मेरी
 राय  में  उस  ने  उडीसा  की  जनता  के  साथ
 अन्याय  किया  1  जब  श्रीमती  नन्दिनी  सत्पथी
 का  बहुमत  समाप्त  हो  गया  था  शौर  उन्होंने

 खद  इस्तीफा  दे  दिया  था  तो  उन्हें  गवर्नर
 को  यह  सलाह  देने  का  कोई  अधिकार  नहीं
 था  कि  उडीसा  मे  राष्ट्रपति  शासन  लागू
 कर  दिया  जाये।  लेकिन  फिर  भी  जब  केन्द्रीय
 सरकार  ने  जबरदस्ती  कर  के  उड़ीसा  के  ऊपर
 दिल्‍ली  की  हुकूमत  को,  नौकरशाही  हुकूमत
 को,  थोप  दिया  है,  तब  कम  से  कम  उस  का

 यह  दायित्व  हो  जाता  है  कि  जब  तक  उडीसा
 में  चुनाव  नहीं  होता  है,  तब  तक  बहु  बडी
 तेजी  से  कृषि  के  विकास  शझ्ौद्योगिक  विकास
 और  बेरोजगार  नौजवानों  को  कास  दिलाने
 के  लिए  ठोस  शौर  कारगर  इलाज  करे  |
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 'उडीसा  की  राजनीति  ज्यादातर  कुन्दे
 प्ले  की  राजनीति  रही  है  ।  इस  बारे  में
 इतनी  रपटें  भरा  गई  है--बीजू  पटनायक  से
 लेकर  मेहताब  तक--लेकिन,  अभी  तक
 हम  को  पता  नहीं  है  कि  उन  रपटो  के  बारे
 में  क्या  हुए  ।  क्‍या  दोषी  लोगो  को  सजा
 दी  गई  है,  इस  के  बारे  मे  हम  लोगो  को  जान-
 कोरी  मिलनी  चाहिए  ।

 यह  जो  काग्रेस  पार्टी  है,  “प्रगतिवादी''
 नन्दिनी  सत्पथी  के  नेतृत्व  मे  भी  उस  की  स्थिति

 क्या  है  ?  ये  लोग  कृषि  सुधार,  भूमि
 सुधार  कौर  भूमि  वितरण  की  बात  करा  है  ।
 लेकिन  जब  भूमि  वितरण  का  कान  चर्चा
 के  लिए  सदन  में  आया,  तो  क्‍या  यह  सत्य  रही
 है  कि  पचास  से  अधिक  काग्रेसी  विधायकों
 वे  उस  का  इट  कर  मुकाबला  क्रिया  ?  मेरी
 राय  में  काग्रेस  पार्टी  में  कोई  प्रगतिवादी
 नही  है  सब  एक  जेसे  है,  मतलब  प्री  हवा  दख
 कर  अपना  रण  बदलने  हूं  और  इसी  लिये
 उड़ोसा  की  राजनीति  ओर  आर्थिक  स्थिति
 सें  पिछड़ापन  आ  गया  है

 अगर  मेरी  बात  उडीसा  की  जूता  के
 कान  तेज  पहले,  तो  मैं  तो  यही  क्हगा  कि
 उड्दोसा  के  मतदाताओं  का  फर्ज  है  कि  जब
 वहा  फिर  चुनाव  हो,  तो  ये  जितने  पुराने  नता
 है,  जो  बिल्कुल  सद्  गये  है  भोर  जिन्होंने
 उड़ीसा  की  राजनीति  को  सडा  दिया  है,  वह
 उन  में  से  एक-एक  को  हराने  और  हमेशा  के
 लिए  उडीसा  को  राजनीति  का  शुद्धिकरण
 कर  दे  ।  उस  के  बिना  उड़ीसा  की  प्रगति

 नही  हो  सकती  है  7  (व्यवधान)  वह  किसी
 को  भी  जिताये  ।  वह  चाहे  हम  लोगों  को
 जिताये  या  न  जीता  लेकिन  उन  गन्दे  लोगो  से

 मुक्ति  पाना  बहुत  जरूरी  है,  जो  पंद्रह  बीस
 साल  से  उड़ीसा  को  जनता  पर  छाये  हुए  है  ry

 अन्त  में  मैं  यह  कहना  चाहता  हू  कि  जो

 इतना  प्राचीन  राज्य,  जो  स्थापत्य  कौर
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 शिल्प  के  बारे  में  सर्वोच्च  बिन्दु  पर  पहुंच  गया
 था--कोणार्क  श्र  भुवनेश्वर  को  शिल्प
 विश्व-विख्यात  है--उस  राज्य  की  यह
 स्थिति  देख  कर  किसी  भी  हिन्दुस्तानी  को
 जरूर  दुख  होता  है  1  मैं  फिर  एक  दफा
 सरकार  से  कहों  चाहता  है  कि  कि  शायद
 टावरों  में  चुनाव  होगा,  इसलिए  जाने  वाले
 चार  पाच  महीनों  में  वह  जितना  भी  काम
 खेती  सुधार  के  लिए,  या  वहा  छोटे  छोटे
 कारखाने  लगवाने  के  लिए,  कर  सकता  है,
 बह  करना  चाहिए  ।  और  इनयात  के  कार-
 खाने  का  क्‍या  होने  वाला  हे  ?  चोथी
 योजना  से  पाचवी  योजना  और  पांचवी  योजना
 से  छलनी  प्रोजेक्शन--ऐसा  लगता  है  कि  हम  लोगों
 के  चल  जाने  के  बाद  ही  उडीसा  मे  इस्पात  का
 कारखाना  बनना  ।  (व्यवधान)  इन  लोग
 के  रहने  हुए  होने  वाला  नहीं  है  ।  हम  लाग
 चले  जायेगे,  फिर  भो  वह  नहीं  बनेगा  ।  अगर
 इन  लोगों  को  उखाड़  फेक  दिया  जायेगा,
 तो  दूसरी  बात  है  I

 MR  DEPUTY-SPEAKER.  There
 are  six  more  speakers  from  the  Con-
 gress  party  I  am  told  by  the  Chief
 Whip  that  they  have  mutually  agreed
 to  take  only  five  minutes  each  Thev
 can,  therefore,  make  only  certain
 submissions  and  suggestions.

 SHRI  GIRIDHAR  GOMANGO
 (Koraput)  Sur,  [  rise  to  support  the
 Demands  far  Grants  in  respect  of  the
 Budget  for  the  State  of  Orissa  for
 ‘1973-74  I  thought  I  would  get  more
 time  Anyway,  within  five  minutee
 I  will  submit  some  of  the  problems
 which  are  being  faced  there  oday.
 I  will  confine  myself  only  to  two  or
 three  problems.

 At  first,  there  is  the  difference
 between  the  plains  and  the  hill  and
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 tribal  areas.  Due  to  the  negeligence
 of  the  developmental  administration,
 the  socio-economic  development  of
 the  hill  and  tribal  areas  remains  in
 a  backward  stage.  The  backward
 area  development  schemes  are  yet  to
 be  implemented  in  Orissa.  Here,  the
 Government  of  Orissa  have  sanction-
 ed  a  scheme  for  advance  action  for
 special  area  development  programme,
 they  have  given  Rs.  .04  lakhs.  This
 is  a  new  scheme  and  I  think  that
 this  amount  is  insufficient  for  deve-
 lopment  There  are  so.  many  areas
 which  are  called  ‘pocket  areas’  still,
 which  are  im  the  stage  of  pre-deve-
 lopment.  It  would  have  been  better
 for  the  development  of  these  back-
 ward  areas  if  they  had  sanctioned
 something  between  Rs.  5  and  0
 crores,  There  are  about  3,000  sq
 miles  to  be  connected.  I  mean  to  say
 main  roads  which  are  connecting  the
 State  Capital  to  the  District  Head-
 quarters  and  which  we  call  all-
 weather  roads,  they  are  really  fair-
 weather  roads.  Our  people  who  use
 the  roads  live  in  the  interior  part  of
 the  State  and  their  villages  have  not
 yet  been  connected  with  the  market
 places  and  though  the  Government
 of  India  have  sanctioned  money,
 ‘most  of  the  money  has  been  sent  on
 the  big  roads  and  not  on  the  artery
 roads  that  connect  the  villages.  The
 development  programmes,  the  vwoli-
 cies  of  the  District  Planning  and  dis-
 tribution  of  money  within  the  State—
 we  are  all  talking  about  these.
 But  there  is  great  discriminaton  in
 the  development  within  the  State  it-
 self.  You  will  be  surprised  that
 there  are  many  neglected  areas  which
 are  yet  to  be  seen  by  the  people  and
 I  will  submit  to  you  that  in  the
 Koraput  District  in  the  Bonda  Hill
 which  is  3500  feet  high,  the  people
 there,  I  am  ashamed  to  say,  are  in
 sub-human  condition  in  education,
 and  employment.  They  are  exploited
 most,  By  exploitation  I  mean  the
 exploitation  of  natural  resources.
 On  the  scheme  for  advance  action  in
 education  they  have  spent  Rs.  .96
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 lakhs  They  opened  a  few  Ashram
 schools  in  tribal  areas.  These  will
 not  solve  our  problem.  More  and
 more  schools  in  towns  should  be
 opened  and  tribal  students  should  be
 given  stipends,  Otherwise  the  tribal
 students  can  not  get  a  modern  out-
 look  for  lack  of  opportunity  to  ex-
 change  their  views  with  others.  So,
 my  humble  submission  to  the  Cen-
 tral  Government  and  Government  of
 Orissa  is  that  they  should  open  more
 and  more  hostels  in  the  State  Cap:tal
 and  the  District  headquarters  where
 there  are  good  high  schoolg  and
 colleges

 Lastly,  the  Scheduled  Castes  and
 the  Scheduled  Tribes  Commussioner’s
 report  has  said  that  the  develop-
 ment  of  irrigation  in  the  tribal  areas
 ig  less  than  4  per  cent  and  that  it  will
 be  increased  to  3  per  cent  m  the  Fifth
 Five  Year  Plan.  In  my  Mistrict  there
 are  so  many  irrigation  projects—
 major,  medium  and  minor.  One  pro-
 ject  which  is  in  my  constituency  took
 0  years  for  investigation  and  ts  yet
 to  be  implemented.  They  have  _  in-
 formed  me  that  they  will  include  it
 in  the  Fifth  Plan.  I  do  not  know  it
 exact  position.  I  hope  they  will  in-
 clude  it  in  the  Fifth  Plan.  It  will
 help  the  people  of  the  backward
 areas.

 I  have  a  lot  of  points  to  say  but
 as  my  time  is  short,  I  cannot  mention
 them.  I  conclude  with  the  request
 that  within  the  short  time,  the  Go-
 vernment  should  do  something  for
 Orissa

 *SHRI  8.  D.  SOMASUNDARAM
 (Thanjavur):  Mr.  Deputy-Speaker,

 Sir,  we  are  discussing  today  the  bud-
 get  for  Orissa  for  the  year  ‘1973-74.
 For  the  past  two  days  the  House
 has  been  discussing  the  budgets  of
 other  States.  It  is  not  with  shy
 feeling  of  happiness  that  the  House
 discusses  the  budgets  of  the  States
 for  it  is  the  State  Legislatures  which
 ought  to  discuss  such  matters.  When
 you  see  the  phenamenon  of  the  Par-
 liament  taking  over  the  domain  of  the
 State  Legislatures  of  more  than  three

 *The  original  speech  was  delivered  in  Tamil.  .
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 feeling  that  all  is  not  well  with  our
 democracy.  It  cannot  be  the  con-
 tention  of  anyone  that  this  is  the
 way  to  preserve  and  foster  democ-
 racy  in  a  country.

 Sir,  I  would  briefly  refer  to  the
 circumstances  under  which  Presi-
 dent’s  Rule  has  been  imposcd  on  the
 unfortunate  State  of  Orissa.  The
 ‘Chief  Minister  of  Orissa  finding  her-
 self  in  a  minority  in  the  State  As-
 sembly  submitted  her  resignation
 to  the  Governor  of  the  State  and  at
 the  same  time  recommended  the
 dissolution  of  the  State  Assembly
 The  Governor  with  great  alacrity
 accepted  the  recommendation  of  the
 outgoing  Chief  Minister  and  quickly
 recommended  President’s  Rule  for  the
 State.  The  Governor  did  not  think
 it  fit  to  find  out  whether  any  alter-
 native  Government  could  be  formed
 by  the  opposition  parties  which
 claimed  to  command  the  majority  in
 the  State  Assembly.  It  is  unfortu-
 nate  that  the  Governor  should  have
 acted  in  the  interests  of  the  ruling
 ‘Congress  party  ignoring  the  welfare
 ‘of  the  people  of  the  State.  This  kind
 of  politics  has  got  to  be  deplored.
 Apprehension  arises  in  the  minds
 of  people  of  the  country  as  {to
 ‘whether  the  country  is  moving  on
 the  path  of  democracy  or  has  taken
 the  opposite  direction.  There  can
 be  no  doubt  that  if  this  ten-

 dency  continues  to  our  country
 it  will  bode  il  to  democracy  and
 indeed  to  the  existence  of  this
 country.

 Sir,  it  is  not  new  that  the  Congress
 party  imposes  President’s  rule  on  the
 ‘States  whenever  the  interests  of  that
 party  are  to  be  served.  For  instance,
 in  the  composite  Madras  State  the
 ‘Congress  party  which  had  a  strength
 of  88  MLAs  in  an  Assembly  of  350
 MLAs  was  called  upon  by  the  Go-
 vernor  to  from  the  Government.
 This  happened  as  early  as  in  ‘1952,
 The  Governor  was  fully  aware  of
 the  Congress  party  did  not  have
 majority  and  yet  since  he  had  to
 support  the  interests  of  the  Congrest
 Party  Re  decided  to  call  the  Con-
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 gress  party  to  form  the  Govern.
 ment.  This  only  shows  that  Gov-
 ernors  are  made  use  of  by  the  Con-
 gress  party  to  further  the  interests
 of  that  party,  It  is  no  wonder  there-
 fore  that  more  and  more  States  are
 ccming  under  the  President’s  rule.

 Sir,  the  people  of  a  country  फ,
 a  Government  to  look  after  their  well
 being.  The  Government  is  for  the
 people  and  not  people  for  Govern-
 ment.  The  political  parties  are  to
 work  for  the  betterment  of  the  peo-
 ple:  the  people  are  not  meant  for  the
 political  parties.  It  is  the  interest
 of  the  people  that  should  receive  tie
 prime  consideration  and  it  should  be
 placed  prior  to  the  interest  of  the
 political  parties.  In  fact.  in  anv  or-
 ganised  society  the  political  parties
 take  their  birth  so  that  the  interests
 of  the  people  might  be  looked  after.

 Sir,  the  political  parties  come  to
 power  by  promising  the  welfare  of
 the  people  and  it  will  be  indeed  a
 tragedy  if  after  coming  to  power  the
 parties  in  power  fail  to  redeem  the
 pledges  given  to  the  people.
 Democracy  will  be  doomed  if  the
 political  parties  place  their  party
 interests  over  the  interests  of  the
 people.

 Sir,  as  I  said  earlier  it  is  unfor-
 tunate  that  there  is  no  assembly  in
 Orissa  to  discuss  the  budget  of  the
 State  and  get  remedies  to  the  various
 problems  that  are  confronting  the
 State.  Many  members  who  have
 participated  in  this  discussion  have
 brought  out  in  detail  the  backward-
 ness  of  the  State  of  Orissa.  Agri-
 cultural  development  is  at  a  very
 slow  pace  and  there  are  no  adequate
 irrigation  facilities  for  proper  and  ex-
 tensive  cultivation  in  the  State  of
 Orissa.  Compared  to  other  States
 the  number  of  tubewells  and  pumps
 sets  is  negligible.  In  the  field  of
 education  neither  there  has  been  any
 progress,  In  fact,  the  hon.  member
 of  Orissa  have  pointed  out  that  there
 are  inadequate  number  of  schools
 and  even  in  the  existing  schools  the
 number  of  teathers  is  not  suffient.
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 {Shr  S.  D.  Somasundaram]
 Sir,  Orissa  is  a  land  of  adivasis  as
 well.  The  candations  of  adivasis  have
 remained  the  same  and  their  lot  is
 indeed  pitiable,

 Sir,  the  time  has  come  that  there
 should  be  a  iepresentative  Govern-
 ment  of  the  people  which  is  fully
 alive  to  the  needs  and  hops  of  the
 people  and  has  the  necessary  enthu-
 siasm  to  discharge  duties  towards  the
 people  Such  a  Government  is  poc-
 sible  only  if  the  elections  are  held  at
 an  early  date  and  the  political  paitie,
 give  up  their  self  interest  and  come
 forward  to  serve  the  interests  pf  the
 people  With  these  words  I  conclude

 SHRI  DEVENDRA  SATPATHY
 (Dhenkanal)  Some  three  years  back

 1  read  an  article  entitled—Madhu,
 the  Man—written  by  Mis  Madhu
 Limaye  I  had  not  scen  him  Fiom
 that  article  I  had  some  impression
 about  him,  but  today  I  have  a  dnff-
 ercnt  opinion  about  him  I  am  con-
 vmc  d  that  he  3४  the  least  knowled
 gable  person  about  the  history  of  the
 politcal  movement  of  Orissa

 It  needg  no  mention  at  all  that
 Orissa  24  a  rich  State  inhabited  by
 very  poor  people  The  pe:  capita
 income  35  very  low,  I.  think  jt  is  the
 Jowest  there  75  per  cent  of  the
 people  live  below  poverty_line
 Flood,  drought  and  cyclone  and  ail
 the  natural  calamities  have  been  fre-
 quent  visitors  to  this  State  I  need
 not  mention  these  things  within  the
 short  period  that  I  have  But  l
 must  go  into  the  history  of  Orissa
 fluring  the  last  quarter  century.

 I  was  told  by  the  late  Raja  of
 Dhenkanal  who  had  signed  the  inst-
 rument  of  accession  before  Shri  Sar-
 dar  Patel  that  he  was  travelling  by
 the  side  of  another  young  Maharaja
 of  Orissa,  and  the  Raja  of  Dhenkanal
 told  me  that,  that  Maharaja  tried  to
 jump  from  the  train  twice,  nd  he
 told  me  about  Mr  P,  छू,  Deo....

 SHRI  P  K  DEO:  It  is  false
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 SHRI  DEVENDRA  SATPATHY:
 He  tried  to  jump  from  the  train  twice
 and  the  Raja  of  Dhenkanal  had  tried
 to  rescue  him.

 AN  HON  MEMBER:  Why  did  he
 try  to  jump?

 SHRI  DEVENDRA  SATPATHY.

 Because  they  had  signed  the  instru-
 ment  of  accession

 That  Maharaja  is  now  telling  us
 that  Orissa  has  been  under  colonial
 rule  The  reaction  which  was  creat-
 ed  in  the  minds  of  the  rajas  gave
 rise  to  the  State  political  party  called
 the  Ganatantra  Parishad  From  that
 day,  the  reactionary  forces  started
 organising  themselves,  and  some  of
 us  in  the  Congress  tried  to  compro-
 mise  with  them,  but  ultimately  we
 have  failed

 MR  DEPUTY-SPEAKER  he
 goes  into  all  this  history,  how  can
 he  conclude  in  five  minutes?

 SHRI  DEVENDRA  SATPATHY
 I  am  telling  you  the  reasons

 MR  DEPUTY-SPEAKER  I  am
 pointing  out  hte  time-lumit  He  hud
 agreed  to  speak  within  five  minutes

 SHRI  DEVENDRA  SATPATHY
 I  am  trying  to  cooverate  with  you
 In  case  I  cannot  co-operate,  JT  request
 you  to  kindly  to  cooperate  with  me

 SHRI  7  K  DEO  I  submit  that
 Mr  Nandir:  Siatpathy  may  be  asked
 to  be  relevant  to  the  point,  I  bez
 your  pardon,  Shri  Devendra  Satpathy
 may  be  asked  to  be  relevant  to  the
 point

 at  मात्र  लिमये.  इन्होंने  कितने  साल

 राज्य  किया  और  आपसे  कितने  साल  किया  ।

 25  सालों  में  इन्होंने  कितने  'साल  चिया

 कौर  आपने  कितने  साल  किया *  ~

 क्क्  DEVENDRA  SATPATHY:
 I  did  not  mention  the  party,  byt  J
 only  referred  to  reactionary  forces,
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 श्री  |.  मय
 '  इस  का  मतलब  है

 बाप  भी  उस  में  दाते  है  t

 SHRI  DEVENDRA  SATPATHY
 They  have  been  dominating  Orissa
 for  the  last  25  years.  Today,  the
 condition  of  the  poor  people  that  we
 see  is  the  result  of  that  rule  of  25
 years  or  rather  misrule  of  the  re-
 actionary  forces.

 The  Maharaja  of  Kalahandi  who  i+
 here,  whenever  he  speaks  here  n
 Orissa,  always  makes  a  political
 speech,  and  he  attributes  many  things
 to  our  party.

 SHRI  P.  छू,  DEO:  On  a  point  of
 order.  The  Maharajis  dead.  He  ha.
 gone  to  the  dust-bin  of  Indian  history.
 Shri  P.  K  Deo  is  still  living.  Tf  ‘s
 wants  to  refer  to  me,  let  him  call
 me  P  K.  Deo.

 MR.  DEPUTY-SPEAKER:  Will
 the  hon,  Member  correct  himself  +nd
 call  him  Mr  P.  K.  Deo  or  Shri  ©.  K
 Deo?

 SHRI  DEVENDRA  SATPATHY:
 Yes,  I  am  thankful  to  you  Shri
 P.  K,  Deo  has  been  all  the  time  cri-
 tical  of  the  Prime  Minister  in  his
 speeches.  This  is  a  picture  which
 shows  how  with  the  help  of  the
 Prime  Minister,  Shrimati  Indra
 Gandhi,  Shri  Deo  has  come  to  Parlia-
 ment  securing  votes.  This  is  a  pic-
 ture  in  which  Shri  P  K.  Deo  is  mov-
 ing  along  with  the  Prime  Minister
 with  the  Swatantra  Party  flag  and
 Rajaji’s  photo  at  the  top.  This  was
 printed  to  misguide  the  people.

 You
 nther

 MR.  DEPUTY-SPEAKER:
 can  send  it  to  the  Library;
 members  can  see.

 SHRI  DEVENDRA  SATPATHY:
 This  is  how  some  degenerate  politi-
 cians  have  behaved  and  this  is  why
 there  is  poverty  in  Orissa.

 L05  LS—9,
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 चो  स्यू  लक्ष्य  उपाध्यक्ष  महोदय,
 यह  शब्द  नहीं  कहना  चाहिये  |  इन  को  यह
 शब्द  ताऊस  लेता  चाहिये  |

 SHRI  DEVENDRA  SATPATHY:  I
 will  not  go  into  the  details  of  the
 projects  and  other  things  within  the
 five  minutes  allotted  to  me.

 MR  DEPUTY-SPEAKER:  You
 had  better  withdraw  that  picture  I
 thmk  it  is  creating  more  interest  than
 your  speech.  For  the  time  being,
 take  it  back.  Nobody  is  listening  to
 you.  You  are  diverting  all  the  in-
 terest  from  yourself  to  the  picture.

 SHRI  DEVENDRA  SATPATHY:
 Because  Orissa  is  under  President’s
 rule,  people  really  expect  something
 very  much.  It  is  good  that  the  Min-
 istry  of  Agriculture  has  been  doing
 a  lot  of  things,  taking  a  lot  of  inte-
 rest  in  the  development  of  agricul-
 ture  in  Orissa.  I  want  to  point  out
 to  the  Minister  that  the  employees  of
 the  Food  Corporation  of  India  there
 have  gone  on  strike.  I  talked  to  him
 yesterday,  The  entire  staff  in  the
 eastern  zone  have  gone  on  strike  and
 many  centres  are  remaining  vacant
 at  this  time.  If  some  scttlement  is
 not  arrived  at,  it  will  ereate  a  diffil-
 cult  situation  for  the  State.

 To  bring  Orissa  up  to  the  level  of
 other  States,  something  more  has  to
 be  done  With  the  money  being  al-
 lotted  to  Orissa,  the  State  cannot
 develop  because  for  the  last  many
 many  years  there  has  been  progres-
 sive  negligence  of  the  development
 of  Orissa,

 I  had  gone  to  Shri  P.  K.  0605
 constituency  in  966  when  there  was
 drought  and  famine  there.  I  was
 there  for  about  a  month;  we  were
 working  in  the  Bharat  Sevak  Samaj
 to  help  the  people.  If  people  from
 Delhi  see  those  people  in  that  area,
 1  will  be  impossible  for  them  to  be-
 lieve  that  they  are  human  beings.
 All  the  same,  Shri  Deo  has  been  the

 ५  »
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 {Shri  Devendra  Satpathy]
 Raja  there  and  he  has  been  getting
 votes  (Interruptions).  Whether  we
 cal)  him  a  Raja  or  not,  he  is  known
 as  Raja  in  his  constituency.

 The  students  of  the  Medical  Col-
 #ge  in  Orissa  approached  some  of
 us.  They  want  that  the  number  of
 seats  in  the  medical  colleges  should
 not  be  reduced.  They  have  demand-
 ed  00  seats.  Now  that  we  need  more
 doctors,  and  the  boys  are  not  gett-
 ing  seats  in  other  colleges  in  the
 country,  there  should  not  be  any  cut
 in  the  number  of  seats  in  the  Medical
 College.

 MR.  DEPUTY-SPEAKER:  Your
 time  is  up.

 SHRI  DEVENDRA  SATPATHY:
 I  wag  prepared  for  a  long  speech.

 Sur,  industrialisation  in  Orissa  is
 very  necessary.  For  the  last  three
 or  four  years,  there  has  been  only
 one  industry.  When  Mr  P  K  0९०५
 party  was  ruling  there,  during  the
 period  of  about  four  years,  there
 was  only  one  industry  and  that  was
 the  Coca  Cola  industry.  Now,  about
 0  industries  haive  been  given  the
 letters  of  intent.  In  4970  and  1971,
 letters  of  intent  huve  been  issuel.
 But  nothing  has  come  up  yet  So,  I
 request  the  Minister  to  kindly  look
 into  this

 There  is  just  one  more  point  You
 know  the  kendu  leaf  enquiry  is  go-
 mg  on  in  Orissa.  9  was  told,  and  to
 some  extent  it  is  true,  that  the  officers
 are  not  co-operating  in  the  enquiry.
 They  are  not  supplying  the  informa-
 tion  and  the  files  and  all  that.  Dur-
 ing  the  President’s  rule,  if  the  Go-
 vernment  of  India  does  not  become
 alert  about  it  and  it  does  not  see
 that  these  things  do  not  happen,  then
 the  whole  thing  will  be  defeated.  I
 request  the  Minister  over  here  to
 inform  the  Home  Ministry  to  kindly
 see  that  these  things  do  not  happen
 and  that  all  the  materials  are  supp-
 lied  by  the  officers,
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 MR.  DEPUTY-SPEAKER:  It  is  for
 the  enquiry  commission  to  see  to  it

 SHRI  DEVENDRA  SATPATHY:
 That  is  what  I  want  to  inform  the
 Minister.  With  these  words,  I  8०००
 port  the  Demands  for  Grants.

 SHRI  R.  V.  BADE  (Khargone):
 The  pictare  showing  the  Meharaja
 with  the  Prime  Minister  should  be
 placed  on  the  Table.

 MR.  DEPUTY-SPEAKER:  The
 Table  cannot  be  used  for  any  of  these
 things  i  have  ativised  him  that  he
 could  send  it  over  to  the  Library.
 Members  can  go  and  see  it  in  the
 Library.

 SHRI  MADHU  LIMAYE:  The  pre-
 sent  Prime  Minister’s  coalition  with
 the  Maharajyah—  it  is  very  interest-
 ing.

 MR  DBSPUTY-SPEAKER.  Order,
 please  Shri  A.  C  Das

 ol  नदी  जरख  दास  (जाजपुर)
 उपाध्यक्ष  महोदय  ग्राम  आज  'उडीसा  में
 एसेम्बली  होती,  तो  इस  ब०३  पर  कम  से

 कम  बीस  दिन  तक  बहस  हो  सकती  थी  ।

 लेकिन  चूकि  एसेम्बली  नहीं  है,  इसलिए  हम
 को  केवल  तीन  चे  दिये  गये  है  |  तीन  चे

 में  इतना  बड़ा  बजट  पास  हो  जायेगा  ।

 अगर  इस  के  लिए  अधिक  समय  रखा  जाता

 तो  हर  एक  डिपार्टमेंट  पर  बहस  हो  सकती

 थी  11  टम  लाग  उच् सा.  वी  विभिन्न

 समस्याञ्रा  को  सरकार  के  सामने  रख  सकते

 थे  ।  मैं  समझता  हू  कि  इतना  कम  समय

 रखना  उचित  नही  है  t

 आप  जानते  है  कि  उडीसा  एक  बिल्कुल
 पिछड़ा  हुमा  प्रदेश  है,  जिस  की  2/5  आबादी

 हरिजन  कौर  आदिवासी  है  |  इस  बजट  में

 हरिजनों  और  आदिवासियों  के  कल्याण
 के  लिए  करीब  चार  करोड़  रुपये  रखे  गये

 हैं।  यह  रकम  काफ़ी  नही  है  इस  पैसे  से  टी०डी ०
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 sae  बनेंगे,  होस्टल  बनाये  जायेंगे  शौर

 नौकरशाही  को  .तन्खज्याहु  दी  जायेगी  ।  तो
 तो  फिर  हरिजनों  शौर  प्रा दि वासियों  का
 क्या  कल्याण  होगा  ?  मैं  फ़िदौंस  मिनिस्टर

 साहब  से  ऐ  करूंगा  कि  बजट
 में  जो  पैसा  रखा  गया  है,  वह  काफ़ी  नहीं  है,
 इसलिए  वहू  उस  को  बजाय  |

 आप  जानते  हैं  कि  उड़ीसा  में  सूखा,
 बाढ़  और  साइक्लोन  कोई  एक  दिल  की
 बात  नहीं  है--उन  का  प्रकोप  हमेशा  रहता
 है  ।  वहां  सूखा  और  बाढ़  हर  साल  आते  है,
 लेकिन  क्या  इस  सम्बन्ध  में  कोई  स्थायी
 कार्यक्रम  बनाया  गया  है,  ताकि  लोगों  को
 समय  पर  सहायता  पहुचाई  जा  सके  ?

 जाह्नवी,  वैतरणी  कौर  खरखुता  नदियों

 में  बाढ़  आई  है,  लेकिन  इस  बारे  में  पर्याप्त
 क्रम  नहीं  उठाये  गये  हैं  ।  निगली  प्रोजेक्ट
 शौर  भीमकुड  प्रोजक्ट  में  से  रिगली
 आजकल  के  लिए  अभी  अभी  केन्द्र  मे  इजाज़त
 दी  गई  है,  लेकिन  यह  पना  नहीं  है  कि  वह
 प्रोजेक्ट  कब  तक  ख़त्म  होगी  ।  अगर
 केन्द्रीय  सरकार  उडीसा  की  प्रगति  देखना

 चाहती  है,  तो  वहू  फ्लश-कारोल  प्राजेक्टस
 को  जल्दी  से  जल्दी  पूरा  करने  का  प्रयत्न
 करे  |

 ब्राह्मणो,  वैतरणी  और  खटखटा
 में  जो  भयकर  बाढ़  आईहै,  उस  के  परिणाम-
 स्वरूप  फोन  लाख  आदमी  पानी  में  घिर  गये

 हैं,  बहुत  से  आदमी  मर  गये  है  और  बहुत
 बेघरबार  हो  गये  है  1  कल  मुझे  टेलीफोन
 पर  समाचार  मिला  है  कि  वहा  पर  कई  लोग

 ऐसे  गावों  में  बैठे  हुए  हैं,  जहां  से  न  कोई

 बाहर  झा  सका  है  शौर  न  सरकार  के  लोग

 वहाँ  पहुंच  सके  है  -  जिस  राज्य  में  इतने
 भयंकर  साइक्लोन,  बाढ़  और  सूखा  का

 हमेशा  प्रकोप  रहता  है,  उस  के  लिए  एक
 स्थायी  कार्यक्रम  बनाना  चाहिए  ।  उड़ीसा
 के  वि छड़े पत  को  हटाने  के  लिए  तत्काल  कदम

 उठाए  जाने  चाहिए  |
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 उड़ीसा  में  इरिगेशन  की  व्यवस्था  काफ़ी

 नही  है,  हालांकि  वहां  की  ज़मीन  अच्छी  है  ।

 वहां  पर  नदी  और  नाले  भी  कम  नहीं  है  t
 कम  से  कम  ग्यारह  प्लान  क्लीयरेंस  के  लिए
 भी  केन्द्र  में  पड़े  हुए  है  ।  पंद्रह  प्रॉडक्ट्स  पर
 काम  दो,  तीन,  चार  साल  से  चल  रहा  है  |
 मेरा  निवेदन  है  कि  जिन  प्रोजेक्ट्स  का  काम

 शुरू  हो  चुका  है,  उन  को  पूरा  किया  जाये,
 ताकि  ज़मीन  के  इरिगेशन  की  व्यवस्था
 की  जा  सके  t

 अभी  माननीय  सदस्य  ने  उड़ीसा  में
 बडी  बड़ी  इंडस्ट्रीज  की  स्थापना  के  बारे  में

 कहा  है  |  964  में  वहां  पर  पंचायत

 इंडस्ट्रीज  को  शुरू  किया  गया  था  1  राज

 वहां  पर  कम  से  कम  सौ  यूनिट  बेकार  पड़े

 हुए  है  ।  एक  एक  यूनिट  के  पीछे  एक  लाख
 से  पात्र  लाख  तक  रुपया  लगाया  गया  है  1
 उन  यूनिट्स  को  रिवाइज  करने  से  बहुत
 से  आदमियों  को  काम  मिल  जायेगा  ।  मेरी

 कास्टीट्युएन्मी  में  एक  शूगर  फ़ैक्टरी  मे
 दस  साल  से  तीन  लाख  रुपये  का  सामान
 बेकार  पडा  हुआ  है  ।  वह  एक  अच्छी  शूगर
 फ़ैक्टरी  हो  सकती  थी,  लेकिन  उस  की  ओर

 कोई  ध्यान  नही  दिया  गया  है|  वहा  पर  एक
 बडा  अफ़सर  ओर  एक  चौकीदार  रहता  है,
 जिन  की  तन्ख्वाह  पर  खर्च  होता  रहता  है  ।
 उस  से  क्‍या  फ़ायदा  होता  है  ?  क्या  उस
 से  लोगो  को  काम  मिलता  है  या  एग्रीकल्चर
 का  कोई  फ़ायदा  होता  है  ?  इसलिए
 मेरा  निवेदन  है  कि  पंचायत  इंडस्ट्रीज
 को  रिवाइज  किया  जाये  और  उन  के  लिए

 फर्ज  एलाट  किये  जायें  ।

 उडीसा  में  विलेज  इंडस्ट्रीज  की
 भी  बहुत  गुंजायश  है  |  हमारे  यहां  बुनकर
 बहुत  है  ।  गुजरात,  बिहार,  यूपी  और
 पंजाब  आदि  की  तुलना  में  हमारे  यहां
 खादी  और  विलेज  इंडस्ट्रीज  बहुत  कम

 हैं।  मेरी  अर्ज़  है  कि  खादी  कौर
 विलेज  इंडस्ट्री  को  जरा  जोर  से  वहां
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 फैलाया  जाय  जिस  से  वहां  के  लोगो  को

 कुछ  काम  मिल  सके  ।

 लैड  रिफॉर्म्स  के  बारे  मे  अभी  हमारी
 सलाहकार  समिति  मे  पास  हुआ,  उस  को
 जल्दी  से  जल्दी  कानून  के  रूप  में
 लायो  जाय  ।  शक्ति  उस  में  जा  कुछ
 रियायतें  है  जैसे  जगन्नाथ  मन्दिर  के  लिए
 टेम्पल  लैंड  वे  लिए  नारियल  के  बागा
 के  लिए  और  आर्च डस  के  लिए  बह  गलत  हे
 उस  को  खत्म  क्यो  जाय  झोर  इस  लैंड
 रिफात  का  जल्दी  से  जल्दी  कानून  क॑  रूप
 मे  ला  कर  उस  लागू  किया  जाय  ।

 एक  मेरी  अर्ज  यह  है  कि  रिजर्वेशन
 इन  प्रोमोशन  श्राफ  |  शेड्यूल्ड  कास्ट

 ऐडशेड्यूल्ड  ट्राइब्स  गरवरनमट  एम्प्लाईज
 हाना  चाहिए  ।  इनके  ऊपर  जो  नौकरशाही
 के  बड़े  बड़े  अफसर  लोग  होत  है  वह  इन  का

 बिलकुल  प्रोमोशन नही  दंत  है  ।  यह  कानन
 पास  हां  जायगा  ता  जा  आदिवासी  और
 हरिजन  लगी  काम  कर  रहे  है  उन  का  कुछ
 प्रोमोशन  मिलेगा  ।

 इन्ही  शब्द  के  साथ  मै  इस  डिमाड
 का  समर्थन  करता  हू  ।

 SHRI  KUMAR  MAJHI  (Keonyhar)
 Sir,  I  mse  to  support  the  Orissa
 Budget  At  the  same  tume,  [  am  sur-
 prised  how  this  little  amount  can
 meet  the  present  situation  in  the
 State  The  State  has  been  visited  by
 cyclone  drought  and  flood.  It  5
 unfortunate  that  im  my  district  of
 Keonjhar—I  said  it,  in  the  Consulta-
 tive  Committee  for  Orissa  that  large
 scale  starvation  deaths  are  taking
 place  in  Udaipur  panchayat,  Bhapir
 and  Juyangpir  My  information  s
 that  no  effective  measures  have  been
 taken  in  that  area  I  am  also  sur-
 prised  that  though  the  foundation
 stone  was  laid  by  the  then  Revenue
 and  Irrigation  Minister  Shr  Bry
 Mohan  Mohanty  for  the  Anan  ipur
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 Barrage—I  presided  over  that  func-
 tion  but  uptil  now  the  project  hag  not
 been  implemented

 SHRI  P  K  DEO  That  was  the
 second  foundation  stone  The  origi-
 nal  foundation  stone  was  laid  by  the
 Swatantra  Minister

 SHRI  KUMAR  MAJHI  This  has
 not  been  implemented  because  of
 some  controversy  among  the  techni-
 clans  engineers  and  the  CWPC  Last
 year,  Mr  Shahnawaz  Khan,  the  then
 Stee]  Minister,  lad  the  foundation
 stone  at  Malangtali  and  Sukhinda
 for  a  nickel  plant  but  |  has  not  been
 implemented  When  I  wrote  to  Mr
 Kumaramangalam  about  it  I  received
 a  lette:  from  him  saying  “Nothing
 doing  immediately"  I  also  wrote  to
 the  Railway  Mimister”  Shr  L  N
 Mishra  for  the  construction  of  the
 Jakhapura-Banspam.  railway  line
 He  has  also  wiitten  to  me  _  saying,

 nothing  doing  immediately  I
 should  hke  to  know  from  the  Munis-
 ters  whv  the  progress  is  so  slow  m
 my  State  I  should  say  something
 about  the  seven  member  leader  of
 the  Swatantia  Party,  the  Maharaja
 of  Kalahandi  Shri  P  छू  Deo  In
 the  last  week  of  May  he  was  in
 Keonjhar  district  and  he  held  seven
 or  eght  meetings  At  that  time  a
 large  number  of  starvation  dcaths
 took  place  m  my  dustrict

 SHRI  P  K  DEO  But  the  Minis-
 ter  docs  not  admit  starvation  deaths

 SHRI  KUMAR  MAJHI  When  he
 came  there  so  many  starving  people
 met  Shri  P  K  Deo  and  requested
 him  to  visit  some  of  the  areas  But
 he  did  not  go  to  the  areas  In  Keonj-
 har  which  is  mv  district  headquarter,
 he  held  a  meeting  He  found  that
 only  five  or  seven  people  attended
 xt  So,  he  told  the  starving  people
 “T  cannot  visit  your  area  because
 you  did  not  come  to  my  meeting”
 He  had  gone  to  Keonihar  with  the
 mata  fide  intention  He  had  coliected
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 ‘about  Rs.  65,000  from  the  mine
 ‘Owners  contractors  and  businessmen.
 When  this  is  the  attitude  of  the
 leader  of  the  Swatantra  Party,  how

 can  we  expect  our  State  and  the
 tribal  areg  there  to  improve?  In
 966  when  there  was  drought  in
 Kalahandi  district  I  went  there  for
 relief  work  and  worked  for  four
 months  serving  the  people.  But  Iam
 50779  to  say  that  when  I  came  to
 my  district,  even  though  starvation
 deaths  were  taking  place,  he  was
 collecting  money  from  the  people.

 In  the  end,  I  would  request  Gov-
 ernment  to  expedite  the  work  on  the
 Anantapur  Barrage,  Malantodi  Iron
 Ore  project  and  Sukinda  Nickel
 Plant  project.

 SHRI  ARJUN  SETHI  (Bhadrak):
 Sir,  at  the  outset  J  would  like  to
 pin-point  some  of  the  problems  of  my
 State,  particularly  the  problems  of
 my  constituency.  at  the  short  time  at
 my  disposal.  As  several  hon.  Mem-
 bers  have  correotedly  stated,  unfor-
 tunately  Orissa  is  one  of  the  States  of
 the  Indian  Union  where  people  are
 living  below  the  poverty  line.  The
 average  per  cupita  monthly  expendi-
 ture  in  the  rural  areas  in  Orissa  is
 Rs.  22.69  as  compared  with  the  all
 India  average  of  Rs.  44.57.  This
 shows  the  gravity  of  the  problem  m
 Orisa.  This  problem  is  accentuated
 by  the  dependence  of  the  people  on
 agriculture.  In  Orissa  76  per  cent  of
 th-  neople  depend  on  agriculture  and
 agriculture  in  Orissa  depends  mostly
 on  ‘he  vagaries  of  the  monsoon.

 There  is  no  year  in  which  there  is
 no  flood,  drought  or  cyclone  in  Orissa.
 To  control  the  vagaries  of  monsoon
 the  State  Government  of  Orissa  has
 su'™itted  a  number  of  proposals  re-
 garding  construction  of  dams  but  no
 concrete  steps  have  been  taken  to
 er-od'te  these  projects.  I  only  men-
 tion  one  project.  the  Anandpur  Bar-
 787०  Project,  referred  to  by  mv  hon.
 ‘friend,  Shri  Kimmar  Majhi.  Four  to
 six  months  back  the  Planning  Com-

 “mission  and  the  CWPC  accepted  and
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 tleared  the  project  for  implementa- tion.  But  I  am  very  much  distressed
 to  know  that,  though  this  Project  has
 been  accepted  and  cleared,  it  is  still
 under  the  examination  of  the  CWPC.

 I  do  not  know  what  kind  of  clear-
 ance  they  have  given  to  this  project
 When  they  are  still  examining  it.  I
 am  told.  there  is  some  controversy about  the  design  flood  discharge
 which  is  under  examination  in  the
 Hydrology  Directorate.  Although this  project  has  been  cleared  loug
 ago,  again  they  are  examining  the
 Project,  this  shows  utter  callousness
 on  the  part  of  the  department.  That
 means,  they  do  not  want  the  exetu-
 tion  of  the  project  immediately,
 That  is  why  there  is  so  much  of
 delay.

 ]  am  told  there  is  some  kind  of
 wrong  data  about  the  maximum
 flood  discharge  which  they  have
 accepted  and  that  is  why  they  are
 going  to  examine  it  again.  Someone
 in  the  rank  of  Superintending  Engi-
 neer  told  me  that  this  delay  has
 been  created  unnecessarily  because
 the  maximum  design  flood  discharge
 for  Salandi  spillway  is  2,06  lakh
 cusecs  and  moderated  floog  discharge
 ic  .50  lakh  cusecs,  while  thet  of
 Bidyadharpur  Barrage  is  .5  lakh
 cusecs,  which  is  about  76  per  cent.
 When  CWPC  accepted  6.75  lakh
 cusecs  a;  design  flood  discharge  for
 Anandapur  Barrage,  after  a  series  of
 correspondence  for  acceptance  of  the
 Barrage  Report  without  consideration
 for  Bhimkund,  it  is  not  known  how
 they  are  again  considering  9.5  lakh
 cusecs  for  the  same  barrage  at  pre-
 sent.  Therefore  when  Orissa  is  in  the
 grip  of  flood,  cyclone  and  drought,  I
 request  the  hon.  Minister,  Shri
 Ganesh  and  also  the  Irrigation  Minis-
 ter,  Dr.  K.  L.  Rao,  that  they  should
 expedite  this  project  immediately  so
 that  they  can  control  up  to  some
 extent  the  floods  in  the  River  Bai-
 tarni  and  irrigate  nearabout  2.5  lakh
 acres  of  land  in  Balasore  District  and
 also  some  parts  of  Keonjhar  District.



 267  D.G.  (Orissa)

 {Shri  Arjun  Sethi)
 Similarly,  in  the  case  of  Bhimkund

 Dam  Project,  there  ig  a  tug  of  war
 between  two  Chief  Engineers,  Shri
 Janardan  Tripathi,  who  is  a  member
 of  CWPC,  and  Shri  Suresh  Tripathi,
 who  is  Chief  Engineer  for  the  Pro-
 ject.  Each  one  of  them  wants  to
 estabfish  his  own  claim,  prestige  and
 ideas.  That  78  why  there  is  unneces-
 sary  confusion  and  the  project  is
 going  to  be  delayed  for  ten  years  or
 more.  I  may  only  remind  you  that
 the  State  Government  of  Orissa  ori-
 ginally  submitted  the  Bhimkund
 project  to  the  Central  Government  in
 the  year  3958  and,  since  1958,  this
 project  is  being  delayed  unnecessari-
 ly  on  some  pretext  or  other.  That  is
 why  I  request  the  Minister  concerned
 that  they  should  expedite  the  project
 so  that  they  can  control  the  floods  in
 the  Baitarni  river  and  irrigate  the
 land  in  the  district  of  Keonjhar.
 Balasore,  Mayurbhun)  and  Cuttach
 and  save  the  people.

 With  these  words,  I  have  done

 6  hes.

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  K
 R  GANESH):  Mr.  Deputy-Speaker,
 Sir,  I  am  grateful  to  the  hon.  Mem-
 bers  who  have  taken  part  in  this  de-
 bate  on  the  second  stage  of  Orissa
 Budget.  The  debate  has  revealed
 that  hon.  Members  from  all  sides  of
 the  House  have  focussed  attention  on
 the  chronic  problem  of  development
 of  Orissa  which,  though  a  very  mch
 State  in  natural  resources,  is  econo-
 mucally  backward  and  will  require  a
 very  massive  outlay  for  its  develop-
 ment  and  for  being  put  on  the  same
 footing  as  some  of  the  other  develop-
 ment  States  of  the  country.

 Sir,  all  the  points  that  have  been
 made  by  the  hon.  Members  can  be
 divided  into  two  parts.  The  one  part
 is  relating  to  immediate  difficulties,
 the  delays  in  various  projects  which
 have  alteady  been  taken  up  and  the
 tnmeiete  distress  that  the  people  of
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 Orissa  are  facing  ag  a  result  of  suc-
 cessive  cyclone  and  droughts  which
 this  State  seems  to  “be  perennially affected  with.  The  other  part  is
 about  the  perspective  of  future  de-
 velopment  of  a  State  which  in  terms
 of  per  capita  income  and  in  terms  of
 other  statistical  indices  is  backward
 from  many  points  of  view.

 Before  I  go  into  some  of  the  speci-
 fic  paints  which  the  hon.  Members
 have  raised  and  for  which  I  have
 some  information,  it  will  be  necessary
 to  answer  a  few  points  which  have
 been  raised  by  some  of  the  hon.  Mem-
 bers.  During  the  course  of  his  very
 condemnatory  speech  which  the  hon.
 Member,  Shri  P.  K.  Deo,  made,  he
 made  certain  political  formulations.
 One  expected  the  virulence  of  it  be-
 cause  of  his  political  position  in  that
 State.  One  cannot  quarrel  with  him.
 He  hag  his  own  political  position  and
 because  of  that  political  position,  cer-
 tain  political  formulations  have  been
 made  by  him.

 There  are  two  or  three  points  that
 I  would  hke  to  mention  He  said
 that  Orissa  has  given  a  lead  to  what
 he  thinks  in  starting  a  chain  of  poli-
 tical  developments  that  have  taken
 place  in  the  country.  It  is  one  way
 of  looking  at  development  of  Orissa.
 There  is  the  other  way  also  of  look-
 ing  at  development  of  Orissa  and
 other  parts  of  the  country.  Yet  it  is
 correct  that  Orissa  has  been  first  to
 fire  the  shot  that  is  brought  about
 the  consohdation  of  various  forces
 against  which  we  on  this  side  of
 the  House  and  other  democratic  ele-
 ments  have  fought  in  the  last  two  or
 three  years.  He  also  gaid  that,  like
 a  proph*t,  Orissa  may  show  the  way
 for  the  rest  of  the  country.  It  may
 be  that  Orissa  may  show  the  way  to
 the  rest  of  the  country  when  the
 trial  of  strength  comes.

 The  hon.  Member  has,  irr  his  anger,
 im  accusing  th  ‘Governor,  hes  daid
 on  the  Teble’of  the  House  some  do-
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 cument,  a  letter  which  the  former
 Chief  Minister  of  Orissa  and  now
 the  President  of  the  PCC  wrote  to
 the  Governor.  It  igs  a  very  simple
 letter.  It  is  a  letter  complaining
 about  some  municipal  election  mal-
 practioes,  as  she  thought  so,  and
 asking  the  Governor  of  Orissa  to
 inquire  into  these.  Any  citizen  of
 the  country  can  write  to  the  Gover-
 nor,  and  a  person  holding  the  posi-
 tion  of  President  of  the  PCC,  when
 informed  of  certain  malpractices  in
 elections,  hag  got  the  right  to  write
 to  the  Governor.  That  is  exactly
 what  she  has  done  and  the  Governor
 has  asked  for  a  report  from  the  dis-
 trict  election  authorities.  To  make  a
 big  gimmick  of  the  whole  thing  and
 to  place  that  document  on  the  Table
 as  if  a  huge  revolution  has  been
 made,  shows  the  extent  of  demorali-
 sation,  the  extent  of  frustration,  that
 the  hon.  Member  has  got.

 The  hon.  Member  has  mentioned
 about  the  Planning  Board.  The  Vice
 Chairman  of  the  Planning  Board
 of  Orissa  happens  to  be  a  former  vet-
 eran  of  the  Parliament.  One  may  or
 may  not  agree  with  him  in  his  pre-
 sent  political  position—We  did  not
 agree  with  him  in  his  political  posi-
 tion  when  he  was  here-but  he  is  a
 person  with  certain  political  standing,
 with  certain  public  standing,  with
 certain  integrity.  The  hon.  Member
 should  have  welcomed  that  the  Plan-
 ning  Board  of  Orissa  is  being  deputy-
 chaired  by  no  less  a  person  than  Shri
 Surendranath  Dwivedy,  whose  expe-
 riences,  whose  political  knowledge  and
 whose  integrity  could  be  used  for  the
 good  of  the  people  of  Orissa,  instead
 of  castigating  him  and  saying  that  he
 has  been  rehabilitated,  he  should
 have  been  sent  to  Timbaktu.

 There  is  one  more  point  which  I
 would  like  to  answer  before  I  got  to
 the  specific  points  that  have  been
 yaised.  Our  friend,  Shri  Madhu  Li-
 maye,  @  veteran  parliamentarian,  a
 man  of  very  strong  views,  has  expre-
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 ssed  some  views  on  the  position  of
 certain  personalities  of  Orissa.  It  is
 not  my  intention  to  go  jnto  these
 things,  but  since  he  mentioned  that
 in  this  House,  it  is  necessary  for  me
 to  correct  the  record.  In  the  present
 situation  in  India  and  what  was  exist-
 ing  three  years  back,  is  not  a  que-
 stion  of  who  sends  them  to  the  Rajya
 Sabha  or  Lok  Sabha,  it  is  a  question
 of  what  part  an  individual,  a  person-
 ality,  played  in  the  whole  process  af
 development  that  has  taken  place  dur-
 ing  the  last  three  years  and  that  is
 continuing  to  take  place  in  spite  of
 all  the  difficulties  which  are  there,  in
 spite  of  all  the  shortages  that  may
 be  there,  in  spite  of  the  very  diffi-
 cult  conditions  that  are  there.  In
 these  three  or  four  years  of  political
 changes  that  have  taken  place,  the
 former  Chiéf  Minister  of  Orissa  did
 play  a  very  important  role  in  the
 whole  process  of  development.

 With  these  few  words  on  this  par-
 ticular  position,  I  will  now  try  to  re-
 ply  to  some  of  the  specific  points  which
 the  hon.  Member  raised.  As  I  have
 already  mentioned,  in  the  debate,  the
 hon.  members  have,  in  a  very  glaring
 way,  in  a  passionate  way,  brought  out
 the  economic  backwardness  of  Oris-
 sa,  even  though  nature  has  endowed
 Orissa  with  all  the  vast  natural  res-
 ources  that  the  State  has.  They  have
 also  brought  out  the  distresses  of
 the  people,  apart  from  all  other  dis-
 tresses  which  the  rest  of  the  country
 is  facing  like  shortageg-of  food  and
 various  other  economic  malaiscs.
 The  people  of  Orissa  have  hardiy  got
 rid  of  the  drought,  they  are  now
 facing  heavy  floods;  particularly  in
 the  hon.  Member’s  district  there  have
 been  heavy  floods.

 All  these  points  that  have  been
 raised,  it  will  not  be  possible  for  me
 to  answer  but  about  some  of  the
 major  points  I  will  try  to  supply  them
 as  much  information  as  I  have  got.

 One  of  the  points  raised  was  about
 the  budgetary  position  of  Orissa.  The
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 budgetary  position  of  Orissa  along
 with  the  rest  of  the  States  is  now
 engaging  the  attention  of  the  Fin-
 ance  Commission.  What  should  be
 the  Central  share  in  the  debt  of  Cri-
 ssa,  what  should  be  the  various  devo-
 Jution  of  taxes  as  far  as  the  State
 of  Orissa  and  other  States  are  con-
 cerned  and  what  should  be  the  finan-
 cial  arrangement  between  the  Centre
 and  the  States—all  these  are  now
 engaging  the  attention  of  the  Finance
 Commission  and  I  hope  the  new  awa-
 reness  that  is  there  in  the  States  and
 some  of  the  specific  problems  the  hon.
 Members  have  mentioned  will  be
 taken  note  of  by  the  Finance  Ccm-
 mission  and  probably  some  solution
 will  be  found.

 Another  point  I  just  wish  to  men-
 tion.  I  am  quite  conscious  of  the
 fact  that  a  very  massive  investment
 will  have  necessarily  to  be  given  to
 a  backward  State  like  Orissa.  The
 only  other  point  is  that  in  the  Cen-
 tral  share  in  the  central  sector  Ori-
 ssa’s  position  is  significantly  better
 than  many  other  States  because  in
 the  total  value  in  terms  of  crores  it
 occupies  the  fourth  position  and  in
 the  per  capita  it  is  almost  07  the
 ttop.  These  figures  may  not  mean
 much  because  of  the  fact  that  it  may
 be  the  Rourkela  Steel  plant  or  it  may
 two  or  three  other  prestigious  in-
 dustries  in  which  this  investment  has
 been  there,  but  in  terms  of  statistics
 it  is  necessary  to  make  this  point  clear
 though  I  agree  with  the  hon.  Member
 that  it  does  not  in  any  significant
 manner  meet  the  real  problem  of
 the  backwardness  of  Orissa  or  the
 development  of  Orissa.

 It  may  also  be  necessary  to  stress
 here  that  before  the  last  Government
 resigned,  the  land  reforms  Act  was
 passed  by  the  State  legislature.  In
 the  State  of  Orissa  which  has  been
 plauged  by  successive  governments  of
 a  particular  political  complexion
 which  are  not  interested  in  passing
 land  reforms  and  the  Land  Reforms
 Act,  it  goes  to  the  credit  of  the  last
 Government  that  it  passed  the  Land
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 This  Land  Reforms
 Act  which  was  passed  by  the  State
 Legislature  was  discussed  in  the  Con-
 sultative  Committee  on  Orissa  which
 was  held  very  recently  and  many
 suggestions  have  been  made  and  I
 hope  that  these  suggestions  will  be
 discussed  and  finalised  and  the  Act
 will  be  implemented....  (Interrup-
 tions).

 SHRI  D.  K.  PANDA  (Bhajanagar):
 There  is  a  departure  from  the  origi-
 nal  Bill  which  was  introduced  by
 Shrimati  Nandini  Satpathy,  the  then
 Chief  Minister.  10,  15,  20  or  30—that
 was  the  maximum.  Now  it  has  gone
 upto  8]l  acres.

 SHRI  K.  R.  GANESH:  I  will  con-
 vey  your  wish  to  the  Home  Minister.
 I  am  not  in  a  position  to  state  any-
 thing  at  the  moment.

 It  is  also  necessary  to  state  here
 that  the  Kendu  leaves  trade  which  as
 the  House  knows  was  g  factor  in
 pushing  the  politics  of  Orissa  this  way
 or  that  way,  was  also  brought  under
 State  central  and  _  nationalised  and
 certain  steps  were  taken  to  see  that
 this  wealth  of  the  people  of  Orissa
 was  used  for  the  develépment  of
 Orissa  and  for  giving  a  fair  price  to
 these  who  produce  it.

 Some  reference  was  made  _  about
 the  Cancer  Institute.  I  may  inform
 to  hon,  Members  that  a  Cancer
 Assessment  Committee  was  set  up
 Sy  the  Government  of  India  in  97l
 under  the  Chairmanship  of  Prof  Wahi,
 Director-General  of  Indian  Csuncil  ef
 Medical  Research  and  various  other
 medical  luminaries.  This  committee
 visited  the  S.  C.  Medical  College,
 Cuttak.  This  hospital  has  a  cancer
 wing  and  as  a  result  of  its  assessment

 i

 it  has  been  decided  that  a  regional
 centre  consisting  of  various  disciplines
 of  cancer  disease  may  be  established
 in  the  hospital.  The  estimated  re-
 quirement  wall  be  Rs.  44  lakhs  tor
 buildings  and  equipments  and  Rs,  6.20
 lakhs  for  laboratories.  A  Regional
 Cancer  Registry  should  also  be  or-
 ganised  as  part  of  the  Centre  for
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 which  there  is  provision  of  Rs.  ]  lakh.
 This  matter  is  now  with  the  Health
 Ministry.  They  have  to  prov.de  neces-
 sary  finance  for  this,  In  March  972
 a  techno-economic  feasibility  report
 was  prepared  and  examined  by  the
 Fertilizer  Corporation  of  India,  envi-
 saging  the  setting  up  of  Fertilizer  unit
 al  Paradeep  utilising  about  100,000
 tonnes  per  year  of  imported  ammo.
 nia,  Now,  there  was  some  difficulty
 about  the  question  of  import  of  am-
 monia  and  therefore  the  feasibility
 ieport  was  revised.  Now  the  position
 is,  the  letter  of  intent  has  been  giv-
 en  to  Industrial  Development  Cor-
 poration  of  Orissa  for  setting  up
 soda  ash  plant  at  Paradeep.  The
 Fertilizer  project  at  Paradeep  is
 one  of  the  public  sector  Fertilizes  Pro-
 jects  to  be  effected  durmg  the  Fiith
 Five-year  Plan.  Of  course,  it  has  taken
 some  time.  hut  now  this  is  engaging
 the  attention  of  the  Government.

 And,  so  far  as  the  steel  plant  is  con-
 cerned,  as  the  hon,  Meme-s  arc
 aware,  this  matter  was  discusse‘l  in
 this  House,  The  people  of  Orissa  have
 expressed  their  views  in  the  matter.  It
 is  engaging  the  attention  of  the  Prime
 Miniser.  The  matter  was  raised  also
 before  the  former  Steel  Minister,  he
 was  very  much  interested  in  it.  In
 fact,  the  whole  question  is  now  cngag-
 ing  the  attention  of  the  Steel  Ministry.
 But,  as  hon,  Members  are  uware,  in
 the  present  economic  situation  in  which
 we  are  placed,  with  various  constraints
 on  our  resources,  it  will  have  to  be  put
 in  the  proper  perspective,

 SHRI  D.  K.  PANDA:  As  it  is,  this
 will  come  only  after  the  Sixth  Five
 Year  Plan.  But  the  promise  given  to
 us  wag  that  the  processing  work
 will  start  during  the  Fourth  Five-year
 Plan.  We  want  some  assurance....

 SHRI  छू  R.  GANESH:  He  knows  I
 cannot  give  an  assurance.  I  have  to
 base  myself  here  on  certain  facts
 which  are  given  by  the  concerned
 Ministries.  The  Steel  Ministry  has
 given  certain  reports.  As  I  have  al-
 ready  gaid,  this  matter  is  engaging  the
 attention  of  Government.  The  people
 of  Orissa  with  one  voice  have  put
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 their  point  of  view  before  the  Gov.
 ernment.  I  don’t  think  the  Govern-
 ment  is  going  to  disregard  the  claims
 of  the  people  of  Orissa,  Only,  it  has
 got  to  be  taken  into  account  with-
 in  the  various  economic  constraints
 which  we  face  and  the  econo-
 mic  situation  in  which  we  are
 placed  at  the  moment.  We  are  in
 difficult  position  at  the  moment,

 Regarding  Berhampur-Raipur  Road,
 this  is  at  present  a  State  road.  This
 road  is  to  ne  included  by  the  Govern-
 ment  of  Orissa  in  the  proposed  National
 Highway  System,  The  propos-
 ed  National  Highway  System  in  the
 Fifth  Plan  is  being  considered.  There
 l,  No  question  of  abandonment  of
 development  of  this  road  n_  the
 National  Highway.

 The  State  has  sel  up  a  Pay  Com-
 mittee  for  going  ito  the  q  es'ion  cof
 pay  and  emoluments  of  the  State  Gov-
 ernment  staff,  Various  development
 agencies  and  corporations  hav:  been
 set  up  to  speed  up  the  development  of
 Orissa.

 Primary  education  in  the  State  is
 free  and  universal  at  the  moment.
 Sustained  efforts  are  made  to  bring  in
 more  and  more  children  of  the  age
 group  of  6  to  dl  Various  othe:  indus-
 trial  and  agricultural  schemes  are
 taken  up.  I  agree,  seeing  from  re.
 ports,  there  has  been  delay  the
 various  projects  that  have  ben  there
 and  I  hope  that  this  delay  will  be
 remedied.

 SHRI  CHINTAMANI  PANIG  tAHI:
 By  what  time?

 SHRI  K,  R.  GANESH:  He  <cnows
 what  I  can  do.  I  will  do  बुर  ver  is
 possible,  But,  various  procs  are
 there.  I  agree  with  the  hon  Member
 that  there  should  not  be  delay  Ue  has
 said  yesterday  very  graphically  about
 the  various  stages  at  which  arious
 schemes  are  there,  awaiting  complet-
 tion,  Probably,  financial  constraints
 88  well  as  the  fact  that  Orissa  could
 not  raise  more  resources  hia  been
 responsible  for  the  various  delays.
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 Hon,  Members  had  made  so  many

 points,  ang  I  thought  that  I  owed  an
 answer  at  least  on  some  of  them.  With
 these  words,  I  commend  the  Demands
 to  the  House.

 SHRI  D.  K,  PANDA:  Orissa  is
 mainly  an  agricultural  State....

 MR.  DEPUTY-SPEAKER:  We  have
 taken  too  much  time  already  on  this

 SHRI  P,.  K.  DEO:  I  thank  Shri
 Ganesh  for  having  said  that  he  would
 look  into  the  various  schemes.

 MR,  DEPUTY-SPEAKER:  The  hon.
 Minister  has  pleaded  that  he  can  only
 convey  certain  information  relating  to
 various  subjects  that  hon.  Members
 have  raised,  but  he  is  not  in  a  position
 to  give  any  answer,  Hon.  Members
 may  please  appreciate  that.

 SHRI  D.  K.  PANDA.  I  would  only
 seek  your  guidance  on  one  point.  We
 had  made  a  very  small  suggestion.
 Orissa  is  mainly  an  agricultural  State.
 So,  we  woulg  like  to  know  whether
 agricultural  inputs  could  be  provided
 to  the  landless  persons  among  whom
 34  lakhs  acres  are  going  to  be  distri-
 buted.  It  is  a  simple  question.  Un-
 less  there  is  a  budget  provision,  what
 can  be  done?

 MR,  DEPUTY-SPEAKER:  That  is  a
 good  suggestion,  and  the  hon.  Minster
 will  definitely  give  his  serious  atten-
 tion  to  it.

 There  are  a  number  of  cut  motions,
 in  the  names  of  Shri  Madhu  Limaye.
 Shri  ए,  K.  Deo  and  Shri  Panda.  I
 shall  put  them  all  together  to  the  vote
 of  the  House,

 All  the  cut  motions  were  put  and
 negatived,  .

 MR.  DEPUTY-SPEAKER:  The  ques-
 tion  is-

 “That  the  respective  sums  not
 exceeding  the  amounts  shown  In  the
 fourth  column  of  the  Order  Paper
 be  granted  to  the  President,  out  of
 fhe  Consolidated  Fynd  of  the  State

 JULY  26,  4978  ‘1978-74,  376

 of  Orissa  to  complete  the  sums
 necessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 38  day  of  March,  974  in  respect
 of  the  following  Demands  entered
 in  the  second  column  thereof:

 Demand  Nos.  I  to  4,  4A,  5,  6,
 6A,  7  to  ll,  LlA,  2  to  17,  ITA,  8
 to  24,  24A,  25  to  33,  4]  to  43,  43A,
 44  to  58  and  60  to  62",

 The  motion  was  adopted,

 [The  motions  for  Demynds  for  Grants
 (Orissa)  which  were  adopted  by  the
 Lok  Sabha  are  reproduced  below—Eu.}

 Demanp  No,  —ELEcTIONS  AND  OTHER
 EXPENDITURE  RELATING  TO  THE  HoMeE

 DEeraARTMENT

 “That  a  sum  not  exceeding
 Rs.  86,27,000  be  granted  to  the
 President,  out  of  the  Consolidated
 Fund  of  the  State  of  Orissa,  to  com-
 plete  the  sum  necessary  to  defray
 the  charges  which  will  come  in
 course  of  payment  during  the  year
 ending  the  3lst  day  of  March,  1974,
 in  respect  of  ‘Elections  and  other
 expenditure  relating  to  the  Home
 Department’.”

 DeManp  No,  2—JAILs

 “That  a  sum  not  exceeding
 Rs.  67,96,000  be  granted  to  the
 President,  out  of  the  Consolidated
 Fund  of  the  State  of  Orissa,  to  com-
 plete  the  sum  necessary  to  defray
 the  charges  which  will  come  im
 course  of  payment  during  the  year
 ending  the  3lst  day  of  March,  1974,
 in  respett  of  ‘Jails’.”

 Demann  No,  3-—Po.ice

 “That  a  sum  not  exceeding
 Rs.  6,51,60,000  be  granted  to  the
 President,  out  o¢  the  Consolidated
 Fund  of  the  State  of  Orissa,  to  com-
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 DeMaNp  No,  4—ExPENDITURE  RELATING
 TO  THE  PLANNING  AND  COORDINATION

 DEPARTMENT

 “That  a  sum  not  exceeding
 Rs.  33,53,000  be  granted  to  the
 President,  out  of  the  Consolidated
 Fund  of  the  State  of  Orissa,  to  com-
 plete  the  sum  necessary  to  defray
 the  charges  which  will  come  in
 course  of  payment  during  the  year
 ending  the  3lst  day  of  March,  1974,
 in  respect  of  ‘Expenditure  relating
 to  the  Planning  and  Coordination
 Department’.”

 Demanp  No.  4A—EXPENDITURE  RELAT-
 ING  TO  THE  RuRAL  DEVELOPMENT

 DEPARTMENT

 “That  a  sum  not  exceeding
 Rs.  4,34,60,000  be  granted  to  the
 President,  out  og  the  Consolidated
 Fund  of  the  State  of  Orissa,  to  com-
 plete  the  sum  necessary  to  defray
 the  charges  which  will  come  in
 course  of  payment  during  the  year
 ending  the  3lst  day  of  March,  ‘1974,
 in  respect  of  ‘Expenditure  relating
 to  the  Rural  Development  Depart- yy ment.

 “Demanp  No.  5--CoMMUNITY  DEVELOP-
 MENT  PROJFCTS.  ETC.

 “That  a  sum  not  exceeding
 Rs.  26,23,000  be  granted  to  the
 President.  out  of  the  Consolidated
 Fund  of  the  State  of  Orissa,  to  com-
 plete  the  sum  necessary  to  defray
 the  charges  which  will  come  in
 course  of  payment  during  the  year
 ending  the  38६  day  of  March,  1974,
 in  respect  of  ‘Community  Develop-
 ment  Projects,  ete.’.”

 DEMANy  No.  6—EXPENDITURE  RELATING
 TO  THe  POLITICAL  AND  SERVICES

 DEPARTMENT

 “That  a  sum  not  exceeding
 Rs.  34,97,000  be  granted  to  the
 President,  out  of  the  Consolidated
 Yund  of  the  State  of  Orissa,  to  com-
 plete  the  sum  necessary  to  defray

 ‘the  charges  which  will  come  in
 tourse  of  ‘payment  during  the  year

 SRAVANA  4,  895  (SAKA)  ‘1973-74  2478

 ending  the  3lst  day  of  March,  ‘1974,
 in  respect  of  ‘Expenditure  relating
 to  the  Political  and  Services  Depart-
 ment’.”

 Demann  No,  6A—ExXPENDITURE  RELAT-
 ING  TO  THE  POLITICAL  AND  SERVICES

 (R.V.D,)  DeparTMENtT

 “That  a  sum  7४०  exceeding
 Rs.  +1,28,000  be  granted  to  the
 President,  out  of  the  Consolidated
 Fund  of  the  State  of  Orissa,  to  com-
 plete  the  sum  necessary  to  defray
 the  charges  which  will  come  in
 course  of  payment  during  the  year
 ending  the  3lst  day  of  March,  ‘1974,
 in  respect  of  ‘Expenditure  relating
 to  the  Political  and  Services  (R.V.D.)
 Department’.”

 Demand  No.  7-—CuLTURAL  AFFAIRS

 “That  a  sum  not  exceeding
 Rs.  -18,40,000  be  granted  to  the
 President,  out  of  the  Consolidated
 Fund  of  the  State  of  Orissa,  to  com-
 plete  the  sum  necessary  to  defray
 the  charges  which  will  come  in
 course  of  payment  during  the  year
 ending  the  3lst  day  of  March,  1974,
 in  respect  of  ‘Cultural  Affairs’.”

 DEMANy  No,  8—StTAMPS

 “That  a  sum  not  exceeding
 Rs.  6.35,000  be  granted  to  the
 President,  out  00  the  Consolidated
 Fund  of  the  State  of  Orissa,  to  com-
 plete  the  sum  necessary  to  defray
 the  charges  which  will  come  in
 course  of  payment  during  the  year
 ending  the  3lst  day  of  March,  1974,
 in  respect  of  ‘Stamps’.”

 Demann  No.  9—Muvisrers,  Civit
 SECRETARIAT  AND  OTHER  EXPENDITURE
 RELATING  TO  THE  FINANCE  DEPARTMENT

 “That  a  sum  not  exceeding
 Rs.  2,10,43,000  be  granted  to  the
 President,  out  of  the  Consolidated
 Fund  of  the  State  of  Orissa,  to  com-
 plete  the  sum  necessary  to  ‘defray
 the  charges  which  will  come  in
 course  of  payment  during  the  year
 ending  the  3ist  day  of  March,  1974,
 in  respect  of  ‘Ministers,  Ciyil  Secre-
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 tariat  and  other  expenditure  relat-
 ing  to  the  Fmance  Department'”

 DiManp  No  l0—PEnsIONS

 “That  a  sum  not  exceeding
 Rs  1,41,40,000  be  granted  to  the
 President  out  of  the  Consolidated
 Fund  of  the  State  of  Orissa  to  com-
 plete  the  sum  necessary  to  defray
 the  charges  which  will  come  in
 course  of  payment  during  the  year
 ending  the  3lst  day  of  March,  1974,
 in  respect  of  Pensions’  ’

 Diemanp  No  ]—EXPENDITURF  RFLAT-
 ING  TO  THE  EpucatTron  DeraRTMcNT

 “That  a  sum  not.  exceeding
 Rs  22,44,62,000  be  granted  to  the
 President  out  of  the  Consolidated
 Fund  of  the  State  of  Orissa,  to  com-
 plete  the  sum  necessary  to  defiay
 the  charges  which  will  come  in
 course  of  payment  during  the  year
 ending  the  3lst  day  of  March,  1974,
 in  respect  of  ‘Expenditure  relating
 to  the  Education  Department’  7

 Demand  No  lA—Trxt  Boox  Press

 “That  a  sum  not  exceeding
 Rs  26,23,000  be  granted  to  the
 President,  out  of  the  Consolidated
 Fund  of  the  State  of  Orissa,  to  com-
 plete  the  sum  necessary  to  defray
 the  charges  which  will  come  in
 course  of  payment  during  the  year
 ending  the  328  day  of  March,  1974,
 in  respect  of  ‘Text  Book  Press’”

 DemManp  No  !2-——TaxaTIon

 “That  a  sum  not  exceeding
 Rs  7843,000  be  granted  to  the
 President  out  of  the  Consolidated
 Fund  of  the  State  of  Orissa,  to  com-
 plete  the  sum  necessary  to  defray
 the  charges  which  will  come  in
 course  of  payment  during  the  year
 ending  the  8ist  day  of  March,  ‘1974,
 m  respect  of  “Taxation’.”

 DrmMaNnp  No  3—Lanp  REVENUE

 “That  a  sum  not  exceeding
 Rs  498,84,000  be  granted  to  the
 Pregident,  out  og  the  Consolidated
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 Fund  of  the  State  of  Orissa,  to  com-
 plete  the  sum  necessary  to  defray
 the  charges  which  will  come  in
 coursd  of  payment  during  the  year
 ending  the  3lst  day  of  March,  1974,
 in  respect  of  ‘Land  Revenue’”

 Demanp  No  4—Excise

 ‘That  a  sum  not  exceeding
 Rs  37,37,000  be  granted  to  the
 President,  out  of  the  Consolidated
 Fund  of  the  State  of  Orissa,  to  com-
 plete  the  sum  necessary  to  defray
 the  charges  which  will  come  in
 course  of  payment  during  the  year
 ending  the  3lst  day  of  March,  1974,
 in  respect  of  ‘Excise’”

 Drmanp  No  5—RGIsTRazi0n

 “That  ai  sum  not  exceeding
 Rs  19,30,000  be  granted  to  the
 President  out  of  the  Consolidated
 Fund  of  the  State  of  Orissa,  to  com-
 plete  the  sum  neressary  to  defray
 the  charges  which  will  come  in
 course  of  payment  during  the  year
 ending  the  35५  day  of  March,  1974,
 m  respect  of  ‘Registration’’

 36—Drstricr  ApDMinis-
 RATION  AND  OTHER  FAPENDITURF  RELAT-

 ING  TO  THE  REVENUE  DEPARTMENT

 “That  a  sum  not  exceeding
 Rs  2,6857000  be  granted  to  the
 President,  out  ०04  the  Consolidated
 Fund  of  the  State  of  Orissa,  to  com-
 plete  the  sum  necessary  to  defray
 the  charges  which  will  come  m
 course  of  payment  during  the  year
 ending  the  3lst  day  of  March,  974
 in  respect  of  ‘District  Admunistra-
 tion  and  other  expenditure  relating
 to  the  Revenue  Department’”

 Demanp  No  7—ExPENDITURE  RELATING
 10  THE  INDUSTRIES  DEPARTMENT

 “That  a  sum  not  exceedmg
 Rs  2,41,74,000  be  granted  to  the
 President,  out  of  the  Consolidated
 Fund  of  the  State  of  Orissa,  to  com-
 plete  the  sum  necessary  to  defray
 the  charges  which  will  come  in
 course  of  payment  during  the  year
 ending  the  3lst  day  of  March,  .i974,
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 in  respect  of  ‘Expenditure  relating
 to  the  Industries  Department’,”

 DeManp  No,  7A—MInes

 “That  a  sum  not  exceeding
 Rs.  32,57,000  be  granted  to  the
 President,  out  of  the  Consolidated
 Fund  of  the  State  of  Orissa,  to  com-
 plete  the  sum  necessary  to  defray
 the  charges  which  will  come  in
 course  of  payment  during  the  year
 ending  the  3lst  day  of  March,  1974,
 in  respect  of  ‘Mines’.”

 Demany  No,  8—Crvin  anp  Sessions
 COURTS  AND  OTHER  ¢XPENDITURE  RELAT-

 ING  TO  THE  Law  DEPARTMENT

 “That  a  sum  not  exceeding
 Rs.  51,72.000  be  granied  to  the
 President,  out  og  the  Consolidated
 Fund  of  the  State  of  Orissa,  to  com-
 plete  the  sum  necessary  to  defray
 the  charges  whirh  will  come  im
 course  of  payment  during  the  year
 ending  the  3lst  day  of  March,  1974,
 in  respect  of  ‘Civil  and  Sessions
 Courts  and  other  expenditure  rte-
 lating  to  Law  Department’.”

 Demanp  No.  9—-GOVERNMENT  PRESS
 AND  OTHER  fXPENDITURE  RELATING  TO

 THE  COMMERCE  DEPARTMENT

 “That  a  sum  not  exceeding
 Rs,  95.50,000  be  granted  to  the
 President,  out  of  the  Consolidated
 Fund  of  the  State  of  Orissa,  to  com-
 plete  the  sum  necessary  to  defray
 the  charges  which  will  come  in
 course  of  payment  during  the  jear
 ending  the  3lst  day  of  March,  1974,
 in  respect  of  ‘Government  Press  and
 other  expenditure  relating  to  the
 Commerce  Department’.”

 DemManp  No  20—Lasourn  EMPLOYMENT
 anp  HovsinG

 “That  a  sum  not  exceeding
 Rs.  62,43,000  be  granted  to  the
 President,  out  of  the  Consolidated
 Fund  of  the  State  of  Orissa,  to  com-
 plete  the  sum  necessary  to  defray
 the  charges  which  will  come  in
 course  of  payment  during  the  vear
 ending  the  3lst  day  of  March,  ‘1974,
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 in  respect  of  ‘Labour,  Employment
 and  Housing’.”

 Demanp  No,  2i—Trreat  anp  RuraL
 WELFARE

 “That  a  sum  not  exceeding
 Rs.  3,83,55,000  be  granted  to  the
 Pregident,  out  o¢  the  Consolidated
 Fund  of  the  State  of  Orissa,  to  com-
 plete  the  sum  necessary  to  defray
 the  charges  which  will  come  in
 course  of  payment  during  the  year
 ending  the  3lst  day  of  March,  ‘1974,
 m  respect  of  ‘Tribal  ang  Rura]  Wel-
 fare’.”

 DeMaANp  No,  22—MeEpDICAL  AND  OTHER
 EXPENDITURE  RELATING  TO  THE  HEALTH

 AND  Famity  PLanninc  DEPARTMENT

 “That  ai  osum  not  exceeding
 Rs.  5.55.32,000  be  granted  to  the
 President,  out  of  the  Consolidated
 Fund  of  the  State  of  Orissa,  to  com-
 plete  the  sum  necessary  to  defray
 the  charges  which  will  come  in
 course  of  payment  during  the  year
 ending  the  3lst  day  of  March,  1974,
 in  respect  of  ‘Medical  and  other
 expenditure  relating  to  the  Health
 and  Family  Planning  Department'.”

 Demano  No,  23—Pusiice  HEALTH

 “That  a  sum  not  exceeding
 Rs.  4.98,59,000  be  granted  to  the
 President.  out  of  the  Consolidated
 Fund  of  the  State  of  Orissa,  to  com-
 plete  the  sum  necessary  to  defray
 the  charges  which  will  come  in
 course  of  payment  during  the  ycar
 ending  the  3lst  day  of  March,  1974,
 in  respect  of  ‘Public  Health’.”

 Demand  No,  24—IRRIGATION

 “That  a  sum  not  exceeding
 Rs.  10.03,30,000  be  granted  to  the
 President,  out  of  the  Consolidated
 Fund  of  the  State  of  Orissa,  to  com-
 plete  the  sum  necessary  to  defray
 the  charges  which  will  come  in
 course  of  payment  during  the  year
 ending  the  3lst  day  of  March,  ‘1974,
 in  respect  of  ‘Irrigation'.”
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 DEMANp  No,  24A—Lirt  IRRIGATION
 ~  “That  a  sum  not  exceeding
 Rs.  72,53,000  be  granted  to  the
 Pregident,  out  of  the  Consolidated
 Fundg:of.the  State  of  Orissa,  to  com-
 plete  the  sum  necessary  to  defray
 the  charges  which  will  come  in
 course  of  payment  during  the  year
 ending  the  3lst  day  of  March,  1973,
 in  respect  of  ‘Lift  Irrigation’.”

 Demanp  No,  325--1एकाएक  Works
 “That  a  sum  not  exceeding

 Re.  10,15,85,000  be  granted  to  the
 Pregident,  out  o¢  the  Consolidated
 Fund  of  the  State  of  Orissa,  to  com-
 plete  the  sum  necessary  to  defray
 the  charges  which  will  come  in
 course  of  payment  during  the  year
 ending  the  3lst  day  of  March,  4973,
 in  respect  of  ‘Public  Works’."”

 Demanp  No,  26—State  LEGISLATURE

 “That  a  sum  not  exceeding
 Rs.  14,40,000  be  granted  to  the
 Pregident,  out  of  the  Consolidated
 Fund  of  the  State  of  Orissa,  to  com-
 plete  the  sum  necessary  to  defray

 the  charges  which  will  come  in
 course  of  payment  during  the  year
 ending  the  3ist  day  of  March,  1974,
 in  respect  of  ‘State  Legislature’.”

 Demanp  No.  27—Pusiic  Works,  Com-
 Mon  ESTABLISHMENT

 “That  a  sum  not  exceeding
 Rs.  2,39,03,000  be  granted  to  the
 President,  out  og  the  Consolidated
 Fund  of  the  State  of  Orissa,  to  com-
 plete  the  sum  necessary  to  defray
 the  charges  which  will  come  in
 course  of  payment  during  the  year
 ending  the  3lst  day  of  March,  1974,
 in  respect  of  ‘Public  Works,  Common
 Establishment’.”

 DEManp  No,  28—E.ecrricity  ScHEeMEs

 “That  a  sum  70  exceeding
 Rs.  1,36,61,000  be  granted  to  the
 President,  out  of  the  Consolidated
 Fund  of  the  State  of  Orissa,  to  com-
 plete  the  sum  necessary  to  defray
 course  of  payment  during  the  year
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 ending  the  3lst  day  of  March,  1974,
 In,  respect  of,  “Electricity  Schemes’,

 Demann  No,  29—Taxes  ow  Veercies

 “That:  a  sum.  not.  exceeding
 Rs.  19,13,000  be  granted  to  the
 President,  out  of  the  Consolidated
 Fund  of  the  State  of  Orissa,  to  com-
 plete  the  sum  necessary  to  defray
 the  charges  which  will  come  in
 course  of  payment  during  the  year
 ending  the  Slst  day  of  March,  1974,
 in  respect  of  Taxes  on  Vehicles'.”

 DEMAND  No.  30-—TRANSPORT  SCHEMES

 “That  ai  sum  not  exceeding
 Rs.  2,84,38,000  be  granted  to  the
 President,  out  of  the  Consolidated
 Fund  of  the  State  of  Orissa,  to  com-
 plete  the  sum  necessary  to  defray
 the  charges  which  will  come  in
 course  of  payment  during  the  year
 ending  the  3lst  day  of  March,  1974,
 in  respect  of  Transport  Schemes’.

 Demanp  No,  3i—Forest
 “That  a  sum  not  exceeding

 Rs,  4,24,38,000  be  granted  to  the
 President,  out  of  the  Consolidated
 Fund  of  the  State  of  Orissa  to  com-
 plete  the  sum  necessary  to  defray
 the  charges  which  will  come  in
 course  of  payment  during  the  year
 ending  the  3ist  day  of  March,  1974,
 in  respect  of  ‘Forests’.”

 DemanpD  No.  32—FisHEries

 “That  a  sum  not  exceeding
 Rs,  87,53,000  be  granted  to  the
 President,  out  of  the  Consolidated
 Fund  of  the  State  of  Orissa  to  com-
 plete  the  sum  necessary  to  defray
 the  charges  which  will  come  in
 course  of  payment  during  the  year
 ending  the  3lst  day  of  March,  1974,
 in  respect  of  ‘Fisheries’.”

 Demanp  No,  33—COooPERATION  AND
 MARKETING

 “That  a  sum  not  exceeding
 Rg.  1,80,88,000  be  granted  to  the
 President,  out  of  the  Consolidated
 Fund  of  the  State  of  Orissa  to.  cam-
 plete  the  sum  necessary  to  defray
 the  charges  which  -will  come  in
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 course  of  payment  during  the  year
 ending  the  Sist  day  of  March,  1974,
 in  respect’  of  ‘Co-operation  and  Mar-
 keting”

 DeManp  No.  34—EXPEenprron®  RELATING
 TO  THE  Urnsan  DEVELOPMENT

 DeranrmMenr
 ~  “That  @  sum  not  exceeding
 Rs,  4,43,13,000  be  granted  to  the
 President,  out  of  the  Consolidated
 Fund  of  the  State  of  Orissa  to  com-
 plete  the  sum  necessary  to  defray
 the  charges  which  will  come  in
 course  of  payment  during  the  year
 ending  the  3lst  day  of  March,  1974,
 in  respect  of  ‘Expenditure  relating  to
 the  Urban  Development  Depart-
 ment’.”

 DEMAND  No  35-~ANIMAL  HUSBANDRY

 “That  a  sum  not  exceeding
 Rs.  2,34,87,000  be  granted  to  the
 President,  out  of  the  Consolidated
 Fund  of  the  State  of  Orissa  to  com-
 plete  the  sum  necessary  to  defray
 the  charges  which  will  come  in
 course  of  payment  during  the  year
 ending  the  3lst  day  of  March,  1974,
 in  respect  of  ‘Animal  Husbandry’.”

 Demand  No  36—Pus.ic  RELATIONS  ANN
 TouRIsM

 “That  a  sum  not  exceeding
 Rs.  34,47,000  be  granted  to  the
 President,  out  of  the  Consolidated
 Fund  of  the  State  of  Orissa  to  com-
 plete  the  sum  necessary  to  defray
 the  charges  which  will  come  in
 course  of  payment  during  the  year
 ending  the  3lst  day  of  March,  1974,
 in  respect  of  ‘Public  Relations  and
 Tourlsm’.”

 Destann  No.  37—AGRICULTURE

 “That  a  sum  not  exceeding
 Rs,  6,12,03,000  ह+  granted  to  the
 President,  out  of  the  Consolidated
 Fund  of  the  State  of  Orissa  to  com-
 plete  the  sum  necessary  to  defray
 the  charges  which  will  come  in
 course  of  payment  during  the  year
 ending  the  3igt  day  of  March,  1074,
 in  respect  of  ‘Agriculture’.’
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 Demanp  No.  38-—Surrty  DerarRtMEnt

 “That  a  sum  not  exceeding
 Rs.  §7,07,000  be  granted  to  the
 President,  out  of  the  Consolidated
 Fund  of-the  State  of  Orissa  to  com-
 plete  the  sum  necessary  to  defray
 the  charges  which  will  come  in
 course  of  payment  during  the  year
 ending  the  3ist  day  of  March,  1974,
 m  respect  of  ‘Supply  Department'.”

 Demanp  No.  39—PortTs

 “That  a  sum  not  exceeding
 Rs.  2,00,000  be  granted  to  the
 President,  out  of  the  Consolidated
 Fund  of  the  State  of  Orissa  to  com-
 plete  the  sum  necessary  to  defray
 the  charges  whic,  will  come  in
 course  of  payment  during  the  year
 ending  the  3lst  day  of  March,  1074,
 in  respect  of  ‘Ports’.”

 No.  4)—Loans  to  Loca
 Funpbs,  GOVERNMENT  SERVANTS  ETC.

 “That  8  sum  not  exceeding
 Rs,  82,00,000  be  granted  to  the
 President,  out  of  the  Consolidated
 Fund  of  the  State  of  Orissa  to  com-
 plete  the  sum  necessary  to  defray
 the  charges  which  will  come  in
 course  of  payment  during  the  year
 ending  the  38  day  of  March,  ‘1874,
 mm  respect  of  ‘Loans  to  Local  Funds,

 om Government  Servants  etr.’.

 DrMANp  No,  42—COMPENSAIION  FOR
 ABOLITION  OF  ZAMINDARI  SYSTEM  FETC.

 “That  a  sum  not  exceeding
 Rs  56.15,000,  be  granted  to  the
 President,  out  of  the  Consolidated
 Fund  of  the  State  of  Orissa  to  com-
 plete  the  sum  necessary  to  defray
 the  charges  which  will  come  in
 course  of  payment  during  the  year
 ending  the  3lst  day  of  March,  1974,
 in  respect  of  ‘Compensation  for
 Abolition  of  Zamindari  System  etc.’.”

 DeMaND  No.  49—Mutrreunedse  RIVER,
 IRRIGATION  AND  ELEcTRIcITY  SCHEMES

 “That  a  sum  not  exceeding
 Res,  20,67,42,000  be  granted  to  the
 President,  out  of  the  Consolidated
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 Fund  of  the  State  of  Orissa  to  com~
 plete  the  sum  necessary  to  defray
 the  charges  which  will  come  in
 course  of  payment  during  the  year
 ending  the  3lst  day  of  March,  1974,
 in  respect  of  ‘Multipurpose  River,
 Irrigation  and  Electricity  Schemes’  De

 Dremanp  No  43A—Caprran,  Expenpt-
 TURE  RELATING  TO  LiFrT  IRRIGATION

 “That  a  sum  not  exceeding
 Rs  3267000  be  granted  to  the
 President  out  of  the  Consolidated
 Fund  of  the  State  of  Orissa  to  com-
 plete  the  sum  necessary  to  defray
 the  charges  which  will  come  m
 course  of  payment  during  the  year
 ending  the  3ist  day  of  March,  1974,
 m  respect  of  ‘Capital  Expenditure
 relating  to  Lift  Irrgation’”

 DrmMaNp  No  44—  AcricutTuraL  IM-
 PROVEMENT  AND  RISFARCII

 “That  a  sum  not  exceeding
 Rs  31789000  be  granted  to  the
 President  out  of  the  Consolidated
 Fund  of  the  State  of  Orissa  to  com-
 plete  the  sum  necessary  to  defray
 the  charges  which  will  come  in
 course  of  payment  during  the  year
 ending  the  3ist  day  of  March,  1974,
 in  respect  of  ‘Agricultural  Improve-
 ment  and  Research

 DeManp  No  43-——-GovrrnMENT  TRADING
 SCHFMES

 “That  a  sum  7०0  exceeding
 Rs  46667,000  be  granted  to  the
 President  out  of  the  Consolidated
 Fund  of  the  State  of  Orissa  to  com-
 plete  the  sum  necessary  to  defray
 the  charges  whith  will  come  m
 course  of  pa  nent  during  the  year
 ending  the  3lst  day  of  March,  974
 m  respect  of  ‘Government  Trading
 Schemes’  ’

 Drmanp  No  46—Roap  iNp  WATFR
 Transport  ScHEMES

 “That  a  sum  ~not_  exceeding
 Rs  2046000  be  granted  to  the
 President  out  of  the  Consohdated
 Fund  of  the  State  of  Orissa  to  com-
 plete  the  sum  necessary  to  defray
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 the  charges  which  will  come  in
 course  of  payment  during  the  year
 ending  the  Sist  day  of  March,  1974,
 in  respect  of  ‘Road  and  Water  Trans-
 port  Schemes’  ”

 Demanp  No  47—-Caprtan  ExPENpITURE
 RELATING  TO  PUBLIC  HEALTH  AND  URBAN

 DEVELOPMENT  DePrABIMENT

 “That  ai  sum  not  exceeding
 Rg  161,85 000.  be  granted  to  the
 President,  out  of  the  Congolidated
 Fund  of  the  State  of  Orissa  to  com-
 plete  the  sum  necessary  to  defray
 the  charges  which  will  come  in
 course  Of  payment  during  the  year
 ending  the  3lst  day  of  March,  1074,
 in  respect  of  ‘Capital  Expenditure
 relating  to  Public  Health  and  Urban
 Development  Department’’

 DEMANp  No  48—Capirar  OUTLAY  ON
 INDUSTRIAL  DEVELOPMFNT

 That  a  sum  not.  exceeding
 Rs  8903000  be  granted  to  the
 President  out  of  the  Consolidated
 Fund  of  the  State  of  Orissa  to  com-
 plete  the  sum  necessary  to  defray
 the  charges  which  will  come  in
 course  of  payment  during  the  year
 ending  the  38  day  of  March,  1974,
 in  respect  of  Capital  Outlay  on  In-
 dustrial  Development

 DrMAND  No  49-—Hirakup  Dam
 PROJECT

 ‘That  ai  sum  not  exceeding
 Rs  400000  be  granted  to  the
 President  out  of  the  Consolidated
 Fund  of  the  State  of  Orissa  to  com-
 plete  the  sum  necessary  to  defray
 the  charges  which  will  come  in
 course  of  payment  during  the  year
 ending  the  3lst  day  of  March,  ‘1974,
 m  respect  of  Hirakud  Dam  Fro-
 ject  ’

 Drt.anp  No  50—Caprtan  ‘Outray  ON
 PorRTs

 ‘That  a  sum  not  exceeding
 R.  233000  be  granted  to  the
 President,  aut  of  the  Consolidated
 Fund  of  the  State  of  Orissa  to  com-
 plete  the  sum  necessary  to  defray
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 the  charges  which  will  come  in
 course  of  payment  during  the  year
 ending  the  3lst  day  of  March,  ‘1974,
 in  respect  of  ‘Capital  Outlay  on
 Ports’.”

 Demanp  No.  5]—Carrra,  Expenpiture
 RELATING  TO  LABOUR,  EMPLOYMENT  AN

 Hovusinc  DEPARTMENT

 “That  a  sum  707  exceeding
 Rs.  54,00,000  be  granted  to  the
 President,  out  of  the  Consolidatea
 Fund  of  the  State  of  Orissa  to  com-
 plete  the  sum  necessary  to  defray
 the  charges  which  will  come  in
 course  of  payment  during  the  year
 ending  the  3ist  day  of  March,  ‘1974,
 in  respect  of  ‘Capital  Expenditure
 relating  to  Labour,  Employment  and
 Housing  Department’.”  ,  .

 DemManp  No,  52-—CaPITAL  EXPENDITURE
 RELATING  TO  THE  EDUCATION  DEPART-

 MENT

 “That  a  sum  7०  exceeding
 Re,  33.2000  be  granted  to  the
 President,  out  of  the  Consolidated
 Fund  of  the  State  of  Orissa  to  com-
 plete  the  sum  necessary  to  defray
 the  charges  which  will  come  in
 course  of  payment  during  the  year
 ending  the  3ist  day  of  March,  1974,
 In  respect  of  ‘Capital  Expenditure
 relating  to  the  Education  Depart-
 ment’”

 DEMANp  No.  53--CaPITAL  EXPENDITURE
 RELATING  TO  HoMg  DEPARTMENT

 “That  a  sum  not.  exceeding
 Rs.  3,34,000  be  granted  to  the
 President,  out  of  the  Consolidated
 Fund  of  the  State  of  Orissa  to  com-
 plete  the  sum  necessary  to  defray
 the  charges  which  wil!  come  in
 course  of  payment  during  the  year
 ending  the  3ist  day  of  March,  1974,
 m  respect  of  ‘Cavital  Expenditure
 relating  to  Home  Department'’.”

 DemManp  No  54—Carrrat  OUTLAY  0४8
 Forests

 “That  a  sum  not.  exceeding
 Rs.  6,63,26,000  he  granted  to  the
 President,  out  of  the  Consolidated

 i05  LS—I0.
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 Fund  of  the  State  of  Orissa  to  com-
 plete  the  sum  necessary  to  defray
 the  charges  which  will  come  in
 course  of  payment  during  the  year
 ending  the  38  day  of  March,  1974,
 in  respect  of  ‘Capital  Outlay  on
 Forests’.”

 ~Demanp  No.  55—SuHare  Capiran  con-
 TRIBUTION  AND  LOANS  TO  COOPERALIVE

 ORGANISATIONS

 “That  a  sum  not.  exceeding
 Rs.  1,78,27,000,  be  granted  to  the
 President,  out  of  the  Consolidated
 Fund  of  the  State  of  Orissa  to  com-
 plete  the  sum  necessary  to  defray
 the  charges  which  will  come  in
 course  of  payment  during  the  year
 ending  the  3lst  day  of  March,  ‘1974.
 in  respect  of  ‘Share  Capital  contri-
 bution  and  loans  to  Cooperative  Or-
 ganisations’.”

 °

 Demanp  No,  §6—CaprraL  EXPENDITURE
 RELATING  TO  RURAL  DEVELOPMENT

 DEPARTMENT

 “That  a  sum  not  exceeding
 Rs,  -1,99,60,000  be  granteg  to  the
 President,  out  of  the  Consolidated
 Fund  of  the  State  of  Orissa  to  com-
 plete  the  sum  necessary  to  defray
 the  charges  which  will  come  in
 course  of  payment  during  the  year
 ending  the  3lst  day  of  March,  ‘1974,
 in  respect  of  ‘Capital  Expenditure
 relating  to  rural  Development
 Department’  an

 Demanp  No  57—Caprrat  ExpENDITURE
 RFIATING  TO  ANIMAL  HUSBANDRY

 DEPARTMENT

 “That  a  sum  not  exceeding
 Rs  5.07.000  be  granted  to  the
 President,  out  of  the  Consolidated
 Fund  of  the  State  of  Orissa  to  com-
 plete  the  sum  necessary  to  defray
 the  charges  which  will  come  in
 course  of  payment  during  the  year
 ending  the  3lst  day  of  March,  y74,
 in  respect  of  ‘Capital  Expenditure
 relating  to  Animal  Husbandry  De
 partment’.”
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 Demann  No,  58—Caprran  EXxPsNnprruRE
 RELATING  TO  THE  GRAMA  PANCHAYAT

 DEPARTMENT

 “That  a  sum  not  exceeding
 Rs,  1,08,000  be  granted  to  the
 President,  out  of  the  Consolidated
 Fund  of  the  State  of  Orissa  to  com-
 plete  the  sum  necessary  to  defray
 the  charges  which  will  come  in
 course  of  payment  during  the  year
 ending  the  3lst  day  of  March,  ‘1974,
 in  respect  of  ‘Capital  Expenditure
 relating  to  the  Gram  Panchayat
 Department’.”

 Demand  No.  60-—CaritaL  OUTLAY  ON
 Pustic  Works

 “That  a  sum  not  exceeding
 Rs  4,84,09,000  be  granted  to  the
 President,  out  of  the  Consolidated
 Fund  of  the  State  of  Orissa  to  com-
 plete  the  sum  necessary  to  defray
 the  charges  which  will  come  in
 course  of  payment  during  the  year
 ending  the  3ist  day  of  "March,  ‘1974,
 in  respect  of  ‘Capital  Outlay  on
 Public  Works’  a

 Demann  No,  6]—CaprraL  ExpenniTruRe
 RELATING  TO  THE  MINING  AND  GEOLOGY

 DEPARTMENT

 “That  a  sum  not  exceeding
 Rs,  .36,67,000  be  granted  to  the
 President,  out  of  the  Consolidated
 Fund  of  the  State  of  Orissa  to  com-
 plete  the  sum  necessary  to  defray
 the  charges  which  will  come  in
 course  of  payment  during  the  year
 ending  the  38  day  of  March,  1974,
 in  respect  of  ‘Cavital  Expenditure
 relating  to  the  Mining  and  Geology
 Department’

 ie

 Demanp  No.  62—CAPITAL  EXPENDITURE
 RELATING  TO  TRIBAL  AND  RURAL

 WELFARE  DEPARTMENT

 “That  a  sum  70०  exceeding
 Rs  .33000  be  graned  to  the
 eee
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 t+ttMoved  with  the  recommendations  of  the  President.

 gr  DG.  (Orissa)  JULY  26,  978  Orissa  Appropriation  292
 (No,  2)  Bill

 President,  out  of  the  Congolidated
 Fund  of  the  State  of  Orissa  to  com-
 plete  the  sum  necessary  to  defray
 the  charges  which  will  come  in
 course  of  payment  during  the  year
 ending  the  3ist  day  of  March,  i974,
 in  respect  of  ‘Capital  Expenditure
 relating  to  Tribal  and  Rural  Welfare
 Department’.”

 ee

 36.83  hrs.

 ORISSA  APPROPRIATION  (NO.  2)
 BILL®  973

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 K.  R.  GANESH):  I  beg  to  move  for
 leave  to  introduce  a  Bill  to  authorise
 payment  and  appropriation  of  certain
 sums  from  and  out  of  the  Consolidate
 Fund  of  the  State  of  Orissa  for  the
 services  of  the  Financial  Year  ‘lo73-
 74,

 MR.  DEPUTY-SPEAKER:  The
 question  is:  j

 “That  leave  be  granted  to  intro-
 duce  a  Bill  to  authorise  payment  and
 appropriation  of  certain  sums  from
 and  out  of  the  Consolidated  Fund
 of  the  State  of  Orissa  for  the  ser-
 vices  of  the  Financial  Year  1973-
 74.”  ;

 The  motion  was  adopted.

 SHRI  K.  R.  GANESH:  I  intro-
 duce+  the  Bull

 I  beg  to  movett

 “That  the  Bill  to  authorise  pay-
 ment  and  appropriation  of  certain
 sums  from  and  out  of  the  Consoli-
 dated  Fund  of  the  State  of  Orissa
 for  the  services  of  the  financial
 year  1978-74,  be  taken  into  consi-
 deration.”’.
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 MR.  DEPUTY-SPEAKER:  Motion
 moved:

 “That  the  Bill  to  authorise  pay-
 ment  and  appropriation  of  certain
 sums  from  and  out  of  the  Consoli-
 dated  Fund  of  the  State  of  Orissa
 for  the  services  of  the  financial  year
 1973-74,  be  taken  into  considera-

 tion’.”.

 HRI  CHINTAMANI  PANIGRAHI
 (Bhubaneswar):  I  had  raiseq  two
 major  points  and  I  thought  that  the
 hon.  Minister  would  reply  to  them.
 but  he  has  not  done  so.

 The  first  is  regarding  the  Hirakud
 project  which  had  been  constructed
 and  is  there  for  the  last  so  many
 years.  The  Government  of  Orissa
 are  now  obliged  to  pay  compound
 rate  of  interest  on  the  flood  control
 aspect,  and  they  have  represented  to
 the  Central  Government  that  this
 should  be  considered.

 The  second  point  is  regarding  the
 Paradip  port  which  was  constructed
 by  the  State  Government  at  a  cost
 of  Rs.  6  crores;  that  demand  has
 been  put  to  the  Central  Government
 and  this  sum  of  Rs.  6  crores  should
 be  reimbursed  to  the  State  Govern-
 ment,  since  the  Central  Government
 have  now  taken  over  the  administra-
 tion  of  the  State.  I  hope  the  hon.
 Ministery  will  give  answer  to  these  two
 major  points.  I  think  some  answer
 should  come.

 SHRI  हू.  R.  GANESH:  I  shall  find
 out  the  details  of  it  and  place  the  hon.
 Member's  views  before  the  Finance
 Minister.

 SHRI  D.  K  PANDA  (Bhanjonagar)*
 What  about  streess  on  medium  end
 minor  irrigation  schemes?

 MR,  DEPUTY-SPEAKER:  Please
 sit  down.  I  want  to  point  out  a  pro-
 cedural  aspect.  This  is  an  Appropria-
 tion  Bill,  If  you  want  to  speak  on
 it,  it  is  expected  that  you  will  send
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 us  the  points  in  advance.  But  since
 I  have  allowed  one  member,  I  will
 allow  you  also.

 SHRI  D.  K.  PANDA:  I  have  reised
 a  very  vital  question  with  regard  to
 emphasis  on  medium  and  minor  irri-
 gation  projects  and  also  inundated
 channels.  This  is  specific  feature  in
 Orissa.  With  a  little  effort  and  a
 little  money,  these  can  give  good  re-
 sults  and  people  will  be  benefited.
 This  wil]  also  create  employmen

 Ne portunities.  Is  such  a  stress  going’  to
 be  laid  and  is  provision  going  to  be
 made  for  it  or  not?

 SHRI  P.  K  DEO  (Kalahaned:):
 Eyery  speaker  has  stressed  the  aspect
 of  the  fact  of  starvation  deaths.  This
 has  been  denied  outright  by  Govern-
 ment.  So  I  want  an  assurance  that
 all  these  reports  will  be  verified.  If
 it  is  not  possible,  a  parliamentary
 team  consisting  of  MPs  from  various
 parties  should  visit  those  areas  and
 should  submit  their  report  by  the  end
 of  this  session.

 SHRI  K.  R.  GANESH:  As  far  as
 starvation  deaths  are  concerned,  the
 House  has  discussed  the  matter  not
 only  about  Orissa  but  about  the  entire
 country.  The  Governor  has  given  a
 statement  saying  that  no  starvation
 deaths  have  taken  place.  I  concede
 that  when  draught  is  there,  distress  is
 there,  people  are  in  extreme  distress.
 There  is  no  question  of  hiding  any  of
 these  things.  When  people  are  in  dis-
 tress,  that  distress  has  got  to  be  re-
 moved.

 MR.  DEPUTY-SPEAKER:  The
 question  is:

 “That  the  Bill  to  authorise  pay-
 ment  and  appropriation  of  certain
 sums  from  and  out  of  the  Consoli-
 dated  Fund  of  the  State  of  Orissa
 for  the  services  of  the  financial  year
 1973-74,  be  taken  into  considera-
 tion”.

 The  motion  was  adopted.



 295  National  Coop

 MR  DEPUTY-SPEAKER  The
 question  is:

 “That  clauses  2  and  3,  the  Sche-
 dule,  clause  4  the  Enacting  For-
 mula  and  the  Title  stand  part  of
 the  Bull”

 The  motion  was  adopted
 Clauses  2  and  8,  the  Schedule,

 clause  ,  the  Enacting  Formula  and
 the  Title  were  added  to  the  Bill

 SHRI  K  R  GANESH  I  beg  to
 move

 “That  the  Bill  be  passed”
 MR  DEPUTY-SPEAKER  The

 question  is

 “That  the  Bill  be  passed”
 The  motion  was  adopted

 Seed

 46  28  hrs

 NATIONAL  CO-OPERATIVE  DEVE-
 LOPMENT  CORPORATION

 (AMENDMENT)  BILL

 {SHrr  S  A  Kaper  in  the  Chaer]
 THE  MINISTER  OF  STATE  IN

 THE  MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P  SHINDE)

 I  beg  to  move*

 ‘That  the  Bill  to  amend  the  Na-
 tional  Co-operative  Development
 Corporation  Act,  1962,  be  taken  into
 consideration’

 This  Bill  was  mtroduced  during  the
 last  session  It  is  a  very  simple  Bull
 Il  hope  therefore,  there  is  no  need
 to  have  any  controversy  over  it
 Originally  this  was  enacted  by  Par-
 lament  in  1962  As  members.  are
 aware  the  main  purpose  of  this  orga-
 nisation  is  to  plan,  promote  and
 finance  co-operative  organjsations  in
 the  States  and  encourage  processing
 and  marketing  activities  and  storage
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 in  the  co-operative  sector  Unfortu-
 nately  when  it  was  enacted,  entry  33
 of  the  Concurrent  List  was  not  appli-
 cable  to  Jammu  and  Kashmir  and,
 therefore,  Jammu  and  Kashmir  was
 not  included  at  the  time  in  the  Bull
 The  only  point  relevant  to  the  Bill  is
 that  Jammu  and  Kashmir  is  proposed
 to  be  included  so  that  the  Corporation
 which  38  helping  the  other  States  can
 also  be  in  a  position  to  help  Jammu
 and  Kashmur  in  regard  to  its  develop-
 ment

 As  is  well  known,  Jammu  and
 Kashmir  is  very  important  for  horti-
 culture

 It  as  very  necessary  that  there
 should  be  sound  marketing  organisa-
 tions  formed  on  co-operative  lines,
 that  there  should  be  processing  soci-
 ties  also  7  they  can  come  up  and  if
 this  Jaw  is  made  applicable,  the
 Government  of  India,  through  the
 National  Co-operative  Development
 Corporation  will  be  in  a_  position  to
 give  very  substential  assistance  to
 the  State  Government  the  State
 Government  itself  has  been  pressing
 very  strongly  for  the  last  few  years
 that  this  law  should  be  made  appli-
 cable  to  the  Jammu  and  Kashmir
 Government  Therefore  the  Govern-
 ment  of  India  has  accepted  this  sug-
 gestion  Moreover  on  merits  also,  it
 was  very  desirable  that  this  should
 be  done,  and  therefore  I  hope  that
 without  any  controversy  I  will  get
 the  unanimous  support  ot  the  House
 to  gct  the  Bill  passed

 MR  CHAIRMAN  Motion  moved

 ‘That  the  Bill  to  amend  the
 Nationa]  Co-operative  Development
 Corporation  Act,  1962,  be  taken
 into  consideration  ce

 SHRI  S  P  BHATTACHARYYA
 (Uluberia)  Mr  Chairman,  Sir  I

 have  nothing  to  oppose  It  is,  a  natural
 thing  that  this  should  be  passe@  But
 the  point  1s,  when  drought,  famine  and

 *Moved  with  the  recommendation  of  the  President
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 food  scarcity  are  reigning  high  in  our
 country,  we  want  to  know  naturally
 what  role  this  National  Co-operative
 Development  Corporation  will  play
 in  really  helping  the  country  regar-
 dig  the  food  distribution  and  saving
 the  producer  and  the  consumer.
 There,  I  think  we  find  no_  specific
 role.  The  hoarders  and  the  black-
 marketeers  are  reigning  high.  Only
 the  Government  machinery  is  al-
 most  tied  to  the  chariot  of  these  pro-
 fiters  and  blackmarketeers  who  are
 crushing  our  people.  The  Govern-
 ment  is  simply  creating  an  illusion.
 So,  think  this  thing  should  not  go  on.
 The  Government  should  be  serious
 about  this  and  really  have  control
 over  the  production  and  distribution
 and  afford  a  proper  price  to  the
 consumers  an  also  to  the  producers.
 That  is  the  main  thing  which  I  urge
 before  the  Minister  and  would  like  to
 have  elucidation  upon,

 With  these  few  words,  I  support
 this  measure.

 SHRI  NAWAL  KISHORE  SINHA
 (Muzaffarpur):  Suir,  I  rise  to  support
 this  Bill  whereby  it  is  proposed  to
 extend  the  NCDC  Act  to  Jammu  and
 Kashmir.  I  think  it  is  the  same  as  in
 the  case  of  other  States  where  such
 Acts  coming  under  entry  33  of  the
 Constitution  have  been  extended.  It
 will  promote  agricultural  and  horti-
 cultural  co-operative  societies  which
 will  be  of  immense  benefit  to  our  poor
 brethern  of  Jammu  and  Kashmir
 particularly  the  growers  and  labourers
 in  the  field  who  have  long  been  ex-
 ploited  by  unscrupulous  middle  clas-
 ses.

 The  principle  of  co-operation  is  that
 the  advantage  of  modern  development
 in  various  fields  of  production  and
 distribution  which  accrues  to  persons
 or  groups  of  persons  who  own  huge
 funds  and  have  considerable  resour-
 ces,  should  accrue  to  the  common  men
 as  well.  They  may  have  a  machinery
 whereby  they  may  pool  their  resour-
 ces  and  attract  outside  capital  and
 achieve  the  same  objectives  through
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 a  democratically  organised  institution,
 This  organisation  should  function  on
 the  basis  of  equality,  the  fundamental
 objective  being  the  elimination  ०
 exploitation  by  unscrupulous  middle-
 men.
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 It  is  a  pity  that  our  country,  wed-
 ded  to  socialism  and  democracy,  has
 not  fully  realised  the  potentialities  and
 the  socialist  content  of  this  sector  of
 our  economy.  Now  this  realisation  is
 dawning,  but  very  gradually.  Had
 this  realisation  dawned  earlier,  the
 present  crisis  in  the  public  distmbu-
 tion  system  to  which  my  hon.  friend
 has  referred  would  not  ha¢e  arisen  at
 all.  In  the  wake  of  nationalsations
 and  takeovers.  we  could  not  find  a  pro-
 per  distribution  system.  It  ig  univer-
 sally  recognised  now  that  the  consu-
 mers’  co-operatives  are  the  best  forms
 and  channels  of  public  distribution
 system  Now,  unfortunately,  during
 the  past,  there  have  been  reservations
 and  pre-judices  in  various  quarters,
 and  therefore,  full  reliance  could  not
 be  put  on  the  institutions,  and  they
 were  allowed  to  drift  in  a  meandering
 course  with  the  passage  of  time.  The
 Government,  the  co-operators  and  the
 public  men  are  responmble  for  this
 serious  lapse.

 In  the  last  25  years,  Government
 had  changed  its  policies  too  often,  and
 this  being  a  State  subject,  State  Gov-
 ernments  have  been  reluctant  to  re-
 lease  their  soul-killing  iron-grip  on
 the  movement.  Cooperators  have  not
 put  heart  and  soul  into  the  work  he-
 cause  of  this  and  public  men  by  and
 large  have  ignored  it.

 My  frend  referred  to  something
 about  the  progress  registered  by  the
 NCDC.  I  have  gone  through  the  re-
 port  which  wag  circulated.  I  shall
 quote  a  few  figures.  There  is  no
 doubt  that  the  movement  has  immense
 capabilities  and  the  NCDC  had  also
 contributed  its  mite  in  furthering  the
 objective.  The  total  marketing  of
 agricultural  products  by  the  coopera-
 tive  bodies  in  l960-6l  was  of  the  order
 of  Rs.  75  crores.  By  1971-72,  with-
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 {Shr  Nawal  Krishore  Sinha]
 in  ten  years,  it  ig  649  crores  It  has
 gone  up  by  four  times  The  storage
 capacity  in  the  cooperative  sector  was
 8  lakh  tonnes  in  1960-61  In  1970-71,
 it  ३8  82  lakh  tonnes  The  supply  of
 agricultural  production  requisite,
 fertilisers  ete  by  cooperatives  was  of
 the  order  of  Rs  323  crores  in  960-6i
 and  it  has  gone  up  to  Rs  249  crores
 in  1971-72  The  cooperative  sector  is
 now  producing  338  per  cent  of  the
 country’s  sugar  production  In  1960-
 6l,  it  was  only  4  per  cent  Therefore
 at  cannot  be  said  that  the  NCDC  has
 not  registered  progress  or  has  not
 contributed  its  mite  If  some  more
 efforts  had  been  put  in  the  NCDC
 could  have  done  more  I  for  one
 would  like  the  NCDC  to  be  stren-
 gthened  and  civen  wider  area  of  work,
 more  funds  .nd  more  freedom  It  may
 register  furrher  progress  during  the
 coming  years.

 Su,  an  old  Act  was  amended  in
 3956  to  give  birth  to  the  present
 NCDC  Act  I  am  affraid  we  have  gone
 much  ahead  and  the  present  Act  it-
 self  requires  a  good  deal  of  amend-
 ment  The  entire  amount  has  to  be  re-
 explored  and  re-examined  The  hon
 Minster  will  forgive  my  saying  so  It
 does  not  look  like  a  non-official  orga-
 nisation  at  all  You  cannot  expect
 the  officials  to  go  very  far  They  have
 gone  a  good  length  of  distance  Tt  38
 necessary  now  that  it  should  be  non-
 officialised  The  Minister  is  the  Chair-
 man  but  he  should  head  a  bunch
 of  civil  servants  in  NCDC  He  should
 head  a  non-official  body  of  coopera-
 tors  They  should  head  our  commit-
 tees  Then  above  of  course,  the  co-
 operatives  will  have  any  future  Iam
 sure  Mr  Shinde  will  not  dispute  this

 The  Minster  is  fully  aware  that
 whenever  in  the  States  we  say,  ‘make
 the  movement  non-official’  the  officers
 and  the  Minister  in  the  State  Go-
 vernment  tell  us  ‘go  and  tell  your
 Ministers  at  the  Centre’  The  whole
 picture  of  the  NCDC  an  army  of
 officers  here  at  the  helm  creates  a
 very  unhealthy  example  so  far  as  the
 States  are  concerned  This  is  re-
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 commendation  of  the  Venkatapaiah
 Committee

 That  Committee  was  appointed  to
 review  the  working  of  the  NCDC  an@
 to  examine  the  need  for  its  continu-
 ance

 I  am  sure  the  recommendations  are
 under  the  consideration  of  Govern-
 ment  and  they  will  sooner  than  later
 make  up  their  mind  about  :t  This
 committee  also  recommended  that
 there  should  be  sufficient  funds  and
 nonlapsable  grants  provided  by
 the  Central  Government  and
 the  corporation  should  be  allowed  to
 have  access  to  them  They  should
 be  allowed  to  draw  from  sources  like
 market  borrowings,  national  indust-
 rial  credit,  long  term  operations  fund
 of  the  Reserve  Bank  of  India  and  the
 sources  of  international  financing
 agencies  The  committee  has  also  re-
 commended  that  the  NCDC  should  be
 enabled  to  have  its  own  funds  ade-
 quate  to  meet  its  growing  require-
 ments  I  would  hke  to  know  what
 steps  have  been  taken  to  :mplement
 these  recommendatior

 The  committee  inter  alta  recom-
 mended  the  continuation  of  the  NCDC
 on  the  ground  that  it  will  extend
 effective  facilhties  in  the  cooperative
 sphere  fo:  supporting  the  msing  tempo
 of  agricultural  production  im  areas
 specially  suited,  particularly  in  SFDA
 and  MFAL  project  areas  The  NCDC
 could  help  promote  cooperative  i»
 stitutions  in  the  field  of  dairv  poul-
 try  and  fishery  programmes  for  the
 benefit  of  the  vulnerable  sections  of
 the  rural  community  It  was  also
 suggested  by  the  committee,  to  design
 and  promote  special  cooperative  pro-
 grammes  for  the  tribals  I  would  hke
 to  know  from  the  minister  what  pro-
 gress  has  been  made  in  that  direc-
 tion

 Presently  there  38  too  much  _re-
 lance  on  State  Governments  There
 are  schemes  which  State  Cooperative
 Marketing  Federations  prepare  but
 NCDC  carinot  advance  any  funds  un-
 less  they  are  forwarded  by  the  State
 Governments  All  State  Governments
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 are  not  sympathetic  to  the  coopera-
 tive  movement.  Some  of  them  are
 definitely  inimical.  Suppose  8९४९
 schemes  prepared  by  the  State  Mar-
 keting  Unions  and  Federations  fail
 to  receive  support  of  the  State  Go-
 vernments  or  they  are  lukewarm  in
 supporting  them,  what  happens  to
 those  organisations?  4  have  personal
 experience  of  this  kind  of  thing.  If
 the  Minister  for  Cooperation  has  no
 sympathy  for  this  movement,  he
 would  not  like  the  movement  to  ex-
 pand  in  the  State.  Mr.  Shinde  should
 tell  us  how  he  is  trying  to  meet  it.
 In  some  States,  the  portfolio  of  co-
 operation  is  -given  only  to  dissident
 ministers.  This  should  not  be  done.
 I  am  afraid  Mr.  Shinde  cannot  do
 much  about  it.  This  is  morally
 wrong  and  cannot  be  politically  right.

 Where  real  intervention  by  the
 State  Governments  is  necessary,  they
 are  conspicuous  by  inaction  There
 are  audit  reports  and  inspection  notes,
 but  I  have  not  found  many  State
 Government  taking  interest  in  fol-
 low-up  actions  on  these  audit  re-
 ports  and  inspection  notes.  This
 should  be  the  principal  work  of  the
 State  Government  so  far  as  coopera-
 tives  are  concerned  for  the  present.
 J  visualise  a  day  when  cooperatives
 will  have  their  own  audit  commis-
 sjons  and  their  own  arrangements  for
 inspection,  not  relying  on  the  State
 Government  or  any  other  govern-
 ment  agency  for  that.  Having  wat-
 ched  it  for  three  decades,  I  have
 reached  the  unhappy  conclusion  that
 even  these  powers  should  be  taken
 away  from  them  because  they  are
 not  being  utilised.

 The  buy-laws  of  the  primary  coop-
 erative  societies  known  as  vyapar
 mandal  sahyog  samitis  in  my  State
 are  an  example  of  how  the  basic
 idea  of  this  movement  has  been
 thrown  to  the  four  winds.  The  mana-
 ger,  a  non  gazetted  employee,  is
 bverything.  The  non-official  Chair-
 man  only  presides  over  the  meetings
 called  by  the  manager.  He  or  the
 committee  have  no  powers.  The
 non-gazetted  employee  has  all  the
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 powers  in  the  primary  marketing
 societies.  How  do  you  expect  the
 primary  marketing  societies,  about
 which  in  the  Ministers’  Conference  in
 1970,  high  expectations  were  held
 out,  to  function  under  these  circums-
 tances?  This  bye-law  of  the  Vya~
 par  Mandal  Sahyog  Samiti  is  a
 standing  disgrace  to  the  movement.  I
 think  the  same  situation  prevails  in
 some  other  States.  I  would  like  to
 see  how  Shri  Shinde  meets  this  kind
 of  situation.
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 Coming  to  funds,  they  are  given
 Rs.  20,000  for  the  constructiun  of
 godowns.  They  have  godowns,  offie
 and  manager.  But  where  is  the  mar-
 gin  money  and  capital?  We  have  over
 200  such  units  in  Bihar  and  they  have
 no  capital;  they  have  no  money  with
 which  they  can  work.  They  cannot
 take  advantage  of  the  concessional
 rate  offered  by  the  Reserve  Bank.
 At  the  block  level,  not  to  speak  of  the
 panchayat  level,  no  arraangement  has
 been  made  for  capital.  There  are
 some  co-operative  rice  mills  in
 Bihar  which  have  no  capital  to  buy
 paddy.  Yet,  these  rice  mills  are
 being  treated  like  any  private  esta-
 blishment.  They  have  to  pay’  the
 prohibitive  electricity  rates  and  le-
 vies  which  the  private  trader  has  to
 pay.  The  co-operative  organisations
 cannot  manipulate  accounts  or  main-
 tain  double  acounts.  When  this  is
 the  attitude  of  the  Government  to
 wards  co-operative  organisations,  I
 do  not  know  how  this  movement  can
 prosper  in  the  face  of  lack  of  sym~-
 pathy  on  the  part  of  the  Government.
 Since  Shri  Shinde  is  an  ardent  sup-
 porter  of  the  co-operative  movement,
 let  me  see  how  he  tries  to  solve  the
 basic  deficiencies  of  this  sector,  With
 these  words,  I  commend  the  Bill.

 ett  were  मिश्र  मधुकर  (केसरिया)  :
 सभापति  महोदय,  यह  बिल  स्वागत  योग्य

 है  क्योंकि  जिस  उद्देश्य  मे  यह  हाउस  में
 रखा  गया  है  वह  उद्देश्य  सही  है  कौर  उस  का
 मैं  समर्थन  करता  हूं  ।  लेकिन  राज  देश  में
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 i  स्थिति  क्‍या  है  ?  उस  के  विषय  में  मान-

 ,  नीय  सदस्य  जो  अभी  मुझ  से  पहले  बोले  है
 ,  उन्होंने  बहुत  सी  बाते  कही  है  ।  मैं  समझता

 हू  कि  यद्यपि  कोआपरेटिव  मूवमट  हिन्दुस्तान
 मे  और  तेजी  से  बढ़ाया  जाना  चाहिए,  उस  के

 कार्यक्षेत्र  का  दौर  विस्तार  होना  चाहिए,
 मगर  स्थिति  उस  के  विपरीत  है।  सफलताझो
 के  विषय  मे  माननीय  सदस्य  में  कुछ  कहा
 है  ।  लेकिन  बहू  सफलताए  पूरे  देश  के  परि-

 पृष्ठ  मे  जितनी  होनी  चाहिए  उस  को  देखते

 हुए  वह  बिलकुल  नगण्य  हैं  ।  उस  दृष्टि  से
 उस  में  जो  खामिया  है  उन  को  दूर  नहीं
 किया  जायगा  तो  सही  माने  में  कोआपरेटिव
 सोसाइटीज़  जागे  बढ  नहीं  सकेंगी  ।  ब्रावो
 में  देखने  में  जाता  है  कि  फेक  कोआपरेटिव
 सोसाइटीज़  बनी  हुई  है  जाली,  बेनामी  बनी

 हुई  है  ।  एक  उस  का  सेक्रेटरी  बन  गया
 उस  ने  पूरा  पैसा  ले  लिया  t  मेम्बर  नही  गए
 मेम्बरों  का  पैसा  नहीं  मिला  और  उस  लग
 से  वह  तमाम  काम  जालसाजी  से  होता  है  ।
 उस  मे  अफसरों  का  भी  हाथ  होता  है।  घूसखोरी
 चलती  है  ।  उस  के  जरिए  से  जो  करें  मिलना

 चाहिए  गरीबों  को  और  किसानों  को  जिन  का
 कर्ज  की  आवश्यकता'  पड़ती  है  उन  को
 क्यें  नहीं  मिलता  ।  उलटे  कज  उन  लोगो
 को  मिलता  है  जो  उन  बको  से  कर्ज  ले  कर
 अपनो  महाजनी  चलाते  है  1  दरअसल  एक
 नपे  रस्मी  की  महाजनी  वहा  गावों  म  पैदा

 हा  गई  है  1  अगर  ऐसे  ही  जम्मू  श्र  काश्मीर
 मे  भी  हुआ  तो  भगवान  भला  करे,  उन  का
 पता  नहीं  क्या  हाल  होगा  ?  सही  माने
 में  जो  खेत  मजदूर  है  जा  छोटे  किसान  है
 उन  लागों  को  कोआपरेटिव  सोसाइटीज़
 से  अधिक  सहयोग  मिले  इस  के  विषय  मे
 जरूरत  विश्वास  वी  है  t  माननीय  सदस्य
 ने  कहा  भी  है  कि  पूरे  बिल  को  फिर  से  देखना

 चाहिए  और  उस  के  ऊपर  सोचना  चाहिए
 कि  देश  की  आवश्यकता  जो  है,  समाजवाद
 की  हम  ने  घोषणा  की  है  तो  जितनी  देण

 की  आवश्यकता  है  कोआपरेटिव  सोसाइटीज़
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 को  झाग  बढ़ाने  की  दिशा  मे  उतना  उसे
 बढाया  जाना  चाहिए  धौर  जो  उस  के  अदर
 खामिया  हैं,  कमाया  है  उनको  दूर  किया
 जाना  चाहिए

 शझ्ाज  स्थिति  यह  है  कि  जो  छोटे  छोटे

 मजदूर  लोग  है  उन  मजदूरों  की  सोसाइटी
 बना  कर  उन  की  काम  मिले,  उन  को  कर्ज

 मिले,  इस  की  कोई  व्यवस्था  नहीं  है।  उन
 लोगो  को  बहुत  तरह  की  कठिनाइया  होती
 हैं  7  जी  सोसाइटीज़  भी  राज  कही  काम  करती

 है  उनको  भी  बैको  से  रुपया  लेने  में  बहुत
 कठिनाई  होती  है  ।  बार  बार  जाना  पडता
 है  घूस  देना  पडता  है  इसलिए  इस  बात  को
 जरूरत  है  कि  इस  में  सुधार  किया  जाय  ।

 फीस  की  बात  जो  मान  जाय  सदस्य  ने  कहो
 है  वह  सही  कही  है  कि  राज  देश  में
 कोआपरेटिव  सोसाइटीज़  को  जितना  कर्जा
 देने  की  व्यवस्था  होनी  चाहिए  जितना
 उन  के  लिए  फीस  का  एलॉकेशन  होना
 चाहिए  वह  नहीं  होता  है  शौर  जो  कर्ज
 मिलने  के  बारे  म॑  हमारे  अभूतपूर्व  वक्‍ता  ने

 कहा  है  वह  सही  है  कि  फीस  के  अभाव  में

 सोसाइटीज  के  काम  बहुत  धीमी  गति  से

 होते  है  ।  मान  लीजिए  कि  बीज  लेना  है,
 समय  पर  बीज  मिलने  के  लिए  कर्ज  मिलना

 चाहिए  1  कर्ज़  मिला  विलम्ब  स  बीज  मिला
 विलम्ब  स  खेती  हुई  विलम्ब  से  इस  तरह
 सारे  काम  विलम्ब  से  हो  गए  t  तो  इस  लग
 से  गडत्डिया  पैदा  होती  है  और  इन  गई-
 बड़िया  को  दूर  नहीं  किया  जाता  है  तो  सही
 मानो  मे  कोआपरेटिव  सोसाइटीज़  से  जिस
 कोआपरेटिव  की  भावना  से  बराबरी  की
 भावना  से  काम  होना  चाहिए,  उम्र  की  पूर्ति
 नहीं  होती  है  1

 हम  यह  भी  देखते  है  कि  विभिन्न  इलाकों
 में  जो  काम  होते  हैं  वह  सीमित  दायरे  में

 होते  है  -  उन  का  दायरा  बढ़ाया  जाना

 चाहिए  ।  जीवन  के  तमाम  क्षेत्रों  मे  जहा
 फ्रोड्मूसर  शौर  कन्जयूमर  का  सवाल  है
 उन  प्रमाण  क्षेत्नों  म ेकोआपरेटिव  सोसाइटीज



 305  Nationat  Coop,  SRAVANA  4,  895  (SAKA)

 के  जरिए  काम  को  संचालन  होता  चाहिए  |
 कभी  जो  डिस्ट्रीब्यूशन  में  गाबड़िया  होती
 है  वह  बहुत  ह॒द  तक  इस  से  दूर  हो  सकती  है  ।
 गावों  में  देखा  जाय  तो  कोआपरेटिव  सो-
 साइमीज़  झगर  डिस्ट्रीब्यूशन  सेंटर  बन  जाये
 तो  उन  के  जरिए  से  राशन  की  दूकानों  से
 राशन  मिलता,  चलती  मिलता  या  दूसरे
 सामानों  का  मिलना  सिद्धान्त  सभा  है,
 लेकिन  व्यवहार  समव  नहीं  है  क्योंकि

 बात  सारे  अभाव  है  और  उन  प्रभावों  के
 रहते  हुए  ठीक  कग  से  काम  नहीं  होता  है  ।

 मैं  श्रीनगर  दा  तीन  बार  गया  हू  झोर

 जम्मू  और  काश्मीर  में  जमा  भी  है  ।  बहा
 स्थिति  यह  है  कि  एक  तो  मिडिल  क्लास
 के  लोग  है  और  बाकी  लोग  बहुत  ही  गरीब

 हैं  -  इस  बिल  को  वहा  एक्सचेंज  करने  के  बाद
 यदि  ठीक  ठग  से  काम  हो  तो  उन  गरीबों  की
 स्थिति  उस  से  कुछ  सुधर  सकती  है  ।  लेकिन
 जो  श्राश का  है  वह  यह  फि  जो  कानून  आप
 के  बनते  है  बह  कागज  के  पन्ना  पर  रह  जाते

 है  ।  उन  के  ऊपर  अमल  नहीं  होता  हैं  ।

 वहा  आप  फेल  कर  जाते  है  और  बहुत  सारे
 मामलों  में  श्राप  की  फ़ेदयोर  इसे  कारण

 हुई  है  ।  इसलिए  मैं  कहूंगा  मंत्री  महोदय  से
 फि  ऐसी  कोशिश  कीजिए  कि  एक  तरफ
 जहा  सोसाइटीज़  का  विस्तार  हो,  जहा  उन
 के  फीस  की  आवश्यकता  को  पूरा  किया
 जाय,  वहा  उन  के  कार्य-संचालन  की  विधि
 में  भी  ऐसे  सुधार  होने  चाहिए  जिस  के  जरिए
 कोआपरेटिव  सोसाइटीज  कुछ  लोगो  की
 महाजनी  कुंजी  बत  कर  न  रह  जाय,  बल्कि

 सही  माने  मे  कोआपरेटिव  की  भावना  उस
 से  बड़े  शौर  जो  समाजवादी  लक्ष्य  आपने
 घोषित  किया  है  उस  की  तरफ  बदन  में  एक
 स्टेप  आगे  हम  उठा  सहें  ता  हमें  प्रसन्नता

 होगी  ।  उदाहरणस्वरूप  केरल  में  एक  स्कूटर
 कोआपरेटिव  सोसाइटी  बनी  इंजीनियर
 लोगो  की  ।  बह  स्कूटर  फैक्ट्री  कोआपरेटिव
 सोसाइटी  के  जरिए  बनी  कौर  वहा  स्कूटर
 तैयार  होने  जा  रहे  है  ।  कभी  माननीय  सदस्य
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 ने  व्यापार  मिल  की  बात  कही  है  1  यह
 बात  सही  है  कि  व्यापार  मंडल  ने  कुछ  अच्छा
 काम  किया  है  |  लेकिन  उस  के  भवन  का
 सवाल,  स्टोर  का  सवाल,  उस  के  फीस  का
 सवाल,  ये  मारे  के  सारे  सवाल  व्यापार
 मिल  के  ज्यों  के  त्यों  पड़े  हुए  है  जिस  का
 नतीजा  यह  है  कि  कोई  काम  नहीं  हो  पाता
 है  1

 हमारे  पूर्व  वक्ता  ने  यह  भी  कहा  है
 कि  कोआपरेटिव  सोसाइटीज़  में  जो  मुख्य
 लोग  है  वह  झाई  ए  एस  कौर  झाई  सी  एस
 प्रोफेसर  लोग  है  जिन  की  अफसरशाही
 चलती  है  1  नतीजा  क्‍या  होता  है  कि  ग्रफबर
 लोग  कोग्रायरेटिव  की  भावना  के  प्रतिकूल
 चलते  है  ।  वे  कमिटेड  लोग  नहीं  है  उन
 का  उद्देश्य  नहीं  है  उस  ढंग  से  1  इसलिए
 जो  हम  लक्ष्य  पूरा  करना  चाहते  हैं  वह  पूरा
 नहीं  होता  है  1

 इसलिए  मैं  चाहूंगा  कि  यद्यपि  आप

 यह  बरच्छा  बिल  लाए  है  और  इस  बिल  से

 हम  तराशा  करते  है  कि  जम्मू  काश्मीर  की
 जनना  को  लाभ  मिल  सकेगा  लेकिन  वहा
 फल  का  उद्योग  है  और  छोटे  बडे  कई  काम

 होते  है,  ऊन  का  कारोबार  होता  है,  इन
 सारे  कारोबारी  मे  छोटे  छोटे  लोग  है  जो
 गरीब  मजदूर  लोग  है  और  जो  मझोले  लोग

 है  उन  को  भी  इस  से  सहूलियत  मिल  सके

 यह  देखने  की  आवश्यकता  है  nl  यह  ठीक
 प्रकार  से  वहा  इम्पोर्ट  हो  सके  तभी  बाप
 का  यह  उद्देश्य  पूरा  होगा  ।  इसलिए  ले  केवल
 आप  बिल  को  जम्मू  काश्मीर  तक  एक्स टेड
 कर  के  चुपचाप  बैठ  जाय  बल्कि  जरूरत

 इस  बात  की  है  कि  देश  में  कोऑपरेटिव  शव-
 मेंट  को  बढ़ाया  जाय  और  उस  के  लिए  उस
 के  अदर  जो  खामिया  है  उन  को  दूर  किया
 जाय  ।  उस  के  लिए  प्रा  देश  के  पैमाने  पर  जो
 कोआपरेटिव  बिल  आप  का  है  उस  के  ऊपर
 नये  सिरे  से  विचार  कर  के  एक  नया  बिल
 भाप  लाइए  ताकि  देश  में  जो  आवश्यकता
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 [श्री  कमल  सिर  मधुकर]  .

 है  कोआपरेटिव  मूवमंट  की  उस  को.  पति
 हो  सके  al

 श्री  मूल  कागा  (पाली)  :  सभापति

 जी,  1962  में  जब  श्री  एस०  डी०  मिश्र  ने
 इसी  संसद  में  यह  बिल  पायलेट  किया  था
 कौर  उन  के  बाद  श्री  एस०  Ho  डे  ने  जो  बात
 रखी  थीं,  उस  समय  बड़ी  ऊंची  ऊंची  बात

 कही  गई  थीं  ।  962  के  बाद  973  में
 इस  बिल  को  पेश  करते  हुए  भान रे बिल
 मिनिस्टर  ने  दो  शब्द  कहें  हैं--

 “Tt  is  a  ‘very  innocent  Bill  and
 you  must  pass  it.”

 मैं  यह  कहना  चाहता  हूं  कि  इस  के  बारे
 में  श्राप  अपनी  खुद  की  राय  पहले  जान
 लीजिये  ।  यह  जो  आप  का  हाथी  एन०  जी०
 डी०  सी०  है--बाप  यह  बतलाइये  कि  इस
 का  कितना  रेसलिंग  एक्सपेन्डिचर  है  और
 कितना  नान-रैंकिंग  एज्सपेन्डिचर  है  ।
 मैं  इस  के  बारे  में  सब  से  पहले  पब्लिक

 एकाउन्ट्स  कमेटी  क्रि  राय  बताऊंगा--

 “The  Committee  finds  it  difficult
 to  understand  why  even  though
 four  years  have  passed  since  the
 Dantwala  Committee  reported,  a
 survey  of  weak  societies  has  still
 not  beem  completed.  This  only
 shows  that  the  National  Coopera-
 tive  Development  Corporation  is
 not  sufficiently  alive  to  its  respon-
 sibilities  in  thig  regard.”

 I  do  not  want  to  read  further,  be-
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 It  does  not  have  even  this  data!

 यह  एम  सौ०  डो०  सी०  क्‍या  है,  i0  वर्ष
 के  बाद  इस  की  क्या  प्रोग्रेस  हुई  है--

 “It  is  in  this  context  that  the
 Committee  have  suggested  recon-
 sideration  of  the  need  for  an  or-
 ganisation  like  NCDC  which,  as  an
 institution,  has  not,  to  any  consi-
 derable  extent,  succeeded  in  secur-
 ing  the  objective  for  which  it  was
 set  up.”

 लेकिन  आप  इस  बात  को  नहीं  मानते--
 आप  ने  खुद  झपती  रिपोर्ट  लिखी  है--
 1972-73  की  अपनी  रिपोर्ट  में  आपने

 लिखा  है  कि  हम  इस  में  कुछ  चे.ज  लाना

 चाहते  हैं--

 “The  recommendations  of  the
 Expert  Committee  appointed  by  the
 Central  Government  on  the  Na-
 tional  Cooperative  Development
 Corporation  are  still  under  con-
 sideration.”

 And  you  want  to
 and  amendments
 Committee's  report.

 bripg  changes
 according  to  that

 am  जब  चैनल  लाना  चाहते  हैं--
 एन०  सी०  डी०  सी०  एक्ट  में,  तो  श्राप  की
 पब्लिक  एकाउन्दूस  कमेटी  ने  कहा  है,  आप
 की  अपनी  एक्सपर्ट  कमेटी  ने  आप  को  रिपोर्ट
 दी  है--

 That  Committee  has  suggested  cer-
 tain  amendments.

 में  सब  ड्राप  के  सामने  F—

 “The  Committee  recommended
 not  only  continuance  of  NCDC  but

 cause  it  will  take  much  time.

 ar  की  एन०  सी०  डी०  सी०  की  स्थिति  क्‍या

 है--इस  के  बारे  में  पब्लिक  एकाउन्ट्स
 कमेटी  कह  रही  है--

 “What  is  even  more  regrettable
 is  that  the  Corporation  does  not
 even  have  the  information  about
 the  quantum  of  financial  assistance
 extended  by  it  to  the  weak  and
 meribund  societies.”

 its  further  strengthening  both  or-
 ganisationally  and  financially.”

 इसलिये  अब  यह  बतलाइये  कि  बाप  पूरा
 बिल  कब  लाना  चाहते  हैं  V  जम्मू-काश्मीर  के

 लिये  तो.  i962  में  श्री  एस०डी०  मिश्र

 और  श्री  एस०  केस  डे  साहब  ने  भी  कहा  था---

 लेकिन  बाप  ने  कया  किया  i]  सारा  काम  भ्र पनी
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 मशीनरी  के  हाथ  में  दे  दिया,  कितनी  घन-
 राशि  की  गड़बड़ी  हुई  है  t  प्रखर  कोई  कानून
 पास  करते  हैं  तो  उस  का  उद्देश्य  यह  होता  है
 कि  देश  को  लाभ  होगा,  देश  ऊचा  उठेगा,
 लेकिन  उस  की  क्‍या  हालत  हुई--खुद  बाप
 की  किताबें  बतलाती  हैं  ।

 ड्राप  की  एनुअल  रिपोर्ट  मे  लिखा  है
 कि  बहुत  जल्दी  बिल  लायो--

 This  is  the  Annual  Report  of  NCDC.
 I  will  read  out  only  some  portions;

 “The  Committe>  has  recom-
 mended,  among  others,  certain
 amendments  to  the  National  Co-
 operative  Development  Corporation
 Act,  962."

 0  साल  के  बाद  आप  एक  ग्मेण्डमेन्ट  ले
 शाये  t  डिपार्टमेन्ट  में  बैठे  बैठे  ख्याल  प्राया
 कि  चलो  जम्मू-काश्मीर  का  प्रमेण्डमेन्ट
 दे  दो--

 It  38  also  said  in  that  Report:

 “These  amendments,  along  with
 certain  amendments  suggested  by
 the  Corporation  earlier  and  various
 other  recommendations  of  the  Com-
 mittee  are  under  consideration  of
 the  Government  of  India.”

 ara  गवर्नमेंट  आफ़  इण्डिया  =  3973  में
 एक  अमेण्डमेल्ट  ले  कर  आई  है  कि  जम्मू-
 काश्मीर  में  दशकों  बढ़ा  दो  7  एन०  सी०  डी०
 सी०  को  क्‍या  हालत  है”?  एक  सफेद
 हाथी  बना  झा  है  ।  मैने  कभी  श्राप  से

 पूछा  है  कि  इस  का  रेसलिंग  और  नान-
 रखकर  एक्सपैन्डिचर  क्‍या  है,  कितना
 श्याम  बाप  का  डूब  गया  है--

 कितना  पैसा  टैक्स  से  इकट्ठा  कर  के
 श्राप  को  देते  ह ैऔर  इस  तरह  की  हालत  है--

 पर  brs.

 That  I  will  let  you  know  by  the
 reports.  These  are  not  my  docu-
 ments;  these  are  your  documents,

 SRAVANA  4,  7895  (SAKA)  Devel.  Corpo,  3I0
 (Amendment)  Bill

 Public  Accounts  Committee  report
 ‘1971-72:

 “The  Committee  can  hardly  be
 satisfied  with  the  progress  made  by
 the  co-operative  marketing  socie-
 ties  in  enlisting  members  While
 the  Government’s  share  _  capital
 contribution  hag  risen  from  Rs.  9  64
 crores  in  1957-58  to  Rs.  5.75  crores
 in  1967-68  recording  an  increase  of
 236  per  cent,  the  paid  up  share
 capital  of  members  has  risen  from
 Rs.  .57  crores  to  Rs.  7.98  crores
 only  during  the  corresponding
 period  accounting  for  an  increase  of
 409  per  cent  It  is  thus  obvious
 that  the  members  share  capital
 consistently  lagged  far  behind  the
 contribution  of  the  Government
 which  phenomenon  needs  to  be
 arrested  if  the  co-operative  move-
 ment  is  to  be  a  success.  The  Com-
 mittee  would  therefore  suggest  that
 concerted  measures  should  be  taken
 to  increase  the  members  share  in
 the  capital  structure  of  the  socie-
 ties  to  at  least  match  the  contribu-
 tion  of  the  Government  failing
 which  the  Committee  question  the
 purpose  and  necessity  of  their
 existence

 इतने  साल  के  बाद  यह  आप  का  क़द्र-
 ट्यूशन  है--इस  रिपोर्ट  में  और  भी  ज्यादा

 श्री  सिख  पांडे  (गाजीपुर)  :  सारे
 पैसा  खा  गये  तो  खा  गये  ।

 श्री  मूल बन्द  डागा  :  श्राप  देखो  तो
 सही  कि  क्‍या  खा  गये  ।  कभी  कभी  मौका
 जाता  है,  इसलिये  शिण्डे  साहब  के  ध्यान  में
 लाना  चाहता  हू  ।  कोआपरेटिव  का  बड़ा
 अच्छा  धन्धा  है,  कई  चोर-डाकू  करा  गये  है
 शर  कितनी  पूजी  उस  में  खत्म  हो  गई  है।

 “The  Committee  are  disturbed  to
 find  that  vested  interests  are
 rubverting  the  working  of  co-
 operatives  in  the  country,  These  in-
 terests  have  managed  to  perpetuate
 themselves  in  office  and  corner
 “the  lion’s  share”  of  the  societies"
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 [श्री  मूलचन्द  डागा]  इस  में  कहा  गया  है  कि  ऐश  और
 services  ‘for  self,  frends  and  rela-  pray  को  पार्लियामेंट  के  टेबल  पर
 tives”  A  host  of  devices  have  been  रखा  जायेगा
 employed  by  them  such  as  “restric-

 अ 3  पह  जानता  चाहता  हू
 tion  on  admission  of  fresh  mem-  कि  क्या

 र्अज़  औैर
 रेगुलेशन  बनाये  गये

 bers”,  “avoiding  general  body  थे,  वे  किस  सैक्शन  के  भ्र धीन  बनाये  गये  थे
 meetings”,  “manipulating  elec-  कौर  उन  को  कब  टेबल  पर  रखा  गया  था
 tions”,  “employing  near  relations  in
 the  paid  services  of  co-operatives”,
 “granting  liberal  loans  to  friends  मैं  यह  भी  जाना  चाहता  हु  कि  बाप  का
 and  relatives”,  not  recovering  these  कितना  रुपया  कोआपरेटिव  सोसायटीज

 t  ” ipans:iete
 में  चला  गया  है।  शाप  की  रिपोर्ट  मे  बताया

 “The  scope  for  self-arrandisement  गया  है  कि  करोड़ो  रुपये  ओवरडय  है  1
 and  personal  enrichment  should  be  Nie
 ver}  vast  indeed  considering  that  लेकिन  किसी  को  फिक्र  ही  नहीं  है  ।
 the  National  Co-operative  Develop-
 ment  Corporation  alone  has  exten-  SHRI  ANNASAHEB  P  SHINDE  I
 ded  assistance  aggregating  Rs  90  do  not  know  how  all  these  points
 crores  to  cO-operatives  till  the  end  come  now  2m  the  discussion
 of  1967-68"

 SHRI  M  C  DAGA  National  Co-
 operative  Development  Corporation’s
 Chairman  is  Mr  F  A  Ahmed  and  its

 Committee  had  investigated  this  ice  Chairman  is  Mr  Shinde  This
 problem  and  reported  on  the  mea-  qs  your  own  report  which  I  have  read
 sures  necessary  to  elimmate  the  oyt  for  1972-73
 vested  interests  ny

 ‘Then,  it  says
 “As  early  as  1965,  the  Murdha

 पाथ  लाइन  का  एक  ब्रिज  श्री  एस०  डी०  SHRI  ANNASAHEB  7  SHINDE
 >  Overidues  of  cooperative  movcment मिश्र  और  श्री

 एस०  केश
 डे  ने  बना  दिया  in  India  has  nothing  to  do  with  this

 और  i2  साल  तक  उसे  लेकर  आप  की  =  Your  points  are  irrelevant
 सरकार  बैठी  रही  ।  बाप  के  डिपार्टमेन्ट
 ने  एक  ऐसा  बिल  बनाया--  SHRI  M  0  DAGA  This  3s  finan-

 anybody  can  be  nominated,  anybody  ‘4  by  you
 can  De  =emoved  SHRI  ANNASAHEB  P  SHINDE

 At  what  time?  This  78  from  the  Department  of  Co-
 ws  operation  That  shows  overdues  of

 सभापति  जी  यदि  शाप  बिल  पग  the  cooperative  societies  all  over  the
 तो  श्राप  को  भी  आनन्द  करायेगा  7  हम  लोग  =  county  It  has  nothing  to  do  with

 the  funds  advanced  by  the  NCDC
 कितने  वाइज़  हो  गये  है।  हम  पुराने  लोगों

 की  तुलना  म॑  कितना  बागे  बढ़  गये  है,  यह  SHRI  M  0  DAGA  It  does  There
 is  the  Report  of  the  PAC  which  I

 जात  कर
 खुशी

 होगी  ।  mentioned  already
 मैं  एक  दो  सेक्शन  पढना  चाहता  हू  ।

 सैक्शन  ७  में  कहा  गया  है
 एन०  सी०  डी०  सी०  स्टेट्स  को  हैल्प

 दे  रही  है  श्राप  ने  जो  स्टेट्स  को  हैल्प  दी  है,
 “The  Central  Government  may  बह  एन०  डी०  सी०  दे  रही  है  या  कोई  कौर?

 at  any  time  remove  from  office
 any  Member  other  than  an  ezx-  उस  हैल्प  के  प्राकार  पर  कहा  गया

 है  कि
 officio  Member  of  the  Corporation  सोसाइटी  पर  इतना  झ्रोवरडयू  है  ।
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 There  are  Central  Cooperative  Banks
 and  Primary  Credit  Societies  which  I
 mentioned  They  should  be  financed.
 This  ig  the  time  of  the  Bill.  The  po-
 sition  is  indicated  in  Statements  No.
 2  and  No  3  for  the  country  ag  8
 whole.  What  is  the  position  about
 overdues?  It  increased  from  Rs.
 25  crores  in  ‘1968-70  to  Rs.  274  crores
 in  1970-71

 SHRI  ANNASAHEB  P.  SHINDE:
 NCDC  is  different.  Can  you  tell  me
 whether  NCDC  has  advanced  any
 money  to  Central  Cooperative  Banks?
 If  you  can  give,  then  you  can  pro-
 ceed  on  that  basis.

 SHRI  M  C  DAGA:  Iv  nas  advanced
 loans  to  all  the  States.  Loans  are
 there

 SHRI  ANNASAHEB  P  SHINDE-
 It  shows  ignorance  on  the  basis  of
 your  arguments

 st  मूलचन्द  कागा :  नैशनल  कोझग़्माप-
 रेटिव  डेबेलपमट  कार्पोरेशन  के  एकाउंट्स
 की  जो  ग्रामीण  रिपोर्टे  है,  उस  के  भरा धार  पर
 पब्लिक  एकाउंट्स  कमेटी  ने  भ्र पनी  रिपोर्ट
 दी  है  a

 SHRI  ANNASAHEB  P  SHINDE
 They  have  surveyed  the  co-operative
 movement  in  the  whole  of  India

 श्री  मस्जिद  डांगी  :  मैंने  स्पेसिफिक
 सवाल  पूछा  है  कि  एन०सी०  डी०  सी०  ने

 स्टेट्स  को  कितना  रूपया  दिया  है  और  उस
 में  मे कितना  रिकवर  हो  गया  है  1  यह  रुपया
 सोसायटियों  की  सख्या  बढ़ाने  के  लिए
 दिया  गया  है,  लेकिन  उन  की  सख्या  बहुत
 कम  हो  गई  हें--बहू  962  में  2,12,000

 थी,  जब  कि  972  में  वह  घटकर  58,782

 हो  गई  t  आखिर  इस  कानून  का  परपज
 क्या  था  ?  श्याम धर  बाबू  प्रौढ़  श्री  एस  ०

 के  ०  डे  ने  बताया  था  कि  इस  से  देश  के  काश्त-

 कार  को  पैसा  मिलेगा,  हर  एक  काश्तकार

 को  सब  साधन  उपलब्ध  होगे  ।  दस  साल  के

 National  Coop.  SRAVANA  4,  895  (SAKA)  Devel.  Corpo,  314
 (Amendment)  Bill

 बाद  ड्राप  के  रुपये  का  क्‍या  हुआ  ?  ड्राप
 कहते  है  कि  इस  बिल  से  इस  बात  का  क्‍या
 सम्बन्ध  है  ।

 एन०  सी०  Ho  सी०  का  झावजेक्ट  यह
 था  कि  कोआपरेटिव  मूवमेंट  को  आग

 बढ़ाया  जाये  शौर  उस  के  ज़रिये  काश्तकारों
 को  फ़िनास  किया  जाये  ।  उस  परपज  को
 ध्यान  मे  रखते  हुए  सब-कमेटीज  ने  कहा  है
 कि  इस  कानून  में  मुनासिब  एमडमट  किये
 जाने  चाहिए  ।  मिनिस्टर  साहब  ऐसा  7
 कर  के  सिर्फ  यह  एमडमेंट  ले  कर  भरा  गये
 है  कि  यह  कानून  जम्मू  काश्मीर  पर  भी

 एप्लिकेबल  होगा  i  इस  बिल  को  तो  पहले
 ही  लाया  जा  सकता  था  श्राप  ने  तो  इस  को
 सरकारी  मशीनरी  का  हिस्सा  बना  लिया

 है  ।  इस  मे  चेयरमैन  ओर  मेम्बर  सब
 तामीनेटिड  है  ।  उस  में  कोई  इलैक्शन  नही  हैँ
 यह  को-प्रापरेटिव  मूवमेंट,  लेकिन  इस  में
 कोई  नान  झआफिशल  आदमी  नहीं  हैं।

 मैं  यह  जानता  चाहता  हु  कि  ग्रुप  ने
 किस  स्टेट  को  कितना  रुपया  दिया  न्
 राजस्थान  को  3  लाख  रुपये  दिये  गये  हूँ  ।
 जब  कि  महाराष्ट्र  को  180  लाख  रुपये
 दिये  गये  है  -  सभापति  महोदय,  बाप  भाग्य-
 शाली  है  |  लेकिन  मै  इस  को  ग्रह  नहीं  करता

 हू।

 SHRI  NIMBALKAR  (Kolhapur):
 If  he  shows  the  same  results,  he  will
 also  get

 MR  CHAIRMAN:  Maharashtra  is
 also  part  of  our  country

 श्री  मूलखन्व  डाग  मैं  यह  जानता
 चाहता  2  कि  कितना  रूपया  एन०  सी०  डी
 सी  के  पास  है,  कितना  रुपया  स्टेट्स  को
 दिया  गया  है  और  कितनी  रिकवरी  हो
 गई  है  1  इन  का  जो  बिल  है  उस  में  यारो

 बह  फिर  जाये  गौर  पूरे  अमेडमेट  ले

 जाए  |
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 [at  मूलचन्द  डांगा]
 एक  शिन्दे  साहब  यह  बतला  दें  कि

 एक्सपर्ट  कमेटी  को  जो  रोक  डेशंस  थीं

 बहू  कहां  हैं?  वह  क्‍या  उन  के  पास  हैं?
 छः.

 SHRI  ANNASAHEB  P.  SHINDE:
 I  am  very  sorry  to  interrupt  the

 hon,  member.  I  am  not  in  the  habit
 of  it.  He  is  a  very  valued  colleague
 of  mine.  But  most  of  what  he  is
 saying  ig  irrelevant.  There  are  no
 arrears  or  overdues  of  amounts  ad-
 vanced  to  State  Governments.  The
 NCDC  operates  only  through  the
 State  Governments.  There  is  no
 independent  financing.  There  are  no
 overdues.  Amounts  are  given  on  the
 basis  of:  projects.

 MR.  CHAIRMAN:  I  would  also
 like  the  House  to  appreciate  the  diffi-
 culty  of  the  @hair.  One  hour  was
 allotted  to  the  Bill.  Shri  Daga  has
 taken  till  new  over  20  minutes.
 There  are  other  speakers  also.  I
 would  request  the  Minister  also  to
 cover  all  these  points  in  his  reply.

 श्री मूल  चन्द  डाया  :  वह  रेकमेंडेशंस
 क्‍या  हैं?

 What  are  the  recommendations?
 What  are  the  suggestions?  Accord-
 ing  to  those  suggestions  and  recom-
 mendations,  why  have  amendments
 not  been  brought  in  the  Bill  itself?
 What  is  the  recurring  and  non-re-
 curring  expenditure  of  NCDC?  After
 all,  you  have  financed  all  States.
 How  much  money  has  been  given  to
 all  the  States  during  the  whole  pe-
 riod?

 MR.  CHAIRMAN:  The  time  allot-
 ted  was  one  hour.  We  have  nearly
 exhausted  it  already.

 SHRI  K.  SURYANARAYANA
 (Elura):  You  gave  45  minutes  to  two

 ‘speakers,

 MR.  CHAIRMAN:  I
 ™ore  speakers.

 have  four
 Five  minutes  each?

 JULY  26,  3973  Devel.  Corpo.:{Amendment)  36
 Bia

 SHRI:  K  “SURYANARAYANA:
 How  is  it  possible?,  .

 MR.  CHAIRMAN:  The  Advisory
 Committee  has  allotted  the  time.  It
 is  not  in  my  power.

 ही  भरत  ह....$  चौहान  /(धार)
 सभापति  महोदय,  जहां  तक  राष्ट्रीय  सरकारी
 विकास  निगम  का  सवाल  है  नाम  तो  बड़ा

 सु  दर  है  पर  यह  जो  बिल  लाए  हैं  यह  केवल

 जम्मू  और  काश्मीर  में  उस  का  विस्तार  हो
 इस  बारे  में  लाए  हैं।  तो  इस  में  तो  कोई  दो
 मत  नहीं  हो  सकता  कि  भारत  में  जब  दूसरी
 जगह  लागू  है  तो  जम्मू  और  काश्मीर
 भी  भारत  का अंग  ही  है  ,  वहां  भी  बह

 लागू  होना  चाहिए।  पहले  ही  इन  को  यह  बिल
 जो  जम्प  काश्मीर  में  इस  का  विस्तार  करने  का  हू
 लाना  चाहिए  था  ।  लेकिन  यह  विलम्ब  से

 लाए  ।  यह  सब  कछ  इन  में  समझ  आने  लगी
 कि  जम्मू  और  काश्मीर  भारत  का  ही  अंग

 है  और  वहां  बह  तमाम  कानून  जो  भारत  में

 लागू  होते  हैं  लागू  होने  चाहिएं  ।  यह  बात  पद
 इतने  सालों  के  बाद  इन  की  समझ  में  आई  |

 लेकिन  मंत्री  महोदय  इस  कोआपरेटिव
 के  बारे  में  इतना  ही  कह  कर  अपनी  जिम्मेदारी
 समाप्त  नहीं  कर  सकते  q  देशमें  यह  जो  निगम
 कायम  किया  गया  है  वह  किस  उद्देश्य  से
 किया  गया  यह  स्पष्ट  निगम  के  विधान  में

 है  श्र  इत  बीस  सालों  में  यह  कोआपरेटिव
 का  काम  जोकि  सारे  देश  में  फ़ैला  हुआ  है,
 लेकिन  उस  में  जो  सफलता  नहीं  मिली  उस  का
 कारण  यह  है  कि  कोई  भी  प्रान्त  ऐसा  नहीं  है
 कि  जहां  पर  हजारों  की  तादाद  में  जो  को-
 ग्रापरेटिव  सोसाइटीज़  चल  रही  हैं  वह  सुपर-
 सीड  नहीं  हुई  हैं,  उन  में  घोटाला  नहीं  है,
 लाखों  श्र  करोड़ों  रुपये  की  बरबादी  नहीं
 है  ।  ऐसी  कोई  भी  स्टेट  आप  को  नहीं  मिलेगी

 जहां  पर  इन  कोझापरेटिव्ज  के  अंदर  घोटाले
 न  हुए  हों  n  इस  निगम  का  जो  उद्देश्य  था  कि
 कोआपरेटिव  के  जरिए  हम  देश  का  उत्थान
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 करें,  कोआपरेटिव  की  भावना  को  आगे
 बढ़ाएं,  उस  के  जरिए  बड़ी  बड़ी  उन्नत  चोजों
 को  हाथ  में  लें,  जब  हम  सारे  देश  की  को-
 कोम्रोपरेटिव  मूवमेंट  पर  विचार  करते  हैं
 और  इस  निगम  के  कार्य  के  बारे  में  हम
 विचार  करते  हैं  तो  हमे  एक  बड़ा  भारी

 दुख  होता  है  i  जैसा  कभी  पूर्व  वक्‍ता  ने

 कहा  कि  एक्सपर्ट  कमेटी  की  रिपोर्ट  है  कि
 इस  को  भझ्राटोनामस  वाड़ी  बसाना  चाहिए  ,
 लेकिन  वह  भी  राज  तक  नहीं  हुआ 1  इसी
 तरह  से  इसको  एक.  प्योर  रेप्रजेन्टेटिव  वाडी
 बनाता  चाहिए  वह  भी  नहीं  हुआ  i  इस  का
 नतीजा  क्‍या  हो  रहा  है  !  मैंने  कई

 जगह  देखा  है  कि  देश  में  पूरे  तौर  से  जिस  प्रकार
 कोआपरेटिव  पर  नियंत्रण  करना  चाहिए,
 उसका  विकास  करता  चाहिए  उस  मे  बिलकूल
 यह  झ्मफल  रहे  है।  कोआपरेटिव  सोसाइटीज
 राज  एक  राजनैतिक  श्रदूडा  बनी  हुई  हैं  ।  में

 सैकड़ों  शौर  हजारो  मिसालें  इस  तरह  की  दें
 सकता  हूं  कि  कोआपरेटिव  के  नाम  पर
 राजनैतिक  प्रियें  बना  कर  वहा  पर  फड़  की
 बरवादी  पूरी  तरह  से  की  जाती  है  ।

 दरअसल  इस  कोआपरेटिव  के  अदर
 रीयल  स्पिरिट  में  गर  काम  किया  जाता  तो
 आज  देश  में  अनाज  की  समस्या  जिस  बुरी
 तरह  से  बनी  है  वह  नहीं  बनती  |  स्वरन-
 मेंट  राज  जिस  तरह  से  सफल  हुई  लोगों  को
 अनाज  देने  में  बह  एक  दर्द  भरा  दृश्य  हमारे
 सामने  है  अगर  यह  आपका  सहकारी
 विकास  निगम  सक्षम  होता  तो  राज  जो
 स्थिति  देश  मे  भुखमरी  की  है  और  अनाज
 जनता  को  नही  पहुंच  पा  रहा  है  वह  क्रभी
 भी  नहीं  होने  पाती  ।  मैं  गारंटो  करता  हु
 दस  साल  जिस  तरह  से  उन्होंने  बिता  दिये
 झोर  इस  को  रियल  स्पिरिट  में  नहीं  लिया  उस
 के  कारण  शझा  यह  स्थिति  हो  रही  है।
 आज  भाप  देहातों  मे  जा  कर  देखिए  जहां
 अकाल  पडा  हुआ  है,  वहा  जो  सस्ते  गल्ले
 की  दुकाने  कुछ  खोली  भी  है  जिन  से  महीने  मे
 दो  किलो  या  एक  किलों  देते  है,  वह  भी

 SRAVANA  4,  895  (SAKA)  Devel,  Corpo,  318
 (Amendment)  Bill

 उन  सरते  गले  की  दुकानों  मे  नहीं  मिलता
 है  ।  इन  की  जो  मशीनरी  थी  वह  गात  देने
 के  बारे  मे  बुरी  तरह  फैन  हुई  है  ।  अगर
 कोआपरेटिव  सक्षम  होती  तो  गाबा  के  स्तर
 पर  जो  कोआपरेटिव  सोसाइटीज़  वहा  स्थापित
 हैं  उन  के  द्वारा  हर  गांव  में  भ्र नाज  शौर  दूसरी
 आवश्यक  वस्तुओं  को  आसानी  से  सस्ते  दामों
 में  उपलब्ध  करवा  सकते  थे  ।

 इसलिए  इस  निगम  को  आटो ना सस  वाडी
 बनाना  चाहिए  शौर  इस  को  रेप्रजेन्टेटिव  वाडी
 बनाना  चाहिए  ।  जैसा  पूर्व  वक्‍ता  ने  कहा  वह
 जिस  को  चाहते  हैं  नामिनेट  कर  देते  है।  एक
 उदाहरण  है  कि  जो  शासन  में  बैठे  हुए  हैं
 उन्होंने  इस  तरह  से  एक  सदाव्रत  खोला  हुआ
 है  जिस  में  हमारे  देश  के  घन  का  बरी  तरह
 से  दुऋपयोग  होता  जा  रहा  है  ।जो
 रिपोर्ट  बाप  को  मिली  हुई  है  उस  के  अनुसार
 श्राप  एक  काम्प्रीहैन्सिव  बिल  ले  आइए  जिस
 से  तमाम  कमियां  दूर  हो  और  रीयल
 स्पिरिट  में  सहकारिता  की  भावना  से  हम
 ज्यादा  से  ज्यादा  इस  देश  की  उन्नति  कर
 सके  और  जो  ये  राजनैतिक  अड्डे  बने  हुए
 है  कोआपरेटिव  के  नाम  पर  उन  पर  रंक
 लगे  ।  कोआपरेटिव  के  सबंध  मे  हमारा  प्रभुत्व
 शराब  तक  का  बहुत  बुरा  रहा  है  ।  कई

 इंडस्ट्रीज  इन्होंने  हाथ  मे  ली  हैं  लेकिन
 राजनैतिक  प्रभाव  के  कारण  हम  प्र पने  उद्देश्य
 को  प्राप्त  नही  कर  पाए  है

 SHRI  K.  SURYANARAYANA
 (Eluru):  Though  the  purpose  of  this
 Bill  is  limited  to  extending  the  Act  to
 Jammu  and  Kashmir,  we  can  deal  with
 the  activities  of  the  Corporation.  The
 statement  of  objects  and  reasons  says
 that  the  basic  objective  of  this  Cor-
 poration  ig  to  plan,  promote  cooper-
 ative  principles.  This  is  done  through
 the  State  Governments.  If  there  are
 setbacks  or  stalemates  we  should
 examine  them  only  through  the  State
 Governments,  their  departments  of
 cooperation.  This  is  one  of  the  or-
 ganisations  which  had  been  very
 useful  to  the  rural  sector.  They  en-
 courage  ventures  if  the  farmers  or
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 agricultural  labourers  are  coming  for-
 ward  to  set  up  processing  units  or
 small  mills  or  other  venture:  The
 other  friends  have  mentioned  about
 the  benefits  and  the  activities  of  this
 Corporation  If  they  see  the  States-
 man  today  there  358  an  advertisement
 which  says  the  cooperatives  lead  wheat
 procurement  The  main  object  for
 which  the  Corporation  had  been  start-

 ed  m  963  November  was  to  promote
 Cooperation  In  the  present  context
 of  the  take  over  of  the  whole  sale
 wheat  trade  out  of  a  total  procure
 ment  of  42  lakhs  of  tonnes  fill  July
 10,  973  the  cooperatives  have  pro-
 cureq  about  27  lakhs  of  tonnes  of
 wheat  amounting  to  63  per  cent  of
 the  total  procurement  That  sa
 credit  for  NCDC  also

 Even  though  they  have  got  good  in-
 tentions  to  start  agro  based  industries
 in  the  State  level  we  are  not  getting
 things  as  we  want  and  wish  The
 financial  aspect  is  looked  after  through
 the  State  Governments  But  the
 State  Governments  are  taking  a  lot  of
 time  In  my  own  State  they  have
 sanctioned  to  an  Agro  Service  Society
 Rs  3  lakhs  to  purchase  machinery  and
 establish  a  workshop  to  repair
 tractors  pumpsets  eic  But  it
 took  them  two  years  to  release  the
 money  because  of  a  lot  of  correspon
 dence  between  State  Government  and
 NCDC  The  department  here  wrote  a
 letter  to  the  cooperative  department  in
 the  State  ‘you  have  no  right  to  do
 so  In  the  beginning  they  asked  me
 to  collect  Rs  50  000/-  from  the  far-
 mers  though  there  is  no  clause’  or
 condition  hke  that  I  said  that  they
 took  two  years  All  these  two  years
 the  Society  had  to  pav  interest  This
 is  wth  reference  to  the  Co  operative
 Society  in  my  constituency  of  which  I
 am  the  President  The  Conference  of
 State  Mimiers  of  Cooneration  agreed
 on  the  need  for  effective  coordination
 at  the  Stafe  and  district  levels  bet-
 ween  Cooperafives  and  hanks  in  ven-
 erating  agricultural  credits  The
 Corference  also  decided  that  effective
 measures  chovld  he  taken  for  re-
 Taxation  of  nrocedural  constraints  to
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 enable  land  development  banks  in
 the  cooperative  The  conference  em-
 phasised  that  cooperatives  in  various
 fields  should  be  managed  by  profes
 sionally  competent  men  at  all  levels
 Even  though  the  Prime  Minister  agre-
 ed  to  appoint  experts  in  the  Planning
 Commission,  the  State  Governments

 are  not  agreeable  to  appoint  experts
 who  know  the  subjects  in  the  industry
 or  trade  My  friend,  Shr:  N  K  Sinha,
 was  also  minister  in  Bihar  When  he
 was  minister,  he  must  have  tried  to
 remove  all  the  setbacks  I  want  to
 request  the  Central  Government  and
 NCDC  that  when  they  give  loans
 to  the  State  Governments  they  shoulc
 not  only  be  interested  m  the  instal-
 ments  being  paid  regularly  but  in  the
 actual  implementation  of  the  schemes
 for  which  the  loan  has  heen  given
 so  that  the  agriculturists  get  the  actual
 benehts  The  Modern  Rice  Mull  was
 constructed  and  Commissioned  by  me
 on  behalf  of  one  cooperative  society
 m  1966  at  a  cost  of  Rs  33  lakhs  90
 per  cent  of  the  cost  was  advanced  by
 NCDC  _  It  is.  working  only  to  5  or  L¢
 per  cent  of  its  capacity  and  the  gross
 losses  have  mounted  up  to  Rs  35

 lakhs  It  35  a  criminal  charge  against
 the  State  Government  Out  of  the
 WW  mills  constructed  by  village  coop
 erative  societies  in  my  State  finan
 ced  cent  per  cent  by  NCDC  only  10
 or  5  are  working

 Now  we  are  going  to  extend  this
 Bill  to  Jammu  and  Kashmir  Now
 NCDC  will  have  to  help  the  smal)
 farmers  and  small  cottage  industries
 there  In  my  State  Mr  Shinde  la?
 the  foundation  stone  of  an  agricultu-
 ral  workshop  three  years  ago  Only
 just  now  it  i5  being  opened  after
 three  years  This  was  also  financec
 by  NCDC  There  is  one  cooperative
 sugar  factory  in  my  _  constituencv
 which  ic  under  construction  We  plan-
 ned  and  invested  Rs  260  crores  in
 three  vears  It  has  rone  up  to  Rs  +
 crores  now  It  has  not  been  completed
 vet  Iam  afraid  even  the  interest  will
 wine  out  the  chare  contributed  hv  the
 farmers  capital  This  i*  the  sad  stat-
 of  affairs  The  State  Government  ५
 not  implementing  the  resolution  pas
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 sed  by  us.  This  is  our  blue  book
 I  have  no  grudge  against  IAS
 officers,  but  they  do  not  know  the

 A,  B,  C  of  machinery.  Our  State
 Government  is  not  implementing  this
 suggestion  that  only  experienced
 officers  having  knowledge  of  machi-
 nery  should  be  appointed.  In  my
 co-operative  sugar  factory  which  75
 under  construction,  the  civil  officer
 did  not  know  the  importance  of  the
 bolts.  He  asked  for  quotations  and
 sitice  they  were  not  available  in  the
 village,  he  went  to  Vijayawada  for  two
 days.  He  came  back  with  the  quota-
 tions,  but  meanwhile  there  was  a
 gale  and  Rs.  2000  or  3000  worth  of
 asbestos  sheets  fell  down  and  were
 broken.  If  an  engineer  were  in
 charge,  he  would  have  immediately
 purchased  the  bolts.  Mr.  Shinde
 should  immediately  advise  Mr.  Sarin
 to  remove  the  civil  officers  and  ap-
 point  engineering  hands  ip  Co-opera-
 tive  industries,

 If  you  look  at  page  03  of  the  Re-
 port  of  Department  of  Co-operation,
 1972-73,  in  the  entire  country  the
 volume  of  activity  in  the  co-operative
 sector  has  gone,  as  the  figures  will
 show:  ‘1968-69  Rs.  58  crores,  1969-70
 Rs.  59  crores  and  1970-71  Rs.  64  crores,
 But  what  is  the  position  in  Andhra
 Pradesh,  where  co-operative  move-
 ment  was  in  existence  even  before  I
 was  born?  The  relevant  figures  are:
 1968-69  Rs.  23  crores,  1969-70  Rs.  6
 crores  and  970-7l  Rs.  3  crores,
 Every  year  it  is  getting  reduced.  This
 is  a  sorrowful  state  of  affairs.

 We  had  a  Minister  in  charge  of
 co-operative  sugar  mills  whe  had  no
 experience  of  cooperative  movement.
 He  toured  for  one  week  in  Maharash-
 tra  and  another  week  in  Punjab  and
 stayed  there  as  State  guest,  ostensi-
 bly  for  the  purpose  of  studying  the
 working  of  the  co-operative  maove-
 ment  in  those  States.  Yet,  after  his
 return  he  did  not  implement  some-
 thing  new.  What  he  has  learnt  there?

 Now  there  are  three  sectors  in  the
 field,  namely,  the  public  sector,  the
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 co-operative  sector  and  the  private
 sector.  Suppose  a  farmer  wants  to
 get  some  fertilizer,  he  will  have  to
 go  to  all  the  three  sectors  because  his
 entire  requirement  will  not  be  sup-
 plied  by  any  one  of  the  three  sectors.
 Government  should  try  to  rectify
 these  things.  Why  could  they  not
 make  a  beginning  with  producers  and
 consumers  cooperative  societies  in  the
 surplus  districts?

 Now  there  are  500  rice  mills  in  my
 district.  How  can  the  co-operative
 sector  effectively  compete  with  these
 mills  in  the  private  sector?  Since
 Shri  Shinde  is  closely  associated  with
 co-opcratives,  he  should  make  a  be-
 ginning  with  procurement  in  the  sur-
 plus  districts  in  the  co-operative  sector
 as  Punjab  and  Maharashtra  have
 done.  By  this  policy  we  are  not  abo-
 lishing  the  private  sector.  All  the
 three  sectors  can  function  and  com-
 pete  effectively.  Unless  something  is
 done  on  these  lines,  the  co-operative
 movement  cannot  succeed.

 sit  fo  वी०  चीखें  पाटिल  (कोपरगांव)  :

 सभापति  महोदय,  मैं  इस  बिल  का  समर्थन
 करने  के  लिए  खड़ा  हुआ  हूं  -  को-आपरेटिव्ज
 के  बारे  में  श्री  ताल  किशोर  सिंह  ने  जो  कहा  है,
 वह  सही  है,  लेकिन  श्री  डागा  ने  जो  चित्र

 खीचा  है  ,  वह  सही  नहीं  है  ।  मैं  निवेदन

 करना  चाहता  हूं  कि  को“आपरेटिव  मूवमेंट
 के  बारे  मे  कहना  भ्रासान  है  ,  कोई  झावमी

 कुछ  भी  कह  सकता  है,  लेकिन  को-आपरेटिव

 मूवमेट  में  काम  करना  और  सोसायटी  चलाना

 इतना  आसान  काम  नहीं  होता  है  t

 को-आपरेटिव  सोसायटीज  वास्तविक

 डेमोक्रेटिक  स्ट्रक्चर  होती  है।  उन  में  चाहे
 किसी  के  पास  एक  शेयर  हो  भौर  चाहे  पांच  दस

 हजार  पये  के  शेयर  हों  ,  हरेक  मेम्बर  का

 एक  एक  ही  बोल  होता  है  ।  इसलिए  वहां
 वास्तविक  डेमोक्रेसी  चलती  है  ।  हमारे
 देश  कौर  समाज  के  लिए  कोआपरेटिव  मुच-
 मेंट  के  अ्रलावा  कौर  कोई  रास्ता  नहीं  है  1
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 जहां  तक  एन०  सी०  Sto  सी०  का
 सम्बन्ध  है,  उस  का  काम  ठीक  तरह  से  चल

 रहा  है  उस  को  सफेद  हाथी  बसे  कहा  जा
 सकता  है  ?  एन०  सी०  डी०  सी०  द्वारा
 कज़  देने  पर  ही  हिन्दुस्तान  मे  प्रोसेसिंग  भौर
 इंजीनियरिंग  इंडस्ट्रीज़  बडी  तेज़ी  से  को-श्राप-
 नेटिव  मे  बढ़  रही  है।  इस  के  बिना  को-
 झापरेटिंव  क्षेत्र  में  बडी  इंडस्ट्रीज़  नहीं  बढ
 सकती  हैं  ।  इंडस्ट्रियल  फ़िनास  कार्पोरेशन
 झोर  एल०  झाई०  सी०  द्वारा  को-प्रापरेटिय
 सैक्टर  को  जो  कर्ज़ों  दिये  गये  हैं,  उन  को  रीपे
 करने  के  बारे  मे  कोआपरेटिव  सैक्टर  का
 रिकार्ड  एक्सीलेंट  है  t  ग्राम  एफ०  सी०
 कौर  एल०  भाई  सी०  जाया  सैक्टर  को  कर्जा

 नही  देना  चाहते  क्योंकि  उस  की  रिकवरी
 भी  मुश्किल  होती  है,  लेकिन  वे  को-आप-
 रेटिव  इडस्ट्रीज  को  कर्जा  देना  चाहते  है  ।
 क्योकि  रिकवरी  भ्रच्छी  हैं  |

 जनता  के  सदस्य  हमेशा  को-आपरेटिव

 मूवमेट  का  विरोध  करते  हैं  कौर  कहते  हैं  कि
 उस  में  लाखो  रुपये  का  गोलमाल  होता  है  t

 यह  बात  सही  नहीं  है  ।  प्राइवेट  इंडस्ट्रीज़
 वाले  लोग  खुद  के  लिए  भोर  रिलेटिवज  के
 बिना  इन्टरेस्ट  के  रुपया  देते  है  कौर  दूसरी
 इंडस्ट्रीज़  चलाते  है,  लेकिन  को-आ्रापरेटिवज़

 मे,  जिनकी  सेकडो  शौर  हज़ा रो  मे  मेम्बरशिप

 होती  है,  रेशेटिवज्ञ  को  कर्जा  कैसे  दिया  जा
 सकता  है?  इस  लिए  यह  कहना

 सही  नही  है  कि  उन  मे  कर्जा  देने  कौर  इलेक्शन
 में  मै निकले शन  किया  जाता  है  ।

 यह  बात  ठीक  है  कि  नॉमिनेशन
 का  तरीका  गलत  है  और  उस  की  वजह  से
 को-प्रापरेटिवज़  का  नाम  बदनाम  होता  है  t
 कोई  स्टेट  गवर्नमेट्स  को-झापरेटिव्ज़  पर
 विश्वास  नही  करती  हैं  शौर  उन  को  बढाना
 नही  चाहती  है  ।  प्रेग्नेंसी  लोग  तो  को-
 आपरेटिव्ज़  का  समर्थन  करते  है,  लेकिन
 रीएकशनरी  लोगो  की  झोर  से  उनका  विरोध
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 होता  है  q  यह  स्टेट  सबजेक्ट  है,  इस  लिए
 यह  झ्रावश्यक  है  कि  स्टेट  गवनेमेद्स  को-
 प्रापरेटिव्श  को  स्ट्रेंग्पन  करें  शौर  विश्वास
 के  साथ  लोगों  का  सहयोग  ले।

 क्रि  डागा  ने  कहा  है  कि  को-झापरेटिव्ज
 का  नम्बर  घट  गया  है.  1  जहा  स्टेट  गवर्नर-

 सेट्स  को-प्रापरेटिव्ज  के  ऊपर  भरोसा

 नहीं  करती  और  गलत  काम  के  लिये  कार्य  वाही
 नही  होती  वहा  वे  लीक्विडेशन  में  चली  गई
 कौर  उसका  नम्बर  कम  हों  गया,  लेकिन

 जहा  वे  अच्छी  तरह  से  चलती  हैं,  वहा  उन  का
 नम्बर  बढ़ा  है  v  महाराष्ट्र  मे  सूखे  प्री  अकाल
 के  कठिन  समय  में  कोआपरेटिव  सोचा-
 मटीज़  द्वारा  दूसरे  राज्यों  से  अनाज  ला  कर

 हर  एक  बिल्ले  मे  राशन  शाप्स  के  माध्यम  से
 बडे  अच्छे  ढंग  से उन  का  वितरण  किया  गया

 है  ।  सोसायटीज  के  पास  भ्र नाज  की  राशन
 शाप  नहीं  होती  तो  शान्ती  से  काम  करना
 सभी  नही  होता  ,था  ।

 श्री  नवल  किशोर  सिह  ने  कहा  है  कि
 मार्केटिंग  सोसायटीज  को  पैसा  उपलब्ध  नही

 होता  है  |  यह  स्टेट  सब्जेक्ट  है  ॥  स्टेट
 गवर्नमेंट  इस  सम्बन्ध  मे  बाईलाज  में  एमेड-
 मेट  करती  है  i

 मुझे  खेद  है  कि  जब  पालियामेट  में  को-
 आ्रापरेटिवज़  के  बारे  में  चर्चा  होती  है,  तो
 कहा  जाता  हैं  कि  यह  स्टेट  सबजेक्ट  है,
 लेकिन  जब  स्टेट  गवर्नमेंट  से  बात  की
 जाती  है  तो,  वे  कहती  हैकि  हम  ने

 सेंट्रल  गवर्नमेंट  को  रेफर  किया  है  ।  वास्तव
 में  वे  अपनी  जिम्मेदारी  को  ठीक  तरह  से

 नही  निभाती  हैं।  मैं  ने  देखा  है  कि  कई
 कोआपरेटिव  मिनिस्टर  पूरी  दिलचस्पी  ले

 कर  काम  नही  करते  हैं,  क्योकि  को-छाप-
 नेटिव  मूवमेंट  पर  उन  का  विश्वास  नहीं

 होता  है।
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 एन०  सी०  डी०  सी०  को  सैंट्रल  गवर्नमेंट
 जो  फिनैंशल  एसिस्टेंस  देती  है,  उस  को
 बढ़ाना  चाहिए  और  एन०  सी०  डी०  सी०  को

 स्ट्रग्यन  कराना  चाहिये  ।  इंडस्ट्रीज़  के  लिए
 शेयर  कैपिटल  श्र  लोन  बढ़ाना  चाहिए  और
 इस  बारे  में  जो  प्रोसीजर  है,  उस  में  भी  सुधार
 करना  चाहिए  ।

 एनिमल  हसबैड़ी  और  डेयरी  शादी  एग्री-
 कल्चरल  इंडस्ट्रीज  कोआपरेटिव  में  बढ़  रही
 हैं  कौर  इस  प्रकार  रीव  आदमियों  और
 रूरल  एरिया  को  लाभ  होता  है  t
 अगर  रूरल  रियाज़  की  एकॉनोमी  को

 स्ट्रेग्यन  करना  है,  तो  को-आपरेटिव  मूवमेंट
 को  स्ट्रेन  करना  चाहिए  ।

 हो  सकता  है  कि  को-आपरेटिव  मूवमेंट
 में  कई  ग़लतियां  ौर  कमिया  हों,  लेकिन
 उन  का  सुधार  करने  का  प्रयास  करना  चाहिए
 यह  नहीं  कहना  चाहिए  कि  को-आपरेटिव

 मूवमेंट  बेकार  है,  उस  को  खत्म  कर  दिया
 जाये  |  आज  ड मोबगी  और  सोशलिज्म  के

 लिए  को-आझ्रपरेटिव  के  अलावा  और  कोई
 रास्ता  नहीं  है  |  अगर  हम  को-आप-
 रेटिव  को  नहीं  रखना  चाहते  है,  तो  प्रोग्रेसिव
 थिंकिंग  के  लिए  सब  कछ  नेशनलाइज  करना

 पड़ेगा  और  सब  कुछ  नैशनलाइज  करने  से
 डे मोके सी  नाही  रह  सकती  अर  इसे  होना  भी

 नहीं  -  इसलिए  को-आपरेटिव  मूवमेंट  को

 स्ट्रेन  करना  चाहिए  t  इस  में  मेरा  सिर्फ
 इतना  ही  कहना  है  कि  एन०  सी०  डी०  सी०
 को  ज्यादा  से  ज्यादा  स्ट्रग्कन  करना  चाहिए
 और  अर  ज्यादा  फाइनेंशियल  प्रति  डेस  उस
 को  देती  चाहिए  t  fore  area  कोआपरेटिव

 मूवमेंट  से  बहुत  फैमिली  है  ले|कन  प्र केले
 आदमी  क्‍या  कर  सबाते  है।  ?  स्टेट  गवर्मेट
 और  सेंट्रल  गवर्नमेंट  की  जो  पालिसी  है
 उसके  मुताल्लिक  उस  में  थोड़ा  सुधार  होना
 चाहिए  t
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 जो  कोई  मेम्बर  महाराष्ट्र  की  को-आप-
 गेटी  को  देखना  चाहते  है  हम  उन  के  लिए
 इंतजाम  कर  सकते  है  कि  वह  महार  |  मे ंजा
 कर  विलेज  कोंग्रापरेटिव  और  प्रोसेसिंग

 इंडस्ट्रीज़  को  देखें।  उन  को  देख  कार  उन्हें
 पता  चलेगा  कि  कोआपरेटिव  सोसाइटीज़
 से  ही  गरीब  झ्रादभियों  का  भला  हो  सकता
 है  ।  इतना  ही  कह  कर  मैं  अपनी  बात  समाप्त
 करता  हूं  i

 *SHRI  8.  92.  SOMASUNDRAM
 (Thanjavur):  Mr.  Chairman,  Sir,  I
 rise  to  say  a  few  words  on  The  Nati-
 onal  Co-operative  Development  Cor-
 poration  (Amendment)  Bill,  1973.
 Through  this  Bill,  the  National  Co-
 operative  Development  Corporation
 Act,  962  is  being  extended  to  the
 State  of  Jammu  and  Kashmir  and  the
 State  of  Jammu  and  Kashmir  will
 also  derive  benefits  from  the  activi-
 ties  of  the  National  Co-operative  De-
 velopment  Corporation.

 Sir,  I  need  not  say  that  the  State  of
 Jammu  and  Kashmir  is  a  strategic
 State  and  all  attention  must’  be  paid
 to  the  economec  development  of  the
 State.  The  activities  of  the  National
 Co-operative  Development  Corpora-
 tion  should  have  been  extended  to  the
 State  of  Jammu  and  Kashmir,  as  soon
 as  the  Corporation  was  constituted.
 Though  there  has  been  inordinate  de-
 lay  in  bringing  forward  this  impor-
 tant  amending  legislation  before  this
 House,  I  welcome  this  Bill  as  it  will
 assist  the  State  of  Jammu  and  Kash-
 mir  in  its  economic  activities.

 The  economy  of  the  State  of  Jammu
 and  Kashmir  cannot  sustain  merely
 on  the  tourist  traffic  from  abroad  and
 irom  inside  the  country.  The  fruits
 and  vegetables  are  abundantly  grown
 in  the  State  of  Jammu  and  Kashmir
 and  for  lack  of  processing  and  mar-
 keting  facilities  the  economy  of  the
 State  is  in  shambles.  The  National
 Co-operative  Development  Corpora-

 *The  original  speech  was  delivered in  Tamil,
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 [Shri  8.  DB  Somasundram]
 tion  will  definitely  be  able  to  play  an
 important  role  in  processing  the  fruits
 and  vegetable  grown  there  and  in
 marketing  them  outside  the  State.  The
 National  Co-operative  Development
 Corporation  alone  will  be  in  a  posi-
 tion  to  create  storage  facilities  in  .a

 big  way  in  the  State  of  Jammu  and
 Kashmir.  I  have  no  doubt  in  my  mind
 that  with  the  assistance  of  the  Na-
 tional  Co-operative  Development  Cor-
 poration  the  State  of  Jammu  and
 Kashmir  will  come  to  occupy  a  pre-
 mier  place  in  the  economic  map  of
 our  ‘country.

 Sir,  the  co-operative  movement  has
 a  vita]  part  to  play  in  the  economic
 development  of  the  country  as  a
 whole.  But  I  am  sorry  to  say  that
 such  an  important  movement  is  seems
 to  be  in  the  vicious  grip  of  certain
 vested  interests.  Every  day  we  come
 across  incidents  of  large-scale  corrup-
 tion  and  mal-practices  in  the  co-
 operative  societies  spread  al]  over  the
 country.  The  people  of  the  country
 are  gradually  but  steadily  losing  faith
 in  the  co-operative  movement.  Unless
 some  constructive  and  radical  steps
 are  taken  immediately  by  the  Gov-
 ernment:  to  root  out  corruption  and
 malpractices  from  the  co-operative
 movement,  the  economy  of  the  coun-
 try  will  receive  an  irretrievable  set-
 back.

 I  wil  give  here  another  example  of
 how  the  people  are  losing  faith  in  the
 co-operative  movement.  In  950-5I,
 when  the  First  Five  Year  Plan  began,
 there  were  18  lakhs  of  different  kinds
 of  co-operative  societies  in  the  coun-
 try.  In  i960-6l  the  number  went  up
 to  3.3  lakhs.  But  in  1970,  instead  of
 growing,  the  number  of  co-operative
 societies  declined  to  3.2  Jakhs.  I  am
 sure,  Sir,  that  the  reason  for  this
 decline  is  too  obvious  for  any  detailed
 narration  in  the  House.

 Here,  the  National  Co-operative
 Development  Corporation  has  much  to
 do.  Some  years  ago  an  Expert  Com-
 mittee  was  appointed  to  go  into  the
 tunctioning  of  the  Corporation  and  to
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 suggest  methods  for  strengthening  the
 organisation;  I.  regret.  to  say  that  the
 Committee  has  submitted  itg  Report.
 But  the  Government  have’  not  yet
 taken  any  steps  to  implement  the  rée-
 commendations  of  the  Committee.  for
 strengthening  the  Corporation.  I
 wonder  whether  the  Committee  has
 not  made  any  worthwhile  recommen-
 dations  ‘or  whether  the  Government
 have  not  taken  any  real  interest  to
 implement  them  expeditiously.  I  want
 to  point  out  that  in  such  important
 matterg  it  is  the  duty  of  the  Govern-
 ment  to  act  expeditiously.  There
 should  not  be  this  kind  of  unconscion-
 able  delay.  I  request  the  hon.  Min-
 ister  of  Agriculture,  Shri  Shinde,  to
 implement  the  recommendations  of
 the  Expert  Committee  immediately
 so  that  the  National  Co-operative  De-
 velopment  Corporation
 vigorous  and  constructive  role  in
 strengthening  the  co-operative
 vement  in  the  country.

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE
 SHRI  ANNASAHEB  P.  SHINDE):
 Mr.  Chairman,  I  am  thankful  to  you
 and  to  the  hon.  members,  particularly
 the  last  three  hon.  members  who  made
 very  constructive  suggestions;  the  hon.
 members  went  into  the  subject  mat-
 ter  of  NCDC  and  its  background  and
 functioning.

 This  Bill  is  a  very  limited  Bill.  In
 fact,  as  I  said  earlier,  this  Bill  ex-
 tends  the  scope  of  the  original  Act  to
 the  State  of  Jammu  and  Kashmir,  Na-
 turally,  hon.  members  took  advantage
 of  this  opportunity  to  make  some
 suggestions,  to  bring  to  our  notice
 some  of  the  shortcomings  of  the  co-
 operative  movement  and  also  to  cri-
 ticise  it—sometimes  harshly.

 My  hon.  friend,  Mr.  Daga,  is  a  valu-
 ed  colleague  of  ours,  but  I  think  that
 his  understanding  of  NCDC  was  not
 very  much  informed.  The  criticism
 which  he  levelled  on  the  floor  of  the
 House  was  not  at  all  justified.

 MR.  CHAIRMAN:  It  seems  mem-
 bers  make  their  observations  and  then

 ‘they  are  not  here  to  hear  the  reply.

 can  play  a

 mo-

 -_
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 In  that  case,  the  Minister  would  be
 quite’  justified  to  ignore  those  points
 and  answer  the  points  raised  by  mem-
 bers  who  are  here.

 SHRI  ANNASAHEB  P.  SHINDE:  I
 am  thankful  to  you.  My  only  diffi-
 culty  is  that  this  is  a  very  important
 organization  of  the  Government  of
 India.  Some  criticism  has  gone  cn
 record  and,  therefore,  I  would  like
 to  meet  some  of  those  points.

 I  wil]  not  take  much  time  of  the
 House.  Probably  in  0-l2  minutes  I
 will  finish.

 MR.  CHAIRMAN:  I  am  not  restric-
 ting  your  time.  I  would  like  that
 members  who  made  their  points  are
 here  to  hear  what  the  Minister  has
 got  to  say.

 SHRI  ANNASAHEB  P.  SHINDE:  At
 the  outset,  I  would  like  to  tell  him
 that  like  many  of  our  sectors,  whe-
 ther  public  sector  or  other  sectors,  the
 co-operative  sector  also,  I  am  not  pre-
 pared  to  say  has  no  faults.  I  am  not
 prepared  to  say  that  it  has  no  weak-
 nesses.  I  am  not  prepared  to  say  that
 everything  there  is  all  right  Bui  take
 the  size  of  our  country  into  considera-
 tion  or  the  poverty  of  our  people.  I
 think  in  this  country  the  cooperative
 is  the  only  type  of  organization  which
 is  perhaps  most  pre-eminently  suited
 for  bringing  the  poorer  sections  of  the
 society  together  and  try  by  self-effort
 to  improve  their  lot.  What  is  the  ra-
 tionale  of  the  co-operaitve  movement?
 Basically,  the  Government  of  India
 look  upon  it  as  essentially  a  non-
 official  movement  by  the  people  with
 the  initiative  of  the  people  and  with-
 out  interference  by  the  Government
 of  India.  In  some  States,  sometimes
 the  State  Governments  are  inclined
 to  interfere  with  the  co-operative
 movement,  but  we  do  not  approve  of
 it.  So,  essentially,  it  is  basically  a
 voluntary  movement  of  the  people
 and  in  a  country  where  millions  of
 small  farmers  are  there,  millions  of
 urban  employees  in  the  industrial  con-
 cerns  are  there  and  millions  of  fixed
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 income  group  people  are  there,  |
 thmk  if  they  combine  in  a  co-opera-
 tive  way  for  some  cOmmon  purpose
 Or  common  cause,  it  is  possible  to
 amehorate  their  lot  and  improve  their
 conditions  in  specified  areas.
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 Take  the  recent  example  of  the
 take-over  of  the  wholesale  trade  in
 wheat.  Ido  not  know  how  many  mem-
 bers  are  aware  of  the  fact  as  to  what
 a  tremendous  amount  of  contribution
 has  been  made  by  the  co-operatives  in
 procurement.  Shortcomings  in  the
 Procurement  are  well-known  and  it
 can  be  a  separate  subject  for  discus-
 sion.  But  63  per  cent  of  the  total
 procurement  of  wheat  in  the  country
 was  done  through  co-operatives  or  by
 co-operatives.  Though  the  Pood  Cor.
 poration  of  India  is  the  principal
 agency  of  the  Government  of  India,
 actually  in  the  field,  it  is  the  co-
 operatives  which  have  done  the  job.

 I  am  sorry,  Mr.  Sambhali  is  not
 there.  Recently  he  made  a  very  fac-
 tual  observation  in  one  of  our  Can-
 sultative  Committee  meetings,  Ac-
 tually  he  toured  some  of  the  areas
 to  see  how  the  procurement  opera-
 tions  of  wheat  are  going  an.  He
 frankly  said—he  was  not  a  sympa-
 thiser  of  the  co-operatives—in  the
 Consultative  Committee  meeting  that
 the  co-operatives  have  done  such  a
 useful  work  in  wheat  procurement
 which  no  other  organization  hag  done.
 This  is  the  remark  of  one  of  our  col-
 leagues  who  was  not  so  much  for  co-
 operatives,

 The  co-operative  sacieties  arg  do-
 ing  some  valuable  work  in  specific
 fields,

 Now  Mr,  Daga  made  a  brief  refer-
 ence.  He  referred  to  the  Dantwala
 Committee.  He  referred  to  the  PAC
 and  a  number  of  other  things.  I
 know  the  Public  Accounts  Committee
 of  this  august  House  went  into  the
 problems  of  the  NCDC.  I  think  it
 was  very  useful  that  the  PAC  went
 into  this  and  gave  a  valuable  report
 and  because  of  the  shortcomings  pojnt-
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 ed  out  by  them  we  have  appointed
 an  Expert  Committee  to  go  into  those
 problems.  I  think  the  PAC  hag  ren-
 dered  a  very  valuable  service  to  the
 country  by  pointing  out  some  of  the
 weaknesses,  But  naturally  they  had
 some  doubts.  They  said  as  to  why
 this  work  waa  not  done  by  the  Gov-
 ernment  Department  itself  instead  of
 having  a  separate  organization  but,  at
 the  same  time,  they  did  not  want  to
 come  to  any  positive  conclusions.
 They  said  that  this  issue  should  be
 examined  by  some  expert  committee.
 The  Government  of  India  appointed  a
 Committee  to  go  into  this  problem.
 Before  I  rdfer  to  the  observations  of
 this  committee,  I  want  to  mention
 about  the  observations  of  the  Dant-
 walg  Committee.  They  said:

 “We  are  giad  to  observe  that  re-
 cently  even  within  the  limited  re-
 sources  available  with  it,  the  Cor-
 poration  has  embarked  on  several
 new  schemes  from  out  of  its  own
 funds  outside  the  State  Plan  sche-
 mes,  These  measures  have  given
 an  impetus  to  the  State  Govts.  to
 hasten  the  pace  of  development  of
 co-operative  marketing/processing
 Thus,  whereas  during  about  a  de-
 cade,  State  Govts.  were  able  to  as-
 sist  the  setting  up  of  only  320  rice
 mills,  within  a  year  of  the  Corpora-
 tion’s  decision  to  finance  the  entire
 scheme,  as  many  as  about  470  rice
 mills  have  been  assisted.”

 I  would  not  like  to  take  more  time.
 In  conclusion  they  say:

 “These  instances  prove  that  the
 Corporation,  given  suitable  assis-
 tance,  can  play  a  useful  role  in
 promoting  the  development  of  co-
 operative  marketing/processing.”

 Then,  the  All  India  Credit  Review
 Committee  which  probed  into  the
 working  of  the  organisation,  came  to
 the  conclusion  as  follows:

 “Considerable  amount  of  credit-
 able  work  of  a  promotional  nature
 hag  been  done  by  the  NCDC  in  the
 last  few  years.”
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 In  conclusion,  I  would  like  to  men-
 tion  about  the  observations  of  the
 Expert  Committee.  It  said:

 “To  sum  up:  The  striking  pro-
 gress  recorded  by  various  coopera-
 tive  programmes,  the  planning  and
 promotion  of  which  is  the  respon-
 sibility  of  the  NCDC  under  its  Chap-
 ter,  does  credit  to  the  NCDC....
 Our  assessment  of  the  performance
 of  the  NCDC  ig  that  it  has  made  a
 significant  contribution  towards
 developing  the  potentialities  of  the
 programmes  entrusted  to  it.”
 I  would  not  like  to  take  more  time.

 But  these  extracts  which  I  have  quot-
 ed  would  show  that  the  Expert  Com~
 mittee  which  went  into  the  entire
 working  and  functioning  of  the  NCDC
 have  come  to  the  only  conclusion  that
 this  is  a  useful  organisation.  Mr.  Daga
 did  not  ‘know  the  system,  of  the  way
 in  which  the  NCDC  functions,  etc.  It
 does  not  function  independently.  It
 acts  through  the  State  Governments.
 Whatever  amounts  are  advanced  for
 cooperative  organisations,  even  for
 specific  projects,  are  advanced  through
 the  State  Governments.  There  is
 double  check,  both  by  the  Central
 Government  and  the  State  Govern-
 ments.

 Mr.  Daga  said  that  very  large  am-
 ounts  have  been  spent,  which  have
 not  been  recovered.  I  would  like  to
 quote  some  figures.  Upto  the  last
 year  I  find  that  about  Rs  07  crores
 have  been  advanced  by  NCDC  through
 State  Governments  to  help  various
 cooperative  marketing,  processing,
 storage  organisations  in  the  coopera-
 tive  sector.  Now,  out  of  this,  you
 will  be  glad  to  know  the  overdues
 are  nil,  Whatever  amounts  were  due
 have  been  credited  without  a  single
 default.  That  is  the  position.  The
 amount  outstanding  is  Rs  72.3  crores
 but  that  would  be  repayable  by  the
 State  Governments  in  instalments
 when  they  fall  due.  Mr.  Daga  asked:
 What  is  your  recurring  expenditure?
 Recurring  expenditure  is  only  Rs.  6
 lakhs.  It  does  not  come  even  to  one
 per  cent.  Administrative  expenditure
 is  less  than  4  per  cent.  There  is  na
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 wastage  as  far  as  this  is  concerned.
 NCDC  advances  about  Rs.  0  or  12
 crores  every  year  depending  upon  the
 resources  made  available  by  the  Gov-
 ernment  of  India.

 38  brs.
 Shri  Daga  and  some  other  Member

 who  spoke  last  had  made  an  interest-
 ing  observation  that  the  number  of
 co-operative  societies  had  gone  down.
 Of  course,  it  is  a  fact  that  the
 number  has  gone  down.  But
 I  think  one  has  to  understand
 the  rationale  of  it.  This  has  been  as
 a  result  of  the  Government  of  India’s
 policy;  we  found  that  there  were  very
 small  societies  which  could  not  even
 maintain  a  secretary  and  we  felt  that
 they  would  not  be  viable  units  and,
 therefore,  they  were  not  desirable.
 Therefore,  we  have  been  trying  to  tell
 the  State  Governments  that  they
 should  amalgamate  these  societies
 which  were  uneconomic  or  they  should
 be  dissolved.  This  has  been  our  ad-
 vice.  So,  as  a  result  of  the  presistent
 efforts  of  the  Government  of  India
 and  in  co-operation  with  the  Co-
 operation  Departments  in  the  States,
 we  have  been  trying  to  reduce  the
 number  of  small  societies  and  trying
 to  make  them  viable  and  bigger  units.
 I  am  glad  to  mention  that  the  total
 number  of  socicties  in  the  country  to-
 day  is  3,20,000;  out  of  them,  credit
 societies  number  about  +1,65,000,  land
 development  banks  865,  marketing
 societies  3222  and  consumer  stores
 13156.  The  membership  runs  _  into
 millions.

 I  do  not  think  that  there  is  any
 organisation  in  the  country  which  has
 such  a  vast  membership,  I  know  that
 there  are  certain  societies  in  certain
 areas  where  vested  interests  have  cap-
 tured  the  co-operative  movement  and
 where  vested  interests  are  not  allow-
 ing  the  broader  membership.  In  fact,
 I  have  been  taking  this  up  with  the
 State  Governments  that  the  co-opera-
 tive  movement  must  be  made  broad-
 based,  and  it  must  be  made  a  demo-
 cratic  movement  and  vested  intcrests
 should  be  eliminated  from  it.  That
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 has  been  our  approach,  but  it  will
 take  time.

 We  are  even  thinking  of  whether
 there  can  be  a  broad  uniform  law  for
 the  country  as  a  whole.  Of  course,
 the  conditions  differ  from  place  to
 place  in  our  country,  but  at  least,  if
 there  is  a  broad  framework  of  law
 for  the  guidance  of  the  State  Gov-
 ernments  and  the  State  Governments
 give  the  necessary  co-operation,  and
 I  have  no  doubt  that  they  will  give
 us  the  necessary  co-operation,  then
 perhaps  we  shall  succeed  in  bringing
 about  a  broad  uniformity  in  the  coun-
 try  and  help  in  bringing  about  a
 movement  with  a  broadened  base,  a
 really  democratic  movement  which
 will  help  the  cause  of  the  poor.
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 There  is  one  other  important  point
 that  I  should  mention  in  regard  to
 the  very  major  hurdle  that  is  there
 in  the  co-operative  movement.  Per-
 haps,  it  is  not  confined  to  the  co-opera-
 tive  movement  alone,  but  perhaps  it
 ig  there  in  many  other  sectors  of
 economy,  The  hurdle  is  that  we  lack
 technical  managerial  personnel.  My
 Ministry  in  the  Department  of  Co-
 operation  at  the  Centre  and  the  NCDC
 have  been  recently  examining  this
 point.  The  real  problem  with  the
 co-operative  movement,  whether  it  be
 the  credit  society  or  the  co-operative
 bank  or  the  ex  bank  or  the  marketing
 or  processing  society,  technically  com-
 petent  managerial  personnel  are  just
 not  available.  So,  we  shall  have  to
 think  of  how  technically  competent
 personne]  should  be  made  availabie.
 In  fact,  Shri  Suryanarayana  also  had
 raised  this  point  and  said  that  techni-
 cally  competent  personnel  were  not
 given  to  the  co-operative  movement.
 I  think  this  is  an  issue  which  requires
 examination  in  depth,  and  we  shall
 have  to  find  a  solution  to  this  problem.

 But  I  am  very  clear  about  one
 thing,  namely  that  this  country  has
 no  future  if  we  fail  in  bringing  about
 viable,  good  and  competent  but  really
 democratic  co-operative  organisations
 serving  the  cause  of  the  poor,  because
 we  cannot  serve  the  cause  of  the  puor
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 thrdugh  bureaucracy;  the  only  forums
 are  thdse  with  non-official  leadership,
 white  the  people  are  organised  in
 tHeir  own  orgamsations,  where  they
 have  a  voice  and  they  have  the  right
 to  eriticive  and  change  the  leadership
 or  remove  the  leadership  which  is
 nbt  acceptable  to  them,  That  is  how
 I  ldok  at  the  co-operative  movement,

 Of  course,  there  are  many  defects.
 Perhaps,  I  know  more,  because  for  the
 last  25  yearg  I  have  spent  my  life  in
 this  movement;  I  have  spent  the  bet-
 ter  part  of  my  life  in  the  co-operative
 movement  even  at  the  village  level,
 and  so,  |  know  many  of  their  weak-
 nesses.  We  can  discuss  them.  But  I
 am  quite  convinced  and  I  agree  en-
 tirely  with  the  conclusion  which  was
 drawn  by  one  of  the  reputed  com-
 mittees  which  were  appointed  in  the
 pust,  that  “co-operation  has  failed,
 Put  co-operation  must  succeed”,  I
 think  tHat  in  this  country,  there  28
 no  other  way  except  to  ensure  the
 sutéess  of  the  co-operative  movement.

 As  far  as  the  NCDC  is  concerned
 it  is  a  very  modest  organisation.  Na-
 torally,  7६  cannot  play  the  role  of  tak-
 ing  all  responsibility,  but  whatever
 resources  are  being  made  available  to
 it  by  the  Government  of  India  are
 being  utilised  by  it  to  the  best  ad-
 ventage  of  the  country.  As  I  said,
 they  haye  played  an  important  role
 an  procurement  of  wheat  this  year;
 63  per  cent  of  wheat  has  been  pro-
 cured  through  co-operatives.  I  think
 that  co-operatives  will  have  to  play
 a  very  important  rele  in  distribution
 also  because  we  have  not  to  attend  to
 the  problems  of  production  only  but
 we  have  also  to  attend  to  the  problem
 of  distribution  and  supply  of  food-
 grains  and  various  other  essential
 eothtnoditiés  to  the  consumers  and
 especially  the  poorer  sections  of  soci-
 ety.  Therefore,  a  sympathetic  ap-
 prodth  to  the  co-operative  movement
 is  redquirdd,

 As  far  as  Jammu  and  Kashmir  is
 concerned,  lakhs  of  tonnes  of  apples
 are  grown  there,  but  middlemen  take
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 away  the  cream  and  the  growers do  not  get  the  necessary  income  and
 proper  price,

 If  co-operative  processing  and  mar-
 keting  activities  are  developed  with
 the  help  of  NCDC,  I  am  sure  it  will
 help  the  cause  of  the  small  growers
 in  Jammy  and  Kashmir  and  will  go
 a  long  way  in  helping  the  States  eco-
 nomy.  We  can  then  see  that  the
 exploitation  of  the  small  producers
 by  middlemen  is  ended.

 So  I  require  the  sympathy  of  the
 House.  I  know  all  of  you  are  very
 enlightened  members  and  seasoned
 politicians.  I  am  not  afraid  of  criti-
 cism.  By  all  means,  criticise  and
 point  out  defects,  But  I  want  your
 sympathy  for  the  cooperative  move-
 ment.

 With  these  words,  I  hope  the  House
 will  unanimously  pass  this  measure.

 MR.  CHAIRMAN:  The  question  is:

 “That  the  Bill  to  amend  the
 National  Co-operative  Development
 Corporation  Act,  1962,  be  taken  into
 considei  ation".

 The  motion  was  adopted.
 MR.  CHAIRMAN:  The

 ayestion
 is:

 “That  clauses  2  to  4,  clause  ,  the
 Enacting  Formula  and  the  Title
 Stand  part  of  the  Bill”,

 The  motion  wag  adopted,
 Clauses  2  io  4,  Clause  l,  the  Enact-

 ing  Formula  and  the  Title  were  add-
 ed  to  the  Bill,

 SHRI  ANNASAHEB  P.  SHINDE:  १
 move:  ,  4

 “That  the  Bill  be  passed”.
 MR.  CHAIRMAN:  The  question  is:

 “That  the  Bill  be  passed”,

 The  motion  wag  adopted.

 8.05  hrs.

 The  Lok  Sabha  then  adjourned  till
 Eleven  of  the  Clock  on  Friday,  July
 27,  8973|Sravana  5  695  (Saka),


